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(Mandvi—Reserved—Sch. Tribes).
Keshar Kumari, Shrimati (Baipur— 

Reserved—Sch. Tribes).
Keshava, Shri N. (Bangalore City).
KjMkw. Dr. B. V. (Muaafirkhana).

Khadilkar, Shri Raghunath Keshav 
(Ahmednagar)„

^adiwala, Shri Kanhajyalal (Indore).
Khan, Shri Osman Ali (Kumool).
Khan, Shri Sadath Ali (Varangal).
Xfran, Shri Shahnawaz (Meerut).
Khedkar, Dr. Gopalrao Bajirao 

(Akola).
Kbimji, Shn Bhawanji R. (Kuteh).
Khuda Buksh, Shri Muha mined 

(Murshidabad).
Khwaja, Shri Jamal (Aligarh).
KUedar, Shri R. S. (Hoshangabad).
Kistaiya, Shri Surti (Bastar—Reserv

ed—Sch. Tribes).
Kodiyan, Shri P. K. (Quilon—Reserv

ed—Sch. Castes).
Koratkar, S in  Vinayak Rao K. 

(Hyderabad).
Kotoki, Shri Llladhar (Nowgong)).
Kottuka pally, Shri George Thomas 

(Moovattupuzha).
Kripalani, Acharya J. B. (Sitamarhi).
Kripalani, Shrimati Sueheta (New 

Delhi).
KljWiiW, Shri M. R. (Karunnagar— 

Reserved 8d>. Castes).

V W ! 1*
KriAoa Ghandnu ShsL U ilish u l.
XMahmk Baa Shtl Mandali Vtnkda 

(Masulipatnam).
Krishnaiah, Shri D. Balaiaama (Qudi- 

vada),
Kriahnamachari, Shri T. T. (Madras
' South).
Krishnappa, Shri M. V. (Tumkur).
Kriahnaswamy, Dr. A. (Chingleput).
Kumaran, Shri M. K. (Chirayinkil).
Kumbhar, Shri Banamali (Sambal- 

pur—Reserved Sch. Castas).
Kunhan, Shri P. (Palghat—Reserved— 

Sch. Castes).
Kureel, Shri Baij Nath (Rae Bareli— 

Reserved—Sch. Castes).

%

Lachhi Ram, Shri (Hamixpur— 
Reserved—Sch. Castes).

Lachman Singh, Shri (Nominated— 
Andaman and Nicobar Islands).

Lahiri, Shri Jitendra Nath (Seram- 
pore).

Laskar, Shri Nibaran Chandra 
(Cachar—Reserved—Sch. Castes).

Laxjni Bai, Shrimati Sangam (Vicant- 
bad).

M

Ifafida Ahmed, Shrimati (Jorhat).
Mahagaonkar, Shri Bhausaheb Rao 

Saheb (Kojhapur).
liahanty, Shri Surendn (Dhenkanal).
Mahendra Pratap. Raja (Mathura).
Maiti, Shri Nikunja Bihari (Ghatai).
Majhi, Shri Ram Chandra (Mayuc- 

bttanj—Reserved—Sch. Tribes).
Mptfthia, Sardar Surjit Singh (Tam- 

Taraa).



HUarijn, A udit Govind (Sultanpur).
Malavlya, Shri Kesha va D m  (Basti).
Malhotra, Shri Ihderjit Lai (Jammu 

end Kashmir).
Malliah, Shri U. Srinivasa (Udipi).
Mahria, Shri Kanhaiyalal Bherulal 

t Shajapur—Reserved—Sch. Castes)
llalviya, Shri Motilal (Khajuraho— 

Reserved—Scb. Castes).
Manaen, Shri T. (Darjeeling).
Manay, Shri Gopai Kaluji (Bombay 

City Central—Reserved—Scheduled 
Castes).

Mandal, Dr. P&shupati (Bankura— 
Reserved—Sch. Castas).

Mandal, Shri Jailal (Khagaria).
Maniyangadan, Shri Mathew (Kotta- 

yam).
Manjula Debi, Shrimati (Goalpara).
Masani. Shri 11 R. (Ranchi—East).
Masuriya Din, Shri (Phulpur— 

Reserved—Sch. Castes).
lKatera, Shri Laxman fttahadu 

(lfcana>—Reserved—Scih. Tribes).
Mathur, Shri Harish Chandra (Pali).
Mathur, Shzi Mathura Das (Nagaur).
Matin, Qazi S. A. (Giridih).
Md idt, Shri Syed Ahmed (Rampur).
lU tto, Shri Arihok (Muzaffarpur).
Hehta Shri Balwantray Gopalji 

(Gcbilwad).
Mahta, Shri Jaswant Rai (Jodhpur).
lUMa, Shrimati Krishna (Jammu and 

Kashmir).
MeUtote, Dr. O. S. (Rafchur).
Mwbd. Dr. K. B. (Badagara).
Mmtat, Shri V. X. Krishna (Boater 

€3*  Worth).
Iff* * . AH  T. C. IhnyuMkatlr 

(Msfeandaparasa).

jiiwhin^ Shrimati Agamadas Ctam 
(Baloda Bazar—HiwrVad Mi,
Castas).

Mishra, Shri Bibhuti (Bagaha).
Mishra, Shri Lalit Nkrayan (Saharsa).

Mishra, Shri Mathura Prasad (Begu-
' sarai).
Mishra, Shri Shyam Nandan (JaS- 

nagar).
Misra, Shri Bhagwan Din (Kaisar> 

ganj).
Misra, Shri Raghubar Dayal (Buland-

shalur).

Misra, Shri Raja Ram (Faizated).

Mohammad Akbar, Sheikh (Janunn 
and Kashmir).

Mohan Swaroop, Shri (Pilibhit).
Mohideen, Shri M. Gulam (Dindigul).
Mohiuddin, Shri Ahmed (Secundera

bad).

Morarka, Shri Radheyshyam Ram- 
kumar (Jhunjhunu).

More, Shri Jayawant Ghanshyam 
(Sholapur).

Mukerjee, Shri Hirendra Nath (Cal
cutta—Central).

Mullick, Shri BaUhnav Charan (Ken* 
drapara—Reserved—Sch. Castas).

Muniswamy, Shri N. R. (Vellore).
Murznu, Shri Paika (Rafrnahal—Re

served—Sch. Tribes).

Murthy, Shri B. 8. (Kakinads—
Reserved^—Sch. Castes).

Murty, Shri M  S. (Goluganda).
Musafir, Giani Gunnukh Singh

(Amritsar).

Muthukrishnan, Shri M. (Y e lta * - 
Rassrrsd Sch. Castas).

M  cao td.
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Nadar, 8hxi V. Tbaaulmgam (Nagar- 
eeQ).

Naidu, Shri R. GovindaraJalu (Tiru- 
vallur).

Naidu, Shn T. D Muthukumara- 
sami (Cuddalore).

Nair, Skui C. Krishnan (Outer Delhi).
Nair, Shri K. P Kuttikriahnan 

(Kozhikode)
Nair, Shri P. K Vasudevan dfciru- 

vella).
Naldurgkar, Shri Venketrao Srini- 

wasrao (Osmanabad).
Nallakoya, Shri Koyilat (Nominated— 

Laccadive, Mini coy and Amindivc 
Islands)

Nan da, Shri Gulzarilal (Sabarkantha)
Nanjappa, Shri C (Nilgins)
Naraindm, Shn (Shahjahanpur— 

Reserved—Sch. Castes).
Narasimhan, Shri C. R  (Kriahnagiri)
Narayanasamy, Shri R (Penyaku- 

lam)
Naskar Shn Pumendu Sekhar (Dia

mond Harbour).
Nath Pal, Shn (Rajapur)
Nathwaru, Shn Narendrabhai P. 

(Sorath)
Nayak, Shn Mohan (Gan)am— 

Reserved—Sch. Castes)
Hayar, Dr. Susila (Jhansi)
Nayar, Shn V P (Quilon)
Nagi, Shri Nek Ram (Mahasu- 

Raaenrad—Sch. Castes)
Nahru, Shri Jawaharlal (Phulpur)
Ncbnt, Shrimati Uaaa (Sitapur)
Km ri, Shri T. R (Dharwar South).

O

0Btar Lai, Shri (Kotah—Reeerred
Mb. Cmtm).

Oat, Shri Obaeehyam Lai (Zalawad).

Padalu, Shri Kankipati Veeranna 
(Qolugonda Reserved Sch. Tri
bes).

Padam Dev, Shri (Chamba)
Pahadia, Shn Jagan Nath Prasad 

(Sawai Madhopur—Reserved—Sch. 
Castes).

Palaniyandi, Shri M. (Perambalur).
Palchoudhun, Shrimati Ha (Naba- 

dwip)
Pande, Shri C. D (Naini Tal)
Pandey, Shri Kashi Nath (Hata).

Pandey, Shri Sarju (Rasra)
Pangarkar, Shn Nagorao Karojee

(Parbhani).
Panigrahi, Shri Chintamam (Puri).
Panna Lai, Shri (Faizabad—Reserv

ed—Sch. Castes)
Parmar, Shri Deenabandhu (Udaipur- 

Reserved—Sch. Tribes).
Parmar, Shn Karsandas Ukabhai 

(Ahmedabad—Reserved—Sch. Cas
tes)

Parulekar, Shn Shamno Vishnu 
(Thana)

Parvathi Knshnan, Shnmati M 
(Coimbatore).

Patel, S n  Nanubhai Nichhabhai 
(Bulsar—Reserved—Sch Tribes).

Patel, Shn Purushottamdas R (Meh* 
sana)

Patel, Shn Rajeshwar (Hajipur)

Patel, Sushn Mam ben Vallabhabhat 
(Anand)

Patil, Shn Balasaheb (Mini)

Patil, Shn Nana (Satara).

Patil, Shri R. D. (Bhir)

Patil, Shn S. K (Bombay CMr 
South).



oontd.9 + *.»*
$ 011. Star} tyjttgraap Luman 

<Ohulla).
Patnaik, Shri. Uzn* Gharan (Ganjam)-
flattatohi Raman, Shri p. R. (Kumba- 

’ fconatm).
FUlai, Shri S. C. C. Anthony (Madras 

Worth).
m v .  Shn P. T. Tbanu (Tminelvelj)
Pocker Sahib, Shri B. (Banjeri)
Prabhakar, Shri Naval (Outer Delhi— 

Reserved—Sch. Castes).
Pragi Lai, Shn (Sitapur—Reserv

ed—Sch. Castes)
Ptasad, Shn Mahadeo (Gorakhpur— 

Reserved—Sch. Castes).
Prodhan, Shri Bijaya Chandrasingh 

(Kalahandi—Reserved—Sch Tribes)
Punnoose, Shri P T (Ambalapuzha)

m

Badha Mohan Singh, Shri (Ballia)
Radha Raman, Shn (Chandni Chowk)
Raghubir Sahai, Shn (Budaun)
Raghunath Singh, Shn (Varanasi)
Raghunath Singhji, Shn (Banner)
Rltghuramaiah, Shn Kotha (Guntur)
Rahman, Shn M Hifzur (Amroha)
Bai, Shri Khushwaqt (Khen).
Raj Bahadur, Shri (Bharatpur)
Rajendra Singh, Shri (Chapra).

'Rfljiah, Shri Devanapalli (Nalgonda— 
Reserved—Sch Castes)

Raju, Shn D S. CRajahmundry)
Raju, Shn Vijayarama Gajapathi 

( Visakhapatnam)
Rajyalaxmi, Shnmati Lalita (Hazan- 

h«gfc).. .
Ram Garfb, Shri (Basto—Reserved— 

Castes).

C*H0

Ram Sana, Shri (Moradabad).
Bam Tjî  (P&j/fifjfo

ganj).
Ram Singh, Dr.
Ramkrishnan, Shri Peelamedu Baa* 

tfaswamy Naidu (PoUachi).
Ramam, Shri Uddackju (Iftq w w )..
Ramanand Shastri, Swami (Bara- 

banki—Reserved—Sch. Castes).
Raxnananda Tirtha, Swami (Auraqt*- 

bad).
Ramaswamy, Shn S. V. (Salem),
Ramaswamy, Shri K S (GobtehetH- 

palayam).
Ramaswamy. Shn Pub (Mahbub- 

nagar—Reberved—Sch. Castas).
Ramaul, Shn S. N. (Mahasu).
Rameshwar Rao, Shn J (Mahbub- 

nagar)
Rampure, Shn Mahadevappa Y. 

(Gulbarga)
Ranbir Singh, Ch (Rohtak)
Rane, Shn Shivram Rango 

(Buldana)
Ranga, Shn N G (Tenali).

Rangarao, Shri M. Sri (Kanmnagar).
Rao, Shn B Rajagopala {Srikaku- 

lam).

Rao, Shn DevuLapalh Venkateswar 
(Naifon da).

Rao, Shri Etikala Madhusudan (lhh> 
bubabad).

Rao, Shri P Hanmanth (Mjedak).
Rao, Shn R Jagannath (Koraput).
Rao, Shn T B Vittal (Khammam)
Raut, Shri Bhola (Champaran— 

Reserved—Sch Castes)
Raut, Shn Rajaram Balkriihna 

(Kojaba)
Ray, Shrimati Ronuka (Malda).

B  contd.
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***  *•# < W J»-«ur).
-

M djr. Shri K. C. (Kolar).* <«»*• of* '
Baddy, Shri R. Latajhmi X v in  (Nel-

kre).
1

Shri R. Narapa (Ongole).
Baddŷ  Shri T. Nagi (Anantapur).
Baddy, Shri K. V. Bamafcriahna 

(Hindupur).
Baddy, Shri T. N. Vishwanatha 

(ftajampet).
Baddy, Shri Vutukuru Rami (Cudda- 

**h).
Boy, Shri Biren (Calcutta—South- 

West).
Boy, Shri Bishwanath (Salempur).
Bungsung Suisa, Shri (Outer Mani

pur—Reserved—Sch- Castes).
Bup Narain, Shri (Mirzapur—Re

served—Sch. Castes).

S

Sadhu Ram, Shri (Jullundur—Re
served—Sch. Castes).

Sahodrabai Rai, Shrimati (Sagar— 
Reserved—Sch. Castes).

Sahu, Shri Bhagabat (Balasore).
Sahu, Shri Rameahwar (Darbhanga— 

Reserved—Sch. Castes).
Saigal, Sardar Amar Singh (Janjgir)
Sykgena, Styrl Shibben Lai (Maharaj- 

ganj).
Salunke, Shri Balasaheb (Khed).

<Bamanta. Shri Satis Chandra 
(Tfcmluk).

Samantsinhar, Dr N. C. (Bhubanes
war).

8ambandam, Shn K. R. (Nagapat- 
tinam).

Saxnpath, Shri K. V. K. (Namakkal).

< «)

S—cantd.

Sankarapandian, Shri K. (Tenkast).
Sardar, Shri BhoU (Saharsa—JEtoaerr- 

ed Sch. Castes).
Sarhadi, Shri Ajit Singh (Ludhiana).
Satish Chandra, Shri (Bareilly).
Satyabhama Devi, Shrimati (Nawadâ ).
Satyanarayana, Shri Biddika (Par- 

vathipuram—Reserved—Sch. Tribes).

Scindia, Shrimati Vijaya Raje (Guns).
Selku, Shri Mardi (West Dinajpuiw. 

Reserved—Sch. Tribes).
Sen, Shri Asoke Kumar (Calcutta— 

North-West).
Sen, Shn Phani Gopal (Purnea).

Senrai, Shn A. Vairavan (Tanjore).
Seth, Shri Bishanchandar (Shak- 

jahanpur).
Shah, Shri Manabendra (Tehri Gaxb- 

wal).

Shah, Shn Manubhai (Madhya Sau- 
rashtra).

Shah, Shrimati Jayaben Vajubhai 
(Girnar).

Shakuntala Devi, Shrmati (Banka).

Shankataiya, Shri M. (Mysore).
Shanna, Pandit Krishna Chandra 

(Sapor).
Shanna, Shri Diwan Chand (Guxdaa- 

pur).
Shanna, Shn Hansh Chandar (Jai

pur)

Sharma, Shn Radha Charan (Gwa
lior)

Shastn. Pandit Hiralal (Sawai
Madhopur)

Shastri, Shri Lai Bahadur (Allaha
bad).



<*>

8—contd.
{feestri, Shri Prakash Vir (Gurgaon).
Shivananjappa, Shri M. X. (Mandya).
Shobha Ban, Shri (Alwar).
gttmkla, Shri Vidya Charan (Baloda 

Bazar).
Siddananjappa, Shri H. (Hassan).
M « f c , Shri S. XI (Mysore—Re

served—Sch. Castes).
Singh, Shri Awadhesh Kumar (Kati- 

har).
Singh, Shri Chandikeshwar Saran 

(Sarguja).
Singh, Shri Digvijiya Narayan 

(Pupri).
Singh, Shri Dinesh Pratap (Qonda).
Singh, Shri Har Prasad (Ghazipur).
Singh, Shri Kamal Narain (Shahadol 

—Reserved—Sch. Tribes).
Singh, Shri Laisram Achaw (Inner 

Manipur).
Singh, Shri Mahendra Nath (Maha- 

rajganj).
Singh, Shri P. N. (ChandauU).
Singh, Shri Sinhasan (Gorakhpur).
Sinha, Shri Banarsi Prasad (Mon- 

ghyr).
Sinha, Shri Gajendra Prasad (Pala- 

mau).
Sinha, Shri Kailash Pati (Nalanda).
Sinha, Shri Sarangdhara (Patna).
Sinha, Shri Satya Narayan (Samasti- 

pur).
Hfrha, Shri Satyendra Narayan 

(Asnnpted).
(Bnha, Shrimati Tukedwari (B ub).
ttva, Dr. M. Y. Gangadhara (ChH- 

tww Reserved Sch. Castas), 
ttvantf, Shri N. (Chlngleput Rsserv- 

ad Sch. Castes).
Snatak, S o i Nardeo (Aligarti . Ba 

served Seh. Castes).
li—aaiii. Bkd O. D. < 0 m »).

g  w r t t

Sonawane, Shri Tkyappa (Shoiapor— 
Reserved—Sch. Castas)'.

Sonule, Shri Harihar Rao (Nandad).
Soren, Shri Debi (Dumka Rasarr- 

ed—Sch. TMbes).
Subbarayan, Dr. P. (Tiruchengoda).
Subramanyam, Shri Tekur (BeUary).
Sugandhi, Shri Murikeppa sn a g g y  

(Bijapur North).
Sultan, Shrimati Mahnoona (Bhopal).
Supakar, Shri Bhraridhakar (Sambal- 

pur).
Sumat Prasad, Shri (Muzaffarnagar).
Sunder Lai, Shri (Saharanpur—Be* 

served—Sch. Castes).
Surya Prasad, Shri (Gwalior—Re

served—Sch. Castes).
Swami, Shri V. N. (Chanda).

Swaran Singh, Sardar (Jullundur). 

Syed Mahmud, Dr. (Gopalganj).

T

Tahir, Shri Mohammed (Kishanganj).

Tangamani, Shri K. T. K. (Madurai).

Tantia, Shri Rameshwar (Sikar).

Tariq, Shri Ali Mohammad (Jammw 
and Kashmir).

Tewari, Shri DwarikanatiX (Cachar).
Hiakore, Shri Motisinh Bahadurtink 

(Patna).
Ihqnr, Shn U. Muthunnatinga 

(Srivilliputhur).
Thimmaiah, Shri Dodda (K oiar- Be- 

n rw d  SdL Castas).

Thinnnal Rao, Shri M. (Kaktaate). 
IW naa. Shri A. I t  (Kmakuktt).



T""ccntd.
Tiwari, Pandit Babu Lai (Nimar 

K haadn).
Thrari, Shri Run Sahai (Khaju- 

rabo).
TWrary, Pandit Dwarka Nath (Kesa- 

xia).
Tripathi, Shri Viahwambar Daysl 

<Unnao).
Tula Ram, Shri (Stawah—Reserved— 

Sch. Cactei).
IVagl, Shri liahavir (Debra Don).

17

Uike, Shri M. G. (llandl»—Reserv
ed—Scb. Tribes).

Uxnrao Singh, Shri (Ghoti).
Upadhyaya, Pandit Munishwar Dutt 

(Pntapgaoh).
Upadhyaya, Shri Suva Datt (Rewa).

V

Vajpayee, Shri Atal Bihan (Balram- 
pur).

Valvi, 8hn Laxman Vedu (West 
Khandesh—Reserved—Sch. Tribes).

▼anna, Shri B. B. (Champaran).
Vanna, Shri Manikya Lai (Udaipur)
Vanna, Shri Ramiingh Bhai (Nimar).

( « 0

T-oeM t
Vedakumari, Kuaueri 1L (Burn).
VenkatasubbaWh, Shri Paadekantt 

(Adoni).
Verma, flkrl Ramji (Deoria).

Raje, Shrimati (Chatra).
Vishwanath Prasad, Shri (Axamgarh 

—Reserved—Sch. Castes).
Vyas, Shri Ramesh Chandra (Bhil- 

wara).
Vyas, Shri Radhelal (Uj)ain).

W

Wadiwa, Shri Narayan Manizamji 
(Chhindwarx—Reserved—Sch. Tri
bes).

Warior, Shn K. K. (Trichur).
Wasnik, Shri Balkrishna (Bhandara— 

Reserved—Sch. Castes).
Wilson, Shri John N. (Minapur).
Wodeyar, Shri K. G. (Shimoga).

T

Yadav, Shri Ram Sewak (Bara- 
baaki).

Yajnik, Shri Indulal Kanaiyalal 
(Ahxuedabad).
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LOK SAKHA

Ifta Speaker 

Shri If. Amntihasaymwn Ayyang«R

Ifei Depaty-Spaatoar

M w fe  Hukun

ravel of Chaining 

Pandit Thakur Dm  Bhargava, Shri J. M. Mohammed
Shri Upendranath Barman. Shri C. R. Pattabhi Raman
Shrimati Renu Chakravartty. Shri Jaipal Singh.

Secretary

Shri M. N. Kaul, Barrigter-at-law

Business Advisory Committee

Shri M. Ananthasayanam Ayyangar— Shrimati Sucheta Kripalani.
(Chairman).

Shn M. L. Dwivedi.
Sardar Hukam Siqgh. Shn Raghubir Sahai.
Pandit Thakur Daa Bhargava. Shn M. Thirmnala Rao.
Shri Satya Narayan Sinha Shri Surendranath Dwivedy.
Shri S. R. Bane. Shn Braj Baj Singh.
Shri Shree Narayan Daa. Shn Jatpal Singh.
Shri K. T. K Tangamani. Shri Shraddhakar Supakar.

Committee of Privileges

Sardar Hukam Singh—(Chairman;. 
Shri Satya Narayan Sinha.
Shri Asoke K. Sen.
Shri S. R. Rane.
Dr. P. Subbarayan.
Shn Nemi Chandra Kasliwal 
Shrimati Jayaben Vajubhai Shah. 
Shri N. M. Wadiwa.

Shn Sarangadhara Sinha.
Shri C D. Pande.
Shn Hirendra Nath Mukojee.
Shn M R Mas am.
Shri Btmal Comar Ghose.
Shn Shraddhakar Supakar.
Thakore Shri, Fatesinhji Ghodasar.
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Shri Mnkhand 
8hrlma«‘SMMfat*lt « m i
atu « .w. mwnii
Shri E  Anaktum .
8hii Bam Kriahan Gupta. 
8bri & B n kh .
8hri R. S . M  
Shri BubP hW M u .

Shri B. L. Chandah 
W A  * .  * . Aehar.
Shri Cbintamani Panigrahi. 
Shri N. P. Shanmuga Gouiuler. 
Shri B. C. MUfflA.
Shri I&Mh Cfcatndra 
Shri Ignace Beck.

Shri H. C. Dasappa—(Chairman) . 
Shri M. G. Ulkey.
Dr. Suzhila Nayar.
Shri T. N. Viswanalh Reddy.
Shri Sunder Lai 
Shri T. H. SonaVane.
Shri RaJSuinath ‘Sihfeh.
Sardar Singh.
Shri A, 11 Tarty.
Shri & A. lfatin.
Shri Hem B&rua.
Shri Narendrabhai Nathwaoi.
Shri Rajeahwar h td .
Shrimati Mafida Abated, 
flbri Ml fta h  Daa m ftgr.

Shri Surendranath Dwivedy. 
Shri P. K. DeO.
Shri M. Sankarapandian.
Shri N. R. Ghosh.
Shrimati Renu Chakravartty. 
Shri Jhulan Sinha.
Shri D. A. Kattl 
Shri T. Nagi Reddy.
Shri V. Rani Reddy.
Shri B R. Mahagaonkar. 
Sardar A. S. SaigaL 
Shri Dinesh Singh.
Shri 11 lfothnkriahnan.
Shri KL P. K. Nair.
Shri C. R. Basappa.

Pandit ftiakur Daa i&hargava—
( Q k M n ) .

Shri Aa&tttk Sfaha 
Shri Biihwaaath Roy.
Bhri P. K  Vacudevan Nair. 
Shri fib & BM ^k. 
Shri P. SabMah AadMm. 
Siilmill Ua Paichmidhuri.

Shri Naval Prabhakar. 
Shri Jaswantraj ifehta. 
Shri Motilal Malviya.
Shri Kamal Singh.
Shri Atal Bihari Vajpayee. 
Shri Randi Voma.
Shri B. B. Das Gtqtt*.

Shri Gaapati Ram.



Shri Upcadra&ath Bannan—
(ChatoiMft).

Paadit Jwala Prasad Jjrotiahi. 
Shrimati Uma Nehru.
Pandit Dwarka Nath Tiwaxy. 
Shrimati Kriahna Mttla.
Shri M. KL M. Abdul Salam.
Shri Jiyalal Mandal

Omwrittw ob Private 

Sardar Hukam Singh—(Chairman). 

Sardar Amar Singh Saigal.

Shri Narendrabhai Nathwani.

Shri Ram Krishan Gupta.

Shri Birbal Siagh.
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LOK SABHA

Tmetday, November 24, 1959/Agra- 
hayana 3, 1881 (Saka)

The Lok Sabha met at Eleven of the 
Clock.

[Mr. Speaker tn the C7iatr]

ORAL ANSWERS TO QUESTIONS 

Dandakaranya Development Authority
*233. Shri Panigrahl: Will the

llmister of Rehabilitation and Mino
rity Affairs be pleased to state:

(a) whether the Dandakaranya De- 
relopment Authority has undertaken 
the construction of two irrigation pro* 
jects in Malkaganj and Umarkote 
area;

(b) if so, what are the two projects; 
and

(c) what is the irrigation potential 
of these two projects?

The Deputy Minister of Rehabilita
tion (Shri P. S Naskar): (a). No; 
but schemes have been prepared and 
are under examination

(b) and (c) Bhaskal dam scheme m 
Umarkote and Satiguda Dam scheme 
in Malkangin Their irrigation poten
tial is 24,000 and 45,000 acres res
pectively.

Shri Panigrahl: Out of Rs 8 crores, 
what was the total allocation made for 
undertaking irrigation works in 
Dandakaranya area and what progress 
has been achieved so far?

Minister of Bdkabintatfoa and 
Minority Affairs (Shri Mehr Chand 
S6S<Ai) LSD—1.

I 3 l t

Khanna): Does he want to know about 
all the irrigation schemes?

Mr. Speaker: He wants the total 
amount set apart for all the irrigation 
schemes.

Shri Mehr Chand Khanna: I would
not be able to answer it off-hand.

Shri Panigrahl: May 1 know how 
many irrigation works have been un
dertaken so far in Dandakaranya area 
and whether it is a fact that not a 
single irrigation work has been un
dertaken and completed and not a 
single sere of land has been Irrigat
ed so far?

Shri Mehr Chand Khanna: Tbe hon. 
Member is volunteering information; 
I can have it checked up.

Mr. Speaker: Is not the hon Minis
ter m possession of this information? 
The hon Member says not even an 
inch of land has been cultivated.

Shri Mehr Chand Khanna: The ques
tion relates to the construction of 
certain dams It is a very big area 
where certain minor and major pro
jects will be under consideration. It 
any information is required about any 
particular project or area, I can have 
it collected The authority which has 
been created has got powers to sanc
tion schemes up to Rs 40 lakhs. Those 
schemes do not come to me. Any 
scheme costing more than Rs 40 lakhs 
under the present arrangement comes 
to me.

Mr. Speaker: Hon Members are not 
anxious to know the details; they only 
generally want to know if any irri
gation scheme has been undertaken 
and completed, if at least an acre of 
land has been brought under cultiva
tion, I am sure the hon. MinlstM*
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must be watching what exactly the 
corporation is doing

Shri Mehr Chand Khanna We have 
Already reclaimed about 2,000 acres 
in the Pharasgaon area We started 
the reclamation of Umarkote area last 
month and about 70 to 80 acres a 
day are reclaimed

Mr. Speaker. I am not talking of 
reclamation 1 am sure the hon 
Minister understands the question 
What is the amount of this land 
actually under cultivation*

Shri P. S Naskar: About 2,000 acres 
In Pharasgaon area of Bastar district 
But in Umarkote area, -we have just 
started reclamation

Mr. Speaker* Reclamation is not 
cultivation

Shri P. S Naskar: In Pharasgaon 
area, so far about 2.000 acres have 
been brought under cultivation and 
the crops are in the field

Shri Panigrahl* What is the land 
Irrigated?

Shri P S. Naskar: Cultivated land 
doea not require any artificial irriga
tion system

Shn Blmal Ghose: May I know 
whether the examination and imple
mentation of schemes In Danda- 
karanya have been hampered or held 
up on account of reported differences 
among the members of the DDA*

Shri Mehr Chand Khanna I pro
pose to make a detailed statement in 
this connection during the week in 
this House

Shri V. P. Nayar* The hon Minister 
stated that the authority has power to 
•auction schemes up to Rs 40 lakhs
Do we take it that such schemes as 
are sanctioned within the limit pres
cribed are not reported to Government 
and Government do not know any
thing about them?

ghfjt M dv Chand Khanna We get
*rrtKl#itly reports, which are more
•* l t d  of a general nature.

Shri V P. Nayar: From that may 
1 know whether Government can 
state whether a single acre of land 
has been irrigated7 I do not refer 
to cultivation

Mr. Speaker: He said none I am 
afraid hon Members are going into 
unnecessary details Have they ever 
gone to Dandakaranya?

Shri Panigrahl: I have gone there 
twice, Sir That is why I say, the 
entire amount of Rs 6 crores is to be 
spent there, but not an acre of land 
has been irrigated,

Mr Speaker: After the statement
is made I shall give an opportunity 
to hon Members to clear their doubts 
in the form of either half, one or two- 
hour discussion
Manufacture of Photographic Films 

+
< ’ 'i Ram Krishan Gupta:
>J. 1 M L. Dwivedi:
Pandit D N Tiwari:

•214 S’1' i Sjb°dh Hansda:
Shri S C Samanta 

I Sim R C Majhi:
I Shri D. C. Sharma:
^Shri Rameshwar Tantn.

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No 
1020 on the 1st September, 1959 and 
state

(a) whether the negotiations with 
several prominent firms m the world 
for setting up projects for the manu
facture of photographic and cinemato
graphic films and X-ray films have 
since been concluded, and

(b) if so, the result thereof?
The Minister of Industry (Shri 

Mannbhai Shah): (a) and (b) Not 
yet, Sir But it is expected that nego
tiations will be soon concluded. I 
hope that within the next month, the 
negotiations will be completed.

Slut Ram Krishna Gupta: May I
know whether any decision has been 
taken tpr setting up these plants 
•fiber in the public or in the privates
sector?
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•hrf MsmMmI Shah: That is exact-
I f  the point. It is going to be set up 
i» the public sector and we expect to 
Mm the fln&l decision within ■ 
month.

SW  8. C. Samanta: May I know 
with which countries negotiations are 
going on at present’

Shri Mannbhai Shah: Three firms 
have submitted their tenders and 
<{UOta*ions and we are negotiating 
iHth all the three We will conclude 
iWth the party whose collaboration 
would be advantageous

Shri. D C Sharma: May I know 
how much foreign exchange will be 
saved by the setting up of these 
plants*

Shri Mannbhai Shah: It will save 
annually about Rs 3 crores to Rs 4 
erores.

Its ifyftre : snft t
3fr * ary fqr <ft«T <F5TT 

% T̂cr tTct f t  x{r |  1 eft *rf 
ip? f t  CfTTf? f>iT 5TT it* 5,r»nr
ft<r h *r<r * t f* rw
«r<rfr vftx ffo jfr ?nr<ft ?

•ft H^rtf 5TTJT : T f eft f t
ft 'ir *Tfir

f«PFT r r  srrerorc ft«ir *rtr 37
rR fr f  * SPR f^RT W-TFC <?mrnT 5 f t
' j  1 •? ?r *tt s *jt v r d i r
?  o <ri^t -awr 1

Shri V. P. Nayar* May I know 
Whether negotiations are confined to 
production of photographic films and 
X-ray films or whether they also 
contemplate production of photogra
phic paper and X-ray paper, for 
which there is a terrible black-market 
at present’

Shri Mannbhai Shah: The main pro* 
faction will be cine films, which really 
constitute almost 75 per cent of the 
Import of these films It will also m- 
etaSe photographic films and X-ray 
•fans. So far as papers are concern-
«4‘ two arms have already been

licensed in the private sector. But 
this plant also will uiJade quite •  
large quantity of photographic paper 
be ng manufactured

Shri Heda: Are Government aware 
of the black-market—or call it open 
market—in photographic goods? Even 
if this production starts, are Gov
ernment going to take any measure 
to remedy the situation*

Shri Mannbhai Shah That is al
ready well-known to the House In the 
present difficult situation of foreign 
exchange, we have tried to liberalise 
its import as much as possible But 
as the demands are going up very 
much, for two or three years, till pro
duction starts, not much further libe- 
ralisa ion seems to be possible

Shri Nanjappa: May I know whether 
the expert from the Continent who 
recently visited Nilgiris to examine 
the suitability m locating the film 
factory, has submitted any report and 
if so, what is the nature of the report?

Shri Mannbhai Shah: As far as the
selection of site is concerned, that was 
already decided by the experts two 
years back As the House knows, Oota- 
camund has already been selected for 
the site The expert who recently 
visited Nilgiris was from another firm 
which has submitted tenders He also 
found that that place is suitable.

Shri Ramanathan Chettiar: May I
know whether the factory will be 
started before the end of the Second 
Plan*

Shri Mannbhai Shah: We expect tnat 
immediate steps will be taken in the 
Second Plan But the produc'ion may 
begin some time in the secord year 
of the Third Plan.

Japanese Competition in Hosiery 
Goods

+
/P an d it D. N Tiwari:
\  Shri M. L. Dwivedi:

Will the Minister of Commerce and 
Industry be pleased to state*

(a) whether It is a fact that Indian 
hosiery goods are losing foreign
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markets due to the competition of 
Japanese hosiery goods; and

(b) if so, the steps taken to im
prove the export of Indian hosiery 
foods?

The Minister of Commerce (Shri 
Kannngo): (a) There has been some 
decline m exports of Co'ton hosiery 
goods This may be partly due to 
competition from other countries in
cluding Japan

(b) A statement is laid on the 
Table of the House

S t a t e m e n t

The following steps have been 
taken by the Government to improve 
export of Indian Hosiery goods*

(a) An Export Promotion Incentive 
Scheme for Woollen goods has been 
introduced with effect from the 1st 
April 1959 Under this Scheme licences 
for import of raw materials are al
lowed against export of manufactured 
goods A similar scheme for Cotton 
goods is under consideration of the 
Government Regarding the art silk 
industry, the Silk and Rayon Textile 
Export Promotion Council is also con
sidering the possibility of introducmg 
such a scheme

(b) Two ad-hoc Committees repre
sentative of Central Government, 
State Governments and private enter
prise have been set up at Calcutta and 
Ludhiana t*» look into the problems 
of hosiery exports for cotton and 
woollen hosiery goods respectively

(c) According to the new scheme of 
distribution and product on of woollen 
hosiery yam as announced on the 
3rd November 1959, the Government 
Is ensuring adequate supply of wool
len hosiery yarn at reasonable prices 
to the hosiery units This scheme 
will come into effe?t from the 1st 
January 1960 and will enable the 
hosiery units to offer their exports at 
more competitive pnces

(d) The National Small Industries 
Corporation is assisting th» small

scale hosiery manufacturers to im
prove the quality of their products by 
making the latest types of machinery 
available to them on hire-purchase 
basis

Pandit D. N. Tlwari: May I know
the improvement made in the positioa 
as a result of taking these steps?

Shri Kaanngo: The steps have been 
taken only recently and the market 
improvements have not been observed 
yet, except that woollen, art silk and 
hosiery goods are showing improve
ment

Pandit D. N. Tlwari: May I know
the extent of the down-trend in these 
goods? What were the amounts af 
export m 1957-58 and 1958-59?

Shri Kannngo: The export flgum
for 1957 was 21,13,442 lbs. In 1958 it 
was 17,11,000 lbs In 1959, for the first 
six months, it is 7,42,000 lbs

Firing by Pakistani Troops on TJJJ. 
Observers

+
fShri A. M. Tariq:

Fandit D. N Tlwari:
Shri M. L Dwivedi:
Shri Shree Narayan Das:
Shri Prakash Vir Shastri- 
Shri Nardeo Snatak:
Shri Arjnn Singh Bhadaoria: 
Dr. Ram Snbhag Singh:
Shri S. M. Banerjee:
S h r i  R & m e sh w a r  Tantia:

Will the Prime Minister be pleased
to state*

(a) whether it is a fact that on the 
21st Sep‘ember, 1959 Pakistani troopo 
opened Are on the UN Observers in 
Nowshera in Jammu;

(b) if so, the circumstances m 
which Are was opened on the Ob
servers; and

(c) the action taken in the mattcrt

The Parliamentary Secretary to the 
Minister of External Affairs (Mud 
Sadath All Khan): (a) According p

•238
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fefc UJT. Chief Military Observer, 
tti* rifle of •  Pakistan soldier was ac
cidently discharged, whilst in the pre
sence of a UN. Observer. This ind- 
dent took place in the Naushera sec* 
tor on September 21, 1959.

(b) and (c) Does not arise
8hr! A. M. Tariq: May I know

whether the Government of India 
have received any statement, or pro
test, or report from the United Na
tions Observer and, if so, the action 
taken by the Government on that?

Shri Sadath Ali Khan: The United 
Nations Chief Military Observer has 
investigated the case and made an 
award against Pakistan On the basis 
of the Chief Military Observer’s 
award, our High Commissioner m 
Karachi had made a protest to Pakis
tan on 9th November, 1959, to which 
a reply is awaited 

Shri A. M. Tariq: When the Pakis
tan delegation was here in India to 
discuss the border incidents with us, 
may I know whether these cases were 
reported to them and an assurance 
■ought from Pakistan that such inci
dents will not be repeated in future?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharla] 
Nehru): I presume that they were 
not mentioned to that delegation And 
there was no occasion to mention to 
them this because they were dealing 
with the eastern border

Pandit D. N Tiwary: May I know
whether any compensation has been 
demanded, or paid, to the family of 
the victim?

Shri Sadath All Khan: There has 
been no loss of life or property 

Shri Jawaharlal Nehru: Only a gun 
went off.

Advisers at Paris
+

Shri Bam Krishaa Gupta: 
l(n  Sardar Iqbal Singh:

Shri A. M. Tariq:
Shri AJit Singh Sarhadl: 

Will the Minister of Commerce and 
M « tfj  be pleased to state at what

stage is the {proposal to appoint •  
prominent businessman of high 
standing as an Adviser at each port 
with a view to bring about closes 
liaison between the business com
munity and Government?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
The matter is under eonsideratiois 
and will be finalized shortly

Shri Ram Krishan Gupta: What
specific subjects pertaining to the 
ports would be referred to the 
adviser9

Shri Satish Chandra: These advisers 
will be prominent men in the busi
ness field and they will work as 
honorary advisers m the various ports 
They will preside over the meetings. 
At present there are port advisory 
councils in Bombay, Calcutta and 
Madras which are presided over by 
the Joint Chief Controller of Imports 
and Exports Now the non-officials 
will preside over the meetings

Mr. Speaker: All that he wants to 
know is the subjects that will come 
before the adviser for consideration

Shri Satish Chandra: The port
advisory councils will be presided over 
by these honorary advisers, and they 
will act as a sort of liaison between the 
trade and the Government

Shri Ram Krishan Gupta: May I 
know whether the Federation of the 
Indian Chamber of Commerce and 
Industry has made any suggestion in 
this regard’

Shri Satish Chandra: This was the 
result of the discussions held in the 
meeting of the Export Promotion 
Advisory Council in September last. 
That meeting was attended by the 
members of the Federation of the 
Indian Chamber of Commerce and 
Industry also, and the Minister made 
this announcement at the conclusion 
of the meeting

Shri Nath Pal: The whole object at 
this suggestion was to enhance the 
turnover of the ports From that
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point of view, a suggestion was made 
aff a member of the business com
munity being in the council May I 
know whether the representatives of 
labour in the ports also will be invited 
to join the council’

Mr. Speaker: How can labour and 
businessmen preside over the same 
meeting’

Shri Nath Pai: The object is increase 
in efficiency and turnover at the ports

Mr. Speaker: Now a businessman 
is taken as an adviser All that the 
Member wants to know is whether the 
Government is prepared to associate 
a labour representative also as an 
adviser’

Shri Satish Chandra: These advisory 
councils and the advisers have nothing 
to do with industrial production This 
committee is set up only for export 
promotion whe.e labour does not come 
in

Development of Bhutan

+
Shri Harish Chandra 

I Mathar:
[ Shri Ramji Verma:
I Shri Pr&kash V.r Shastri:
I Shri P C. Borooah:

•239. ̂  Shri Osman All Khan:
Shri Goray:
Shri Basumatarl:
Shrimati Ha Palchoudhuri: 

Shri Muhammad Ellas:
Shri Hem Barua:

Will the Prime Minister be pleased 
to state

(a) whether developmental needs ol 
Bhutan were discussed by the Prune 
Minister of Bhutan during his last 
visit here;

(b) if so, what conclusions were 
arrived at, and

(c) what action is being taken in 
furtherance of the decisions taken’

She Parliamentary Secretary to the 
lpafarter of External Attain (Shri
«. N. Baaarika): (a) Yes, Sir

(b) Ihe  Government ot India have

S-eed to place at the disposal at tfe* 
utan Government a sum of Be. f  
lakhs per annum from 1960 onwards 

to assist them in the execution 
development schemes in Bhutan.

The Government of India have also 
decided to make available funds upto 
a ceiling of Rs 15 crores for the execu
tion of the road projects which the 
Government of Bhutan have in mind 
These funds will be made available 
to the Bhutan Government as 
when required by them In addition, 
the Government of India will also 
make available the services of tech
nical personnel in accordance with a 
procedure agreed upon between the 
two Governments

(c) As a result and on the basis ol 
the decisions taken, the Government 
of Bhutan have formed two technical 
boards, viz (1) the Co-ordinating 
Technical Board and (11) the Works 
Advisory Board The Co-ordinating 
Technical Board will determine the 
policy and the qantum of amounts 
required for the road projects from 
time to time and such other broad 
details while the Works Advisory 
Board will carry out the execution of 
the road-projects that are being 
established

Shri Harish Chandra Mathur: May
I know whether, in the light of the 
new developments on our Himalayan 
border, the execution of these works 
is going to be expedited and, if so, 
whether any initiative has been taken?

Shri J N. Hanrika: The first meet
ing of the Co-ordinating Technical 
Board was held on 10th November 
last at Calcutta, and we are sending 
one engineer to Bhutan for ten days
I think the engineer is starting today, 
and he will establish one work centre 
at Jaigon The survey work will start 
on 20th December It is expected that 
the construction work will start on 
15th January, 1060

Shri Harlah Chandra Mathur: A pro
gramme of work has been drawn up. 
But, as I said, because of tha
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Himalayan border trouble, what steps 
am we going to take to expedite the 
construction of this road and what 
c?uld be expected during the next 
year?

Mr. Speaker: He has already stated 
Ifeat an engineer is being sent What 
«nore is expected?

Hie Prime Minister and Minister of 
M m n l Affairs (Shri Jawaharlal
KMinl): All that we can do to expedite 
the work is to give instructions.

Shri P. C. Bfaooah: May I know 
whether the amount that will be spent 
on development of Bhutan will be a 
loan or a gift to the Bhutan Govern
ment and whether this amount will 
include partly the defence of Bhutan 
also?

Shri Jawaharlal Nehru: I presume 
the hon Member is referring to the 
Rs. 7 lakhs.

Shri P. C. Borooah: Yes.

Shri Jawaharlal Nehru: That is an 
actual gift for that particular purpose, 
that is to say, that the normal amount 
that we have paid, in terms of our 
treaty, to Bhutan is Rs. 5 lakhs. Rs. 5 
lakhs remain Rs 5 lakhs. This is a 
separate sum for developmental works

Shri P. C. Borooah: What about the 
Rs. 15 crores?

Shri Jawaharlal Nehru: That is set 
aside chiefly for road development and 
like purposes.

Shri P. C. Borooah: May I know 
whether the road will be constructed 
up to the Bhutan and China border 
or it will go only up to the Bhutan 
and India border?

Shri Jawaharlal Nehru: At the pre
sent moment roads are being built 
from India to the interior of Bhutan. 
That is the only programme before 
us at present.

Sfcrtaatl Maajula Devi: When will 
the road development from Assam to 
Bhutan be taken up?

Start J. N. Hasarika: Two of the five 
roads that we have in mind will be 
from the Assam border to Bhutan.

«ft HW : A JT? 3|TiRT 
1 fo t-H  f t  w zm  3fr

snjnrdr * 1 1  fa n  *mT fira-

faerft |  ?

Shri j .  N. Hasarika: I will require 
notice for that

Dr. Ram Subhag Singh: May I know
whether along with this road con
struction and Jaldhaka project pro
gramme, the Prime Minister of Bhutan 
has approached the Government of 
India for providing some good and 
competent teachers to establish schools 
there?

Shri J. N. Hazarlka: Will he kindly 
repeat the question’

Mr. Speaker: The question is whe
ther the Bhutan Government has asked 
for good and competent teachcrs being 
sent there for the purpose of establish
ing schools.

Dr. Ram Subhag Singh: There is 
only one high school in the Bhutan 
capital and that has also recently 
been established.

Shri Jawaharlal Nehru: I cannot
give a precise answer about the 
schools. But we have been sending 
some people and maybe, they might 
have asked for them.

£ fa  art u  apt afnraT ^  «ft
f a m  fajff TOT jjf  5 W  ftfSR 

A f t  anripTT, ^rr v tf
XFcTRr TOT I  ?
Shri J. N. Hasarika: It might take 

eight to ten years.
«ft t o  iw . *rNh fwfir A 

«pr tftar f?nrf®r ^  % fa?

ftrj? A f^rnc *
I  ?
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* w n p 'R "  *g* : aft H r̂,
* tf *TT<T I  I frfagft * t
iffr ift vn& jftt t o  $  i

Shri Yajnlk: May I know if the 
ZU. 15 crores that will be provided 
will be a loan or a grant?

Shri J. N. Hasarika: It is a grant
and not a loan.

ffa tf $  s r ^  ttfwTfpff htt ffw m

+
"«ft WW rifa :
«ft HO Hto m f t  :

*^fo . ^  «ft qifwift :
«ft Ho *o  *nnf:

to t s m f f t r T ta m r ^  \  shprt,
*6 3TTTf%d

<* *r? srtt-t #  f'TT 
far V'T̂ TfT̂ T % fiw fcwft h

fU-Trr a sfT?qT'»r ^ rfa*r wfiRT
V T 'T  ? T  off f  I^ P T  f^*IT 1PTT 4T, \3%
"pprif r̂er *st f e n  h s s  sfta tot

Jnrfr f  i  | ?

«m 3M»nft («ft «nfw w?ft) .
<TS, f | I  *T ^  W t t *

«rcar fwT »nrr |  i

«ft MW *3T»T . 4  T̂T'RT ^T̂ TT
jj %  *fi| w i t  t'«f5r snfr &rm *ptt | ,  
>UT 5HT ^nt Vr*T ■*fT g*)T |  ?

«ft wifirc w ft : «nft *PT»r 

i

Shri S. M. BaserJee: May I know 
whether any welfare officer has also 
been appointed and, if so, the name 
of fhe officer and his function?

Mr. Speaker: Why should he ask for 
the n»"»» of the officer? What need 
la there to know the name of th* 
officer?

Shri S. M. Bnerjee: I want to know
whether he is from the Labour Minis
try?

Mr. Speaker: 1%e hon. Minister may 
give only the function.

Shri Abid All: The function wlQ be 
to collect as far as possible all the 
available data on the prevailing prac
tice in respect of working hours, holi
day facilities, rates of remuneration, 
dates on which salary was normally 
paid, period of employment and other 
privileges.

«ft v m  rsht : w Jf? arrsHT 
■srTSaT £ fa  ^  afr tspfrrc wrfoapc 
f a m  ftnrr w  I ,  TOT 5<RTC
* src^F Tfaresr
t o r t  *rf<T=rnr |  jjt »n[ ? ^ j r
<TC f-rtTT *FWTT I  ?

w rfc : snft fa ^ r
^  f-PTT *m  |  | TfaRST T O R T

 ̂ «j*fr % s <*t
11
Shri S. M. Banerjee: I want to know 

whether this welfare officer will work 
in consultation with the Domestic 
Servants’ Union and whether they 
will be consulted for all purposes

Shri Abid Ali: We will have an 
advisory committee

Shri D. C. Sharma: May I know if
the activities of the welfare officer 
will be confined only to Delhi or they 
will be spread over other cities of 
India9

Shri Abid All: Only to Delhi for 
the time being

Shri Joachim Alva: Why is this
officer not entrusted with first things 
first, namely, to draw up a register a t 
domestic servants m Delhi?

Sbri Abid Ali: That will not be the
function of this officer.

ftfcw  fiwnfy wr^ r 
m ft*rsftaf?reTTO T$»n:«pft
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warn j*rr at ot k 
ftar v r r | ?

•ft w ifw w ft:
v r r  ?ff*T fam 
W  $ •

m *  * $ w  : *fr $
1 1

w * r : m spfhnrAsft
* f tr<TWT ftr «r? <mrt * rt 'ktt 
5T«rTqr<rr ft? # fe w  ^  
i  i fo  ^T% «TW TT TfSRSTC
* h tt< tt  1 »f arw^T *rrt>3T g  f a  w  

jnrfarar «pt4 it f«RRT s*ra ^rnnr ?

*ft mfiraiitft i r ^ r c r s r ^ t  1 
svar »rar ^T cr ^  *n>*rc 
iTPT?rTff v[ *r?
armrrd jtt^t ^tnT  1

Miwpi Fertilizers and Chemicals 
Limited
+

'Shri BasumataTV.
Shri D. C. Sharma:
Shrimati Parvathi KrishaaB: 
Shri Warlor:
Shri X*gl Reddy:
Shri Hem Raj:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Qestion No 330 
on the 11th August, 1959 and state-

(a) the progress wade so far in 
Fitting up the Nangal Fertilizers and 
Chemicals Limited,

(b) whether any delay in the pro
gress of Nangal Fertilizers and 
rhinniraiff Limited i» envisaged due to 
the Tniahnp to the Bhakra Power 
House;

Ce) if so, the alternate arrangements 
that are being made to supply power 
initially; and

(d) the time by which the plant will 
go into production?

The Deputy Minister of Comment 
and Industry (Shr) Satlsh Chandra):
(a) A statement is laid on the Table 
of the House [See Appendix I, 
annexure No 75 ]

(b) No, Sir
(c) Does not anse
(d) The plant is scheduled to go 

into production by September I960.
I may add that there might be some 

delay in the initial tests.

Shri Basumatarl: May I know why 
this Nangal Fertilisers Ltd. took the 
responsibility just to erect the factory 
there in Nangal7

Shri Satish Chandra: In fact, the 
company was registered after the pro
cess of setting up the factory had 
already started The Government 
took up this project It was included 
in the Second Five-Year Plan The 
company was registered, if the hon. 
Member wants to know that, m April, 
1955

Shri D. C. Shanna: May I know if 
there is any truth m the newspaper 
reports that since the supply of elec
tricity will be delayed to this factory, 
there will be a loss of about Rs 10 
lakhs per month?

Shri Satish Chandra: The hon. 
Minister of Irrigation and Power has 
already made a statement on the floor 
of the House that electricity would be 
available some time in September. 
The factory is expected to be ready. 
It was scheduled to go into production 
in September, i960 I have said just 
now that there aught be some delay 
in the initial tests for the factory 
because the tests will start in Septem
ber which were scheduled to start m 
May or June

Shri Hem Raj: May I know whether 
all the oustees who have been ousted 
from this area have been rehabilitated?-
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Shri Satteh Chandra: That is pri
marily the responsibility of the State 
Government. The Government of 
India has given compensation and all 
such assistance as it can to the State 
Government for the rehabilitation of 
Ihe oustees

Shri Basappa: In the township of
the Nangal factory there are some 
quarters. How many garters are 
occupied, how many of them are not 
occupied and for how long are they 
unoccupied?

Shri Satish Chandra: About 2,000 
quarters are ready and most of them 
are occupied

Atherton West Mills Ltd., Kanpur
+

*242. {Shri S. M. Banerjee: 
Shri Panigrahi:

Will the Minister of Commerce and 
Industry be pleased to state*

(a) whether Atherton West Mills 
Ltd, Kanpur has been restarted,

(b) whether all workers have been 
re-employed; and

(c) if not, the number of workers 
left out’

The Minister of Commerce (Shri 
Kanungo): (a) Yes, Sir Since 27th 
July, 1959

(b) and (c). All the workers 
(including watch and ward and clerks) 
excepting those who had voluntarily 
resigned or died have been absorbed 
by the mills

Shri S. ML Banerjee: May 1 know 
-whether it is a fact that nearly 600 
worker* who were working as substi
tutes have not yet been taken in and, 
if so, whether any steps has been 
taken to absorb them?

Shri Kanungo: My information is 
tlyat those who were on the register

the factory when it was closed 
jbave all been accepted.

Sfad f ta ic n h l: What is fee jpgl-
tion of the workers Who were crock
ing as substitutes in that null?

Mr. Speaker: He says that substi
tutes or otherwise, those who were 
actually working there have been 
taken in

Shri S. M. Banerjee: My submission 
is that there are two types of workers, 
one type is the temporary worker who 
is on the muster roll and the other 
is the substitute. Substitutes are also 
workers but they are not regarded as 
permanent or regular employees. 
They are 600 in number. I come from 
Kanpur and that is why I tell you 
this

Shri Kanungo: 1 have said that 
those who were on the register of the 
factory on the closing date have been 
taken back

U.S. Military Supplies to Pakistan
+

fShri A jit Singh Sarhadi:

•243.
Shri D. C. Sharma:
Shri N. R. Mnniswamy: 
Shri Narayanankutty 
Menon:

Will the Prime Minister be pleased 
to refer to the reply given to Starred 
Question No. 3 on the 3rd August, 
1959 and state

(a) whether there has been any 
further correspondence about the 
military supplies by USA to Pakis
tan, and

(b) whether U S.A has clarified the 
purpose for which amphibious trucks 
were supplied to Pakistan?

The Deputy Minister of External 
Affairs (Shrimatl lakshml Menon):
(a) There has been no further 
correspondence, but the Government 
at India’s views on this subject have 
been brought to the notice of the 
United States authorities whenever 
necessary

(b) The U.S. authorities have stated 
that they have not provided any 
amphibious vehicles to Pakistan.
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Shri Afii Singh Sarhadi: May I 
Iptow whether the phrase “legitimate 
^alf-defence” in the Mutual Security 
Act of 1964 has been defined or its 
scope clarified in the correspondence 
that has already taken place’

The Prime Minister and Minister of 
Kx&trmal Again (Shri Jawaharlal 
Nehra): What country’s Act7

Mr. Speaker: Which is the Act 
referred to?

Shri Ajit Singh Sarhadi: It is the 
Mutual Security Act under which aid 
is being given to Pakistan, and m that 
it has been said that the aid is being 
given either for internal security or 
legitimate self-defence I am asking 
whether the phrase “legitimate self- 
defence” has been clarified and its 
scope defined in the correspondence 
between India and the USA  on the 
point

Shrimati Lakshmi Menon. The
Mutual Security Act of 1954 was 
amended, and it limits the use of the 
military aid given solely for the pur
pose of internal security and legiti
mate self-defence of the receiving 
country

Mr. Speaker He wants to know 
whether “legitimate self-defence” has 
been defined anywhere

Shrimati Lakshmi Menon: No, Sir
1 do not know

Shri N. R. Mnniswamy: The general 
line of reply of the U S authorities 
has always been to the same effect 
that it is meant for internal security 
■nd legitimate self-defence May 1 
know whether it has been brought to 
the notice of the Government that 
recently the 17 S Ambassador in 
Pakistan has stated that effective 
military aid will be given to Pakistan 
and there will be no question of 
minimising it, and if so, what steps 
have been taken by the Government 
to get a clarification from the US 
authorities7

Shri Jawaharlal Nehra: None I
d* not see why w« should ask for a 
danteation of every statement made

by a U S Ambassador in some other
country

Shri Nanyanankotty Menon: On
3rd August 1959 the Prime Minister, 
in reply to a question, stated that the 
Government of India had sent a note 
m the form of protest to the US. 
Government regarding the shooting 
down of a Canberra bomber by U S - 
supplied arms and ammunition May 
I know whether a reply has been 
received from the U S Government to 
that protest note7

Shri Jawaharlal Nehra: I am sorry 
I have not quite grasped the question

Mr. Speaker: He says on a prior 
occasion the hon Prime Minister said 
that a protest note had been sent 
regarding the supply of a Canberra 
bomber Has any reply been received 
from the US Government7

Shri Jawaharlal Nehra: Supply of 
Canberra bomber7 To whom7

Mr. Speaker* Shall I ask him to 
repeat the question7

Shri Jawaharlal Nehra: I do not
remember the supply of Canberra 
bombers to Pakistan

Shri Narayanankutty Menon. On
3rd August, 1959 the Prime Minister

Shri Jawaharlal Nehra: He may
speak on a little more slowly please

Shri Narayanankutty Menon:
replied to a question stating that file 
shooting down of an Indian Canberra 
bomber by Pakistani planes by using 
US supplied arms and ammunition 
had been brought to the notice of the 
US Government in the form of a 
protest note May I know whether 
any reply has been received from the 
U S Government to the protest note 
sent7

Shri Jawaharlal Nehru. I do not 
quite remember what reply was 
received I agree, a reply was 
received expressing their sorrow that 
such a thing should have happened
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Pf«Wyp» Industry la Banter
•*U. Shri Pangarkar: Will fhe 

Minister of C m a m t and Industry 
be pleased to state:

(a) whether it is a fact that the 
Government of Bombay have request
ed the Central Government to set up 
a prototype industry m Bombay; and

(b) if so, the decision taken in the 
matter?

The Minister of Industry (Shri 
Mannbbai Shah): (a) and (b). No 
rich representation has been received 
in recent years from Government of 
Bombay. Already a Proto-type Pro- 
duction-cum-Traimng Centre has been 
started at Rajkot in Bombay State, 
with financial and technical assist
ance from the Technical Co-operation 
Mission of the U.S.A.

Shri Pangarkar: May I know 
whether the Indo-German prototype 
production-cum-training centre has 
been set up at Okhla?

Shri Manubhai Shah: That has been 
set up at Okhla as the House u  
already aware

Export of Textiles to Burma
•245. Sbri Kodiyan: Will the Minis

ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that textile 
exports to Burma have gone down 
considerably during the last few 
years;

(b) if so, the reasons therefor; and
(c) the steps, if any, taken by Gov* 

eminent to arrest the falling trend in 
the exports?

Tl»e Minister of Commerce (Shri
Kannngo): (a) Yes, Sir.

(b) Burmese barter agreements and 
Burmese restrictions on the imports 
of handloom cloth.

(c) Participation in tripartite 
arrangements, involving supplies of 
eotam textiles against import of U.S 
cottons by Burma; opening the

of the Textile Export Promotion 
Council at Rangoon; persuading 
Burmese authorities to widen soope 
of imports of cotton textiles on multi- 
lateral basis.

Shri Kodiyan: What was the quan
tity of textile exports to Burma 
during the last three yean and their 
value?

Shri Kannngo: In 1956 if was IT 
million yards, in 1957 it was 39 million 
yards, in 1958 it was 4 million and 
odd, and in 1959 January-July it was 
15 million and odd.

Shri Kodiyan: May I know whether 
the Government proposes to set up 
any organisation for the promotion of 
textile exports to Burma*

Shri Kannngo: Yes, Sir. As I men
tioned m the answer, the Export Pro
motion Council has opened an office 
in Rangoon, and as a matter of fact, 
the export to Burma between January 
end July 1959 is heartening.

Shrimati I1& Palchoudhnri: Has the
Government reviewed the position as 
to the kind of patterns and the kind 
of weaves that are most acceptable to 
Burma so as to arrest this fall7 Has 
■ny team been sent out to do this*

Shri Kanungo: Yes, Sir. Several 
delegations have gone there, and as a 
result of this effort, the exports during 
the period January-July 1959 have 
gone up

Shri Kodiyan: May I know whether 
Government have any proposal to 
enter into a trade agreement with 
Burma with regard to the export of 
textiles?

Shri Kannngo: Yes, we have a trade 
agreement with Burma, and as I have 
said in reply to the main question, 
efforts are always made to persuade 
the Burmese Government to increase 
their multilateral trading.

Shri Bamanathan Chettiar: In view 
of the fact that Burma is one of our 
traditional markets for textiles, may 
I know what steps Government art 
taking to increase the export of tex
tiles by offering competitive prices?
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Mr. Speaker: He lias stated it 
already m answer to part (c) of the 
main question

He wants to know if prices have 
been brought down so as to make 
them competitive

Shri Kanungo: Well, prices are 
competitive, otherwise there will not 
be greater purchase in the meantime

S orpins Labour
+

. . . .  fD r. Ram Subhag Singh:
\  Shri Chnnl Lai:

Will the Minister of Labour and 
employment be pleased to state*

(a) whether Government have pre
pared any plan regarding the utilisa
tion of surplus labour,

(b) if so, the nature of the plan, 
and

(c) how is that plan being imple
mented’

The Parliamentary Secretary to the 
Minister of Labour and Employment 
and Planning (Shri L. N. Mishra): (a) 
Yes

(b) The plan is to report the parti
culars of surplus workers to State 
Co-ordinating Units and to a Central 
Office specially set up to locate vacan
cies and arrange for the deployment 
of workers

(c) Selection Teams of the appoint
ing authorities visit the Project Sites, 
interview the workers and select the 
suitable ones

Dr. Ram Subhag Singh: May I 
know whether the Government have 
assessed the quantum of surplus 
labour that exists in the country’ In 
what way is the machinery recently 
set up to utilise the surplus labour 
different from the machinery which 
already existed’

Shri L. N. Mishra: It is fluctuating, 
f i r  Surplus labour come out when 
Ihe projects are completed I cannot 
five any exact figure, but till now

there has been about 47,000 or so of 
surplus labour and we have provided 
jobs for 18,000. We hope that as soon 
as the projects are completed and 
people are surplus, this machinery 
will try to provide jobs for them

Dr. Ram Subhag Singh: Is there any 
proposal to change the outlook of the 
persons who possess this surplus 
labour rather than go on providing 
and creating more jobs which general
ly does not change the outlook?

The Minister of Labour and Employ
ment and Planning (Shri Nanda): 
There is no question of outlook here. 
We have a project The construction 
period lasts two years, four years, 
whatever it might be At the end 
of this process of construction these 
people have to go somewhere else. 
We anticipate these surpluses and try 
to provide for the surplus workers in 
different places because we have a 
machinery m the vanous States to 
assess the future requirements of new 
projects and also the manner in which 
the number will decline in the existing 
projects, and we try to match these 
requirements

Shri Palaniyandy: Most of the 
employment exchanges are having 
only unskilled workers in their lists. 
Is Government taking any speedy 
action to have more training centres?

Shri L. N. Mishra: It is not a fad
Employment exchanges have also 
skilled workers on their lists, and 
they try to get jobs for them

Shri Braj Raj Singh: May I know
If it is a fact that skilled and unskilled 
labour both to the tune of one croie 
is surplus?

Shri L. N. Mishra: Yes Both skilled 
and unskilled labour are surplus

Shri Braj Raj Singh: To the tune 
one crore?

Shri L. N. Mishra: It is not a fact 
Only 47,000 people are surplus as a 
result of completion of about six M 
•even projects, and we have tried 1* 
provide for about 18,000
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Shri Aniheay Filial: These schemes 
trill take care only of surplus labour 
in the projects. What about surplus 
labour in industries where there is 
redundance?

Shri L. N. Mishra: This relates not 
oaly to the public sector projects but 
also to TISCO and IISCO and these 
figures cover those industries also.

Shri Nad Reddy: May I know 
whether it is a fact that quite a num
ber of engineers have become surplus 
labour, and if so, whether Govern
ment are taking any steps to see that 
these skilled personnel are put to pro
per use?

Shri Nan da: The arrangements apply 
to all types of personnel. So far as 
the engineers are concerned, they are 
in very great demand. There may be 
some fnctional unemployment for 
some of them.

Export of Tea
+

C Shrimatl Parvathi Krlshnan: 
Shri Nagl Reddy: 

j Shri Warior:
•847.^ Shri Rameshwar Tantia:

Shri D. C. Sharma:
Shri Bishwanath Roy:

_ Shri Hem Barua:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether the export of tea has 
shown a downward trend during the 
year 1959 as compared to 1958;

(b) if so, what is the total fall m 
earning and quantity during the 
months January to September, 1959 as 
compared to 1958; and

(c) ihe reasons for the short fall?

The Minister of Commerce (Shri
Kanungo): (a) and (b). The total fall 
in earnings and quantity of tea during 
the period January to August 1959 
am compared with the corresponding 
period of 1988 were 13*41 crores and 
4<T'2 million lbs respectively. Figures 
lor the month of September, 1959 are 
not yet available.

<c) The shortfall occurred mtiniy 
during the earlier months of 1859 
upto May and was largely due to the 
high stocks in UJC at the beginning 
of the year, the increasing internal 
demand for teas, and consequently 
the non-availability of sufficient stocks 
of the teas commonly in demand in 
the export markets.

Shrimatl Parvathi Krtahnan: The
Calcutta figures show that there has 
been an increase in export, to the 
tune of 38 million lbs of tea. So, I 
would like to know where exactly this 
shortfall has occurred.

Shri Kanungo: There has been a 
‘look-up’ in the exports after July. I 
believe when the season progresses 
and the new flushes come in, then the 
exports might look up. The reason 
for the shortfall in the earlier months 
was, as I have said, that there was a 
large carry-over stock in London, and 
there was no inclination for buying 
off-season pluckings.

Shrimatl Parvathi Krlshnan: Apart
from the exports to UK, may I know 
whether there has been increase in the 
exports to other countries, and if so, 
by how much?

Shri Kanungo: Yes. I have not got 
the figures, but I believe that some
where after July, the figures of the 
exports to all other countries, includ
ing UK, are showing up.

Shrimati Parvathi Krlshnan: May I
know whether Government are under
taking any investigation to explore 
other markets than UK for the export 
of tea, and if so, what steps have been 
taken*

Shri Kanungo: Yes, constant effort 
is made to open up other markets.

Shri Nagi Reddy: What steps?
Shrimatl Parvathi Krlshnan: I want

ed to know what steps were being; 
taken. The hon Minister merely say* 
that constant effort is made.

Shri Kanungo: I mean efforts in the 
tense that delegations go out, tr&dei 
agreements are entered into end 9*



•n. fo r  example, jjpcentty, we have 
had an agreement with Irttn far intake 
4# tea, and with Iraq also for intake 
«¥ tea. Ttiese are the efforts.

^hri Panigrahi: How many delega
tions have gone?

fljhri F. C. Borooah: May I know 
whether m spite of the very heavy 
and costly propaganda being carried 
Oh in USA, no improvement has been 
shown in the export of tea to that 
country?

Shri Kanungo: Judging from the 
standards of publicity in USA, our 
expenditure is not liberal In any 
case, our exports to USA have not 
looked up or shown up much. As a 
matter of fact, the demand for tea in 
USA is not much more than that for 
coffee

Shri P. C. Borooah: May I know 
whether beause of the gradual popu
larity of ‘Instant Tea’, which contains 
a large percentage of Ceylon tea, there 
has been an adverse effect on our 
export of tea to that country*

Shri Kanungo: I do not think so 
There, opinions have been expressed 
that ‘Instant Tea’ is having better res
ponse

Shrimati Ila Palchoudhuri: May I
know whether the money that the Tea 
Board has for publicity has been uti
lised, and if so, how much, m coun
tries other than UK and USA for pro
moting the export of tea to those 
countries?

Shri Kanungo: I have not got the 
igures. They are in the annual re
port of the Tea Board, which has been 
placed on the Table of the House.

Shrimati Maflda Ahmed: May I

Snow whether Government will con* 
der setting up a National Tea-Mar- 

fceting Corporation to produce, blend 
« d  pack tea, just aa Ceylon has set 
Hj) recently?

Sferi Sjppmg*; I am not sure about 
Cm  Ceylon organisation, but we have
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no sutfh intention, because the normal 
channel* we proving adequate.

Shri P. C. Borooah: May I know 
whether due to the high cost of pro
duction of India tea and that due to 
the high rates of fiscal duty, our teas 
are generally being priced out gra
dually from the export markets?

Shri Kanungo: That is a matter of 
opinion-

Shri D. C. Sharma: May I know 
whether Government are thinking of 
subsidising or assisting those tea 
g a rd e n s  which want to modernise 
their machinery and improve the 
quality of their production?

Shri Kanungo: No, there is no idea 
of subsidising But efforts are being 
made ta provide credit tor improving 
plantations.

International Commission for Super
vision and Control in Cambodia

+f  Shri Shree Narayan Das:
Z48' \  Shri Kodiyan:

Will the Prime Minister be pleased 
to state:

(a) whether the question of the dis
solution or of adjourning the Inter
n a tio n a l Commission for Supervision 
and Control in Cambodia has been 
co n s id e red  or is being considered,

(b) if so, whether the opinion of the 
G o v e rn m e n t as a Chairman of the said 
Commission has been asked for or 
taken; and

(c) the reaction of the Government 
to such a proposal?

The Deputy Minister of External 
Affairs (Shrimati Lakshmi Menon):
(a) There is at present no proposal to 
dissolve or adjourn the International 
Commission for Supervision and Con
trol in Cambodia. The UK Govern
ment have made certain proposals to 
effect greater economy, to the Govern
ment of the U S S R. These are under 
discussion between the two Co-Chair
men Governments.

(b) and (c). Do not arise.
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Shri Shree N u ij t f  Du: May I 
know the grounds on which the sug
gestion has been made to adjourn or 
dissolve this commission in Cambo- 
•dia?

Shrimati Lakriiml Menon: Hie
answer is that there is no proposal for 
adjournment or suspension of this com
mission

Shri Shree Narayan Das: May I 
know whether the attention of Gov
ernment has been drawn to a news 
item published m the tfmdu tan 
Standard, that some suggestion was 
made by the British Government in 
this behalf with a view to have some 
economy, because the present work 
has been reduced?

Shrimati Lakshmi Menon: Yes, that 
is given m the mam portion of the 
original answer, that certain proposals 
were made for effecting economy, and 
as a result, our delegate on the 
International Commission for Super
vision and Control in Cambodia has 
been recalled, and his alternate will 
function there, many other economies 
also will be effected in course of tune

Shri Shree Narayan Das: May I 
know whether any suggestion has been 
made or is being considered, that there 
should be one commission only instead 
of three in Indo-Chma?

Shrimati Lakshmi Menon: Yes, cer
tain suggestions were made, and these 
are under consideration too

Shri Kodiyan: May I know whether 
the views of the Government of Cam
bodia have been ascertained with re
gard to the proposal to effect economy 
or to reduce the personnel of the 
supervisory commission there7

Shrimati Lakshmi Menon: Yes, the 
Cambodian Government would wish 
the presence of the commission to be 
retained, although they would 
acquiesce in the decision of the prin
cipal members of the Geneva Confer- 
en«*e After all, the financial responsi
bility is that of the countries concern
ed, that is, the chairmen countries, 
and, therefore, they would abide by 
Ihe decision of £he co-Chairmen

Shri Shree .Narayan Dm  May 1
know the present strength at the 
Indian delegation in Indo-China, and 
how far it had been reduced?

Shrimati Lakshmi Menon: I h m  
just now stated that we have taken 
the first step m reduction. I shall not 
be able to give the strength just now.

Bnbber lyre Manufsctoring Plant la 
Kerala

_LI
f  Shri Narayanankutty SfenaK 
\  Shri Punnoose:

Will the Minister of Comment ttft 
Industry be pleased to state:

(a) whether it is a fact that there 
is a proposal to establish a rubber 
tyre manufacturing plant in Kesala 
State,

(b) if so, the details of the proposal; 
and

(c) when the factory is scheduled to 
start production7

The Minister of Industry (Skrt 
Mannbhai Shah): (a) Yes, Sir

(b) The scheme is to be implement
ed with the technical collaboration at 
an American firm, on the terms ap
proved by Government It is proposed 
to issue capital to the extent of Rs 2 
crores out of which Rs 10 lakhs will 
be invested by the American Collabo
rators Capacity of the undertaking 
will be to manufacture 2,40,000 Nos. 
each of automobile tyres and tubes pen 
annum

(c) The factory is expected to go 
into production m July, 1962

Shri Narayanankutty Menon: May 1
know the terms and conditions on 
which the profit is to be shared by 
the American collaborators and what 
royalty is going to be paid to themf

Shri Mannbhai Shah: These ax* 
matters under discussion, and till they 
are fin a lly  approved, I may not be able 
to disclose them Of course, the 
approval u  to be issued shortly, but 
they are just like ordinary terms.
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Shri Joachim Alva: We have had 
experience in tyre manufacture for 
nearly forty years, with a large num
ber of Indian personnel May I know 
why we cannot manufacture tyres our
selves without getting foreign assis
tance7

Shri Manubhai Shah: We are manu
facturing ourselves, but this is techni
cal collaboration The hon. Member 
may be knowing that practically all 
the tyre manufacturers have technical 
collaboration with foreign countries

Shri Narayanankutty Menon: May I
know whether any decision has been 
taken regarding the location of the 
factory in Kerala7 If so, where is it 
proposed to be located7

Shri Manubhai Shah: It is in Kerala, 
perhaps in Kottayam

Shri Nagi Reddy: In view of the fact 
that we have been having tyre manu
facture for quite a long number of 
years, how many more years will it 
take for us to manufacture tyres with
out collaboration from foreign coun
tries?

Shri Manubhai Shah: It is not al
ways so, but when we are in a com
petitive market and the tyre industry 
is advancing in scientific methods, with 
263 (Ai) LSD—2

higfler wear and tear, higher passenger 
loaci and traffic, people have to have 
collaboration as and when necessary. 
Such technical collaboration has al
ways been approved by Government.

Hffiddle Income Group Housing 
Schema in Delhi

+
rShri R a n  Krishan Gupta: 

»2?0. ^ Shri Anar:
(_Shri Vajpayee:

Will the Minister of Works, Housing 
and Supply be pleased to state:

(a) whether it is a fact that the 
Deliu Administration propose to in
troduce a new scheme to improve 
housing facilities for the middle-
vwsflw*. KhnrJX'i,

(p) if so, the details of this scheme; 
and

(l) the progress hitherto made in 
respect of its implementation7 ■

The Deputy Minister of Works, 
Hottfing and Supply (Shri Anil K. 
Ch»nda): (a) The Middle Income 
Group Housing Scheme has been made 
applicable to the Union Territory >of 
Delhi, with effect from the 16th 
November, 1959

(p) Details are given in the printed 
copies of the Scheme placed m the 
Parliament Library.

(£) Does not arise at present
Shri Ram Krishan Gupta: May I

know the maximum amount which is 
allowed under this scheme as loan?

Shri Anil K Chanda: Rs. 20,000

« ft f« r*rfa  f t r v  : 4  s rp rc r  w t t .

3 f«P 5<r *st«r k: SPT 3SW ftfcR
scrr̂ fjT-tft S'reT f^prr £ «rV t̂pt

T t  I
Shri Anil K. Chanda: So far as the

Delhi Union Territory is concerned, 
the scheme was put into operation 
only on the 18th instant, five days 
ago But so far as the other States
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are concerned., they have drawn the 
lOan amount from tlile LIC and they 

·are possibly making disbursements al-
ready. 

Dr. Sushila Nayar: Is the hon. Min-
ister aware of a news item which has 
appeared in today's newspapers to the 
effect that the response to this scheme 
has been very poor? If so, is it cor-
rect? 

Shri Anil K. Chanda: It is only five 
days since the scheme has been in 
9peration in the Delhi Territory, and 
I · think it is too early to make any 
comments on its popularity. 

Licences for ~anufacture of 
Fertilizers 

*252. Shri Khimji: Will the Minis-
ter of Comm~rce and Industry be 
pleased to state: 

(a) whether licences have been 
given in 1959 for the establishment or 
for the expansion of factories for the 
manufacture of different kinds of 
fertilizers; and 

(b) whether applications for the 
manufacture of superphosphate are 
being granted subject to the concur-
i'ence of the Planning Commission? 

The Deputy ~inister of Commerce 
and Industry (Shri Satish Chandra): 
(a) One licence has been issued and 
two more are under issue . 

(b) Licences are granted by Govern-
ment after considering the recom-
mendations of the Licensing Com-
mittee set up under Section 10 of t he 
Industries (Development and Regu-
lation) Act, 1951. The Planning Com-
mission is represented on that Com-
mittee. 

Sbri Khimji: May I know wh ether 
the targets in the Second Plan for 
ammonium sulphate and superphos-
phate are likely to be reached. If 
not, what are the reasons for the 
same? 

Shri Satish Chandra: The target in 
the Second Plan for nitrogenous fer-

tilisers was 3,80,000 tons, in terms of. 
nitrogen. But about 4,00,000 tons are 
likely to be reached at the end of the 
first year of the Third Five Year Plan. 
As far as phosphatic fertilisers at·e 
concerned, the demand has not been 
keeping pace with the production capa-
city, and so the target has been re-
duced to about half of what was 
originally contemplated. 

Shri Nagi &eddy: May I know whe-
ther any licence has been issued fot· a 
factory at Kothagudam in Andhra 
Pradesh? 

Shri Satish Chandra: It is known 
now that the project which is to be 
set up by the State Government has 
been cleared by the Government .of 
India and steps are being taken to 
set up the factory. 
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Shri F C. Borm h: When will a
factory be let up in Assam’

(No answer was given)

Shri Palaniyaadjr. Are any steps 
k m f  taken to have a superphosphate 
liHary in South India where we are 
hiving ample phosphate nodules*

Shri Satish Chandra. All the super
phosphate factories in India today are 
iDWXiertt on imported raw phoa- 
|k tM  The phosphatic nodules m the 
earth have not been found suitable tor 
the purpose so far If after further 
research, they can be used, of course 
that will certainly be considered be
came it will reduce our import bill 
to that extent

Shri KemansHun Cfcettisr; Has any
new licence been given to start a fer
tiliser factory m the Madras State*

Shri SXMi ChanAit. The AIw«ye
factory is alieady under construction 
There is a proposal from a private 
party for the production of ammon
ium phosphate The matter has been 
under consideration That company 
has been aaked to examine the ques
tion of producing nitro-phosphate in
stead, because in that case sulphur, 
which is an imported item, will not be 
required

Shri Palaniyandy: Will Govern
ment investigate the possibility of 
setting up a factory to prepare super
phosphate using the phosphatic nodu
le* m the Tiruchirappali area where 
they are available in abundance*

Shri Satish Chandra: That matter 
has been thoroughly considered In 
fact, m the beginning, the Neyveli 
f a c to r y  was supposed to produce am
monium sulphate But we eould not 
proceed with that idea because the

nodules there could not be exploited 
lor industrial purposes It may bq 
possible to exploit them in future But 
we cannot do it now

*To m * : Jf? # i$ * r
air rfr
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Manufacture of Peas

•EM. Shri SvbMah A n W aa: Will 
the Minister of CeouMree and Indsat-
try be pleased to state

(a) the number of fountain pen 
manufacturing uiuts in India and their 
production capacity,

<b) whether Government consider 
it necessary to stop further increase 
in the manufacturing units of 
fountain pens: and

(c) if so, the reasons for the same*

The Minister of Industry (Shri 
Mannhhai 8hah): (a) 15 units in the 
large scale sector and about 100 in 
the small scale sector Their actual 
production during 1958 was 10 7 
million pieces and that during the 
first half of 1959 is more than I
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million pieces Production in the 
•mall scale unit* is estimated at about 
14 4 million pieces in 1959

(b) Yes, Sir
(c) It is considered that any ad

dition to the number of fountain pen 
making units m the country which is 
already very large, will not be con
ducive to the possibility of improving 
the quality of fountain pens

Shri Subbiah Ambalam. From the 
answer I find that any addition to 
the number of fountian pen-making 
units in the country will not be cdn- 
ducive to the improvement of the 
quality of fountain pens May I know 
what standards are being adopted to 
improve the quality of the fountain 
pens, especially m the smal-scale 
units’

Shri Manabhai Shah That is pre
cisely the purpose of this question As 
the House will be pleased to see the 
production of fountain pens in the last 
three years has risen more than ten
fold, perhaps in some cases twelve
fold Therefore, now we have to halt 
further expansion and we are concen
trating on improving the qualitv of the 
fountain pens

Shri Subbiah Ambalam May 1 know 
whether Government have taken any 
steps to explore the possibilities of 
export markets for fountain pens’

Shri Manubhai Shah Some expoits 
are already taking place In all these 
matters, one has to go m a very cau
tious and careful mannei We have 
now exceeded the requirements of the 
country There is surplus production 
So many units, large scale and small 
scale, have come up Therefore, we 
will have to wait a little while until 
we stabilise our quality for export 
markets

Shri Nagi Reddy In view of the 
fact that the mbs for almost all these 
fountain pens are being imported, may 
I know if Government are taking any 
steps to see that the nibs are manu
factured m our country itself’

Shri WwbiMl M i  A large num
ber of units ha* also been licensed t o  
nibs Only very special nil* arid 
materials are allowed to be imported

Shrimatl Renuka Kay: Apart from 
the mbs, are all the other component 
parts of these fountain pen* being 
manufactured m India now’

Shri Manubhai Shah: All the other 
parts, namely, the plastic holder, cap, 
ordinary nibs and the tube are manu
factured in India, excepting that m 
some small newly started factories 
for a period of six to twelve month*, 
small components are allowed to be 
imported for the time being

Shri Joachim Alva. There is a wide 
uncontrolled production of inferior 
quality pens in India Why is it that 
we do not concentrate on the produc
tion of at least one or two good quali
ties’

Shri Manubhai Shah: There are more 
than two dozen good quality fountain 
pens Some fountain pens produced 
in the Madras and Calcutta region are 
perhaps as good as any imported stuff,

fcs iftfic** w r ^  
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Dr Snahiia Nayar: Thousands of
pens are being produced every month
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•ad in one unit in one of the industrial 
estates about 4,000 pens are being pro
duced every month They are all of 
good quality Are we exporting any
* t  them?

Shri Mannbhai Shah: I am glad
that the hon Member drew pointed 
attention to this fact The quality is 
very good Therefore, as I have al
ready stated, we are concentrating on 
■till upgrading the quality and making 
efforts for export Some exports are 
already taking place

C o r r ec tio n  o f  A n s w e r  t o  a  S u p p l e 
m e n t a r y  Q u e s t io n  o n  S tarred  
Q u e s t io n  No 239
Mr Speaker The hon Pnme Min

ister
The Prime Minister and Minister of 

External Affaim (Shri Jawaharlsl 
Nehru): I am grateful to you for cal
ling me and giving me an opportunity 
to correct a statement In answer to 
a supplementary question asked, I 
think, by Shri Yagnik as to whether 
Rs 15 crores for Bhutan was a grant 
or a loan, my colleague has said that 
it was a grant That is not quite cor
rect This money had been set aside 
chiefly for the building of roads Many 
of our engineers will be employed 
there and they will be paid by us To 
that extent it is a grant But I would 
not commit myself definitely whether 
the whole sum is a grant Therefore, 
I wanted to correct that reply

S h o r t  N o t ic e  Q u e s t io n  

Explosion of Mines Laid hr Chinese

+
aw  a  1 f  Shrimati Maflda Ahmed
8 jf . 1 . ^  ghr{ p  c  Borooah;

Will the Prime Minister be pleased 
to state

(a) whether it is a fact that Chinese 
have heavily mined the mountain 
Passes along the McMahon Lina and 
th en  were heavy casualties from ex
plosion recently; and

(b) if so, the broad details thereof*
The Prime Minister and of

External Affairs (Shri Jawaharlsl
Nehru): (a) and (b) We have en
quired into this matter and have found 
no basis for this report Some of 
our senior military officers recently 
visited this area and received no re
port of this kind

Shri Braj Raj Singh. May I know
whether there has been any change in 
the status of set-up at Longju*

Mr. Speaker Defence set-up or 
what set-up’

Shri Braj Raj Singh: I mean the
state of affairs

Shri Jawaharlal Nehru I do not
understand the question, Sir I under
stand the meaning of the words—state 
of affairs at Longju Longju as such 
is in the occupation of the Chinese 
forces and some miles from that is our 
check-post

Mr. Speaker. Evidently he wants to 
know if the Chinese have withdrawn

Shri Jawaharlal Nehru: No, not to
my knowledge

Shri Braj Raj Singh: How many
miles away from Longju are our 
check-posts situated7

Shri Tyagi Sir, I would object to 
this question, as such I submit that 
the position and the deployment of 
the armed personnel is not a matter 
which should be enquired into now

Mr Speaker. The hon Member is 
assuming to himself too much of res
ponsibility

Shri Tyagi. Everyone is responsible 
in the case of protection of the country

Mr Speaker: All the 500 and odd 
hon Members can get up and say so 
I leave it to the hon Minister who 
knows his responsibility If he feels 
that this matter ought not to be given 
publicity, certainly I would never ask 
the Minister I allow him absolute 
discretion to decide for himself whe
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ther it should be given out or not. In 
a particular matter if he says that this 
must be kept secret, I do not pursue 
the matter. Therefore, it is unneces-
sary :for every hon. Member to get · up 
and say that this ought not t9 be 
allowed. If the hon. Minister takes 
exception, I do- not pursue the matter. 
Therefore, I do not want this kind 
of unnecessary advice to me from time 
to time. 

Shri Jawaharlal Nehru: May I say 
that in such matters there should be 
some broad rule. It is very. good of 
you to say that I should state it in 
every case. If in every case I say 
that information should not be g1ven, 
that itself has a certain implication 
and so I do not wish to say that. I 
am prepared to give it. Therefore, I 
think that the point that was submit-
ted to you has some force and ques-
tions of this kind should normally not 
be put, rather than to say yes or to re-
fuse to say anything if they are put. 
That is my difficulty in these matte~ 

In the pr~ent case, it is a few miles 
from that place. It is not necessary 
to give the exact situation, etc. 

Shri Braj Raj Singh: Could we be 
assured that since Longju happens to 
be in our territory our check-post 
there near about Longju is ...... Cin-
teTntption). 

Mr. Speaker: He said: 'a few miles' . 
Let him not pursue the matter. 

Shri Mahanty: The Prime Minister 
has stated that some senior military 
officials had visited that area. I would 
like to know if these military officers 
had visited those particular mountain 
passes which have been mentioned in 
the question. He also stated that those 
officers did not receive any report. 
They may not receive any report on 
account of some faulty machinery 
through which they receive informat-
ion. But he has not stated categori-
cally if this is a fact or not. 

Sbri Jawaharlal Nehru: The report 
that appeared was about explosions, 
mines, etc. A thing like that does not 

take place secretly. An explosion 
makes a lot of noise. Not only does 
it make a lot of noise but the st01'y 
of that spreads. People know about 
it. But in this case there was noth-
ing; there is no talk about anything 
like that. When the officers go about 
there, nobody mentioned it. It is very 
extra-ordinary that these things should 
take place and nobody should refer to 
it. Of course when the officers go, they 
do not enquire about the explosion. 
But the point is this. If there had been 
anything like that, it is quite obvious. 
I must say that these rather unfoc-
tunate kind of travellers' tales that go 
around now-a-days and appear in our 
newspapers are without any basis at 
all. 

WRITTEN ANSWERS TO QUES-
TIONS 

Social and Moral Hygiene Programme 

,, 238 f Shri R. C. Majhi: 
'\.. Shri Subodlt Hansda: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) what amount has so far been 
spent out of the total sum provided in" 
the Second Five Year Plan for the 
setting up of production centres under 
the After-Care and Social and Moral 
Hygiene programme; and 

(b) whether these schemes are con-
fined to a few States only? 

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). No 
specific allocation has been made m 
the S€cond Plan for se tting up of 
Production Centres under the Central 
Social Welfare Board programme. The 
expenditure on Production Centres is 
to be met from the allocation of State 
Governments for their schemes for 
development of small scale industries. 
During 1958-59 and 1959-60 technical 
approval has been given for 57 
schemes for establishment of ProdUC" 
tion Centres in the State~ of Andhra 

.. 
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Pradesh, Assam. Bihar, Bombay, 
Kerala, Madras, Orissa Rajasthan, 
Uttar Pradesh, West Bengal and the 
union territory of Delhi The estimat
ed central assistance to the State Gov* 
emments is Rs. 27,86,788, of which 
grant is Rs 18,97,958 and loan is 
Rs 8,88,775

C if te  Plantation in Andhra Pradesh
11 i41 Shri Ramakrishna Reddy: Will 

the Minister of Commerce and Indus
try be pleased to state whether the 
Central Government propose to con
sider the suggestion of the Chairman, 
Indian Coffee Board, to grow coffee 
plants m Agency Area of Rampacho- 
davaram and Araku Valley of Andhra 
Pradesh9

The Minister of Commerce (Shri 
Kanungo); The Chan man Coffee Board 
had indicated to the Andhra Pradesh 
Government that it might be possible 
to undertake coffee cultivation in cei- 
tain areas in the state The state 
government's leactions to this sugges 
tion are awaited by him The central 
government will give due considera
tion to any such scheme, when finalis
ed, in all its aspects

Kashmir in U N. Maps
*254. Shri D. C. Sharma: Will the 

Prime Minister be pleased to lefei to 
the reply given to Staned Question 
No 629 on the 20th August. 1959 in 
regaid to the wrong delineation of 
Kashmir’s position on the United 
Nations map and state how the matter 
now stands9

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadkth Ali Khan): There has been no 
fresh development We are still 
awaiting a reply from the United 
Nations Secretariat

M k  Songs of Kangra and Jammu
*145. Shri Ham Raj: Will the Minis

ter of Information and Broadeasttnr
be pleased to refer to the reply given

to Unstarred Question No. 501 on the 
10th August, 1959 and state*

(a) whether the Dogra Folk Songs 
of K&ngra and Jammu are proposed 
to be printed in a booklet form;

(b) if so, when will this booklet 
be published,

(c) whether the Films Division has 
any proposal for the production of 
films on Kangra-Kulu Valleys and on 
Jammu,

(d) if so, when they are proposed 
to be produced, and

(e) whether it is proposed to include 
those folk songs in those films7

The Minister of Information and 
Broadcasting (Dr Keskar): (a) and
(b) No, S11

(c) to (e) A documentary film in 
colour on ‘Kangra & Kulu Valleys’ and 
another black and white film on 
‘Jammu’ are currently under produc
tion The folk songs of these areas 
will also be included as far as feasible 
m these two films

Displaced Persons Colonies in Bengal
fShri Sadhan Gupta:

* 256. ̂  Shrimati Renu Chakravartty: 
[ Shri Aurobindo Ghosal:

Will the Mmi.stei of Rehabilitation 
and Minority Affairs be pleased to 
state
(a) the number of displaced families 
and displaced persons colonies affected 
by the floods throughout West Bengal 
in September and October, 1959;

(b) the nature of the loss and 
damages caused and the value thereof;

(c) the number of displaced families 
rendered homeless.

(d) the nature and amount of relief 
provided,

(e) whether and to what extent the 
Central Government contributed U» 
such relief;
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(f) whether the colonies wholly or 
partially destroyed have been rebuilt; 
and

(g) the nature and amount of the 
aontribution made by the Central 
Government towards rebuilding of 
such colonies?

The Minister at Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanaa): (a) to (g). The assistance 
given by the Government of West 
Bengal to people affected by recent 
floods is available to displaced persons 
also. As such, no special report has 
been called for from the West Bengal 
Government about the nature and 
extent of damage suffered exclusively 
by displeced persons nor has any 
report on the subject been received 
from the State Government.

The provision of relief to people 
affected by natural calamities, such 
as floods, is primarily the responsi
bility of the State Government. The 
Central Government gives financial 
assistance to State Governments in 
cases where the overall magnitude of 
the calamities justifies such assistances 
The Ministry of Rehabilitation has 
contributed 4,876 tents valued at 
Rs 5,36,000 to the West Bengal Gov
ernment to provide shelter to those 
rendered homeless by the floods.

Government Advertisements
*257. Shri Rameshwar Tantia: Will 

the Minister of Information and
Broadcasting be pleased to state.

(a) whether it is a fact that the 
Indian and Eastern Newspaper Society 
and the Advertising Agencies Associa
tion of India made representations on 
the system of giving Government 
advertisements to newspapers; and

(b) if so, what steps have been taken 
by Government in this connection7

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) and
(b). Yes, Sir. The two associations 
mentioned have made a representation 
rafarding the placing of advertise
ment! by Government autonomous

corporations. Government is consider
ing their representation and it is hoped 
to send a reply during the coming 
week.

Using level «f Prices

*85*. Shri Vidya Charan Shnkla;
Will the Minister of Planning be pleas
ed to state whether the Planning Com
mission has appointed or proposes to 
appoint any group or panel to study 
the problem of nsmg level of price* 
and soaring cost of living?

The Deputy Minister of Planning 
(Shri S. N Mishra): The trends in 
prices and costs of living are con
tinuously under study in the Planning 
Commission and an internal working 
group has been set up recently to 
study the question

Paper Mill in Orissa

/ Shri Panigrahi:
\  Shri Sanganna:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question 
No 739 on the 24th August, 1959 and 
state the progress made so far in the 
setting up of the proposed paper mill 
at Kesmga m Orissa9

The Minister of Industry (Shri 
Manubhai Shah): Orders have been
placed with a foreign firm for the 
supply of complete plant and machin
ery for paper mill which is now to be 
located at Singhpur Road The 
scheme is likely to be completed by 
1962-63

Former French Possessions in

f  Shri Run Krishan Gupta:
*260. J Shri Ajit Singh Sarhadl:

(_ Shri D. C. Sharma:

Will the Prime Minister to pleased 
to refer to the reply given to Starred 
Question No. 435 on the 14th August, 
1959 and state the latest position
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regarding de jure transfer of former 
Wench possessions in India?

The Parliamentary Secretary to the 
BPuhter of External Affairs (Shri 
Bartsth All Khan): Hie question of the 
ratification, of the Treaty of Cession 
of the French Establishments of 
Pondicherry, Karaikal, Mahe and 
Yanam has again been taken up with 
the Government of France. No firm 
date has, however, yet been fixed for 
discussion of this issue in the French 
National Assembly. The present indi
cations are that there has been no 
change in the attitude of the Govern
ment of France on the question and 
they are waiting for an opportune 
moment to move the Ratification Bill 
in the National Assembly.
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Convention of Nagae 
fSlirl S. M. Banerjee:

Shri Panlfrahl:
Shri L Achaw Singh:
Shri Hem Bania:
Shrimati Maflda Ahmed: 
Shrimati Ha Palchoudhuri:. 
Shri Muhammed Ellas:
Shri N. R. Munlswamy;
Shri Aurobindo Ghoeal:

*%9 Z. S b r | mm, Krishan Gupta: 
Shri S. A. Mehdi:
Dr. Ram Subhag Singh:
Shri Kalika Singh:
Shri Vajpayee:
Shri U. L. Patil:
Shri Ajlt Singh Sarhadl: 
Shri Sadhan Gupta:
Shri Rameshwar Tantla:

Will the Prime Minister be pleased 
to state:

(a) whether a convention of Naga 
Leaders was held in October, 1959; 
and

(b) if so, the decisions taken at the 
said convention?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri J. 
N. Hazarlka): (a) Yes; the Third Naga 
People’s Convention was held at 
Mokokchung from 22nd to 26th 
October, 1959.

(b) This Convention unanimously 
passed a 16-point draft containing pro* 
posals to form the basis of negotia
tions with the Government of India 
for a political settlement with the 
Nagas. A copy of the draft is placed 
on the Table of the House. [ S e e  
Appendix I, annexure No. 77].

Sugar Machinery Manufacturing 
Project

*243. Shri Ajlt Singh Sarhadl: Will 
the Minister of Commerce and Indus
try be pleased to state:

(a) whether it is a fact that there 
was a proposal to have a Sugar
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Machinery Manufacturing Project in 
Faitjafe 9tat* m the Seoend Five Ye«r 
Flan period,

(b) if so, the progress made so far, 
and

(c) the location of the Project7
The Minister ef Industry (Shri 

Manubhai Shah)- (a) to (c) The India 
Sugar and General Engineering Cor
poration, Yamunanagar, were granted 
in 1957, a licence under the Industries 
(Development and Regulation) Act, 
1951 for the manufacture of two com
plete sugar plants per annum, in their 
existing factory in Yamunanagar Dis
trict Ambala (Punjab) The firm has 
started the manufacture of sugar plant 
Licences to import capital equipment 
to the extent of Rs 11 45 lakhs has 
been granted to them The firm will 
deliver two sugar plants by Novembei
1961 and a third plant by November
1962

Cement Factories

t e W c t tw s  m i  Foreign T M N m i  t a  
Bhutan and ffKkttn

*265 Shri Sfcree Nar&jran H u: Will 
the Prime Minister be pleased to state.

(a) tiie nature of restrictions impos
ed on the visit of foreigners to Sikkim 
and Bhutan through India, and

(b) whether it is a fact that the 
working of the existing restrictions is 
proposed to be reviewed*

The Parliamentary Secretary to 4he 
Minister ef External Affairs (Stef 1 
N Raaarika). (a) The visit of 
foreigners to Sikkim and Bhutan 
through India is regulated by (he 
Foreigners (Protected Areas) Order,
1958

(b) No Sir

Plant and Equipment for Plastics 
Industry

*264 Shri Pangarkar Will the 
Minister of Commerce and Industry
be pleased to state

(a) the number of cement factones 
to be set up during the remaining 
period of the Second Five Year Plan 
and

(b) the location thereof’

The Minister of Industrv (Shn 
Manubhai Shah) (a) and (b) Nine 
new cement factories are likely to be 
set up during the remaining period of 
the 2nd Five Year Plan at the follow 
ing places —

Location

Vmanagaram 
Chcrropunji 
Pondichcrn 
Porbandar 
Vira\ al
Ramanat hJpuram 
Thinnottiyur 
Ammrandra 
Near Srinagar

State

Andhra Hradtsh 
AssJjn 
Pondichcrn 
Bomb >\
R om hJ)
Madras
Madras
M js o r c

K ashm ir

266 Shn Ramakrishna Reddy Will 
the Minister of Commerce and Indus
try bt pleased to state

(a ) w helhi 1 efforts are being made 
foi the manufactuie of plant and 
equipment in India for the production 
of plastics with foreign collaboration,

(b) if so the plate where the plant 
will be. set up and

(c) the stage at which the proposal 
stands at piesent’

The Minister of Industry (Shri 
Manubhai Shah) (a) to (c) A few
firms aie already manufacturing cer
tain items of machinery for the pro
duction of plastics on their own 
Informal discussions were also held by 
Government with certain Indian 
parties regarding the possibility of 
manufacture of plastic machinery in 
collaboration with foreign firms Con
crete proposals in this regard have, 
however, not yet been received
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A«rm  M |  t m wy k  Berate
*t$7. Shri Bam Krishan Gupta: Will 

the Minister of OwMum and Industry
he pleased to state the nature of pro
gress made so tar in setting up a 
Rayon pulp factory in Kerala State by 
Messrs Birla7

The M U d tr «f Industry (Shri 
Manubhai Shah): A licence under the 
Industries (Development and Regula
tion) Act, 1951, for the establishment 
of the undertaking and an import 
licence for the import of machinery 
have been issued Negotiations for the 
procurement of machinery are going 
on and preparatory work on the site is 
m progress

faW a tW H  WT*
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WT frl
Contributions to Employees’ State 

Insurance Scheme
*M9. Shn S. M Banerjee: Will the 

Minister of Labour and Employment
be pleased to state

(a) whether some of the employers 
in Kanpur have not paid their dues on 
account of contribution towards Em
ployees’ State Insurance Scheme,

(b) if so, the names of f\ose 
employers*

(c) the amount not paid by them; 
and

(d) the action taken by Govern
ment?

Th* Bsputy MMMer «f Labour (IM
Abid Ali): (a) Yes

(b) ftnd (c) Names of the establish->
mant* from whom above Rs.
have become overdue are-— ►

1 M/s Muir Mills Co Ltd,
Kanpur

2 M/s New Victoria Mills CSo.
Kanpur

3 M/s Atheiton West & Co Ltd.,
Kanpur

4 M/s Kanpur Tannery, Kanpur
5 M/s India Army & Police

Equipment Supply Co, Kan
pur

6 M/s Continental Engineering
Works, Kanpur

7 M/s A K Bi others, Kanpur
8 M/s Maheshwan Devi Jute

Mills Co L td, Kanpur
9 U P Government Roadways

Central Workshop, Kanpur
10 M/s New India Leather Ce

Textile Corporation, Kanpur
Besides these Rs 17,627 49 were 

overdue fiom 48 establishments on 
30th Septembei, 1959

(d) Legal action under the Em
ployees’ State Insurance Act, 1948, has 
been taken, wherever necessary

Indian Handicrafts Trade Centres 
Abroad

409 C Shri Ram Krishan Gupta:
' \S h r i Daljit Singh:

Will the Mimstei of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No 4U 
on the 14th August, 1959 and state

(a) whether Government have 
examined the proposal to open Trade 
Centra* at Frankfurt (West Germany), 
Los Angeles and New York with a 
view to popularising Indian handi
crafts; and
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(b) if so, the result thereof?

The Minister of Commerce (Shri 
Kanungo): (a) and (b). The pzesent 
position of the proposal to open Trade 
Centres at Frankfurt, Los Angeles and 
New York for popularising Indian 
Handicrafts is as follows:—

Frankfurt: It has been decided to 
attach one officer of the Indian Handi
crafts Development Corporation Ltd. 
to the existing India Trade Centre at 
Frankfurt for handicrafts exclusively;

Lot Angeles: The p r o p o s a l has been 
dropped for the present;

New York: The proposal is still
under consideration.

Weekly Bulletin of Import and Export 
Trade Control

419 Shri Ram Krish&n Gupta: Will 
the Minister of Commerce and Indus
try be pleased to state:

(a) whether it is a fact that the total 
expenditure incurred on the ‘Weekly 
Bulletin of Import and Export Trade 
Control’ is higher than the revenue 
derived from it;

(b) if so, the total expenditure 
incurred and revenue derived there
from during 1958-59 and 1959-60 so far 
(issue-wise);

(c) the steps taken or proposed to 
be taken with a view to reduce the 
gap between revenue and expenditure 
and effect economy in expenditure; 
and

Id) the result thereof’

Hie Minister of Commerce (Shri 
Kanungo): (a) Yes, upto 1958-59 The 
position has changed with eifect from 
the 1st April, 1959

(b) The total expenditure incurred 
(including establishment charges) and 
revenue derived from the sale of the 
weekly bulletin during 1958-59 and

1959-80 (upto 30th September, 1159) 
are as under:—

1958-59 1959-60
(upto 30-9-59) 

Receipt Rs. 2,59,015 Rs. 1,53,706 
Expenditure Rs. 3,37,579 Rs. 1,48,289.

Receipt and expenditure figures 
according to each issue of the bulletin 
are not available as the accounts main
tained by the Chief Controller • of 
Imports and Exports for the purpose 
are on the basis of half-yearly licens
ing periods.

(c) and (d). To reduce the gap 
between the revenue and expenditure 
and to effect economy in expenditure, 
the printing of the weekly bulletin,has 
been switched over from 10-pomts type 
to 6-point from 1st April, 1959. Tlus 
has reduced the number of pages of 
the weekly bulletin in as much as 
more material is now printed on one 
page. Saving is thus effected m the 
printing charges and in the quantity of 
paper consumed. This step has result
ed in a profit of more than Rs. 10,000 
during the period from the 1st April, 
1959 to the 30th September, 1959.

Unsold Handloom Goods

411 Shri Pangarkar: Will the Minis
ter of Commerce and Industry be
pleased to state;

(a) the present stock of unsold 
handloom goods m the co-operative 
sector m Bombay State; and

(b) the steps taken to dispose of 
such unsold stock of handloom goods 
in Bombay State?

The Minister of Commerce (Shri 
Kanungo): (a) 36,13,140 yards valued 
at Rs. 41,38,417 at the end of August 
1959. Up-to-date figures are not 
available.

(b) No special steps have been 
taken.
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Village BowIqc in Btnbty Statet .
412 Shri Pangftrkar: Will the

Minister of W trti, Housing and Supply 
be pleased to state-

(a) the progress achieved so far m 
Bombay State under the Village Hous
ing Project Scheme, and

(b) the amount allotted under the 
scheme to that State for the year 
1959-60 so far9

The Deputy Minister Of Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a) The Government of
Bombay have selected 137 villages out 
of 300 allotted to them so far, and 
have completed the socio-economic 
survey of 82 villages Physical survey 
in some of them is also under way 
After completing other preliminaries 
like establishment of Rural Housing 
Cell and framing of Rules etc, the 
State Government disbursed loan 
assistance to the extent of Rs 1 00 
lakh during 1958-59

(b) A sum of Rs 21 lakhs (includ
ing Rs 0 40 lakhs as grant for State 
Rural Housing Cell) has been allocat
ed to the Bombay Government under 
the Scheme for the year 1959-60 Ac
cording to the new procedure for 
release of central assistance, three- 
fourths of the year’s allocation to the 
State Government is automatically 
placed at their disposal in nine 
monthly instalments as ways and 
means advances to be finally adjust
ed against sanctions to be issued at 
the close of the financial year

Shifting of Central Government 
Offices

f S h n  Pangarkar:
\  Shri D. C Sharma-

Will the Minister of Works, Housing 
and Supply be pleased to refer to the 
reply given to Starred Question No 313 
on the Hth August, 1959 and state

(a) how many more Central Govern
ment offices have since been shifted to 
other places outside Delhi so far,

(b) their names and places to which 
they have been shifted, and

(c) the cost incurred in each indi
vidual case of shifting7

The Minister of Works, Housing' and 
Supply (Shri K. C. Reddy): (a) one

(b) The IA S  Training School, Delhi 
alongwith the Staff College at Sunla 
has been shifted to Mussoorie in 
August-September, 1959

Rs
(c) Cost of Charleville hsiate, Mu

ssoorie (Office accommodation) 4,00,000

f Shifting of records, T A etc 31.987 00

Financial concessions like City 
Compensatory Allowance ®
12 5 % for one year to some 
employees but excluding con
cession on transit accommoda
tion 11,640 00

Miscellaneous 3,000
(Appx) .

lo iu  4,46,627 o
(Appx )

- Labour Co-operatives, Bombay
414 Shri Pangarkar: Will thp‘

Minister of Works, Housing and 8upply
be pleased to state the number of 
registered Labour Co-operative Socie
ties which were awarded minor works 
of construction in Bombay State so far 
by the C P W D without calling for 
tenders’

The Minister of Works, Housing and 
Supply (Shri K. C. Reddy): Though 
informed of the Government of India’s 
decision regarding award of works to 
registered Labour Co-operative Socie
ties, no society in the Bombay State 
has come forward so far to secure any 
contract

Industrial Development of Bihar

415 Shri Anirudh Sinha: Will the 
Minister of Commerce and Industry be 
pleased to state the total amount 
granted to the State of Bihar for 
industrial development by the Central
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Government during the First and 
SecOhd Five Year Plan periods so far 
separately7

Hie MinMor at Industry (Shri 
Manabhai Shah). An amount of Rs 1 7 
Mures and Rs 10 3 crores was granted 
by the Central Government for indus
trial development of Bihar dunng the 
first and Second Plan (1956—59) 
periods respectively

Export of Handicrafts
416 Shri Aairudh Sloha: Will the 

Minister of Commerce and Industry
be pleased to state

(a) the value of export of handi
crafts other than handloom fabrics and 
hand printed clothes dunng the year
1958,

(b) the principal items of export and 
their value, and

(c) the principal countries to which 
our handicrafts have been exported 
dunng the above period7

The Minister of Industry (Shri 
Maaatthal Shah): (a) to (e) A state
ment is laid on the Table fSe« 
Appendix I, annexure No 78].

Bauattlemeni of Displaced Persons 
from Vast Bengal

417. Shri C. K. Bhattaeharyya: Will 
the Minister of Rehabilitation and 
Minority Affairs be pleased to state

(a) whether any loan has been 
advanced to assist the resettlement of 
agriculturist and non-agriculturist dis
placed persons from East Bengal, who 
have been taken out of camps either 
by the Central, or by the State Gov
ernment of West Bengal;

(b) whether the Government of 
West Bengal have approached the 
Government of India to have these 
loans treated as grants; and

(c) whether any such loan has been 
converted into a grant and if so, how 
nraehV

Th* Minister <* fehthW H ftasi.^d 
Minority Affairs (Shri Mehr Chaad 
Rhanna): (a) On dispersal from earitps 
to rehabilitation sites displaced peMNtas 
are given rehabilitation asatetanet in 
the form of loan So far this included 
maintenance assistance also

(b) Governments of certain States, 
including West Bengal, suggested that 
maintenance assistance might be given 
in the shape of grant

(c) Government of India decided
m May, 1969, that all maintenance 
assistance would thereafter be liven 
in the shape of grant and not loan. 
The extent to which such assistance 
had already been disbursed as loan is 
being ascertained from the State Gov
ernments with a view to treat it as 
grant «
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Flan taMfeHy tn M U

419. S&rl D. C. Sharma: Will the 
Xinbter of k f tm it iM  and Broadcast
ing be pleased to state the amount of 
money apent for Plan publicity m 
DMfci dunng 1968-59?

The Minister of Information and 
Broadcasting (Dr Keskar): Plan
PhMicity in the States/Union Terri
tories is mainly the function of the 
State Government/Administration con
cerned During the year 1958-59, the 
tMhi Administration incurred an 
expenditure of Rs 0 43 lakh on Plan 
Publicity

Under the Integrated Publicity Pro
gramme lo r the Seoond Plan, this 
Ministry is also responsible for giving 
general publicity to the Plan and the 
development works included therein, 
an aU India basis, through its various 
Media Uuts As the Delhi State forms 
part of a larger unit and expenditure 
is not booked State-wise, it will not 
to  possible to give figures of expendi
ture incurred in Delhi area under the 
Programme.

Indian Pilgrims te Pakistan

43*. Shri D. C Sharma: Will the 
Pftae Minister be pleased to state

(a) the number of pilgrims from 
India who attended the religious fairs 
m both the wmgs of Pakistan during
1959-40 so far,

(b) the facilities provided by the 
Pakistan Government to these pil
grims; and

(c) whether these pilgrims have 
made any representation in regard to 
the condition of their shrines m Pak
istan*

The Prime Minister and Minister of 
■xterant Affair* (Shri Jawaharlal
Nehru): (a) The number of pilgrims

who attended religious fairs m West 
Pakistan in Government-sponsored 
parties since January 1, 1969 is 213)9. 
This figure does not include pilgrims 
to the Nsnkana Sahib in West Pak
istan, or to shrines in Sast Pakistan 
Pilgrims are permitted to visit these 
shrines on an individual basis, and the- 
exact numbers of them are sot avail
able

(b) The Government of Pakistan 
provided the usual facilities of trans
port, board and lodging on payment

(c) No, Sir

Non-payment af D m  by Displaced 
Persons

421 Shri D. C. Sharma: Will the- 
Minister of Rehabilitation and Minority 
Affairs be pleased to state*

(a) the number of persons who have 
been arrested for non-payment of their 
dues under Section 30(2) of the Dis
placed Persons (Compensation and 
Rehabilitation) Act, 1954, during the 
current year so far, and

(b) the amount realised from them9

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna). (a) None

(b) Does not arise 

Speeches of Eminent Leaders

422. Shri D. C. Sharma: Will the 
Minister of Information and Broad
casting be pleased to refer to the reply 
given to Unstarred Question No 538 
on the 11th August, 1059 and state the 
latest position with regard to the 
recording of speeches of eminent 
leaders*

The Minister of Information and 
(Dr. Keskar). A state

ment giving the information is laid 
on the Table
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Statkmxnt

Progress made during the period, 1st 
July, 1959 to 31st October, 1999 in 
the processing of records m the 
Transcription Unit of AJ.R.

Nun's of p rsjialities 
whose speeches have 
been further processed

Mshstm* Gandhi 
Smt Ssrojnu Naidu 
Netaji Subhash Chandra 

Bo«

Further duration 
of records pr»>- 
cessed from nt 
July, 1959 to 31st 

October
14 hours 
1 j minutes
27 minutes

Propess Report of the Second Fire 
Tear Plan

423. Shn D C Sharma: Will the 
Minister of Planning be pleased to 
refer to the reply given to Unstarred 
■Question No 551 on the 11th August, 
1959 and state

(a) whether the progress report of 
the Second Five Year Plan for the 
year 1958 59 has since been prepared 
and

fb) if so, whether a copy of it will 
be laid on the Table’

The Deputy Minister of Planning 
(Shri S. N. Mishra) (a) and (b) 
The report is under preparation and 
will be published when it is ready

Ambar Charkha Scheme in Delhi

424 Shri D C Sharma Will the 
Minister of Commerce and Industry
be pleased to state

(a) the number of persons m Delhi 
■who received training in Ambar 
Charkha in 1958-59,

(b) the number of such trained 
persons who have been employed 
■during the above period, and

(c) since when the scheme regard
ing Ambar Charkha is m operation 
4n Delhi’

The Minister at Industry (t 
Manubhai 8hah): (a) and (b). SIB
persons received training in spinning 
on Ambar Charkha.

(c) The Khadi Gramodyog Samiti, 
Narela is implementing Ambar 
Charkha Programme since 1986-07. 
The Delhi Administration is running 
Panshramalayas since 1957-58

Scheduled Castes and Scheduled 
Tribes Candidates

425. Shri D C. Sharma: Will the 
Minister of Labour and Employment
be pleased to state

(a) how many people belonging to 
Scheduled Castes and Scheduled 
Tribes got their names registered with 
Employment Exchanges in 1959 so 
far,

(b) how many of these were edy 
cated and how many uneducated,

(c) whether all the registered per
sons were given employment and

(d) if not, the reasons therefor’
The Deputy Minister 

(Shri Abid Ali):
of Labour

O' No regis
tered du
ring Janu
ary to Oc
tober, ‘59

Scheduled Gastts 3 54.969
Scheduled Tribes 33.9T

(b) Exact figures are not availabl
It is, however, estimated that 12 pet 
cent and 3 per cent of the registrants 
belonging to Scheduled Castes and 
Scheduled Tribes respectively were 
educated (matriculates and above)

(c) No 32,673 Scheduled Caste and 
4,078 Scheduled Tribe applicants were 
placed in employment 16 2 per cent 
of the total placements at Exchanges 
were in favour of Scheduled Caste 
and Scheduled Tribe applicants

(d) The number of registrants are 
in much excess compared with the 
number of vacancies notified to 
Employment Exchanges
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B eapl N ig fu  Cotton MiUa, 

Bajnandgaon
/"Shri Baa Krishan Gapta:
I Shri A. M. Tariq:

426. Sardar Iqbal Singh:
I Shri R. C. Majhl:
[_ Shri Snbodh Hansda:

Will the Minister of Commerce and 
Industry be pleased to state*

(a) whether the Somam Committee 
appointed by Government to make an 
inquiry into the affairs of the Bengal- 
Nagpur Cotton Mills at Rajnandgaon 
has submitted its report, and

(b) if so, the details thereof’
The Minister of Commerce 

Kanungo): (a) No, Sir
(b) Does not arise

(Shri

«Wfe OTtor 

*RV» «ft W T 5T «ftT WTfSft 

w r rnfim  swT TOtn- *rfr 3^1# 
i i TRSHl *Pt R*rf snrar (^ r * *5tFop 3  q-.c,sr 

srra’iq rtf)
* * Y *

t m v £ Y !(
t m !< VI V £
m s \ k X \
UX s w » 0 n \  ° \
U «  ( 5* «! K. W (V R i*T j;
m e  fT ) u I  U ?nr)

—

Industrial Estate at Darbhanga 
(Bihar)

428 Shri Shree Narayan Das. Will 
the Minister of Commerce and Indus
try be pleased to state

(a) whether the Industrial Estate 
at Darbhanga in Bihar has been put 
into operation,

(b) the nature of industries that 
are in operation there,

(c) whether the full capacity is 
being utilised, and

(d) if not, the extent of non- 
utilisation’

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b) Five 
blocks having a total area of 20,000 
sq ft have been built in the Indus
trial Estate at Darbhanga Out of 
this area 7,000 sq ft has been allot
ted for Government schemes for 
housing a model workshop, a black* 
smithy centre, sports goods manufcap
ture, and footware manufacture Tlie 
rest of the area has been allotted foi 
the industries shown below

1 Match factory,
2 Electric cable factory,
3 Castor Oil refinery,

383 (Ai) LSD-3.
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4 Soap and sodium silicate
factory,

5 Wood screw factory, and
6 Hosiery factory

(c) and (d) The factory space built 
has been fully allotted and one of the 
units v iz , the Soap and Sodium Sili
cate factory has commenced produc
tion

Labourers in Orissa Mines

429 Shn Panigrahi. Will the Minis
ter of Labour and Employment be
pleased to refer to the reply given 
to Unstarred Question No 985 on the 
26th February, 1859 and state

(a) whether the total labour 
strength in the iron and manganese 
ore mines in Orissa during the year
1958 has since been collected,

(b) if so what is that number, and

(c) the present labour strength in 
these mines in Orissa9

The Deputy Minister of Labour 
(Shri Abid Ali): (a) Yes

(b) A v-raije  daily em ploym ent

(1) Im-orc mines 16,596
(11; M g'1 ks mms I5ii48

T o t a l  31 744

(c) Information is being collected 

Slum Clearance Projects in Orissa

4S0. Shri Panigrahi: Will the Minis
ter of Works, Housing and Supply be 
pleased to state the names of the slum 
clearance projects sanctioned for 
Orissa dunng 1959 so far7

The Deputy Minister of Works, 
pnndw| and Supply (Shri Anil K. 
Chanda): A statement givmg the 
required information is laid on the 
Table [See Appendix I, annexure 
No 79]

Cantonment Beard Employee*
f  Shri Ram Krtshan Guptar

431. Shri Bhakt Darshan:
I'Shri Madhosndan Rao:

Will the Minister of Labour antf 
Employment be pleased to refer to 
the reply given to Starred Question 
No 178 on the 6th August, 1959 and 
state

(a) whether the National Tribunal 
set up to consider the demands of the 
Cantonment Board employees has 
since given its award, and

(b) if so, the details thereof9

The Deputy Minister of Labour 
(Shn Abid Ali): (a) No

(h) Does not arise

Government Residential and Office 
Accommodation in Delhi

432 Shri Ram Krishan Gupta: Will 
the Minister of Works, Housing and
Supply be pleased to state

(a) whether any estimate has been 
made of the expenditure required for 
meeting the Government requirements, 
of residential and office accommoda
tion in the Capital on the basis of the 
present demand,

(b) if so, the details thereof, and

(c) the nature of steps taken or 
proposed to be taken to meet the 
requirements’

The Minister of Works, Housing 
and Supply (Shri K. C Reddy): (a>
Yes

(b) Besides the residential and 
office buildings, that have already 
been sanctioned for construction, 
15,862 additional residential units for 
various categories of staff to meet 80 
per cent of the demand, at an esti
mated cost of about Rs 1,484 lakhs, 
and office accommodation of 14 59 lakh 
sq f t , estimated to cost about Rs. 730 
lakhs, will require to be built
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(c) The Planning Commission is 
being approached for the allotment of 
requisite funds dunng the Third Five 
Year Plan period to finance the con
struction programme

Workmen’s Compensation Act
433. Shri Ram Krishan Gupta: Will 

the Minister of Labour and Employ
ment be pleased to refer to the reply 
given to Unstarred Question No 1159 
on the 20th August, 1959 and state*

(a) whether the Sub-Committee has 
discussed and examined the report of 
the Actuarial Committee regarding 
revision of rates of compensation, and

(b) if so, the result thereof9

The Deputy Minister of Labour 
(Shri Abid Ali): (a) Yes

(b) The Sub-Committee has recom
mended that the present system of 
payment of compensation m a lump 
sum should be replaced by a system 
of periodical payments which should 
be disbursed through the agency of 
the Employees’ State Insurance Cor
poration and that the rates of com
pensation should be raised in 
accordance with the recommendations 
of the Study Group on Social Secu
rity The Sub-Committee has also 
supported the proposal to increase the 
wage limit for coverage from Rs 400 
to Rs 500

Movable Properties of Displaced 
Persons

f  Shri Ram Krishan Gupta:
\  Shri D C. Sharma:

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
refer to the reply given to Short 
Notice Question No 15 on the 9th 
September, 1959 and state the further 
progress since made in settling the 
issues pending between India and 
Pakistan in regard to the movable 
properties of Displaced Persons9

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand
Khanna ): There has been no further 
progress.

Wet Mica Grinding Plant In Rajasthan
435. Sbri Ram Krishan Gupta: Will 

the Minister of Commerce and Indus
try be pleased to refer to the reply 
given to Unstarred Question No 276 
on the 6th August, 1959 and state the 
nature of progress made so far in 
setting up Wet Mica Grinding Plant 
in Rajasthan with the collaboration 
of an American Company9

The Minister of Industry (Shri 
Manubhai Shah): A Draft Agreement 
has been prepared by the State Gov
ernment and is under scrutiny of their 
Law Department As soon as it is 
finalised, it will be sent to the Ameri
can Company

Employee* State Insurance Scheme

{Shri Ram Krishan Gupta: 
Shri T. B Vittal Rao:

Will the Minister of Labour and 
Employment be pleased to refer to 
the reply given to Unstarred Question 
No 2147 on the 4th September, 1959 
and state:

(a) whether Government have since 
taken final decision in regard to 
enhancement of statutory rate under 
Employees State Insurance Scheme; 
and

(b) if so, the nature thereof9

The Deputy Minister of Labour 
(Shri Abid Ali): (a) No

(b) Does not arise 

Registration of Benami Companies

437. Shri Ram Krishan Gupta: Will 
the Minister of Commerce and Indus
try be pleased to refer to the reply 
given to Starred Question No 627 on 
the 20th August, 1959 and state

(a) whether Government have con
sidered the question of vesting power 
m the Registrar under the Companies 
Act to prevent the registration of 
benami companies, and

(b) if so, the nature of action taken 
in the matter9
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The Minister of Commerce (Shri. 
Kanungo): (a) and (b) The matter 
is under consideration

Indian Labour Conferences 
fShrl S. M. Banerjee:

438. J Shri Ram Krishan Gupta: 
\_Shri Sarju Pandey:

Will the Minister of Labour and 
Employment be pleased to lay a state
ment on the Table showing

(a) the action taken on the various 
recommendations of 16th and 17th 
Indian Labour Conferences, and

(b) the items which are still under 
consideration"*

The Deputy Minister of Labour 
(Shri Abid Ali)- (a) and (b) The 
conclusions of the 16th and 17th Ses
sions of the Indian Labour Conference 
are at various stages of implementa
tion or consideration

Export of Turmeric
. . .  1 Shri Ram Krishan Gupta.

’ Shn Padam Dev
Will the Minister of Commerce and 

Industry be pleased to state
(a) whether it is a fact that there 

is a great demand for Turmenc in 
the countries of Iran, Iraq and Singa
pore, and

(b) if so, the nature of steps taken 
to increase its export and meet the 
demand of these countries’

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) India is the main exporter of 
turmeric to these countries but 
demand for turmeric has been declin
ing on account of increased use of 
substitutes

(b) The steps taken to promote 
exports of Turmenc are as under

(1) Our Commercial Representa
tives abroad including those

m Iran, Iraq and Singapore 
are exploring marketing 
possibilities for turmeric in 
their respective regions;

(2) The Council for Scientific and 
Industrial Research are con
ducting technical researches 
to find new uses for this item;

(3) A trade agreement has been 
concluded with Iraq and 
spices, including turmeric, are 
included in the export sche
dule of the same,

(4) An Export Promotion Council 
for all spices, including tur
meric is being formed shortly 
with its headquarters at 
Ernakulam to undertake 
expuit 'promotion 'work tor 
these items,

(5) Arrangements for providing 
warehousing facilities at 
reasonable rates are being 
considered by the Ministry of 
••ood and Agriculture

Goans in India
pShn Ram Krishan Gupta: 
"in 1 Padam Dev:
I andit D. X. Tiwan:
Shri N R Muniswamy:
Dr Ram Subhag Singh*

MO ^ Shri B. C. Mullick:
Shn A K Gopalan- 
Shri Vasudevan Nair.
Sf’ri Amjad Ali:
Shri Muhammed Elias.

Will the Prime Minister be pleased 
to state

(a) whether it is a fact that the 
Gpan National Union has submitted 
a memorandum urging that Goans in 
India should be treated as Indian 
Nationals on a de facto basis, and

(b) if so, nature of action taken in 
this regard’

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
N#hru): (a) Yes A memorandum was 
presented to the Prime Minister m 
July 1959 and included among other
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matters, a suggestion regarding the 
grant of citizenship ·rights to the 
Goans. 

(b). The que~tion of granting Ind1an 
citizenship to persons from the Portu-
guese possessions in India ha~ been 
examined from time to time. On a 
balance of considerations it has not 
been thought necessary or desirable 
to alter the law or to relax the rules 
on the subject of Indian citizenship 
in favour of such persons. 

Export of Hosiery Goods 

f Shri D. C. Sharma: 
441. ~ Shri Ajit Singh Sarhadi: 

L Shri Ram Krishan Gupta: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) the position of export of hosiery 
goods during 1958-59 as against 1957-
58; 

(b) whether there is scope for ex-
pansion of markets for Indian hosiery 
goods abroad; 

(c) if so, the steps taken to increase 
the export of hosiery goods during 
the years 1958-59 and 1959-60; and 

(d) the countries to which the ex-
ports have increased? 

The Minister of Commerce (Shri 
Kanungo): (a) Exports of hosiery 
goods during 1957-59 (upto July): 

I957 

I95S 

1959 (up ,v July) 

(b) Yes, Sir. 

Qurr·•t ily 
(lbs.) 

\ir1n~ 

(in Rs. ) 

(c) With regard to woollen hosiery 
goods, the revised Export Promotion 
Scheme introduced from the 1st April, 
1959 provides for import of raw mate-
rials against exports of manufactured 
goods. Regarding the cotton hosiery 
goods, an Incentive Scheme to pro-

mote exports is under consideration. 
The Government is also taking steps 
to ensure that raw materials are 
supplied to the hosiery industry at 
re;;sonable prices. The question of 
~ f·nding abroad a delegation to study 
v.-:port potentialities of woollen hosi-
ery goods is under consideration. 

(d) Exports of cotton hosiery goods 
have increased to British West Africa, 
U.K. and Canada, between 1958 and 
1959 as under: 

Bri t ish Wes t Africa 
U.K. 
CANADA 

(I n. mii!ion rupee frcm 
Bombny Port) 

I958 1959 

o·zs 
o·o6 

With rega-rd to woollen hosiery 
goods, the exact rise in the export 
fi gure r esulting from the introduction 
of the revised Export Promotion 
Scheme from 1st April, 1959 is not 
yet available. However indications 
are that exports are gaining momen-
tum. 

Trade with Hungary 

442. Shri Ajit Singh Sarhadi: Will 
the Minister of Commerce and In-
dustry be pleased to refer to the reply 
given to Starred Question No. 155 on 
the 6th August, 1959 and state whe-
ther there has been any improvement 
in the Trade with Hungary after the 
protocol to the Trade Agreement was 
signed between the two countries on 
the 15th June, 1959? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
It is too early to make an assessment. 
The prospects appear to be satisfac-
tory. 

Amendment to Industrial Disputes 
Act, 1947 

.f Shri Pangarkar: 443· L Shri D. C. Sharma: 

Will the Minister of Labour and 
Employment be pleased to refer to 
the reply given to Starred Question 
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No. 187 on the 6th August, 1959 and 
s ate at what stage stands the ques
tion of amendment to Industrial Dis
putes Act, 1947’

The Deputy Minister of Labour 
(Shri Abid Ali): The proposals for 
amendment to the Industnal Disputes 
Act, 1947 arising out of tripartite deci
sions are being finalised

Coal Mines Rescue Stations

444. Shri Pangarkar: Will the 
Minister of Labour and Employment
be pleased to refer to the reply given 
to Starred Question No 25 on the 3rd 
August, 1959 and state the number of 
“Rescue Stations” established so far 
m India’

The Deputy Minister of Labour (Shri 
Abid Ali): Two Rescue Stations have 
been established in the Jhana and 
Ramganj coalfields under the Coa1 
Mines Rescue Rules, 1939 Three more 
Rescue Stations are proposed to be 
established under the revised Rules 
Sites have already been selected for 
two of them

Rebate on Khadi

445. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state*

(a) whether it is a fact that a spe
cial rebate on Khadi was given in 
October, 1959; and

(b) the total value of Khadi sold 
during this period’

The Minister of Industry (Shri 
Manubhai Shah): (a) Yes, Sir. Ad
ditional rebate of 6 nP per rupee on 
all sale of Khadi has been given for 
a period of six weeks from 2nd Octo
ber 1959

(b) The required information is 
being collected and it will be laid on 
the Table of the Sabha.

Fertilizers
f  Shrimatl Parvathi KrMtnan. 
J Shri Warior:
1 Shri Nagi Reddy:
I  Shri Vasudevaa Nair:

Will the Minister of Commerce and 
Industry be pleased to state;

(a) the existing capacity of produc- 
t'On of fertilizers, factory-wise;

(b) the total production during the 
yiar 1058-59, factory-wise; and

(t) the estimated capacity by the
end of the Second Five Year Plan,
factory-wise’

The Deputy Minister of Commerce 
antf Industry CShrf Satish Chandra):
(al to (c) A statement is placed" on 
th<; Table [See Appendix ,1, an- 
n0,cure No 80]
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Fradulent Weights and Scales in 
Delhi

449. Shri D C. Sharma. Will the 
Minister of Commerce and Industry
be pleased to state

(a) the number of shopkeepers m 
Delhi detected using fraudulent 
weights and scales during 1958,

(b) the number of such shopkeepers 
detected during 1959 so far, and

(c) the number of those convicted?
The Deputy Minister of Commerce 

and Industry (Shri Satish Chandra):
(a) 1061

(b) 484 (upto 31-10-59)
(c) 996 in 1958 and 392 m 1968. 

(upto 31-10-59)

Forward Markets
450. Shri Oza: Will the Minister of 

Commerce and Industry be pleased to 
state

(a) how many applications are 
pend'np for recognition of forward 
markets, and

(b) what is the number of markets 
and commodities covered so far’

The Minister of Commerce (Shri 
Kanungo)' (a) Seven

(b) Thirtymne markets and 13 
commodities

Large Scale and Small Scale Industrleo

451. Shri Khimji: Will the Minister 
of Commerce and Industry be pleased
to state

(a) the number of large scale indus
trial establishments in India,

(b) the number of medium and 
small scale industries m India; and

(c) how many new factories, both 
m the large and small scale sectors, 
have been built in the year 1958 and 
first half of 1959’

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c) No pre
cise information is available on these 
matteis

Transfer of Bernban to Pakistan

452 Shri N. E. Muniswamy: Will 
the Prime Minister be pleased to refer 
to the statement laid in reply to 
Starred Question No 38 on the 3rd 
August, 1959 and state the latest posi
tion of the hearing on Government’s 
reference to Supreme Court in re* 
gard to the proposed tranfefer of
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Berubari to Pakistan, which was 
scheduled for November, 1959?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): The hearing has now been 
fixed for the 8th December, 1959. 
Educational and Medical Institutions 

in Dandakaranya
453. Shri Sanganna: Will the Minis

ter of Rehabilitation and Minority 
Affairs be pleased to state:

(a) whether any educational and 
medical institutions m the Dandakar- 
anya Project area have been taken 
over by the Dandakaranya Develop
ment Authority for upgrading and 
development from the State Govern
ments concerned; and

(b) if so, what is the number in 
each State under each category?

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) No.

(b) Does not arise.
Prices of Automobiles

454. Shri V. P. Nayar: Will the 
Minister of Commerce and Industry 
be pleased to state:

(a) how the prices of India-assem
bled automobiles compare with the 
automobiles manufactured by the 
foreign associates or collaborators m 
their respective manufacturing units 
in foreign countries; and

(b) what are the customers’ (retail) 
prices of (1) Standard Vanguard, (2) 
Standard 10, (3) Plymouth and Dodge,
(4) Hindustan Ambassador, (5) Fiat 
1100, (6) Baby Hindustan, (7) Mer
cedes Benz Truck, (8) Fargo Truck, 
(9) Bedford Truck, (10) Chevrolet 
Truck m India as against correspond
ing models abroad9

The Minister of Industry (Shri 
Manubhai Shah): (a) No precisc in
formation is available of the prices 
of vehicles manufactured by the 
foreign associates or collaborators of 
the Indian manufacturers m their 
countries of origin. Besides, in cer
tain cases the vehicles developed in 
India are not the exact replica of their 
counterparts overseas.

(b) The retail ex-fdetory of th e  v eh i
cles in India are shown below:

1. Standard Vanguard Ri. 14,736
z. Standard 10 Rs. 9,480
3- Plymouth Dodge Out of Produc tion 
4* Hindustan Amt>assf>dor Rs 1. ,354 
5- Fiat 1.00 Rs. 9,7l>3
6. Baby Hindustan Rs. *,399
7* Mercedes Benz Truck Diesel Rs.26,^20 
8. Fargo Trnck Diesel (tfis'W.B.)

Rs 25,34a 
9- Bedford Truck Diesel (167'W.BO

as, 23,842 
10. Chevrolet Truck petrol (I74*W.B.)

Rs. 20,200
Air-Conditioners in Udyog Bhavan
455. Shri V. P. Nayar: Will the 

Minister of Works, Housing and Sup
ply be pleased to state:

(a) the total cost of air conditioners 
installed in Udyog Bhavan in New 
Delhi; and

(b) the approximate monthly ex
penses on account of consumption 'o f 
electricity for working the A C. Units 
in Udyog Bhavan?

The Minister of Works, Housing and 
Supply (Shri K. C. Reddy): (a)
Rs. 4,56,000.

(b) As no separate meter is main
tained for the air-conditioners only it 
is not possible to furnish the required 
information
Export of Jute, Tufted Carpets and 

Hessian
456. Shri Hem Barua: Will the

Minister of Commerce and Industry be 
pleased to state:

(a) whether the export of jute, tuft
ed carpcts and hessian has registered 
any increase during 1959 so far; and

(b) if so, to what extent’
The Deputy Minister of Commerce 

and Industry (Shri Satish Chandra):
(a) and (b). India docs not export 
jute tufted carpets as its manufacture 
has not been developed yet in the 
country. Exports of hessian have in
creased from 3,14,000 tons during the 
period January-September 1958 to 
about 3,53,000 tons during the cor
responding period of 1959 
Uncultivated Evacuee Land in Punjab

451. Shri Ram Krishan Gupta: Will 
the Minister of Rehabilitation and 
Minority Affairs be pleased to state:

(a) whether the Union Government 
have received any request from the-
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Punjab Government for Bale of allotted 
evacuee land lying uncultivated near 
the Western border, to them, and

(b) if so, the nature of action taken 
thereon9

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) and (b) The sale to the 
Punjab Government of the evacuee 
agricultural land situated in the border 
villages of the Ferozepur, Amritsar 
and Gurdaspur districts had been 
agreed to in principle The exact area 
and the price have yet to be settled

Handloom Industry at Chanderi (U.P.)
458. Pandit J. P. Jyotishl. Will the 

Minister of Commerce and Industry
be pleased to state*

(a) the steps Government have taken 
for the progress and improvement of 
the Handloom Industry at Chanderi 
(U P ),

(b) the amounts spent during the 
past three years of the Second Five 
Year Plan m giving

(I) marketing facilities,
(II) new looms, and
(III) weaving material,

(c) the progress in terms of pioduc 
tion and sales achieved during this 
period, and

(d) whether there has been any 
demand for supply of powrr to this 
area and whether Government are 
taking any steps in this direction to 
help the industry?

The Minister of Commerce (Shri 
Kanungo): (a) to (d) The information 
is being collected and will be laid on 
the Table of the House

Foundries and Forges
f  Shri Warior:

459. -t Shri Kodlyan:
[  Shri V. P. Nayar:

Will the Minister of Commerce and 
Industry be pleased to lay a statement

on the Table showing (1) the existing 
foundry and forge capacity m each 
State, (u) the per capita capacity of 
foundry and forge in each State, and
(111) the steps taken, if any, m balanc
ing the pi r capita average m sanction
ing new units7

The Minister of Industry (Shri 
Manubhai Shah): A statement is
placcd on th? Table [See Appendix 
I annexure No 81]

Wool Development Council
, gft f  Shri Hem Raj:

\  Shri Kami Slnghji:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question No 
2156 on the 4th September, 1959 and 
state

(a) whether the recommendations 
of Wool Development Council have 
been scrutinised by Government, and

(b) if so, the decision taken thereon?
The Minister of Commerce (Shri 

Kanungo): (a) Yes, Sir

(b) A revised Export Promotion 
Incentive Scheme based on the recom
mendations of the Woollen Develop
ment Council was announced on the 
21st October 1959 The other recom
mendations arc under consideration of 
the Government

Muslim Wakfs in Punjab

461. Shri Hem Raj: Will the Minis
ter of Rehabilitation and Minority 
Affairs be pleased to state

(a) the number of Muslim wakfs 
m Punjab, District-wise,

(b) the number of applications 
received for the restoration of wakfs 
properties, District-wise, and

(c) how many of the wakfs have 
been restored to Muslim population, 
Distnct-wise’

The Mtaifartor of Rehabilitation and 
Minority Affairs (Shri Mehr Chand
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Khanna): (a) to (c). Information is 
being collected and will be laid on the 
Table of the Lok Sabha

Indian Nationals in VJS..

462. Shri S. A. Mehdi: Will the 
Prime Minister be pleased to state the 
total number of Indian nationals in the 
U K at present?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): Like other Commonwealth 
citizens, Indian citizens are not treated 
as foreigners in the U K and no sepa
rate statistics about them art' mam 
tamed by the U K authorities Accord 
ing to the 1951 census, the composite 
number of persons born in India, 
whether Indians, Pakistanis and 
British, was 1,19,518 In 1958 a lough 
estimate made by the U K  Govern
ment mentioned 54,000 as the number 
of Indians and Pakistanis resident m 
that country

Aluminium Plant in Mysore State
463. Shri Wodeyar: Will the Minis

ter of Commerce and Industry be
pleased to state.

(a) whether any final decision has 
been taken on the location of the 
Aluminium Plant m Mysore State, and

(b) if so, the name of the locality’

The Minister of Industry (Shn 
Manubhai Shah): (a) and (b) No con
crete proposal for establishing an 
aluminium plant in Mysoio State has 
been received so far

Industrial Units in Punjab
464. Shri Daljit Singh: Will the 

Minister of Commerce and Industry 
toe pleased to state

(a) the names of the new industrial 
Units established in Punjab during the 
Second Five Year Plan period so far 
and the extent of progress made;

(b) the total amount sanctioned by 
‘Government therefor; and

(c) the amount actually spent?

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). Rs. 48*88 
lakhs have been sanctioned in respect 
of 860 new industrial units set up so 
far in the Punjab. A list of names 
of these units has not been furnished 
as this would be voluminous As these 
units are in various stages of imple
mentation, it is difficult to give an 
exact figure of the amount actually 
spent so far

All India Radio Sangeet Sammelan
465. Dr. Samantsinhar: Will the 

Ministci of Information and Broad
casting be pleased to state-

(a) the total amount of money spent
011 the 6th All India Radio Sangeet 
Sammelan,

(b) whether the reputed artists from 
all the All India Radio Zones in India 
were invited to participate in the said 
Sammelan;

(c) the names of the artists who 
were invited from Cuttack and Gau- 
hati zones to participate either at 
Delhi or Bombay or Madras; and

(d) the names of the artists who 
participated in the Sammelan from 
the above-ment oned zones’

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) It is
not feasible to calculate the precise 
figure of expenditure on the All India 
Radio Sangeet Sammelan, as it forms 
an integral part of the entire pro
gramme expenditure of all the stations 
which relayed the programmes of the 
Sammelan

(b) to (d) Artistes participating in 
the Sammelan are not invited on a 
State-wise or zone-wise basis Well 
known artistes as well as other pro
mising artistes from all over the coun
try participated m the programmes of 
the Sammelan Details of participants 
m the Sammelan are given in the 
brochure—Radio Sangeet Sammelan
1959, copies of which are available 
with the Parliament Library.
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MOTION FOR ADJOURNMENT

A r r e s t  o f  D r  R a m  M a n o h a r  L ohxa

Shri Braj Raj Singh tFirozabad)
Sir, may I seek a clarification7 You 
have been pleased to send me an inti
mation saying that my adjournment 
motion on the arrest of Di Ram 
Manohar Lohia in the NEFA yester
day has been disallowed for the rea
son that this is one of the normal pro
cesses of law May I submit that 
there is no law which piohibits the 
entn of any nation ll of India into 
any pait of India' I have looked into 
tn<> so called Regulation of 1873 under 
which the arrest of Dr Lohia is pur
ported to have been made After the 
coming into forct of our Constitution 
that regulation is void and cannot be 
cnfoiced Even if it wore otherwise 
and the regulation can be enforced, it 
only says that no person can be allow
ed to acquire any property or to con
duct any business or trade there with
out any permission being given by the 
competent authority I submit that 
Dr Lohia had no intention of acquir 
ing any property there He has got no 
property anywhere m India I had in 
this connection seen the Prime Minis
ter himself and I had written a letter 
to him He was pleased to write to 
me that he personally had no objec
tion if Dr Lohia entered that place 
The Government were also informed 
that Dr Lohia was to enter that place 
on the 23rd of November He also 
tried to enter 1 ist year on the 23rd of 
November but he was not allowed 
Then one year back, he said that he 
would like to enter the NEFA area 
again on the 23rd of November In 
our territory there are some people 
who have got no permits and they 
have inhabited our territory Nothing 
is being done to make them go from 
that territory But the nationals of 
India and Indian nationals who have 
taken part in our freedom fight are 
not being allowed to enter such areas 
of our country It is a verj sad state 
of affairs

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal

Nehra): First of all, Dr Ram Mano
har Lohia was apprehended and taken 
to some place outside that area and 
released There is a permit system 
there and he did not possess a permit 
When the hon Member wrote to me, 
I told him that I have no objection, 
but in this matter the responsible au
thorities sit in that area and I have no 
doubt that those authorities will give 
facilities wherever it is possible

Now, as Di Ram Manohar Lohia 
entered without any permit, apparent
ly they arrested him then and re
leased lnm later at  ̂ nearby place 
Bat there is no difficulty m regard to 
ter tain park of NEFA area for Dr 
Lohia to go there and we shall give 
him a permit if he indicates the place 
where h«. wants to po But in regard 
to some places for military and like 
reasons, we are not permitting the 
people to go there For those places 
a permit may not be available

Shri Braj Raj Singh Last year 
there was no military situation in the 
area but even last year he was not 
allowed to enter it I have indicated 
m my letter about Dr Lohia's enter
ing the territory Even last year, 
when Dr Lohia wrote to the author
ity no permit was issued

Shri Jawaharlal Nehru. He will be 
given a permit if he indicates the 
place where he wants to go There 
are many areas there I cannot speak 
for every area He will be given a 
permit if he indicates the place

aft w j* fa* (sm r)
reftv srfipn* n

5T? £  f«F f^S T T n  * r
■#flr *  arr »w?rr
? 1 far* jrt jrftoRT mr

w *rft v m  7 <r*f;
sfhft ?T>T ftr 5rf?T3wft

eft? TfV t  3 ^
r r r s  ft w t t  it

tsr w r  fatf *r<w 
z m *r erer ^

f  1

3, 1881 (SAKA) Motion for 1402
Adjournment
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«ft (f=3T.ĵ r) :
«nara -----

«ft w ^ q iw  : *r? frrftnr
sr^t f  fa  sto s f t f ^  =3frffr 

S5RT V* I

Mr. Speaker: Order, order.
«ft a m ts r JTW ^

f  *T. • .

Mr. Speaker: Order, order.

«ft *n *t5 T  : « fh r r , *
^  snvrrr f  %  **n jp? * f r

qfrrn Tt *P15*ftT f t  eTĈ  «PT
«TKt*nr wist f?rw ^  ^
^  ?'ht t  1 ^  fa ^ n r*
-pr ^  *»t |  tffT «r̂ T si?fo
^TF’fta  '»tt# ^ r  *WcF*crr ft f f t  
*nfk<* #  f e  f  waraT f  fa  ^  
«rc # s-.frf 3ft fa  *flfrff *} f w r  

s r#  ^  t  ^ft fa  mar
s r w t  ?ff v k  ?$ % e - w t  <ft 'sn#
qft f-^ n n i £t a w t  |  eft w  
*ft% iT  w  «rr?*ft *ft  ^  <n: srnr 
i!'t I'jfl^ra Jf^t | r f r  !EfTf^Q[ ? 4  '3TT'vTT 
T̂g-TT f  fa  W  T'fae fh'&W mfCcfT

W t  ? JT? « m  $51 ^  5*T
cTTg € r  T fa  2*fa W t  tft  3TT T f f
I  ’

«ft : ^ T t * m
* -lift WPfffTWT 5TT HT ^

x g t § i A  *  ?ft *Pfr f a  sxo 
5ftfqvr s m  t  wsrra « r  eft s ^ f t
sf^r -rr-T n  'W r c  f*n r *rw <n
^fa^r «r^R ^«f^r 5prireT dr?* ?.t
| t  $ffa « f k  T^fa-T ^  'T?fT 
m  H  ^ T #  TTW  ^  fifr 5HT3; WtT
g^r fraw H  w i ?t̂ t g ?

4 t annftw wwwt : sfr,
«FT*reT ?ft?^ w  5 ftr  t  i r t t o t

«r*R <TN 5F5TW VW «ft
«n<i |  i *r«{ Tfcf^fa t
fa  ?ir v  vfz* u t i  *rr fir<rr qrPre 
v  '•rr ^ r  ^ i

Mr. Speaker: Order, order I have 
heard enough about this matter from 
both sides. The point is very simple. 
There is> a system of permits that has 
been established for people to go to 
the NEFA area. Shn Braj Raj Singh 
and other Members who belong to 
his party seem to question the right 
of the Government, under the Consti
tution, to impose any restrictions. 
They contend that any citizen of 
India is entitled to go anywhere and. 
see anything for himself. I am really 
surprised at this. Does the Ubn. 
Member mean to suggest that he can 
go to an o?dnancc factory and such 
places where military secrets are 
kept7 Even all the Ministers cannot 
go there and they will have to take 
permission There is an end to this 
kind of thing I have allowed them 
to have their say on this matter Ulti
mately I must decide one way or the 
other

Now I am not prepared to accept 
that the Constitution stands in the 
way of the Government imposing 
reasonable restrictions and guarding, 
generally in the interests of the secu
rity of the State, certain aieas which 
ought to be prevented from being ex
posed to public gaze, and one commu
nicating information to the other and 
so on On this adjournment motion, I 
am not pieparcd to decide wherther 
the permit system for NEFA is right 
or wrong. The permit syst<«n is 
there.

It is also clear from the hon. Prime 
Minister’s statement that Dr. Ram 
Manohar Lohia has not been arbitra
rily kept out All that was said was 
that the permit ought to be asked for 
and given. If he breaks the law, 
being the leader of a group, every 
other man will say there is discrimi
nation which is not allowed under the 
Constitution. The Constitution does
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not allow discrimination in fav'our of 
Dr. Lohia merely because he is Dr. 
Lohia or the leader of a party.

Shri Braj Raj Singh rose—
Mr. Speaker: Order, order The 

very Constitution which is invoked 
for certain purposes stands against 
ihis kmd of discrimination m favour 
of Dr. Lohia. Further, I do not know 
what is the extraordinary importance 
which is attached to the 23rd Novem
ber. On 23rd November last he 
wanted to go and on 23rd November 
'at this year also he must go as if it is 
a particular day of festival! It is 
something wrong. Therefore, the 
Government seems to have rightly 
prevented him from going there with
out a permit If a permit is asked 
for, that is a matter for the Govern
ment to decide I am not competent 
ntor this House is competent to decide 
on that point As a matter of fact 
this House has entrusted the Govern
ment with the responsibility of de
fending the country and hon Mem
bers are often asking the Government 
why it has not defended properly and 
all that

In the circumstances, I have rightly 
ruled that this adjournment motion 
ought not to be brought up Anyhow, 
as the matter relates to the leader of 
a group, I allowed the hon. Member 
to raise the point The adjournment 
motion is disallowed

12*15 hrs.

PAPERS LAID ON THE TABLE 
T a r if f  C o m m is s io n  R epo r t

The Minister of Industry (Shri 
Manubhai Shah): I beg to lay on the 
Table, under sub-scclion (2) of sec
tion 16 of the Tariff Commission Act, 
1951, a copy of each of the following 
papers

(1) Report (1959) ’of the Tariff 
Commission on the continuan
ce of protection to the Diesel 
Fuel Injection Equipment In
dustry.

(u) Two Government Resolutions 
No. 21 (4) -T R./59, dated the 
18th November, 1959. 
[Placed m Library, See No, 
LT-1703/59.]

R e p o r t  o f  W o r k in g  G r o u p  o n  In
d u s t r i a l  C o - o p e r a t iv e s

Shri Manubhai Shah: I beg to lay
on the Table a copy of each of the fol
lowing papers: —

(I) Report of the Working Group 
on Industrial Co-operatives.

(II) Government Resolution No. 
5(9)/59-E U dated the 7th 
November, 1959 containing 
the decisions of the Govern
ment of India on the recom
mendations made in the above 
report [Placed in Library, 
See No LT-1704/59 ]

N o t if ic a t io n  is s u e d  u n d e r  K h a d i a n d  
V ill a g e  I n d u s t r ie s  C o m m i s s i o n  A ct

Shri Manubhai Shah: I beg to lay
on the Table, a copy of Notification 
No SO 2048 dated the 19th Septem
ber, 1959, under sub-section (2) of 
section 3 of the Khadi and Village 
Industries Commission Act, 1956. 
[Placed in library, See No. LT-1703/ 
59]

A m e n d m e n t s  t o  K h a d i a n d  V il l a g e  
I n d u s t r ie s  C o m m is s io n  R u l e s

Shri Manubhai Shah: I beg to lay
on the Table, under sub-section (3) 
Of section 26 of the Khadi and Village 
Industries Commission Act, 1956, a 
copy of each of the following notifica
tions making certain further amend
ments to the Khadi and Village In-
dustnes Commission Rules, 1957.—

(1) G S R No 1007 dated the
5th September, 1959

00 G S R No 1165 dated the
24th October, 1959

(»i) G S R No 1198 dated the
31st October. 1959
[Placed in Library, See No. 
LT-1706/59.]
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I n d u s t r ia l  C o m m it t e e  o n  P l a n t a 
t io n s

The Deputy Minister of Labour 
(Shri Abid Ali)* I beg to lay on the 
Table, copy of a statement showing 
conclusions of the Ninth Session of the 
Industrial Committee on Plantations 
held in Calcutta on the 23rd and 24th 
October, 1959 [Placed in Library,
See No LT-1707/59 ]

DEMANDS FOR SUPPLEMENTARY 
GRANTS (KERALA), 1959-60

The Minister of Finance (Shri 
Morarji Desai)' I beg to present a 
statement showing Supplementary 
Demands for Grants in respect of the 
Kerala State for 1959-60

12*11 h n
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

D a c o it ie s  in  T r a in s

Shn Mohan Swarup (Pilibhit)
Under rule 197, I beg to call attention 
of the Minister of Railways to the 
following matter of urgent public im
portance and I request that he may 
make a statement thereon

Dacoities committed on the 14 
Down Upper-India Express on the 
10th November, 1959 and on the 
Delhi-bound Upper-India Express 
on the 11th November, 1959

The Deputy Minister of Railways 
(Shri Shahnawaz Khan) It is a fair
ly long statement May I lay it on 
the Table of the House7

Mr. Speaker. Yes

Shri S. M Banerjee (Kanpur) 
These are not the only two cases of 
robbery We have been reading in 
the newspapers that constantly such 
robberies are occurring There have 
been four cases of robbery within the 
last two months Therefore, I re
quest that some time may be allotted 
for discussing this question

H  ltM  Statement on Oil 1408

Mr. Speaker: Let me see The
hon Minister may place it on the 
Table of the House Hon Members 
may lead it Hon Members know 
the procedure in such matters If they 
find that these incidents, dacoities, 
etc, have become very common and 
that immediate steps ought to be 
taken and a discussion ought to be 
held in this House, they know what 
to do and how to invoke the aid Of 
Parliament for the purpose of having 
a discussion The hon Minister may 
place the statement on the Table of 
the House It will be circulated if 
necessary

Shn Shahnawaz Khan I beg to
lay the statement on the Table 
[See Appendix I, annexure No 82 f

12 19 hrs

STATEMENT ON OIL

The Minister of Mines and Oil 
(Shri K D. Malaviya): The rapidly
rising consumption of petroleum pro
ducts is a clear index of the pace of 
industrialisation of the Indian econo
my From two million tons in 1947, 
the total consumption is already about 
six million tons Authontative fore
casts based on present trends and the 
likely size of the third Plan, are that 
consumption would increase to 14 mil
lion tons of crude oil equivalent by 
1966, and at that rate, 25 million tons 
by 1971

India’s annual oil import bill (in
cluding crude oil for the three coast
al refineries) is already of the order 
of Rs 100 crores per year Lest the 
increasing foreign exchange cost at 
oil imports for the maintenance bf the 
developing economy handicap the 
third Plan, the search for and produc
tion of oil within the country will be 
given the topmost pnonty in the third 
Plan as, for instance, steel was given 
in the second Plan

Indigenous production of crude oil 
is hardly 0 5 million tons at present;



x409 Statement AGRAHAYANA S, 1861 (SAKA) an Oil 1410

with the exploitation of the new oil
fields in Assam, jointly by the Gov
ernment and Burmah/Assam Oil Com
panies, the reserves already establish
ed are expected to yield about four 
million tons per annum by 1965 
Therefore, new reserves have to be 
established quickly enough to sustain 
by 1965 additional production of at 
least 10 million tons if not more

Fortunately, recent efforts have ex
ploded the myth that the country has 
no oil potentialities India has 400,000 
squaie miles of potential oil-bearing 
sedimentary areas, spread over (from 
the east) Assam, Tripura, Manipur, 
West Bengal, Ganga Valley, Punjab, 
Himachal Pradesh, Jammu and Kash
mir, Rajasthan, Cambay and Cutch, 
the eastern and western coastal tracts 
(in Madras Andhra Pradesh, Onssa 
and Kerala) and the Andaman and 
Nicobar Islands In August 1956, 
Government set up the Oil and Na
tural Gas Commission (converted in 
October this year into a statutory 
Commission by an Act of Parliament) 
The Commission has already earned 
out extensive geological and geophy
sical surveys in far-flung areas Oil 
sands have been discovered at vari
ous places Oil having been struck 
in the Cambay area, further deep 
drilling is in progress there to And 
whether reserves exist m commercial 
quantities, deep drilling is also in 
progress in two areas in Punjab and 
in one area in Assam Government 
have decided that the Commission 
will continue rapid exploration of the 
areas where it is actively engaged 
in production, if oil is found

But large-scale toil exploration pro
gramme must be undertaken involv
ing expenditure of great amounts of 
foreign money in a comparatively 
short time if we have to attain the 
target of producing about 14 million 
tons of crude oil by 1966 Govern
ment have, therefore, decided to in
vite foreign oil explorers also to join 
in the quest for oil in India subject 
to mutually acceptable terms for ex
ploration and also assurmg that such 
arrangements with foreign oil explor

ers fall generally within the ambit of 
India’s Industrial Policy Resolution 
With a view to creating these condi
tions, the Government have finalised 
their new Petroleum and Natural 
Gas Rules and they are being publi
shed immediately

The new Rules consist of two por
tions, one deals with licences and 
leases for oil exploration and produc
tion and sets out the terms and condi
tions for such licences <md leases The 
formei concept of ‘petroleum conces
sions” and the grant of licences and 
leases upon application is being re
placed by the provision that negotia
ted agreement-, will be followed by 
licences and leases The new Rules 
provide that the term of a licence 
shall ordinarily be four years with 
two-vcarly renewals and the area 
coveied by it shall ordinarily be 3,000 
square miles The four stages con
templated by the Petroleum Conces
sion Rules, 1949, have been rcduced to 
two stages of the Exploration Licence 
and the Mining Lease The Rules 
relating to conservation and develop
ment have been kept as simple and as 
few as possible

Shri Narayanankutty Menon (Mu- 
kandapuram) The hon Minister of 
Oil has got the habit of coming to 
Parliament and first telling about a 
certain policy You will remember 
for the last two years

Mr Speaker: What does he want7

Shri Narayanankutty Menon* This 
House has been discussing the nego
tiations which the Ministry had with 
the foreign oil companies regarding 
prices of oil Last time an ad hoc 
agreement was reached Now we 
read m the papers that another 
agreement has been reached with the 
oil companies He did not tell the 
Parliament so far whether that is the 
final agreement and how far money 
has come out of the oil companies 
May I seek a clarification whether he 
is going to state to Parliament what is 
the nature of the agreement reached, 
to what extent money has come from 
the oil companies and whether this is-
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going to be the final agreement, clos
ing the chapter of negotiations re* 
garding reduction of oil prices7

Shri Naraslmhan (Krishnagm) 
May I know whether the hon Minis
ter can give an idea as to the extent 
to which the new facilities transfer
red to foreign companies rre going to 
be availed of and what are the major 
concessions that have been offered to 
foreign oil explorers7

Shri Panigrahi (Pun) The state
ment does not disclose what is the 
■total reserve of oil potential of India 
which has been discovered so far

Shri Nagi Reddy 'Anantapur) 
This statement should be circulated to 
Members of Parliament along with 
the rules that the Government has 
newly framed, because this is a fun 
d&mental change in the oil policy of 
Government and I think Parliament 
should be able to study and discuss 
this problem by the time the session 
is over

Shri K D Malaviya. Shri Menon 
has raised the question of agreement 
between the Government of India and 
the oil companies with regard to 
prices of petroleum products That is 
an entirely separate matter This re
lates to the statement with regard to 
oil exploration I will be quite will
ing to place before the House, when
ever you desire, information with 
regard to the points raised by Shn 
Menon for oil prices

Shn Narasimhan referred to the na
ture of conditions tint we envisage 
for inviting anv foreign oil company 
to search for oil m India Some of 
them have been drsenbed in the 
new petroleum concession rules They 
are lust under print and I suppose 
they will be available tomorrow for 
hon Members to see Perhaps a copy 
or two will be made available even 
today Tomorrow I will place them 
on the Table of the House

Shri Naraslmhan: I wanted to know 
whether Government have any broad

idea Of the extent to which this new 
offer will be availed of by foreign oil 
companies

Shri K. D. Malaviya: I am not at all
in a position to say what response 
will be there, to our asking companies 
to come and consider whether they 
are willing to explore here That 
depends on their own assessment of 
the rules and regulations and the 
facilities that they think will be avail
able here It will take a little time 
before we can say whether the res
ponse will be good or not

Regarding Shn Panigrahi’s sugges
tion that the estimate of reserves 
should be indicated by me, I wish I 
could do it Had I known that thare 
are large reserves discovered, perhaps 
I would start producing oil at once 
and give the information to my hon 
friend Any quantities of reserves of 
oil arc only found when intensive 
piot.pec.ting of oil is completed In 
Cambay, we arc quite well advanced 
in establishing the quantity of oil and 
in the next budget session, I hope I 
will be able to give some idea of the 
quantities that could be produced 
from Cambay With regard to the 
other areas, more work is needed

Regarding the suggestion about an 
opportunity to discuss this matter, I 
leave it entirely to you No funda
mental change in our policy has been 
envisaged A certain size of increas
ed programme is envisaged with a 
view to intensifying the oil explora
tion piogramme

Mr. Speaker Some notifications and 
rules framed under certain statutes 
passed here are laid on the Table of 
the House for such modification as 
may be necessary and there is a clause 
m that particular Act to that effect 
Do these rules come under that head7

Shri K. D. Malaviya: Yes; these
rules are being notified tomorrow 
They will be placed on the Table 
tomorrow
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Hfc. Speaker: So, hon Members will 

have an opportunity to modify, amend, 
alter or even reject those rules

Shri Narayaaankatty Menon: This 
question relates to concessions as far 
as oil exploration is concerned I 
want that the whole question of oil 
policy should be discussed

Mr. Speaker: That is another matter 
Hon Members cannot ask me to decide 
it now

Shri Narayanankutty Menon: The
Minister himself may move this House 
for taking this matter into considera
tion

Shri K. D. Malavlya: No evasion 
from the existing oil policy is contem
plated The Industrial Policy Resolu
tion envisages association with oil 
explorers under conditions which are 
acceptable to tlum within the frame
work of the Industrial Policy Reso
lution

Mr. Speaker: Let hon Members
look into the rules and then we will 
decide whether it is necessary to have 
a discussion

Shri Nagl Reddy: The rules may 
be circulated

Mr. Speaker: I am not going to 
circulate them I will have some 4 
or 5 copies of the rules made avail
able

Pandit Thakor Das Bhargava
(Hissar)* If any Member wants a 
modification, a modification will be 
necessary here Otherwise, the rules 
will come into force by themselves

Mr. Speaker: Hon Members will 
look into the Act So far as the rules 
are concerned, I will ask him to place 
tour copies m the library If more 
copies are wanted by any hon Mem
ber, I shall try to supply them

Shri K. D. Malavlya: I will give a 
larger number of copies, aay, 80 
268 (Ai) L.SD—4.

Mr. Speaker: They will be placed 
m the library.

Shri Narayaaankntiy MenOn: The
rules themselves will come into force 
immediately Unless amendments 
are made, there is no discussion Our 
suggestion is, before the Minister 
notifies the rules, we should have a 
discussion here and the whole oil 
policy should be considered by the 
House

Mr. Speaker. Has he answered all 
the points9

Shri Nagl Reddy: He has not
answered the point that he should 
have brought this rule here for dis
cussion, when there are such funda
mental changes

Mr. Speaker: I saw him shakmg his 
head, not in approval of this proce
dure The hon Minister is entitled 
to frame such rules as he thinks neces
sary and bring them here for discus
sion, otherwise, the discussion will 
lead us nowhere

12.30 bn.

STATEMENT HE RELEASE OF 
GERMAN ASSETS

The Minister of Commeree (Shri 
Kanungo): In September 1939, all the 
German assets in India amounting to 
Rs 296 lakhs were vested in the 
Custodian of Enemy Property in 
India Later, this amount was allotted 
to India as a part of German repara
tions In view of the present happy 
state of India’s relations with the 
Federal Republic of West Germany, it 
has been decided to release the vested 
assets to the West German owners 
after checking their title to them The 
amount actually released will be the 
net amount after retaining Rs 70 
lakhs, which is the total value of the 
Indian claims against Germany The 
release will be subject to the condi
tion that the amounts of the claims 
whose value exceeds Rs 0,000 will not
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be allowed to be repatriated, but 
could be invested m approved projects 
in India Earnings on such invest
ments would, however, be allowed to 
be remitted to West Germany in 
accordance with the current exchange 
control regulations Amounts ol the 
claims whose value is up to Rs 5,000 
will be allowed to be repatriated The 
magnitude of such repatriation will 
be of the order of Rs 6 lakhs

Shri Panigrahi (Pun) Will the 
repatriation be in Indian rupees or in 
German currency’

Shri Kanungo: It will be in inter
national currency

Mr. Speaker: Will we be perpetually 
allowing the out-flow of interest and 
the return on investments’

Shri Kanungo: Yes, that is the nor
mal procedure Because, profits on 
investments are allowed to be repatn- 
ated

Shri Panigrahi What is the rate of 
interest’

Shri Kanungo: There is no question 
of the rate of interest

Shri Panigrahi. Once it is invested, 
are we not going to pay

Shri Kanungo* It is not Government 
security that they are going to invest 
It can be on shares

12.SX hrs.

INDIAN PENAL CODE (AMEND
MENT) BILL—contd

Mr. Speaker. The House will now 
take up further consideration of the 
following motion moved by Shrimati 
Violet Alva on the 23rd November, 
1959, namely

“That the Bill further to amend 
the Indian Penal Code be taken 
Into consideration'*

The Deputy Minister of Bone Affairs 
(Shrimati Alva): Mr Speaker, yester
day I was saying that this was •  
specific measure to amend the Indian 
Penal Code for a specific purpose 
Many hon Members gave valuable 
suggestions, but some of the sugges
tions were not necessary and, there
fore, I had explained, or had started 
to explain, that the bigger background 
had to be kept in view when we 
viewed this problem of beggary

In this particular measure we are 
looking at it from one particular angle, 
namely, how effectively to control the 
kidnapping of children and how effec
tively to punish the criminals who, 
with their criminal tendencies, not 
only inflict injuries but show cruelty 
of all kinds to the extent of not only 
deforming but maiming and leaving 
marks of gruesome wounds and injury 
which will remain till their death

Shri Nathwani (Sorath) The pro
posed amending Bill deals not 
only with the kidnapping of minors 
for the purpose of employment or 
utilising them for beggary but also 
with obtaining the custody of the 
minor Therefore, it is not correct to 
say that it deals merely with the ques
tion of kidnapping minors only

Shrimati Alva* I had suggested that 
the whole background has to be kept 
in view, because there are Children 
Act already in force m most of the 
States A Children Act dealing 
with the Union territories will be 
placed b fore Parliament very soon 
for consideration and passing Then, 
for offences against minors there are 
very many other sections not only in 
the common laws but in other laws 
Especially where girls are concerned, 
we have recently passed the Suppres
sion of Immoral Traffic m Women and 
Girls Act Now, this amending 
measure has to be taken in that broad 
perspective Here we are considenng 
only how a child should not be 
exploited and made an object aI pity 
so that some one may make a livell-
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hood by exposing the child as an 
object of pity

Very rightly, hon Members have 
said that it is not the passing of a 
measure of this sort that will help 
social reform but it is the adminis
trative enforcement and the legal 
powers that the police would use that 
would really bring the required and 
desired results that we look forward 
to It is very important to note here 
that we have taken up this question 
with the various State Governments 
We have told them that laws for the 
benefit of children should not only 
be enforced but they should institute 
Missing Persons’ Squad m every dis
trict straightaway Also, special police 
forcc for children have been suggested 
for every district, like the flying 
squads Some hon Member suggested 
that police dogs should be used In 
our country we do not use police dogs 
on a large scale, and it is still in the 
experimental stage Only one or two 
States have started using them 
Recently I have had the benefit of 
watching the police dogs in other 
parts of the world and they are very 
useful indeed But, then the type 
of dogs that are seen elsewhere 
are not suitable for the climate 
of India In any case, this sug
gestion is a very valuable one and 
will be analysed, examined and looked 
into and acted upon, if it is found 
suitable

Mr. Speaker I suppose there are 
already provisions here against kid
napping for purposes of prostitution 
etc

Shrimatl Alva: Yes, there is the 
Suppression of Immoral Traffic in 
Women and Girls Act, and the Penal 
Code has very many other sections 
which cover this subject We are 
amending this section only for a parti
cular purpose In 1956 we had a con
ference and then a brief census was 
called for from the sub-committee 
formed by D IG  (CID  ), and they 
said that there was a gang operating 
m this country which kidnapped 
children for the purpose of making

them objects of pity by inflicting 
cruelties on them So, this measure 
became absolutely imperative and that 
is why we have undertaken it

As far as brothels and prostitution 
go, we have a special enactment As 
far as children are concerned, most of 
the States have got laws operative in 
their States, and they are taking 
action m the proper way As far as 
beggary goes, it is an item in the 
Concurrent List in the Constitution. 
On beggary also there are very many 
laws As Shnmati Ray pointed out 
yesterday, Bombay has really been a 
pioneer State I agree with her, 
because in Bombay they have tackled 
this problem of beggary But what is 
specifically mentioned in this measure 
is not beggary as such but beggary 
m a particular form In different 
States they have anti beggary laws I 
do not think we cotlld now extend 
the scope of this Bill to bring in many 
more things that are not in this 
measure for the simple reason that 
this is a specific measure It is an 
amendment of the Indian Penal Code 
As has already been stated, this Bill 
was over-due, and we have now 
gn <?n thought to all aspects

So-ne hon Members suggested that 
it should be circulated for public 
opinion I do not see why it should 
be circulated for public opinion, 
because already public opinion has 
expressed itself in this very House in 
the form of questions Further, every 
State has been consulted and its 
opinion taken Everyone has con
curred with the object of this measure 
and said that it should form part of 
the statute-book Therefore, I do not 
think the amendments that have been 
tabled for the circulation of the Bill 
are necessary

Shri Naldnrgkar (Osmanabad) Do 
the Government propose to penalise 
the act of the guardian for giving the 
custody of such child7

Shrimatl Alva He says that for 
any mutilation of the child the 
guardian should be held responsible.
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1 think the other laws cover tills 
The Indian Penal Code as well as the 
other specific laws which are already 
there on the statute books of the 
various State Governments deal with 
these offences Therefore it is not 
necessary to accept this suggestion.

Shri Naldurgkar: As far as the act 
of the guardian is concerned

Shrimati Alva: It is not necessary 
in this measure It is already there

Mr. Speaker: But tins does not 
appear to be here It is only a person 
who kidnaps a minor or obtains the 
custody of the minor

Shrimati Alva: But it is covered
not only by the common law 
but also by the Children Acts that are 
enforced m the various States

Mr. Speaker: I am asking the hon 
Minister with regard to another 
matter This phrase "Whoever kid
naps any minor or obtains the 
custody of the minor, in order that 
such minor may be employed or used 
for the purposes of begging” does not 
cover the case where without either 
kidnapping or obtaining the custody 
any person uses a minor for the pur
pose of begging He can pay half-a- 
rupee or quarter-rupee and send him 
in the streets for begging without 
obtaining possession or custody of the 
minor or even without kidnapping

Shrimati Alva: That is covered by 
the Children Act Any child who is 
exploited m this fashion can be taken 
charge of by the Police Therefore 
it is not necessary to go into those 
details in this particular amending 
Bill

Mr. Speaker: But that man is not 
punishable

Shrimati Alva: Ha will be punished
under the common law When the 
child is taken the adult goes with him 
Therefore the case

Mr. Speaker: What about an orphan?

Shri Narayaaaakatty H i m
(Mukundapuram): Which »  that com
mon law?

Mr. Speaker: I am not able to see
any common law under which any 
person who uses an orphan for the 
purpose of begging comes He comes 
neither under this law nor under the 
common law

Shrimati Alva: He comes under the 
Children Act If an orphan ot any 
child is found a destitute or a waif 
or is being exploited for beggary, he 
comes under the Children Act and 
offences against children

Shrimati Renuka Ray (Malda)* 
What if he is maimed9

Shri Narayanankutty Menon: He
cannot be penalised under the Children 
Act

Shri Easwara Iyer (Trivandrum): 
May I submit that under sub-section 
(2) of the very same section, if any 
person maims a child .

Mr. Speaker: That means, maiming 
in order to be used for the purpose of 
begging

Shri Easwara Iyer: That is what I 
am submitting Unless he maims the 
child, he will not come within the 
mischief of this Act This is the whole 
difficulty

Mr. Speaker: ‘Employs or uses for 
the purpose’ comes also under sub
section (1)

Shrimati Alva: This is for a speci
fic purpose

Mr. Speaker: I will get the Children 
Act also.



Shrimati Alva: But you will have 
to get many Children Acts as 
they operate in the various States. 
But amongst all of them the Bombay 
Act is the most up-to-date. We have 
also suggested to the States that 
where the Children Act is not up-to- 
date the Bombay Children Act be 
made a model and accepted.

Mr. Speaker: Does the hon. Minister 
mean to say that the Bombay Act, 
which seems to be a model, imposes 
a penalty upon the person who uses 
an orphan for the purpose of begging 
without manning him and without 
taking him in his custody?

Shrimati Alva: Yes, Sir. In a
court the adult is prosecuted when 
the child is taken. An adult, if he is 
exploiting a child, is also prosecuted.

Shrimati Manjula Devi (Gopalpara): 
Will all these Children Acts be 
brought in conformity so that they 
will be worked together?

Shrimati Alva: This is a sug
gestion from the hon. Member that 
theiv should be a uniform Children 
Act from the Centre. Most of the 
States have got Children Act. The 
suggestion has been coming to us from 
time to time that we should have a 
Central measure m the sense that it 
would bring a kind of uniformity in 
the whole of the country. For the 
present we have a Bill which will be 
introduced by the Ministry of Educa
tion in this House very soon. That 
will only be for the Union territories. 
The other measure we shall have to 
consider because we find that every 
State has its own prevailing condi
tions and they must make th-ir own 
laws. Most of them have made them.
I do not think there are very many 
States who do not have it. I do not 
know whether Assam has a Children 
Act or not. But we have suggested 
to the States that they should accept 
the Bombay Children Act as the best 
so far.

Sbri Easwara Iyer: May I clarify a 
doubt?
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Mr. Speaker: Let her finish. Then 
I will allow a number of questions.

Shri Easwara Iyer: If a lawful 
guardian employs a child for the pur
pose of begging, will he come within 
the mischief of this Act?

Shrimati Alva: As regards this 
question of begging let me take 
the larger aspect. In a country where 
there is so much socio-economic mal
adjustment this will continue. The 
lawful guardian or the parents or the 
child’s own mother for all the love 
she has may make a child beg. It 
is a very large issue. We are trying 
to do as much as we can. But unless 
the larger issue of economic develop
ment is tackled, we cannot make it 
more stringent nor can we make it 
more deterrent than what has been 
put h<.re, namely ten years’ imprison
ment or life imprisonment. I do not 
think one can make it any more 
deterrent than what we have tned to 
do But the problem of beggary, 
whether by a child or by a grown up, 
is a problem of socio-economic deve
lopment and how far we can go ahead 
with that, m a welfare state, as 
Shrimati Nehru pointed out yesterday- 
in the course of her remarks.

I will now come to the question of 
punishment. Rigorous punishment 
according to the I.P.C. is ten years for 
kidnapping, slavery, prostitution, 
immoral purposes and for other 
offences like murder and so on. I 
will not give the whole list. There
fore here in this measure we have 
kept ten years and fine. For maiming 
of a minor or where there are injuries 
or cruelties inflicted or a loss of limb 
of the child, it is imprisonment for 
lif«i. He shall also be liable to fine. 
We have made it as deterrent as 
possible though some hon. Member 
said here that even capital punishment 
would be too little. True, capital 
punishment would be too little, but 
when we are going away from this 
idea of brutal punishment, I think we 
need not accept that idea of capital 
punishment. We can treat even those 
who have inflicted injuries in a

t , m i  (SAKA) Penal Code 143a
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specialised way and see how their 
sadistic tendencies can be put nght 
and they can be brought back to 
normalcy

Then there was a question raised 
about the deilnition of a minor Minor 
is denned in the I PC, section 361 
For me present we have kept to tnose 
age*, tnat is, 16 in tne case of boyB 
and 18 in the case of girls There is 
admittedly a disparity in several laws 
in the country 1 do admit that this 
disparity exists, but for the present 
we have accepted the ages as laid 
down in the IP  C We have laid down 
those ages m this amending Bill also 
Therefore the ages of 16 and 18 shall 
remain I personally feel that girls 
need more care for a little longer 
time At the age of 16 a boy is a 
young man and he can look after him
self Nevertheless, it is a matter of 
opinion and hon Members' suggestions 
will be kept in view However the 
ages remain as laid down in the 1P C

Some hon Member from the other 
side talked of grievous hurt and 
spread in the offences of slavery of 
boys and aho of eunuchs This is all 
provided for in the 1PC If it is 
grievous hurt, it would come under 
injury and maiming and already the 
punishment for that is prescribed as 
up to ten years imprisonment So we 
do not need a special provision in this 
Bill

Some hon Member referred to sing
ing and dancing Singing and danc
ing are offences mainly for girls I 
do not think that I should now add to 
my comments because there is a 
special law under which all these 
kinds of offences are taken care of 
The only thing is the suggestion made 
that there should be more vigilance 
by the States, more administrative 
tightening up and more vigilance from 
the Police side That we are trying 
to do at our level and are. also recom
mending to the States that they should 
also become alive to the i°sue But as 
for innocent children, I think the eo-

°P®*ation of every one is necessary. 
Innoccnt children are kidnapped. 
These cases are happening even today, 
ft**6? all the consciousness that we 
tavg created in society They go on 
happening Gangs are operating. 
Perhaps they are criminal by nature 
or they have ocher motives Children 

into their hands for various 
reasons, maybe disharmony at home 
or lack of opportunities in home life 
or Education or play They get into 
the hands of these evildoers and 
crjnUnals and they are exploited and 
ma<*e objects of pity and useless for 
llfe by m itilation and by injuries and 
by loss of limb For that I think it 

-is J^vKJERsy?’ Ja r e ve ry hao M em ber 
herv. (0 see that proper consciousness 
is cj-eated m his own district and 4o 
see that the police become vigilant. 
we have requested every State to 
hav% a missing persons squad Not 
only that We have told them that 
the <;ase of every missing person should 
be investigated and the missing person 
hanqed over to the rightful guardian 
or fiarent I am talking of minors 
only

T h e r e f o r e ,  the amendment tabled 
here> j do not think, is of any conse- 
querlce, and hence I commend this Bill 
°s i* is to the House

Mt. Speaker: Does Shn Naldurgkar 
press his amendment No 10’

Sikri Naldurgkar: No, Sir I with
draw

Mr. Speaker* Has the hon Member 
the leave of the House to withdraw 
bis Amendment?

H<m. Members: Yes
The amendment was, by Have, with

drawn.
Mr. Speaker: The question is:

“That the Bill further to amend
the Indian Penal Code, be taken
into consideration "

The motion was adopted.



Mr. Speaker: We shall now take up 
the clause~by-dause consideration of 
tha Bill

Clause X.—(Insertion of new section 
363A)

Shri U L Patll (Dhulia) I beg to 
move

Page 2, line 1, omit “unless the
contrary is proved” (16)

My submission is that in order to 
eradicate this evil of maiming and 
using the children for beggary, we 
should not disturb the long establish* 
ed practice that has been observed in 
criminal jurisprudence, namely that 
99 guilty persons may go scot-free, but 
one innocent person should not be
punished I quite agree that in off
ences like this certain sort of presum- 
p ion should be made There are pre
sumptions under the Gambling Act 
for example, but then certain for
malities have to be observed For 
example, under the Gambling Act, the 
presumption only arises after getting 
the warrant on submitting information 
to a magistrate on oath There is no 
such formality whatsoever m the pre
sent case to be observed

Then there are these words “unless 
the contrary is proved" Supposing a 
maimed, destitute child goes to a 
beggar and begs for abode If that 
particular begger is prosecuted be
cause he has in his custodv this parti
cular maimed minor, it will be very 
difficult for him to prove that the 
child was maimed before he gave 
abode to it

There are children in our society 
who are destitute or who have run 
away from ineir homes In the cir
cumstances, i* will be very difficult 
tor the person concerned to prove his 
case If these words are deleted, then 
the question will only be one of re
buttal of the presumption Rebuttal 
is an altogether different thing from 
proof Therefore, my submission that 
these words should go

14*5 lwUan AGRAHAYANA

In fact, my learned friend Shri 
Bharucha also had some such amend
ment, namely to substitute these words 
by the words "unless contrary is made 
to appear” Therefore, I submit these 
words should be deleted The pre
sumption should remain, but the bur
den of proof should not be cast on the 
person concerned since it will be very 
difficult for him If the presumption 
is rebutted by sufficient evidence, 
that should serve the purpose There* 
tore, I submit that these words "un
less the contrary is proved" should be 
deleted

Shri Easwara Iyer: Regarding the 
deletion of the words “unless the con
trary is proved”, I do not think the 
clause in any way militates against the 
ordinary criminal law, namely that 
the accused should be presumed to be 
innocent unless the contrary is prov
ed, because it only states that when 
it is proved that a person is in posses
sion of a child and is not the lawful 
guardian and he uses the particular 
child or employs the child for begg
ing, the presumption will arise It 
will be clear that it is not any person 
who is in possession of a maimed child 
agamst whom this presumption will 
arise He must first employ the child 
for the purpose of begging, he must 
also be a person who is not the lawful 
guardian of the child Then only will 
the presumption arise If a person is 
in possession of a child which is 
maimed and he cannot explain the 
possession, and if he particularly em
ploys the child surely the law must 
make some sort of initial presumption

Mr. Speaker: Suppose he uses the 
child only during the day and puts 
him in a dharmashala in the evening 
he can easily escape this law and say. 
“I have not obtained custody, nor have 
I kidnapped the boy I am giving 
him half an anna every day ” He can 
use the child without obtaining cus
tody

Shri Easwara Iyer: That is certain
ly a point that you have raised Even 
the presumption will be defeated if

S, 1881 (SAKA) Penal Code 1426
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be uses the child only during day 
time.

Mr. Speaker: lie does not obtain
custody nor has he kidnapped. If he 
can so easily evade the law, what is 
the object of this presumption? He 
simply says that he allows the boy to 
go back, that he has no jurisdiction 
over him The boy comes every morn
ing, and he tells him: you get some 
money, I will give you a share.

Shrimati Reauka Bay: Therefore,
those words should be added.

Shri Easwara Iyer: I would even
suggest that there should be stronger 
presumption. As it stands, it does not 
in any way militate against the or
dinary rule of criminal law, because 
certain conditions have to be fulfilled 
in order to raise this presumption.

Mr. Speaker: Does he say that even 
it these words are not there, it will 
serve the purpose?

Shri Easwara Iyer: Even if they are 
omitted, the clause says “shall pre
sume”, and “shall presume” is de
fined m the Evidence Act, and it 
means unless the contrary is proved. 
So, the words “unless the contrary is 
proved" are superfluous.

Shrimati Alva: I do not accept the 
amendment at all because, as I have 
repeated so many times, this is a 
specific measure If we carefully read 
the clause it refers to any person who, 
not being the lawful guardian of the 
minor, employs him for begging etc. 
Therefore, the onus is on the accused, 
and he must prove that he has not 
used the child or exploited the child 
or made it an object of pity.

Shrtantt Benuka Ray: But you are
not answering the ques‘ion brought 
up by the Speaker himself and that is 
regarding the custody. If he can prove 
that the child is not in his custody, 
then the whole case falls.

Mr. Speaker: I feel, and our friend* 
also agree, that this can be easily 
evaded by a man saymg: “I merely
took puy on the boy. I am myseif not 
able to maintain this boy, and I told 
him that if he would go and beg and 
get some money, I would give him 
something.” Therefore, every man 
can escape like that. He can put him 
every night in front of a dhamuuhala 
and take him the next morning. He 
has not ob ained custody nor kidnap
ped. What is the object of this Bill?

Shrimati Alva: I do not think it is 
so easy for the man to escape.

Mr. Speaker: How? There are a 
number of dharmashalas. He will put 
the boy m front of a dharmashala 
every day.

Shrimati Alva: For that we have
asked the various S ates that the Act 
licensing women and children’s institu
tions be enforced rigidly.

13 hrs.
Mr. Speaker: What is the difficulty 

with regard to the Central Act?

Shrimati Alva: This is a Central 
Act, and this is to be enforced in the 
various S ates. If, as you have stated, 
the boy would be in a dharmashalu 
then that would be the procedure to 
find out who actually is directing the 
boy.

Mr. Speaker: Why should the hon. 
Minister restrict it only to kidnapping 
and taking custody? Why not extend 
it to merely using the child for beg
ging? The hon. Minister must ex
plain this point to the House. Why 
should she not make the using of a 
child by any man for purposes of 
begging an offence? This is going to 
be a Central Act, and why should she 
not make this provision here, with
out looking to the various States to 
Implement or not to implement it. 
What is the object behind this?

Shrimati Alva: The object of this
measure ia very clear. If you M*d



the relevant sections of the IPC and 
tten  pul in this amendment there, 
jruu will see that it becomes very clear 
tta t no can be exploited m this 
fashion.

Mr. Speaker: Where u  it stated7
No can be exploited, unless the 
person kidnaps or takes it into his 
custody So, even though he exploits 
it, he can still plead

HIihhi»«» Alva: But it raises a pre
sumption against him.

Mr Speaker: Even though a person 
exploits tne child, still he can easily 
escape by saying that he never took
the child into custody nor did he
kidnap, and the boy was where he
was, that is, in front of the
dharmashala

yyim«a Alva In every criminal 
case presumptions are raised It has 
to be proved that he has not exploit
ed tne child

Mr Speaker. He can say that he 
did exploit the child, but he never 
kidnapped or obtained custody of tne 
child

Shrimati Alva: Even today, we have 
cases where when the girls are taken 
from the brothels, they say that they 
were not m their keeping

Shrimati Renuka Ray: What is the 
objection to widening the scope so as 
to include those who did not take the 
child into custody also’

sfhrimati Alva: 1 do not think that 
that is necessary in this measure

Mr Speaker: I shall now put 
amendment No 16 to the vote of the 
House

The question is*
*Page 2, line 1, omit “unless the
contrary is proved’”  (16)

The motion was negatived.
Mr Speaker: The question is

“That clause 2 stand part of the
BilT.

/ndMm AGRAHAYANA

The motion was adopted 
Clause 2 was added to the Bill 
Clause 3 was added to the Bill

Clause 1. the Enacting Formula and 
the Title were added to the Bill.

Shrimati Alva. I beg to move
“That the Bill be passed”

Mr. Speaker. Motion moved
"That the Bill be passed”

Shn Easwara Iyer. I would like the 
non Minis ier to consider at least in 
due couxse wtietner tne age-old de
finition ot minor contained in se^uon 
doi 01 tne IPC could not be exienued 
to tnis section also, particularly in 
view 01 the Cons ltuuon that has 
come into force I lear that the de
finition of the word minor' contained 
in uiis Bill may militate against aru- 
cie 15 01 the Constitution, because tnis 
is a case of diacrimina ion on the 
grouna of sex only, there being no 
otnei ground mentioned for the pur
pose of having a discrimination The 
age has been fixed at sixteen m the 
case of a male, and eighteen in the 
case of a female, and this is a discri
mination on the ground of sex only 
There is no other ground mentioned 
here

So, I would particularly commend 
to the hon Minister that the definit
ion of ‘minor’ at least for the purpose 
of begging be fixed at 18 years as laid 
down in the Indian Majority Act

Shrimati Alva I shall note what 
the hon Member has said But, never
theless, it is not a discrimination on 
the ground of sex I do not think it 
can be stretched to that extent

Mr Speaker: Article 15 (3) reads 
thus

“Nothing in this article shall 
prevent the State from making 
any special provision for women 
and children”

Therefore, they can make this differ
ence That is not a discrimination

ft, 1881 (SAKA) Penal Code 1430
' (Amendment) Bill
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[Mr. Speaker] 
which militates against article 18 of 
the Constitution.

Shrimatl Alva: That was what I 
wanted to say, that it does not mili
tate against article 15 of the Con
stitution.

Mr. Speaker: Of course, girls attain 
maturity earlier than this. But it is a 
matter for consideration whether even 
at this age, they are sufficiently 
mature enough to decide for them
selves, whatever might be their physi
cal condition. That is a matter for the 
hon. Minister to consider later on.

The question is:
“That the Bill be passed”.

The motion was adopted.

HAJ COMMITTEE BILL

The Deputy Minister of External 
Affairs (Shrimatl Lakshmi Menon): 
I beg to move:

“That the Bill to establish a 
Committee in the Port of Bombav 
for assisting Muslim pilgrims to 
Saudi Arabia, Syria, Iraq, Iran and 
Jordan and for matters connected 
therewith be taken into considera
tion".

The present Bill relates to the Haj 
pilgrims going from India on pilgri
mage to Saudi Arabia, Iraq, Iran, 
Sjria and Jordan. Last year, we had 
more than 19,000 pilgrims who went 
on the annual Haj In order to faci
litate the annual traffic, the Govern
ment of India had enacted legislation 
as early as 1932.

According to the Port Haj Com
mittee Act of 1932 three Port Haj 
Committees were constituted at 
Bombay, Calcutta and Karachi. Con
sequent upon the Partition of the 
country, the Act was suitably amend
ed to provide for the continuance of 
the Calcutta and Bombay Commit
tees only, the reference to the Karachi

Coxnnrttee being omitted therefrom. 
The Calcutta Committee, however, 
ceased to function from 1948, owing 
to the Partition of Bengal, and there 
is now a balance of about Rs. 15,000 
lying to the credit of the Port Haj 
Fund of Calcutta, which cannot be 
utilised for any other purpose or 
transferred to any other Port Haj 
Fund unless the Act is amended.

All pilgrim traffic to Saudi Arabia, 
Iraq, Jordan and Iran is now con
centrated m Bombay. The Govern
ment of India, therefore, have had 
under consideration for some time 
past, the question of revising the Port 
Haj Committee Act of 1932, to bring 
it m line with the present require
ments of the Haj pilgr ms. A com
mittee consifting of six members, 
five non-officials and one official, was 
set up m 1955 to undertake the re
vision. As a result of their recom
mendations, ccrtain important 
changes were made in the Port Haj 
Committee Act of 1932. and the pre
sent B'll seeks to incorporate the 
recommendations of the committee.

I would point out here that the 
important changes that are contem
plated in the Act are as follows. To 
begin with, the scope of the Bill is 
being widened in order to include 
pilgrims not only going to Saudi 
Arabia but also to Iraq, Iran, Syria 
and Jordan. Then, the entire pilgrim 
sailings, as I pointed out earlier, will 
be concentrated in Bombay and will 
take p’ace from Bombay. Then, the 
composit on of the committee also has 
been changed, and we shall have six 
official members and three Members 
of Parliament to be nominated, two 
by the Speaker of the Hou?e of the 
People from amongst its Members, 
and one by the Chairman of the 
Council of States from among its 
Members. One Member will be 
nominated by the Government of 
Bombay and two members of the 
Bombay Legislative Assembly will 
be nominated by the Speaker of that 
Assembly. Two members of the 
Municipal Corporation of Greater
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Bombay will be nominated by the 
Bombay Government on the recom
mendation of the Muslim members 
of the Municipal Corporation of 
Greater Bombay. Three members, of 
whom two shall be Shia Muslims, 
are to be co-opted by the elected 
members of the Committee.

The changes in the composition of 
the Committee wnl make it more re
presentative, part cularly as it pro
vides for three Members of Parlia
ment to serve on the Committee and 
for the inclusion of two Shia mem
bers to be co-opted The Fund lying 
to the credit of the Calcutta Port 
Haj Committee and the Bombay 
Committee also will be vested in the 
new Committee These are the 
changes contemplated. The whole 
purpose of the Bill is to make the 
movement of the traffic of pilgrims 
easy, smooth and under proper 
controL

For these considerations I move 
that the Bill be taken into conside
ration by the House.

Mr. Speaker: Motion moved:

“That the Bill to establish a 
Committee m the Port of Bombay 
for ass sting Muslim pilgrims to 
Saudi Arabia, Syria, Iraq, Iran and 
Jordan and for matters connected 
therewith be taken into considera
tion”.

There are two amendments, one 
for circulation of the Bill and the 
other for reference to a Select Com
mittee. They may both be moved 
and the discussion may take place on 
both the original motion and the 
amendments.

Shri Naldnrfkar (Osmanabad): I
beg to move:

“That the Bill be circulated for 
the purpose of eliciting opinion 
thereon by the 81st December 
1959.** (1)

Shri Mohammed Tahir (Krishan- 
ganj): I beg to move:

“That the Bill be referred to a 
Se.ect Committee cons sting of 
Shrimati Lakshmi N. Menon, Dr. 
Syed Mahmud, Shn M. Hifzui 
Rahman, Shn Abdul Latif, Shri 
Amjad All, Sheikh Mohammad 
Akbar, Shri J. M. Mohammed 
Imam, Shri Diwan Chand Sharma, 
Shn Jiyalal Mandal, Shn Frank 
Anthony, Shn A] it Singh Sarhadl, 
Shu Ansar Harvani, Shri A. M. 
Tariq, Shn M. Gulam Mohideen, 
Shn Joachim Alva, Shri S. M. 
Banerjee, Shn M. Th:rumala Rao, 
Shn K R Achar, Shn Mool Chand 
Jam, Shn T. C. N. Menon, Dr. Ram 
Subhag Singh and the Mover, with 
instructions to report by the first 
day of the next session". (2)

Mr. Speaker: Both the original
motion and these two amendments 
are now before the House.

Shn Naldurgkar: There are nearly 
6 to 7 crores of Muslim brethren re- 
sid ng in India. This question per
tains only to their religious feelings 
and susceptibilities. Therefore, in 
my humble opinion, if this Bill is 
circulated, we will have some opi
nions trom our brethren as far as 
the management of these affairs is 
concerned.

This Bill, as explained by the hon. 
Minister, is to amend the prev:ous 
Act, the Port Haj Committees Act. 
1932. Formerly, there were three 
Committees—at Bombay, Calcutta 
and Karachi. After independence 
and partition of India, the Act was 
amended omitting the reference to 
Karachi because Karachi was includ
ed in Pak'stan. Then Bengal was 
also divided and the Calcutta Com
mittee which was managing the 
affairs in that part was rendered de
funct. The Bill also provides for thf- 
transfer of Rs. 15,000 lying to the 
credit of the defunct Port Haj Fund, 
Calcutta, to the Committee that will 
be newly-constituted.
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rShri Naldurgkar]
The important feature of this 

legislation is that the pi oposed Com
mittee shall be a lepresentative body 
of the counti y which will cater for 
the needs and requirements of the 
people concerned Article 15(1) of 
the Constitution prohibits discrimi
nation against any citizen on grounds 
only of religion, race, caste, sex, 
place of birth or any of them. A 
citizen as an individual is given a 
guarantee against his bemg subject
ed to discrimination in the matter of 
his rights, privileges and immunities 
pertaining to him as a citizen The 
expression ‘discriminate against’ con
notes an adverse dist nction or un
favourable distinction with regard to 
these rights from others’ The dis
crimination thus involves an element 
of unfavourable bias The present 
Bill symbolises the impartial, un- 
b assed and constitutional working of 
the Indian democracy with due res
pect for the religious rights, feelings 
and succeptibilities of the minority 
communities m India Therefore, I 
welcome th s Bill

But there are various matters to 
be taken into consideration as far as 
the constitution of the Committee, the 
rules to be framed by the Committee 
and the other rules by which these 
affairs are to be regulated are con
cerned According to me, it is essen
tial that in clause 4 from items (g) 
to (1), wherever there are words con- 
not ng number and members, they 
should be Mus’im members On this 
score, perhaps there will be criticism 
to the effect that I am giving rather 
a communal colour to clause 4 But 
I would invite attention to article 26 
of the Constitution which says

"Subject to public order, mora
lity and health, every religious 
denomination or any section there- 
of shall have the right—(a) to 
establish and maintain institutions 
for religious and charitable pur
poses; (b) to manage its own 
affairs m matters of religion "

Therefore. I am of opinion that as 
far as the membars of this Com

mittee or the number of persons by 
which this Committe will be consti
tuted are concerned, they should all 
be Muslim brothers. That is quite 
consistent with the provisions of 
article 20 quoted above

Again, there is a certain flaw as 
far as clause 4(1) (k) is concerned. 
It reads.

“two members of the Municipal 
Corporation of Greater Bombay to 
be nominated by the State Govern
ment of Bombay on the recom
mendation of the Muslim members 
of the Municipal Corporation ot 
Greater Bombay”.

There is no procedure laid down as 
far as the recommendation is con
cerned How many persons are to 
recommend9 If there is no unani
mity among the members, what should 
be the procedure7 Therefore, it u> 
necessary to lay down that tht
Muslim members may nominate two 
members by a majority of votes If 
this procedure is not followed I am 
afraid there will be anomalies in 
future

Then aga’n in regard to sub-
clauSes (1) and (4) of clause 6, 
there are various defects, and per
haps, they will lead to rather an un
happy construction in future Undei 
sub-clause (1), the Chairman is to 
be elected by the members of the 
Committee Then it is prov ded m 
sub-clause (4) that the Committee 
shall elect from among its members 
not more than two members to be 
Vice*Chaimen, who shall exercise 
such powers and discharge such duties 
as may be determined by bye-laws 
made m this behalf by the Com
mittee The anomaly irises in this 
wav. According to sub-clause (li, 
the Central Government may frame 
the bye-laws or bye-rules by which 
the election of the Chairman is to 
be regulated Under sub-clause (4), 
the Vice-Chairmen are to be elected
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according to bye-laws framed by the 
Committee The election of the 
Chairman will be on one day ana 
that of the Vice-Cha m en will be 
on another When the Vice-Chair
men will be vested with the power* 
exercised by the Chairman I do not 
know why the election of the Chair- 
man and the Vice-Chairmen should 
be on different dates and should be 
governed by different bye-laws 
framed by different bodies This is 
a contrast as far as those rules are 
concerned

Mr. Speaker: The hon Members 
will kindly remember that at this 
stage the general principles accept* 
«*»* or rejecting the Bill or thfc 
grounds on which they feel that it 
must be sent round for circulation or 
sent to the Select Committee should 
be d scu«sed in general terms We 
shall come to all the other things 
when we take up the clau«e-by-clause 
discussion It is only the general 
principles underlying th<; Bill that 
can be referred in a d'soussion on 
the motion for consideration of a 
Bill Further details need not be re
ferred to here

Shri Naldurgkar: These are matters 
which I want to point out as far as 
the interests of the Muslims are con
cerned Again m clause 8(2) it 
says

“No peson shall be ineligible for 
nomination or co-option to the 
new Comm ttee on the ground that 
he is or has been a member of the 
Committee”

I think there should also be some 
restriction as far as the noirination 
is concerned In view of the fact 
that this is a purely religious matter 
of the Mussalmans, I am of the opi
nion that this B 11 should be nrcula- 
ed to elicit public opinion thereon

Shri Mohammed Tahir (Knshan- 
ganj) Sir, before I say a few word* 
about my amendment for referring 
it to the Select Committee, I must 
congratulate the Government and 
also the Minister m charge at the

Bill that they have really felt the 
need of the hour

I want that this Bill should go to 
the Select Committee for one or two 
reasons From the Statement of 
Objects and Reasons, it appears that 
formerly there were three Haj Com
mittees Karachi Calcutta and Bom
bay After Partition, Karachi went off 
and only two remained functioning 
After sometime, Calcutta was also 
discontinued Our country is such 
a large country and people from 
Assam Tripura and Manipur go to 
Haj and all of them had to go to 
Bombay You can very well imagme 
as to what difficulties they are hav
ing m taking this journey from one 
end to the other This imposes a 
great buiden on the railways also, 
and is one of the causes of conges
tion If the Calcutta Haj Committee 
a1 so remains functioning, people of 
Manipur, Tr pura, Assam, Bengal, 
Bihar, Orissa and some parts of 
Eastern UP also can conveniently go 
to Calcutta and sail for Haj Ih the 
usual course, I have personally seen 
at Bombay at the Haj tune that 
people come from such long distances 
after a good deal of trouble There
fore, I think it would be more con
venient to the people of this country 
to have at least two Haj Committees 
at two ports so that they can sail for 
Haj from these two places

As regards the constitution of the 
Committee we have to give some con
sidered thought

13.25 hrs.

[ M r  D e p u ty - S p e a k e r  m the C h a i r ]

Besides, this Committee has not 
been give ample powers to look into 
the grievances of the pilgrims They 
have many sorts of grievance1! and it 
sometimes becomes very difficult for 
the comm ttee to give relief There
fore, it is very necessary that some 
sort of power should be given to the 
committee so that it can be of help 
to the pilgrims at the time of their 
sailing All these three points re
quire careful and thoughtful consi-
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[Shri Mohammed Tahir] 
deration which can be done, 1 hope, 
if the Bill is sent to the Select Com
mittee where we can sit and think 
over the matter and then decide.

•ft tio Ho tnfro gtjT
VT5iftT) . 3MW W  *ffa?T ST^T, 
q  f  PTT-f f̂RTTiT tflT aRTT^-^rf^rT 
1?t T̂3*T * *
f*T<? T5I TTfT g I **T
fa?T * t 53 fTFT W *IT*
JFT5T * fa r  STC *lrT «PT 

PPTT ^ f=F 
«p  ? < 7 ^ r r  i i ^ r  #  s r e r f < m t  *? t 
sreforrer eftr «rr |  *rk ^ t 
n r  *Ta ^  'jtv w n  |  fo ^  
*St «RTf5prft Tt <  srrfjsft
v m R  w -cnr<fhr ?r ? qrf^T* ^  
fan? ^  Offt ¥ t sgfarcra srĝ r 
*TJ ^TT I #fawT^T fa r  ¥ t

f  *ft'< *T T̂f̂ TT 
^ fa? 3̂TR>T r̂rtX'srr ^  n  iik
*? <  1 f ? r  fa < T *r  w  t —

“Two Members of the Municipal 
Corporation of Greater Bombay to 
be nominated by the State Govern
ment of Bombay on the recommen
dation of the Muslim members of 
the Municipal Corporation of
Greater Bombay."

4  SPTJTcTT f  fa? ft>*T faTCT
P  f e  ^  ^  T̂Tofr # fg^TPT
V f̂5TfC5JT *Ft grt̂ ST *?t t  I A 
^tfiPRT <*T? ’JWTH sp T O  SIH 
Vt f|pf?<TH *  * m t *rt^T Ĵ PRT
V  ? T «rf *  « R H T  f t  * T ^ j T  OTSTcTT 
f, f>TcRT fa r imrfoRT *nrercft I  1

fa rrft ^  s i f t  w i t  far
trerrf^rr w rf^ T  jrt^  ^  wWt *  
i%tT *arrw f t 1

srft ^ I T  far qv  t ,
$ s r  «fr yw ^R fl *  v t

* t i t ,  vpn Tsfk ^ht ft, 
ft, 3ft v  «prnre v t w r f h  
^  *ftT  ifcrr ft, art iw fam ft «f 
'swnr? wt 1 fa*r «(fr jj*?

|  *ftr ^  *nj |  fa? «rar #  
ftff ^fft t̂ ^«ft ^ t  
?T37 * r <mfbr v t »it »fk 3*r 
fararr *m far ^rf^PB v^fzift ?  
^nTT 'ft ^  % t  i m  if, ftr^ft v  
fan? v m  t o t  ft, f ^ f t  v  ftn? 
im r̂ w t  f t  1 5mr«r w frn f 
*FT  ^  fBTT far

*r f f ^ T R  ? J  <R ^  TO 
sftr ^ f̂t̂ T ^  T$

1 s v r   ̂ * tt JH^ft
f a m f  ? f t  sft sftr ^  j t  w  

3 rt}  q’ w  srra- 
smncr fa^rrt i vm

’mTh ^ H l n T  ^•rn^TSTrf T t  
crrct^ $ f, <ftT5’r frT ti «tt

3 T t , eft * i R  ^ft JTT^r 5>1T fa? 
^f5T #  f<T# f t  ^  *TT<J5ft 
faffT ^  ftrs *T5JTf* % RPT "TT, 

JT^rf^ns *T3rrs«r % 5ft»ft #  fart  ̂
^ft-T HT'ft » lf  «ft, ift r  *
T^rvft ^  ^T, tr̂ r 5T3fR ^
qrt 7 r f a r ^ M ,  ^ e - * T K ,  ^ ^ T t - ’ H Tc T, 

W 5W  #  5R5T ^  PTTT
^rT*T  ̂ ? n t 1 m sr ^ r r c f f - ^ r f w  

?(K*fr *  ^  ^
$g?rfT3*r «Ft ^fairrc |, ift #f5rfT3»r 
spt Jnmsft cR?ftT t  1 ^  *ia ir f  
?ri>?ft{r t  fa? g?nFt » frp ft  ̂ v t 
arsrRcr ^  fa?r ^  *1, farer v  
jjcfTfaw 7 h t  «m # *tft 
W>TCTt̂  V y i<fRM #«IT
^t v ^ it  ^  fart? W t  v t 
?rv 1

^  v  *r«r i t  #ar <t «rr ^  
iftr fawr ftran *m i —
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"Three members of whom two 
«h»ll be Shia Muslims".

apcr Sfa* fa  ft*r sjtit 
xttt srrjt f  i eft

iJtfSOTPft Vtfjj'hM'd VT'T vt 
Vt snft I  xftK fBT *JWTHt V 
^  fgwarer f t  f t
arrft |  1 ?ft fo r
ftrrr ^(r^rnr sftr ^ fit ’js’swpt i
!£ © <ft o sff <j5»f ?[tT «Tt*T— *JT IHT̂ f
*  cJjT'ft- aft *rk Tfor 3ft— ftnn—  
$ffft TOTPf *T STTRt JTSTT STCT fP  
t  1 ?m  *T3rff *pt f^rarg-
*TT$T I , <*ftST A ĤTSRTT f  fa
q t  «PT SPTC ?ff *pP q  *Ptf
anrfiR f  eft ^  irwfTZRr f  1 *mr 
ĴT̂ nTT̂ ft «PT ^^mnrffr 

*r ffarrH f , ?ft n #  at ^ t  
^ t^ it  ft? f ^ m 'f r  % ?u£r ^  *r? 
T’TT 5fT*T ft? ?*T qTm^TT? q  
4? f̂f̂ PTTTt ®pY jpjTirnft % f̂ nr 
ftrs £t qtz  t  i

mqit H 3TTT €  «r?T
*rsinr t ^ t t  5 , jj^MrPura- ®f?t

T^Tt t  ’ »t#  |  ft.
f̂«T5T ^ *tt q T5TRT P̂CSTT 

ffrSKIR *  JJ??P»?f5nT ^t t*TT {fC[, 
f^«yaw f t  5TT̂ t ctt^t *rt

V VsfhT-ŷ T-inT’T 
* t ?^T vrs^t ^  #jfl I

<9% w r ft  4  g fr  f̂ ’̂ gr’T 
% *j*trt, im for, 3pj* if f t  wrf-w q  
T P  si?l ^W»TRt % Ri*J ft* 5^ 
% ftn? 3fHT ft?TT & v tf  *lft
ftarr w  $ *n | * tf  hst* % stht 
*mprr 5t, t i |  Wnnr It strt ^ i t  ft,

*TT5T If 3TPTT ft,
*?tf f t f a  It 3THT 5̂ f5rT &  ftf^t 
vt )f«rf 'jjpRT 1 %m 3th^ f  
f f  w  ^  f t  w w nft ^ ft 1 1

^  f t  f w s r  « N f r  ^ t  ^  %ttK 
#■ m  u f e r o  f t  m  

»R ra rr m r  z v f t  f  i w  ^  # t«ff
»TT 5> H T ^  q f  *T ? rr t  I ^TffRT %
w ? « f t  v t  gpr * r * f  v p jr « w «it « f k  

i n d v f t  v t  ?ft snr
*r*5T$ « T R T  q i» IT  5ft 35TTt *  1T X  
« n ^  ft? r 5nr srnr/r « “k  3ft  sirrer « r f  
5>nr ^  «ra r̂ 1 ^  ^  |tm  

% ftrcr *PTT ^  3ZTRT ^  5Jn?T
'T J^ T T T  ^ 5 f t  I  eft 

¥ t  i t i  < r c > f l-5^ f t * * t t ? f i n m r « r  
f e i r  3 tr tt  errftr ^ t  T f r  ^ r  ?ft»ft v t  
« ft  <h u r t  q | ^  srrar i

h c tb h t %  ?rnr A  ??r f t ? r  ^ t  
errifc ^  ?ft, c h p t  h p t  nft v ^ n  
^ c T T  ^  ft r  ^ 5 p f? tt  q  f s r  ^ r lt ft  
> r> m  w  srr^ s f a  a R ^ f f n  < fti q t  ^ft 

5ft>ft %  ^ n f g w  ? % i r r w  f t » ^  
srr? 1 s r r f ^ T  n  A  w n  $  ^ n p T
J  f ^ 3 f t  t ' T  ^TT Tfe T  ^ t  | ,  ^ T  T C  |f» T c r  
®Pt cK.'ft I t  If t r  ^ iT  ffPTT 317^ I

L jty  -  (*f-  *lI

ys~*1&*- i j t*  - ><*♦•

U*l $  »l ^U-yXU

JJ  £. y4f u»$* \jA  4  l}*

J< ~ U>* ^  U**i
Hi <L *, A.* ^
Jl I41} ISIytJ K Kill J«l ^  uJ^I

i_  j j j U - j i U  I iS  

*.)ti “wW)}*-* ^  Ut**^ \ J  lM* 

I»< * ij*l yS ij** 1j**  )i yf°
f  J  J *  *s *  J1*̂
lS> J*»X3 «*Ij a +»‘i-* 1  a)l

*aA+)ff~ j $  »m.i y*> £} &.

^  " j & *  i y ^ h t  rH
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[j)U* -  -  *.1 ]
4  uJlx il uul{

(»,•„ <i (jr* l » l *  lt*-

V  lT** J< L rf '  *->* >»* «  1- r ’

-** V
“Two Members of the Municipal 

Corporation of Greater Bombay to 
be nominated by the State Govern
ment of Bombay on the recommen
dation of the Muslim members of 
the Municipal Corporation of Grea
ter Bombay.”

yifO »^J t i  iS u9t, ^

£. J-V &. ^  i_J“J

l**-  - A  }  

j* «*{! i.

j l j l  ^  

fcjAaa-* UJ| JJ*31* i

^~ty£SI J U a .

*<! _i*“* l>*** " <*
lAaa^U yjjn jlc <S UjiIa.

IJa ^Ib *iX̂ x*la *£) «£ i

U*l^. (j+^j L>*" -  (j»» iJ&Jii 
£. j» W  * 3) *—W

j» L*i* jij) i—irf! -  ,*<**» >* liJ’ji

*}j ■ d f* ' »* AV  •- Ul«*“
^»i> jJ Allyi ^  'r*‘ »*

i. »*■ »*> '—J  ^}j u-W )j

^  J i  ^  " ***** ^  * V

U“** «  <£ *>

«j5 *»■ ,_J* ,j**l J t i  J 1** 

J 9 *i ))1 ^  firJU fi ,jf'At
O** t-il'tb** tS l*i l*J

“ u»* *—&I I

(jj^U  -  >+«.<* lSH /  utf***
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pL3 Jl -  jjj* >*—• »J3f i

jj** 1 *s If* k

)}l I) JU{

U“l -  J& *> >f i

o V  4j JV»S«> J r ”  O*** u * 1* **

-  £ J W  u n  » • »  i  u J1 >}f -  L ^ * 3

cyfpi J f ,  L̂ >  iU }

v* ^  A *4 ly ’̂ J
t&lildkX'l

9s ^  y  r*̂  h  *»<) n t n>i

kJ*1* sJ &  ^  ^  ^5*

^ r °  o**  *^V
t il*fb .<«  -  j J  |*U ^

L_Ĉ  a ,j}*a. ^ a .  *, y! 0 W

yi }> H & ) '-t-d -  $  y> o**
— C*)U J — jL» dlji —

Ij 4'* |JLm• JlkXfe

cyjljj ^.)L*

<* 1̂ *" <*3 * L

f)yit^tr- &  ~ ^  (*5)JjA - *S

J - i r t  ^  X r*5 J *
\j** ^  £  0*9- $

C-J J<  W  ‘- ^ ’f «W)*)J ^

J  **U  A j i  1  u r *
(jjUL^ k-jj-o <£

£  i~ u5***S j *

-  ,> < - £*•* ^  

>«4 )•> £ * j «*5l» i  uT^
-: ^  i*< „f 

“Three members of whom shall be 
Shia Muslims”
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J t e  - o**  ^
^  JL)S )i

^  )}l jk ,j&+ ^  ut»l<

u^feU*. ^  ^  c— 

7«e >jf tfUL** fj  l-J^f -  ^

— u jL L w t  j j l  <* t« i

^> 6"  -  «-V  J/> «A*> i  -  ^  -  *  
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1(̂ 4 If |)ImJ

^  s^AiL. .̂1 -  ^ 4  ^a.
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7$l If y< A ^ > <i Ui* ^IT* *”'

y  4» ^yV lT ^  l- ^  lP
)̂31*X«m* K ^ U L w* jJI * ^
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«J* /  yjljUjdU
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«**-) «*¥»*• - ,* ,_,*») Jetton* (jljJ

W h  l* *  *->W 1  J< t>J ** ^  
)$ ,£ *%>)&

** t^ )13 C?5 -d»*

f*V. l/  >}l J j*  .*#**»
^»** ^»* aJlAe  ̂»* J'^> U)̂ -*J|

,J**V »* *!? 

** u»* ,Jt***> ifi** j *  •**
» f VjA*- v>*- JU k  i  J ju y ijj t  
*63 (Ai) LSD—$

^  i* jjjiLL** Jfj J}A«

^  U)* U *  ^ J  *S

^la . • £  1+S I4S ,j i f}  fUktfl ^yV

<*W -  »* tX*la. lit* te  jjJ)^*
yt> l» la . Ut*. ^  (JjJ yiy

^ i S  -  ^  U*la. UL*. &

^  t_r** >• “ »* <?
-?j'W <*>T -  uf^*<

^  ^  iS ^

j *  ^  -  J j « * 5  ifi-JW

eJ* «  (J*f >}f
to Kjfjj'/ ¥ LS-JJa.

5 >i. UJi jfSfJ p» £g fjtJ -  ^

^  i  - < i ^ j {  
^  jjjlJUjoAft wf If £_yi UU. ^,1*-^

u/*# r5 ut*-0 * *-r*}A 

iW’ u**  >*“  U$ i3 * <~yi ^
Stlljfj ^  y! i j i

lj)* y.«»Ui« Jp~l) 0*1 u y i » , r ^

••»Wj d£ ***W} *} $  ^  i~

&**■£ j5 A
l*> yS |»UkXi| K f~ J  j j J  JH  yi
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-  lJU). (jJli

J J i u J u v t f - l l M J

' Jp *jl— fjl— Jjl fjy* lSf£ tl^te
gja> Ij4^* <tiUS iS UaL). U ^  

**•>>4 JL* Ŵ> fW $
V --1lU  ,£ ̂  i j#  )i

lJ*~ V** yaJI -  ^  a. JS  ia»UUw;f

0+~ f**S  0 t* lI*  ^
H J  J  «yU>'>J i. 
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Shri Ansar Harvani (Fatehpur) 
Mr Deputy-Speaker, Sir, I join my 
friend, Shn Tanq, in congratulating 
the External Affairs Ministry for 
bringing out this Bill This Bill has 
demonstrated that the Government of 
India, m spite of its being a comple
tely secular Government, is not in
different to the religious needs of 
various communities Haj is purely 
a religious institution of the Muslims 
In the usual course, the fate of the 
Hajn could have been neglected, but 
here, the State looks after the 
various aspects of the needs of this 
population, and therefore, it deserves 
congratulations for having brought 
this Bill

Haj is a great institution of the 
Muslims It is enjoined on every 
Muslim, who has means, to go once 
in his lifetime to holy Mecca and to 
perform Haj It gives an opportu
nity indirectly to the Muslims all over 
the world to build up international 
contacts and international unity 
Therefore, purely from that view
point, this institution deserves to be 
encouraged and deserves to be pro
moted

This Bill provides for a committee 
only in Bombay As has been re
ferred to by a number of hon Mem
bers “here, let us remember that a 
huge population of Muslims lives m 
the South, especially m Kerala, in 
the Malabar district If we go 
through the figures in regard to the 
Muslims who go for Haj every year, 
we will find that a substantial 
number of Muslims go from that 
area Therefore, it will be quite 
useful if we make shipping arrange
ments from the port of Cochin or 
some other South Indian port for 
these Muslims to be transported to 
Jedda for performing the Haj and if 
we set up a committee at one of fhe 
ports in South India

The port of Calcutta has been re
ferred to It is true that after the 
partition of India, the biggest chunk 
of the area in which Muslims lived

and who uaed to go for Haj has gone 
to Pakistan They mostly use the 
port of Chittagong today But here, 
there is a huge population of Muslims 
in West Bengal, Assam and Hyderabad 
who prefer to use the Calcutta port 
Therefore, the suggestion that Cal
cutta port should also have a Raj 
Committee is quite sound and should 
be accepted by the Government

At the same time, I support the 
amendment of my friend Shri 
Mohammed Tahir that the members 
should not be elected only by the 
Muslim members of the Municipal 
Corporation of Bombay or, if the 
committees are formed in Cochm and 
Calcutta, by the Muslim members of 
those committees When we are 
elected to a Municipal Corporation or 
to any legislature of a State or to
Parliament we are not elected as
Muslims but only as Indians I can, 
however foresee the possibility of
there being occasions when there is
no single Muslim who is elected to
the corporation If that contingency 
arises, the result will be that there 
would be no one to elect anybody to 
the Haj Committee Therefore, it
should be more general •'nd it should 
be laid down that they should be 
elected by the members of the Corpo
ration irrespective of the religion to 
which they belong They may belong 
to the Christian religion, they may be 
Parsees, they may be Hindus and 
they may be Jews India is » 
country with a composite culture of 
all religions and it is populated by 
people belonging to hundreds of reli
gions Therefore, to discriminate bet
ween the members of the Corporation 
on grounds of religion is not sound.

With these words, I support this 
Bill, and I support the proposal of 
my friend Shn Mohammed Tahir that 
the Bill may be referred to a Select 
Committee so that certain improve
ments may be made In the end, I 
again congratulate the External 
Ministry and the Government of India 
for their concern for the Haj pilgrims.



1449 Haj AGRAHAYANA 3, 1881 (SAKA) Committee Bill 1450

fj[* TJJW (WRTt|r) : 
3RT* f r f t  FffaT HT$JT, HPT *5t **-

^  ̂  5^ 3ft *r?»rnTT wfTirr
f t  3T R  If JT̂ T <t?T fa*TT *PTT ^  ^ p r 

f t  3RFft fa*r «TT 4  HHIMI f  f t  
3H# T O  f t  Hft a \r  «PC *TCT
fa*T |  I

w  fan h  ftnfasH % snt ?  fs[ 
^ b rt xsft *rf 5  1 «rtr «rararr »rtt ft
fa fa H  HT5J *t •jtHHM ^*«kj«i SPT 'J'iN  
ftm  1 ^  if W b r  vrrf fnPnp h t ^  

I'ft 4i i ^  ^ m ^ sr ^ t $3T£k 

fa*n |  tftr £ fa  fo^Hfoq 
f t   ̂ I 4  +̂1 5T ^ ^ ^  %

A wwyrfrw f t
?ftft»T 3rlf t^Hrll 15a 1 g I ^fa»T
HPT HPT H t»?r H t *HJ$H *TcTT £  fa t j^ T  

T T  ?T? STRT H f t  5fV»-<TT 5TT»T 

*rft ftn t & ^  frf̂ T'Sra" hpt^trt h
g v tv s  *rt ^rr *rr, f t  qjTTjftsr

i?T f^TT W fT  *T *1*1*1*11
j  € fa  ^rft t  1 ^ t  a v  Hw erfaur ^ r 
m W V  |  % * i W  3  >(t *r[f s ift 1 
fe ^ R rr^ h  f??5, *nr<T<rre 
* n ?* t %  sftn 7 ?^  |  *rk  * m t 
*TT ♦I'M f  I fa 5 M l f>T
H*** HW=i1T3»T %  f«FTPfi sift $  I

•ft Wo ^o flrfw . 3r*n«r fs 'Jt HTijW,
A  ^  ^RT .

j*nm i r̂*f?r Hr?1?
H #  * tf3 W , T O  H *TPT W<Fft 5TTfT *F?f 

H^at t  1

^  A
tnsft ^  fasr vt *th «ft% |  fa r  n t

T O tftft if t r  
w y ftfcg) ^  fstT cr |  aft A 
t fa fi  |  H ^ lt H T O n H f t H ^ t  fa *  
A *H fa*H % $*f5TfcnT Vr TT? fa*T 
^tt fPRTT $  fa  ^ jftfre l A  irr H H ^ frst

*  W H T  WTT * f t  ftsiT I  %ftK HTTTt- 
fr^t #  % <raT«ria f t  n ft ?ftr *tt
t o t  *rr *r ft  <nmr i ^  ?rft% It * ? i ^ V  
fraft «fVr ^ f t f r ^ t  v t  v m  t?Rrarft 
HV  T t ,  g<fftiftr*f T  a fk  T T  f w
srw 5W <ft TRT ?HT5r ^  «TT H’TRft t  I 
%f^vr ^  fspfH %  P c fiw « m W TrT 
if, 2f7 *i î"iifl’ *T ^ ^ ’ffr^T *PT 
T̂T*T % ^ T  cftfhT T T^T q1 STRT 

% f^PTiq; Jrft HHST W H f t  WWT t ,  
^  m  HW5TT g ftfT HW?rfT3FlT v t  
?rVt ■rft rf^hTcT ^ ^ i ^ i l R d l  
V f  II ftrTT t  f>P ^»T% W ^ Y
trmsmr q, ^ r  m wRr k, ftnr
% f?HT ^T = 5^ Tt Ht’TT «ftt T̂5TT
^rirn t .  wVt sr̂ eiT a r ^  *fVr 
ctt? n  3ft ^ f r ^ t  % ^5 m ^ P c s t  ^  
« m  ?t? w k  Kft sirr^T Tprar? A<t v k  
w e ft  1 1 wh A  ^  v t  ? ^ p s t 
% fk s rm  ^rft JTH?rr f  vftx ?r?t h*tw  
TRTT ^ fa  Wt ^T t̂^T ^9Xt A 
fa m  SPRIT t  I

sh ^  f  fa  frfr^n % f*ns,
flTJf??' TRCTT % fa q , S T JfFT  ?TffSH 
% f ^  *f?T ^  H«T̂ r<l) 5»ffat »t f  85 T 
^sj ^nMi^iin 5  v n 'f
q’̂ q ^ frs q ’ % ttt^ A  H f t  »T >ft ^?TOt
^T %fa*T ??+l+n % ^ T - ^ T T  >3*1+1 f t f l  
s r^ ft % xftK & rlt s q m  #ftH<CT?5R 

q-«rr f t m  |  f l t r  ^ t ? t  tn r ^ K  
q^T ftm  |  srfafwtf ??fa fa  ^ f t ^ ; -  

v t  f t  jtht fa*rr srw <rtr ^ f a t
^*T T T T T ^ r %  HPT, ^ T  w r % ?  %  HPT 

3ft JTT^^tfrftir % 5T t ^ t  arrq- 1

? H  fiR T  «TT 4  HHflHT f  f a  « n R  ^PT«rt*T 

H « r H  f H H
v t f  tT?TTnr ^ t  JTRT 5»ft T t  n t  $ I A  
?ft 3 H lt >ft «m r 3tt *r$ « r t  «Ft5rr 
^n^err j  fa  3ft *?rra v |  ^h% ^ t n fa
HHT i f k  TPST HHT It f a r i t  VT «̂TW
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[*ft ffo TfKT*]

* * f t * T  m f *  $  fr«r A  fanr »pit t ,  s tt  
•*ft A  $ fa? sfta *p tt  « f k  x m
W  %  y r<T»TPT *T«TTt %  f l *  A  *  fe«JT 
arrr, 3 *ft ercf ?t ftrcr ercf % f r  
^5t»t % *mr% n  yMFT'Tt ’st f v
fo jT  TOT t  I

?*ft ?rcf 3r A  jt? *?t T ^ r r  ^ r r  
g  f a  3ft ar^Jtar v t r  *srrer A  
ararfT f a * » m f ,  3 * T * w « n e r * T * f c  
?ft ssrrar f t  *f r *  ^ t r c t  ^ rP n rr &  
*rcr ^ft <m5fhr sr  % fa  ?*r v ifjt ^  

«TRT W  f 8!* f t  ft? ^Tf ■̂ST'fV
frfa?r ^  * % ,  jt? *ft  f t a r  1 
5*f m *  f * r  ^  ms ?rrct
%?ft |  f a  sft ^ f o r t e r  ?sr %
T<&cft t ,  ? ftf3 TR H  % fa q  *T#

tftr spr  ^ r  erct% % ■grcfat 
TT?? ftp * 3TR %  ?^Tf 3 ^  % fvrP fT ^
3  *tt «rf f t  arfrsr % fa?rfa% ^  ?sr er»f 
* t  ^#<fr f%?r s r w ft eft f m  1 
ijc<Tf<*qfi yrrfsrcr A  « f K  fr^rnr
*  s t aneft f  ^  A ^Tffrr g fa  
s * t  e iffa  w  v i r f t  v t  ■vft ^  t t ? z
Hi «ih i f a  ^ f  i j ^ f t  *PT f^T %  * ftT

3^Tfrr q f  f *  fernT 3TTCT ^ T ffq  I l^iffft
%A *r *fr  % f<r<? *r f  anrct ?r£r t  f a  *  
qsrfft *  f t  $ %f«PT W'TT T T ^ T  A %* 
= ^ r  t t  firm  f a  ^  w i t  * t
Tift «Tf TT££ fr%5T |  fa  TT̂ rfft frf%<T 

H*B-ft I  eft 5«nCRRT # TTOt
T<ft f t  srwift * f k  3ft ;# r  fsr % fa q  
«n% t» ^  t c h  {, ^  ^
v » f t  f t  an^ift 1

w r a  % ?n«r ^  frsr TT
^ITj? VC9T ^ ^  *RifI ^
ft? ftRT ?Kf% % ^ f  firsr ^ r  fvq T  w  |  
i w t  Twr ftprr 3 | t w  «ftr  srfr ?nF 

^VnTRf ’FT 3fwj? VvPFtT

1451 Haj

a n h f TT ?TTr!fF | ,  A  ?Trfe
TT(TT f  I T P F f  *t» R  ^  Ht«ft T t  3ft

f , ^ w t  ^  * r  fe r r  ^  ?ft 
'ff^rr ftflT 1 A  A$*r t r * ^ r ^  * r ^ t  
f r  ^jcr sr^fr % *rfr v t
*rr̂ »T $ fo  ^  *rc ^  u«rt

TJTP i j T J P T  f f w t t  #sr w  » n w r
'HTT ?rm# ^?t Vtf^RT T t  *ft f*P ^ fT  1HTT
q r  ^ f t  ?Rt% *t <ft4 3iT^ « f k  
^  3rr? eft TT<B| 1>r«w f t  H*RTT $  *TT 
^#t I ^ P T  <M TT T t  w t i  f * n *  
^# iT3 rr % ftra rs  «r>, f * f t  ^ h n rr 
ftw jft  JReft *ft I ^ r r r  «T7T5T «T f a  
V5PF# A  «fti f3T w t  !Tfi ^  * T f  f t  
«rtr cffr finT^r?>ft w w  *£ t
f * I^  I W T T  3«rreT ft*IT ?ftr
3ft jtfftaT f^^rrrr 1 % ^  whrv^TT 
jt t  s n w - ^ n r  1 ftr?: f v

^ e T fT V  eTTf^T 9TfW ^  *#»<*ilMl »A<- 
A *ix  ^iTffsiK # V T i r m  ftr v m  

t ,  ^ T T  t ,  W'TTH t ,  f5JfTK t  'TfT %• fv  
^ f t n f a r ^ f t T t r ^ f t f R ^ T ^ n r v t  
JTSTfT T O T  ftF A  f t  3|Tq- 5 t v  J ^ t
t  ^ r %  f w  ?nn: ^ t f  <Rk ?f?nrm- 
f t  ^  ?ft «r«85r ft»rr 1 f w f t  ^rrf^r 
« r k  eTTPw ^rtf? A  T f r  f r ^ r m v t T  
v h fh r  % ?ft«ft ^ t  ^rsrfx ft? inrrg- 
v t  q t?  A % *x 3rr^, 5 t r  ?rft
t  w k  f^CT % TR sptf f t
SIT# ?ft STwgfT I  I J j f  ^ f » p T  *T?T iff
H^t I TR5t A  «ft?t ^ft f«f*B*FFZV a rf^  
*rrJT«ft, y a j sr^T ft»ft Srfipr 
g^^ft ? 7 sfrt vtftrcr ^  Kveft 
1 1 v « t  % w  T^rveTT 3  ?ft tpt « n i far 
jpirst « m  f f t  ^rrg ^ t »Tf ^  A & k 
ft»rr 1

V *  « m F i  %  ith t A  w  fir?r v t  
eil{^ V W  f  I
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ft? »ft5THT *t$* % firtr ift fir?r *  «rfjr
|  ^  ipr *r

8T̂ T q$d< 'Jllncf 5  •
Sbri Mohammed Tahir: On a point 

«f order, Sir, is my hon friend reply
ing to the debate9 

Sbri A. M. Tariq: I am not replying; 
I am addressing the Chair

Mr. Deputy-Speaker: Personal ex
planation, as I have already said.

«ft wo *0  5TTfrm *r «fi ’n w
f  F«r 3r> *r*i,srT smtrr I, T r r  

^  srfvrfpfr r;r 
f  1 «pjr#t t t  q? *ra-*r? vft t r  3?  
F^PTRT sFT JJT r̂ T % 'RnrpT 
kt smrn? «rr

«ft *jo f$o Tprnr $ =frif ifi 
3Trfa?T g SiV qTu'7, fftr V* irlftFT £ I

v m w  ntjhpr zr srra' arr*r *ri 
?> »rf **r ^  tfrfrra 1

Wo JJo HTfTV %fo?f
v r Tfjwnft *m r?  ^  |  f«p

w * w r *twts wt

^r% ?r|t ?> *%»rr tftr «r
*t# <fi*T5TT *T%»TT I

w« «j<> m fw  tost w  
w*r r  ^  ^ sftr w w  ^  |  far
aft ij*T<T»rR f ?  qr 3 tr  fo r 

sftr $ ^PTRT TO?r- 
«rrsf *ft 'Tf^r *nRt f , jrT-TT^nmr ’ft 
*ry*r 5 , #  sfoaur «pp
*ra% t ,  *Ĵ t 5m I  1
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Shri Mohammed Tkhir: On a point 

of order, Sir, is my hon friend reply
ing to the debate 

Shri A. M. Tahir: I am not reply
ing, I am addressing the Chair 

Mr. Deputy-Speaker: Personal ex
planation, as I have already said

U+* * J ) ^  -
iS IXfclo. U3f
J*<* A.)U i.  4j»l A  M *lLw»e y!̂ .
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W 4 ^  ^jjULe-e «) «J
.................. *■)? **J 4S L)*V  <£
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Shri Achar (Bangalore)* Mr
Deputy-Speaker, I want to refer only 
to one aspect of the question I 
heard some of the Members also 
mention the names of Cochin and 
Travancore As the speechps were 
mostly m Hindi, I could not follow 
Probably, they have mentioned the 
point 1 would like to emphasise 
this aspect of the question that this 
Bill does not seem to contemplate 
anything about the conveniences of 
the pilgrims that go from South 
Kanara, my district, from Malabar, 
Cochin and Travancore side My 
hon friend Shri Ansar Harvani 
(^ W f t)  als0 referred to this
question.

4 t« o  **aff (*FTJ\) fSTFfrl
Shri Achar: I did not mean any 

harm Excuse me if I have made a 
mistake When Members from North 
pronounce names, they make as many 
mistakes as we do.

Shri S. ML Banetjee: We do more.
Shri Achar: Have some mercy on 

us.
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Mb*. Deputy- Speaker: Why should
I be dragged into this conti oversy’

Shri Achar: I was appealing to
Members to have some mercy on us 
if we committed mistakes in pro
nouncing names.

1 was mentioning about <his aspect 
of the question. A considerable 
number of Haj pilgrims go from 
South India, especially from the West 
coast There is a considerable 
Muslim population in South Kanarn, 
in Malabar, Cochin as well as m 
Travancore As the Bill stands, 
there is only a Committee for Bom
bay. I was not able to appreciate 
that position Arc not difficulties 
and inconveniences felt by the pil
grims that aie travelling from 
Mangalore, Cochin, Calicut and other 
places’ I find there is not even 
mention of having a member from 
that side I would at least suggest 
that this Committee must have rcpre* 
sentation not only from Bombay, but 
from other parts also, if u is not 
possible to have a separate com
mittee. If the Committee rnn only 
meet m Bombay, I would, with all 
humility submit that there may be 
some sub-committees. A considerable 
number of Muslims travel from 
Mangalore, from Cochin, etc I am 
certain, it is a fairly big number 
Probably Members from that side are 
voicing the views and grievances of 
the people from that side. As I said. 
South Kanara district has a consi
derable Muslim population. I wish 
very much that some representation 
at least is given in the Bombav 
Committee or a separate sub-com
mittee is appointed so far as the 
West Coast area is concerned.

One point was raised, Ours being 
■ secular State, whether the Mem
bers should be Muslims or non- 
Muslims also should be there. I do 
not think it is correct to bring in 
this idea of secular or non-secular, 
when we are considering the ques
tion of certain specific difficulties. 
We have got, for example, our

Hindu pilgrims going to Badnnalh or 
Kedarnath Suppose we want to 
have committees to look after their 
comforts and conveniences, it is 
usual to have only Hindu member., 
in that committee. That does not 
mean that there is any sort of dis
crimination It is persons who feel 
Ihe grievances, who feel the difficul
ties who can sympathise and who 
know actuallv what those difficulties 
are. It is these people who ought to 
be in the Committee, who can help 
them If a committee is set up to 
help Hindu pilgrims gomr' to Banaras 
or Badnnath or Kedarnath, there is 
nothing improper in having only 
Hindu members m such '■ommittees. 
Of course, so far a<? ofT/ial members 
are concerned, I can understand— 
persons to represent the Bombay 
Corporation or the Bombay port 
authorities of that nature It must 
be the officer—ex-officio—who be
comes a member of the committee So 
far as others are concerned, I felt 
that, in a committee which has to look 
after the comforts or conveniences of 
Muslims, it is proper only Muslims are 
put m that Committee. There is no 
question of any discrimination there. 
It is a particular grievance of a par
ticular community, and it is people 
who know what those facts are There 
is nothing wrong if a Haj Committee 
is only composed of Muslims.

As I submitted, apart from every
thing else, one thing that I wanted to 
point out was that this committee 
should not be only confined to 
Bombay It may be that the largest 
number of Haj pilgrims go from Bom
bay, but there are people going from 
other parts of the country also. Espe
cially I feel there should be represen
tation from Malabar, South Kanara 
and Travancore, because we have not 
even got a proper railway connection 
from Mangalore to Bombay They 
have to go to the east coast and tra
verse a long distance to come to Bom
bay. So, for the convenience of those 
pilgrims, it is necessary that in this 
committee there must be representa-
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[Shn Achar] 
turn from South Kanara, Malabar and 
Travancore

Shrl Narayanankntty Menon (Muk- 
andapuram) Sir, I am very sorry 
that in introducing this amending Bill 
to the original Act of 1932, Govern* 
ment have not taken into consideration 
even a small part of the real 
grievances faced by the pilgrims who 
go for Haj From the statement of 
objects and reasons, I find the only 
business of Government in introducing 
this Bill is the problem of disposing 
of Rs 15,000 lying to the credit of the 
Calcutta Port Haj Committee and 
nothing more has been taken into con
sideration

While supporting this Bill, 1 submit 
that Government should not be so 
blind to the real problems facing pil
grims who are going in large numbers 
for Haj every year During the last 
session of Parliament, myself and Shn 
A K Gopalan jointly tabled a Private 
Member’s Bill, which gives & reflection 
of the real difficulties confronted by 
the Muslims, especially those who are 
in the south It seems Government 
have not even considered the provi
sions of that non-official Bill, because 
once they decide to amend this Act, 
I cannot see any reason why they 
should close their eyes to all the 
amendments required in the original 
Act I am sorry that Government 
have not brought in what is necessary 
in this Bill and the whole purpose of 
the Bill seem» 10 be the disposal of 
the insignificant sum of Rs 15,000 lying 
to the credit of the Calcutta Commit
tee

Incidentally, I shall refer to Kin 
Tanq’s remarks, because I have also 
given an amendment regarding the 
election of members While we accept 
the provision in the Bill that Muslim 
members of the Bombay Corporation 
should elect the members of the com
mittee, we have gone a step further 
by introducing an amendment that the 
Muslim members of the Bombay Cor
poration should elect Muslim members 
themselves as members of the commit
tee A criticism was made by Shri 
Tariq that this runs c o n tra ry  to the

spirit of secularism accepted in India 
We are very sorry we cannot agree 
with that contention, because this am
endment and also the acceptance of 
the provision in the Bill have got 
nothing to do with secularism If at 
all, it is more in consonance with a 
secular society, as accepted by the 
Constituent Assembly and not contrary 
to it It is a very easy affair to talk 
about secularism, but practising is 
more important than profession of 
secularism Because it is said that 
Muslim members of the Bombay Cor
poration should elect the member^ to 
the Haj Committee, Shn Tariq smells 
communalism there and says it is con
trary to secularism The Constitution 
basically guarantees the religious and 
cultural rights of minonties and it is 
abundantly clear that the minonties 
should have cent per cent say m their 
cultural and religious affairs Any
attempt on the part of this House or 
a State legislature to transgress upon 
that freedom guaranteed by the Con
stitution as far as cultural and religi
ous affairs are concerned, is a trans
gression uDon the rights of the mino
rities guaranteed by the Con
stitution It would not have been pos
sible for Government or any hem 
Member to introduce a piece of legis
lation m which there is a provision 
that to manage the affairs of Haj pil
grims, non-Muslim members of a par
ticular statutory body should elect 
non-Muslim members to that commit
tee So, that provision is completely 
in consonance with the principles of 
the Constitution and there is nothing 
running against the spirit of secularism 
in this country

I will put before you the possibili
ties whereby both the minority and the 
majority in this country have got com
plete freedom to manage their cultural 
and religious affairs There are so 
many enactments in the States like 
the Hindu Religious Endowments Act, 
which provides that when a member is 
nominated to the Hindu Religious and 
Endowments Board, the Hindu mem
bers of the Legislature are the sole 
electorB of that body and that is also
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in consonance with the principle that 
the cultural and religious rights of 
minorities and majorities are to be 
decided by either Parliament or the 
State legislature So, it is impossible 
for us to say that there is nothing 
wrong about that particular provision 
that regarding the cultural and religi
ous rights of the minorities, the majo
rity should not have any say at all 
It should be the unquestioned nght of 
the minority to determine their cul
tural and religious affairs Those who 
talk about secularism in this context 
transgress that right and we do not 
propose to be a party to question their 
right to manage their cultural and 
religious affairs

How the provisions of this Bill are 
so inadequate to meet the require
ments of the Muslims has been point
ed out in a way by hon Members who 
spoke in the beginning There were 
three committees in Karachi, Calcutta 
and Bombay The Karachi Commit
tee automatically got abolished after 
partition. The Calcutta Committee 
became defunct, even though statuto
rily it was not abolished, because 
Bengal was divided and East Bengal 
went to Pakistan The amount of 
Rs 15,000 lying to the credit of the 
Calcutta Committee, which is non
existent, is sought to be disposed of by 
this Bill

Now, directly the question arises as 
to why there were committees at 
Karachi, Calcutta and Bombay at that 
time It was because e large number 
of Muslims went for Haj pilgrimage 
through the ports of Karachi, Calcutta 
and Bombay Karachi went outside 
India, the Calcutta Committee became 
defunct but the directly con
nected problem of the large 
number of Muslims going from 
the south is not taken into con
sideration Also, a large number of 
Muslims from West Bengal also go 
through the Calcutta port Now, this 
is a sort of compulsion upon the Mus
lim population of India that they 
should go to Bombay and use that port 
only for Haj TTiere are 2 million 
Muslims in Kerala today and every 
year about 15,000 to 20,000 Muslims go

for Haj Most of them, except a few, 
are poor Muslims First of all they 
will have to And out Rs 500 or 
Rs 1,000 and then in addition, they will 
have to And Rs 250 to go to Bombay 
Then, they have to travel in the heavi
ly crowded third-class compartments, 
when there is so much congestion in 
that particular season Then, they 
have to go and stay in the over-con
gested city of Bombay They cannot 
get even a small room in a hotel Most
ly they sleep on the pavements m the 
name of Haj

When one Muslim goes on pilgri
mage, the entire family travels to 
Bombay and he is seen off at the port 
So, the entire family sleeps on the 
streets of Bombay and returns 
That is the miserable situation of Mus
lim people In spite of the fact that 
there is a major port in Kerala, viz, 
Cochin, it is not allowed to be used 
by pilgrims going for Haj pilgrimage 
for going to Jedda
14 hrs.

Apart from this, there is another 
racket also and I am surprised Gov
ernment did not see it In Bombay, 
there are certain monopolistic shipping 
firms who only are given licence to 
run their ships for this pilgrimage 
from Bombay to Jedda Why should 
this monopoly be not broken’ Because, 
these shippers are fleecing the poor 
Muslims by dictating fares, dictating 
terms and conditions for their being 
taken from Bombay to Jedda I sug
gest that the monopoly by the shippers 
in the transport of pilgrims from Bom
bay to Jedda should be broken and 
more licences should be granted from 
Bombay to Jedda for running ships on 
a competitive basis wherever pilgrims 
are to be taken, so that there will be 
more of facilities and cheaper fare for 
the pilgrims That is regarding Bom
bay

Another important suggestion is 
this why not the Government con
sider running ships from Cochin also* 
Cochin has got a major all-weather 
port, and a better port in the sense 
that it is not congested Cochin and 
the neighbouring towns can accommo
date any number of Muslims that are
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[Shri Narayanankutty Menon] 
coming from Kerala, Madras and even 
Mysore It has got plenty of accom
modation, and the cost of living there 
is less than that of Bombay and so 
these peop.e who are going m pilgri
mage from Southern States, included 
in the Southern Zone, should have 
facilities to go from Cochin port. 
Therefore, the Government should 
certainly accept the amendments intro
duced in this House and a committee 
should be appointed for Cochin also.

The difficulty of the Government 
will be, not in appointing a committee 
at Cochin, or in not appointing a com
mittee at Calcutta The whole basis 
of thi* Government’s stand on this issue 
is that Government is not piepared to 
burst the racket that is going on in 
Bombay, which is monopolising the 
entire Haj pilgrim traffic. I ask the 
Government’ what is the difficulty in 
running ships from Cochin to Jedda’ 
What is the difficulty in granting more 
licences for plying ships from Bombay 
to Jedda’ If more licences are grant
ed, there will be more competition, 
more accommodation for the pilgrims 
and cheaper fares Why don’t you 
grant more licences from the next 
season onwards9 Then, just over two 
million Muslims will be thanking you 
for better accommodation, better cur
tailment of the difficulties and better 
pilgrimage transport facilities I pos
sibly cannot find any reason why Gov
ernment should stand in the way of 
granting more licences

The position is the same in Calcutta 
in Calcutta there was a committee and 
ships used to be run. Even now they 
are running Just because that parti
cular committee did not work after 
1948, the Government is forgetting the 
fact that thousands of Muslims are 
going from Calcutta to Jedda. This 
is not a party question; no politics is 
involved; it is only a reality against 
which the Government is shutting out 
its eyes. When thousands of people are 
going from Cochin, Calcutta and Bom
bay, the Government should select at 
least the three major ports, because 
the majority of the Muslims are pas
sing through these threft ports. Let

the committee be formed in all these 
three major ports. Then there will be 
an easing of the situation and the main 
difficulties confronting these pilgrims 
can be taken away. I hope that the 
Government will accept at least that 
part as it will give great relief to a 
large number of Muslims.

Then I come to another point. My 
friend, Shri Achar, wanted that sub
committees shou'd be appointed. I da 
not think it is possible to incorporate 
in this Bill sub-committees, because, 
unless statutory committees are 
appomt(d in each port, and there is 
a plan for running ships and also 
having pilgrim centres there, unless 
that policy ts accepted by the Govern
ment, it will not be possible to incor
porate that m this Bill

It is also surprising that the Govern
ment makes an observation in the 
Statement of Objects and Reasons* 

“Further, all pilgrim traffic to
Saudi Arabia, Iraq and Iran is now
centralised at Bombay ”

It is a veiy peculiar state of affairs, 
a very interesting state of affairs. 
When the Government closes the ports 
of Calcutta, Madras and Cochin, and 
all other major ports for pilgrim traffic, 
it is in the Government’s own power 
to open those ports After closing 
those ports they now say that the 
entire traffic is centralised in Bombay. 
What prevents the Government from 
opening these ports for pilgrims and 
reducing the congestion in the Bombay 
port? Now, all the pilgrims, irrespec
tive of the place from which they 
come, have all of them to go all the 
way to Bombay to get a ship to Jedda. 
Why should the entire pilgrim traffic 
be concentrated m the port of Bom
bay’’ Therefore, the reference to that 
in the Statement of Objects and Rea
sons is unrealistic. It is their own 
creation which they can remove by 
appointing committees in other ports.

There is another important problem. 
Now they seem to be very much con
cerned with these Rs. 15,000 lying 
the credit of the Calcutta committee. 
The situation actually Is that the way 
in which these pilgrims go to Saudi
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Arabia is very disgraceful and shame
ful We must remember that they are 
going there as Indian citizens For 
the last so many years I have heard 
sorrowful tales from the mouths of 
pilgrims who have gone there, whose 
relatives have died m the roads with
out even a glass of drinking water 
when the temperature was something 
between 127° to 130°F What has the 
Government of India been doing7 
What has the External Affairs M'nis- 
try been doing when thousands of our 
brethren are dying like this in that 
country in the burning climate without 
even a glass of water to drink7 They 
are treated just like animals m those 
countries

Some Hon Members No, no

Shri Narayanankutty Menon I can
produce before this House sworn testi
monies of Muslims who have gone 
there whose relatives have died 
because of want of medical attention 
in that country without getting even 
dnnking water Even their dead 
bodies could not be disposed of The 
Muslim pilgrims from Kerala have 
told me this

Mr Deputy-Speaker I thought he 
has gone there himself

Shri Narayanankutty Menon I
have not gone It is impossible for 
me to go

Therefore m\ suggestion is that the 
Government of India should give more 
attention in forming committees, 
instead of al owing the pilgnms to 
concentrate the port of Bombay Also, 
they should pay more attention to the 
welfare of these pilgrims even after 
reaching Jedda when they travel in 
Saudi Arabia So, I appeal to the 
Government, firstly, that they should 
grant more licences for ships of our 
own from the ports of Calcutta and 
also Cochin and that they should 
amend this Bill for constituting com
mittees m the thre* ports and that 
they should see that more amenities 
are given to them and that they are 
looked after very well m Saudi Arabia 
when they reach there

I have spoken about the Muslims of 
Kerala and the difficulties that they 
are encountering in their Haj pilgri
mage A large number of them wish 
to go there, but it is impossible for 
them to go today because possibly they 
cannot make Rs 100 or Rs 200 more. 
Therefore, I expect the hon Minister 
to accept the amendments introduced, 
because there is no statutory provision 
required for granting licences for the 
ships The amendments tabled m this 
House for the constitution of statutory 
committees in those ports can be 
accepted The other one is a question 
of procedure, and there cannot be 
anything which could stand m the way 
of the Government m accepting those 
amendments Therefore, I hope that 
the basic necessities of these pilgrims 
who go every year will be understood 
bv the Government, and the amend
ments accepted so that the whole pro
blem that is before the Government 
today can be dealt with, not m a 
piecemeal way but in a whole way, 
and wc can find out a satisfactory 
solution of the whole problem that is 
confronting the Ha] pilgrims

Shri D C Sharma (Girdaspur) Haj 
is an institution and a unique institu
tion I do not think there is any 
institution like that in any part of the 
world I am speaking on this Bill 
because I am reminded of my village, 
Daulat Nagar, in the district of Gujrat, 
Punjab, where every year we used to 
find pilgrims going on their Haj pil
grimage Those pilgrims were given 
a very hearty send-off by their Hindu 
brethren I also occasionally, took 
part in those functions I am also 
reminded of the send off at Lahore

Mr Deputy-Speaker: “»end oil” or 
“sent off"’

Shri D C Sharma Send off I am 
reminded of Lahore where the Muslim 
pilgnms were given receptions and 
send offs jointly by their Hindu and 
Muslim friends I remember seeing 
off some of them at the railway station 
of Lahore This has been a cause of 
cementing the Hindu-Muslim rela
tions It has been a source of bring
ing together Hindus and Muslims in 
villages and in cities also
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So, I welcome tlus Bill and I am 

glad that the Government of India is 
undertaking a legislation of this kind 
But my feeling is that it is not doing 
well by abolishing the two kaj com
mittees and having only one Ha] Com
mittee in its place Formerly, before 
India was divided, we used to have 
three haj committees, m Bombay, Cal
cutta and Karachi Now we are going 
to have only one haj committee I 
believe that this is going to be very 
hard on pilgnms I join my feeble 
voice with the strong voices of all 
those hon friends, who have said that 
there should be similar haj committees 
m Calcutta, Cochin and Madras I 
think this will be a very useful way 
of providing facilities for our Muslim 
brethren to undertake this holy pilgri
mage.

Now, there may be some difficulties 
in the way of the Government But I 
believe those difficulties must be over
come It is no use giving Bombay the 
monopoly of this kind of traffic, if I 
can use that word It is no use cen
tralising everything in Bombay for 
this purpose It is no use making 
Bombay the focal point for all the pil
grims from all the parts of India I 
think this thing should be dispersed 
regionally in all the different parts of 
the country There should be equit
able dispersal so that a pilgrim from 
the south of India or a pilgrim from 
the central part of India or a pilgrim 
from any other part of India is not to 
incur additional expenditure m going 
to Bombay

My second point is that I do not 
agree with my hon friend, Shn Menon, 
when he talked about hardships of the 
pilgrims in that strain He was try
ing to paint a very dark picture and 
1 do not think that he was justified in 
doing so But it is his business always 
to overdraw such pictures for one 
reason or other But all the same

An Hon. Member. Whose business7

Shri D. C Sharma: The business of 
Shn Menon But all the same I would 
submit very respectfully that our

Ambassadors—I think we have an 
Ambassador in Saudi Arabia now 

Some Hon. Members: Yes, yes We 
have Shn Kidwai is there 

Shri D. C. Sharma: I think that all 
our Ambassadors m Saudi Arabia, 
Iraq and Iran should be alerted pro
perly and should be told that one of 
their great duties is to look after the 
welfare of these pilgnms, very 
thoroughly and very conscientiously 
The kind of stones which Shn Menott 
told have not come to my notice and 
they are not correct But all the same1 
I would say that these Muslims, who 
go for this holy pilgrimage from our 
country should be taken not only as 
pilgnms but also as our ambassadors 
to the holy place, spreading the mes
sage of goodwill amongst all the Mus
lims of the world If they are proper
ly treated if they are given proper 
facilities I think they will be the best 
fnends of India so fai as the Muslim 
world is concerned 

There aie some other points which 
I want to make and the first point is 
this I find that the committee is over
loaded with ex-officio and nominated 
members Now I have no objection to 
ex officio members and nominated 
members but I think m a business of 
this kind the elected element should 
havt a greater say So, I would sug
gest respectfully that we should 
increase the element of election for 
these committees

A point has been raised by some 
hon friends of mine that it is not con
sistent with the secular objectives of 
the State that the Muslim members of 
the Municipal Corporation of Greater 
Bombay should elect Muslim members 
of this committee Now, to that some 
reply has been given by Shri
Menon He thinks that it is perfect
ly in keeping with the objectives of 
a secular State that this thing should 
be done I think I do not mean by 
a secular State what he means or- 
what he tries to mean so far as this 
thing is concerned My feeling is that 
we should make use of these com
mittees for disseminating goodwill
amongst the different religious
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sections of our country. We should 
make use of this committee for ex
tending the scope of our religious sym
pathies. We should give people the 
impression of oneness. We always 
talk of the fundamental unity of re
ligion. We should give people a feel
ing of brotherhood of man. the feel
ing of unity of all religions, the feel
ing of being one so far as the great 
religions are concerned. I think a 
Hindu should not be found wanting 
in paying homage to Islam or to tha 
Prophet of Islam, and a Muslim 
should not be found wanting in pay. 
ing homage to other religions. We 
all do that. Now if you keep these 
things in water-tight compartments 
and in denominational compartments 
I think the mischief is done. But 
it is the outlook of us all that is res
ponsible for this. I do not blame the 
Muslims for this. I do not blame the 
Government for this. Somehow things 
are happening like that. The Sikhs 
want to live in one compartment. 
The Hindus want to live in one com
partment. The Muslims want to live 
in one compartment.

An Hon. Member: All of us want a 
first-class compartment.

Shri D. C. Sharma: Some of us do 
not come always together. I think 
we should promote unity through our 
religious observances, our religious 
practices, our religious institutions. I 
think this should be the objective of 
our secular State. But perhaps the 
time is not ripe to do so and there
fore this trouble is arising. But I 
think we should not lose sight of this 
objective which is the only useful ob
jective for building up of a great and 
unified country.

I find in this Bill something said 
about the inspection of pilgrim - ships. 
I am very glad that it is going to be 
done. But I would suggest to the 
Committee that they should try to 
make this inspection as tight as 
possible. I am told that some of these 
companies which run these ships do 
not show much of social conscience. 
They do not show much of that kind 
of feeling for these pilgrims which

they should show. I believe that 
some kind of punishment should have 
been provided for against those ship
owners and companies who do not 
fulfil the proper and legitimate needs 
of these pilgrims.

I feel that the Haj Fund is going to 
be very, very limited. I do not know 
as to what the fees are going to be 
and what the sums are going to be 
which are going to be realised from 
the effects of diseased pilgrims. All 
this seems to be something which 
does not meet with my approval. 
1 feel that the Government should 
have set apart a sizable sum for this, 
and given here the maximum sum 
that it is going to give. As it is the 
Haj Fund is left as vague as possible. 
My feeling is that the Haj Fund 
should have been properly defined and 
we should have been told how this- 
fund is going to accumulate and how 
it is going to be used.

In clause 16 I find that we have- 
made provision for an executive 
officer. I like it but I think in a Wel
fare State you need not only execu
tive officers but also welfare officers, 
and .1 believe that in this clause we 
should have provision for a welfare* 
officer to look after them. These 
executive officers only give orders. I 
do not object to their giving orders, 
but they are sometimes more keen on 
showing their authority than on ren
dering service. These pilgrims are 
going on a great mission and I believe- 
that their interests will be served1, 
more by welfare officers than by exe
cutive officers. Therefore, in the Bill 
we should provide some kind of use* 
for welfare officers also.

I think there is some hurry with 
which this Bill is being passed. Other
wise, the Bill could have been sent to 
a Select Committee and some of the 
suggestions that 1 have made and 
others have made could be incorpora
ted in this Bill. However, I hope, 
as I always hope when I am speaking 
on a Bill, that the Government in its 
wisdom and out of its experience will 
bring forward an amending Bill as- 
soon as possible incorporating some of.
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,our suggestions and also making use 
of some new suggestions

With these remarks I support this 
Bill, and I send my hearty good 
wishes to all those pilgrims who do 
this great and noble thing and to 
whose lot it will fall to perform this 
journey

An Hon Member: Tim hon Mims 
ter is not present

Mr Deputy-Speaker* Theie is one 
hon Minister here

Shri Narayanankutty Menon* What 
time is allctted for the first reading 
may we have some idea’

Mr Deputy-Speaker. At about 2 30 
1 will call upon the hon Minister

Shri Gulam Mohideen iDindigul)
I am speaking as one who has exper
ienced the difficulty of the Haj-going 
people, because last year I went to 
purchase tickets for mv relatives to 
4fo to Haj As Shri Menon has point
ed out, the monopoly being given to 
a company, it does every havoc there 
We are not even allowed to purchase 
tickets m the ordinary way They re
serve seats before hand and they do 
all sorts of mischief For example, 
the first day when I went they said 
the booking was closed The next 
day people who came after we came 
got tickets, and the day after that 
they again said that the booking was 
■closed So, the monopoly of the 
company should be avoided More
over, as Shri Menon pointed out, the 
Bombay people do big business also 
So as far as possible competition 
should be introduced and any company 
that can run a shop on this line should 
be given a chance

More people from the South go to 
Haj because there are large facili
ties and generally in the South they 
are more religious minded Bombay 
■being for off place from the South, 
4hey experience difficulty They do

not know the language, and there »  
no one to help them Even if they go 
there, preference is given only to 
Bombay people So, as far as possi
ble, centralisation of this kind should 
be avoided Since Cochin is a good 
port from where ships can go to 
Jedda, arrangements can be made 
by the Government to see that passen
gers from the South go from Cochin 
and thus fulfil their pilgrimage I do 
not see any reason for making Cal
cutta a port for pilgnms because it is 
a long way off, and people may find 
it difficult Cochin and Bombay can be 
made the places for the present 
from where pilgnms can go tc 
Jedda I would have myself tabled 
an amendment but for Shri Menon*! 
amendment I quite welcome the ides 
of making Cochin a secondary port 
because the cost of living in "Bomba} 
is very high and the pilgrims have t< 
spend a lot of money there even for t 
short stay, though some people hav< 
donated sarats  for these pilgrims So 
to avoid the difficulty of languagi 
and this high cost of Bombay to th 
people of the South Cochin can b 
made a port for this purpose

Now, representation is given only t 
Bombay, but it is not only the Bom 
bay people who arc going Facilitic 
are needed for passengers from a 
parts of India So I have tabled a 
amendment that representation shoul 
be given to each State In ca« 
Bombay is made the only port, 1 
least representation should be give 
to all the States If not to all tt 
States, at least the people from tl 
Sou*h should get preference becau 
they do not know the language 
Bombay and they experience har 
ships, and arrangements may be ma< 
at Madras or any other imports 
place in the South so that the peop 
from the South can get the faci 
ties If Cochin is made a port ai 
if facilities are given for travelh 
from Cochin, I do not think the otib 
things are needed Anyhow, repi 
sensation should be given on t] 
committee for all parts of the con 
try
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So, I  welcome this BUI and I em
phasize that Cpchin should 1*  m«^e 
1  Wort tor tail $ai*S6Se, and repce- 
A>ft^«nn shoilld be given to the 
ttacrus States.

ShXi Menon might have heard of 
^  experience of gome people, but 1 
m ,  told by thoa? who go to Haj 
frequently that the Government of 
Saudi Arabia and our Government 
aye taking proper steps to see that 
all facilities are given to the Pil- 
gjrlms. Of course, we require more, 
9Ad any facilities that are available 
lhay be utilised. Anyhow, I thank 
tiie Saudi Arabia Government for 
faking proper steps to give facilities 
to our Haj Pilgrims

Dr. Melfcote (Raichur): I shall be 
very brief. I congratulate the Exter
nal Affairs Ministry for bringing 
forward this piece of social legisla
tion, as I call it, at this juncture 
Government look at this matter not 
from the point of view of a particu
lar community but from the point of 
View of people going to pilgrimages 
maybe to Banaras, maybe to Haj or 
maybe to any other place. From that 
point of view, it becomes the duty of 
Government to legislate for the com
fort of the citizens of India, and 1 
believe it is in that context that the 
Government of India have brought 
forward this piece of legislation

Normally, I would have supported 
every word of this legislation, but I 
personally feel that there are one or 
two matters on which Government 
have possibly tried to satisfy the sen
timents of the Muslim community 
dtid have not been wise in including 
certain provisions. I could very well 
Understand the members of the 
Muslim community being represented 
ift flip committees in order to air 
t bei* views. And kt it is, the com- 
iflifttee does not consist entirely of 
Muslims; it consist of variods other 
groups as well; and Muslims who 
‘Mold be choaen could be chosen 
«Mher by nomination if they fail to 
001 in by election. But this kind 
2«3(Ai) LSD—6.

election at two Mvidtadi by fhe 
Muslin^ community is the moat obno- 
jtfodf thing one could Xfo one 
Would have objec ion tQ Muslims 
being elected by the Mpqlims, provi
ded they always elect people of the 
type of Shri M, H. Rahman or peqpl# 
at his type who have a breadth pi 
vision to see things. But generally 
speaking, the people who go op 
are people who are aged enpugh, w^9 
have lived in this world and who i f f  
trying to find out the answer to tb£ 
question. Trom here did we co^ne? 
Where are we going hereafter afW  
this life is ended?’ These are people 
who try to go on pilgrimages in * 
very orthodox manner; they want 
perform Haj pilgrimage in the moat 
erthodqx manner. And every facility 
for that should be created and should 
be given to thepi. I  have nq objection 
to that. But if we say that Muslims 
should elect Muslims there, then it 
would happen that usually the fana
tical elements will come in there, 
and anything that would be done 
would not satisfy those fanatical ele
ments. Who could say that that 
should be avoided, and generally 
speaking, only very good Muslims 
would be elected, then I have no ob> 
jeo’ion to Muslims electing Muslims 
alone.

Similarly, in all committees set up 
under this type of social legislation, 
maybe for the Hindu, or maybe Sikh 
or maybe anything else, I personally 
feel that this idea that Hindus should 
elect Hindus only or that Muslims 
should elect Muslim; only, or that 
Sikhs should elect Sikhs only is very 
obnoxious; I object to that. It should 
be applicable to every community. I 
do not see why a Muslim should not 
be a member of a committee to run a 
Hindu temple or any other placet 
Such things have happened in Hydera
bad, and I have had occasion many 
times, as Shri D. C. Sharma himself 
has poin4ed out, to send many of 
these Muslim brethren of mine to 
Haj, and welcome them back again. 
It is a very big event in their life.

In the past 1 had heard of pilgrims 
going on Haj suffering a lot in til*
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ships I understand that recently, a 
good deal of improvement has taken 
place, and many of those sufferings 
are not there It is up to Govern
ment to find out what the difficulties 
are and to remove every bit of it, so 
that when pilgrims with certain 
psychological temperaments are satis- 
fled that their spiritual needs and 
their sentiments have been attended 
to up to the last iota, and that he 
goes there happy and comes back also 
happy It is necessary to attend to 
their needs For that purpose, it is 
not who is elected that counts, but it 
is the attitude of the person elected 
that counts The person who is 
elected may bp a Hindu or may be a 
Sikh or may be a Chustian or may 
be even a Jew ot anybody e\se, but 
he must have the breadth of vision to 
attend to the spiritual needs of the 
community equally so any Muslim 
may also have the breadth of vision 
to attend to the needs of the Hindu 
community completely

Therefore, I ha\e objection to this 
aspect of the question, namely of 
Muslims elec'ng two Muslims to re
present them It is from the point of 
view of secularism that 1 feel that 
Government, while attending to the 
needs of the Muslims or of the Hindus 
or others, should not bring forward 
this kind of legislation W( can 
settle this matter in any other 
manner, but I feel it should not be 
done m this manner

Some of my brethren have voiced 
the feeling that the question of giv
ing the monopoly of this to a parti 
cular shipping company is one of the 
most obnoxious things Those who 
are rich and who want to go on Haj 
may be able to satisfy the black- 
market and pay any price and go 
there But there are also many poor 
people who go with the same kind of
•  feeling on Haj, and if they have no 
money, they are not being attended 
to properly

So, if the monopoly is removed 
and more committees are set up at 
the different ports, many of these

difficulties encountered by the pilgrlmfc 
may be removed I personally feel, 
therefore, that more committees «hould 
be set up in ports like Cochin, or 
Mangalore or Madras or Calcutta, and 
many more ships may be permitted 
to carry these pilgrims so that many 
of the obnoxious things that are hap
pening today may be removed

I have nothing more to add I per
sonally feel that this measure is most 
welcome at this juncture, and I do 
hope that the Ministry will pay * 
attention to what I have said

Shrimati Lakshmi Mcnon. Unfor
tunately, I was not here during the 
debate and, therefore, I depend on 
the points that have been supplied fb 
me and also the amendments which 
have been proposed

To begin with, I shall deal with 
the question of leferring this Bill to a 
Select Committee Hon Members 
would have known by this time the 
very restricted scope of this Bill 
There is no need for eliciting publie 
opinion or to delay th« Bill further 
by following any of those proce 
dures This is onlv an amending 
Bill Fiom the Statement of Objects 
and Reasons you will find that the 
purpose of the Bill is very simple 
The original Bill had to be amended 
because of the Paitition of the coun
try and because of ceitain other poli
tical circumstances We wanted to 
channelise all pilgrim traffic visiting 
the countries mentioned in the Bill 
in such a way that the maximum 
amount of amenities could be provid
ed to them under proper supervision 
and control That is why you will 
find that only Bombay has been 
chosen as the port of embarkation 
for these places of pilgrimage There
fore, I do not see any reason at alj 
why we should delay the Bill further 
by referring it to a Select Committee

Secondly, what is the total popula
tion affected by this Bill? Last year* 
which was the peak year, we ha4
19,000 pilgrims



1481 >H*4 AGRAHAYANA 3,1681 (SAKA) Committee Bill 1482

Skri N inqroukatljf Menon: How
maiiy from Kerala State?

Shrimati Lakshmi Menon: I have
not got the figures here, because we 
are not legislating lor the pilgrims 
from Kerala or for the pilgrims from 
Bengal or Kashmir or anywhere else

Shri Narayanankutty Menon: What 
is the proportional figure7

Shrimati Lakshmi Menon: The port 
of embarkation is Bombay, and the 
concentration is at Bombay If the 
hon Member wants the figures for 
the various States, I can supply, but 
as far as this Bill is concerned, it is 
not at all necessary to refer this Bill 
to a Selcct Committee or to accept 
Shri Narayanankutty Menon’s amend
ment that we should have so many 
Port Haj Committees in Cochin, Cal
cutta and other places It may be 
a very popular suggestion, but it is 
not a feasible suggestion, considering 
the fact that only a very few pilgrims 
have been going from those areas

V H ft  *RfoT «HT *  *T
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Shri Narayanankutty Menon: The

hon Mims'er has no idea of the 
number of people going from Kerala 
every year

Shrimati Lakshmi Menon: I dare
say that the number is small though 
I may not be in a position to give 
my hon friend the actual figures 
Let not my hon friend put words 
into my mouth which I have not said

Mr. Deputy-Speaker: Because the
total figure was 19,000, therefore she 
comes to the conclusion that from one 
part it must be less

Shri V. P. Nayar (Quilon) That 
was only for one season.

Shrimati Ulwhmi Menon: Fewer
people come from one part than from 
other parts

Government do not consider it 
necessary to refer the Bill to a Select 
Committee or to accept Shri Naraya
nankutty Menon’s amendment sug
gesting that we should have so many 
other Haj Committees

As I had pointed out in my opening 
speech, the purpose of the Bill is very 
simple and is a restricted one Origi
nally, we had three ports of embark 
kation, but now those have been 
given up Now, the purpose is to 
centralise everything through Bom
bay, because Bombay is the port at 
embarkation, whether it be by boat or 
by air

Shri Mohammed Tahir: I want to 
ask the hon Minister whether the 
pilgrims are meant for the Haj Com
mittee or the Ha] Committee for the 
pilgrims We must sec to the con
venience of the pilgnms Pilgrims 
coming from Assam or from Bengal 
or fiom Tripura have now got to go 
to Bombay Why should they take so 
much of trouble7 The hon Minister 
does not appear to realise the incon
venience that those people would be 
put to in undertaking such a long 
journey on the railways These are 
very troublesome things Therefore, 
we want that at least one port of 
embarkation should be Calcutta, so 
that the people from Assam, Bengal, 
Bihar etc can go to Calcutta and 
sail from that place without diffi
culty

Shrimati Lakshmi Menon: I think 
the hon Member must by now know 
whether the Haj Committee Bill is 
for the pilgrims or the pilgrims are 
for the Haj Committee Bill The 
entire purpose of the Bill and all the 
things that have been stated m the 
clauses must have indicated to the 
hon. Member that the Bill is for pro
viding for the conveniences and 
amenities of pilgrims. The very fact 
that the Calcutta Haj Committee had 
to be given up ]ust because there 
are not enough pilgrims going through 
Calcutta after the partition of Bengal 
—they have gone by some other route, 
via Chittagong or other places— 
shows that Calcutta had ceased to be
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[Shrimati Lakshmi Menon] 
a port of embarkation for this pur-
·pose. The:~ I would ask the hon . 
M ember, who is so concerned about 
the pilgrims from Tripura, Manipur 
and Assam, to tell me how many 
pilgrims went last year from that 
area. He wants all the amenities that 
are provided at Bombay to be provi-
ded in Calcutta when there are hard-
ly a handful there. 

Mr. Deputy-Speaker: Those figures 
should have been better provided by 
the Minister. 

Shrimati Lakshmi Me110n: 
the total number was 

I said 
19,000 
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He was under the impression that the 
figure mentioned by the hon. Member 
was 90,000. So he said that 40,000 or 
45,000 were from West Bengal. 

~T 'l"C'Ilrr : f\11-cr.:f '11· Q""f 'fiT ~Trr 
\1fffi ~ ~ .. i'fif 'i.. o q\:~2: cr~:t ~r "iT~ir ~ 1 

'i.. o '1'\:if2: Qr;;fi \3''f1' 'fl'i~6 ~ ~Vr ~ <frrm 
>;fT\: mm<=r ~ 1 ~lf ~Trr <fliT 'f~if 1 

'tt~ ...sH ~':::- : ~;.. ... ...s,..;t,;] 

~~ ... 1~ .._,... 1 7'~ ~ (.!)' 1.)-b~ d_lq.. J,J 
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J~.i.{ l)'b;; d.';; .f.. s.;t... U"l u:::-1.::::.. 

;. _!)'~ L~5 J,J r4l - J..rL-f ,, 
Shri Gulam Mohideen: More people 

are going from the south than from 
the north.. 

Shrimati Lakshmi Menon: As it is, 
the people who go to Haj know the 
dif',1.culties that we have even for ar-
ranging transport from Bombay by 
ship. Not only that. We have to have 
welfare committees, not only a central 
welfare committee but also a welfare 
committee at the port of embarkation 
to look to the conveniences and ameni-
ties. Most of these people who go 
there are also illiterate. So we have 7 

to see that they are not exploited by 
the shipping compan ies. All care has 
to be taken in order to make the traffic 
easy and convenient for the pilgrims. 
Therefore, I beg to d iffer from the 
mover of the amendment which says 
that we should have Haj Committees 
in Cochin, Calcutta and I do not know 
which other places. 

Shri Narayanankutty Menon: The 
amendments are not moved . 

Mr. Deputy-Speaker: She can anti-
cipate. 
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Shrimati Lakshmi Menon: All the 
amendments are here, whether moved 
or not. I only anticipated them. 

So I will confine myself only to the 
amendment for reference of the Bill 
to a Joint Committee--! am sorry, the 
amendment for reference to a Select 
Committee. 

Mr. Deputy-Speaker: It is for her to 
choose. 

Shri Mohammed Tahir: There is an 
amendment for reference to a Select 
Committee. If the hon. Member wants 
to have a Joint Committee, it can be 
so. 

Shrimati Lakshmi Menon: I have al-
ready said that Government will not 
accept the suggestion to refer the mat-
ter to a Select Committee and have 
given my arguments in support of that 
stand. Therefore, Government can-
not accept it. 

Mr. Deputy-Speak,er: I shall now 
put amendment . No. 1 to the vote of 
the House. 

The question is: 

"That the Bill be circulated for 
the purpose of eliciting opinion 
thereon by the 31st December, 
1959." (1). 

The motion was negatived. 

Mr. Deputy-Speaker: I shall now 
put amendment No. 2 to vote. 

The question is: 

"That the Bill be referred to a 
Select Committee consisting of 
Shrimati Lakshmi N. Menon, Dr. 
Syed Mahmud, Shri M. Hifzur 
Rahman, Shri Abdul L atif, Shri 
Amjad Ali, Sheikh Mohammad 
Akbar, Shri J. M. Mohamed Imam, 
Shri Diwan Chand Sharma, Shri 
Jiyalal Mandai, Shri Frank 

~ Anthony, Shri Ajit Singh Sarhadi, 
Shri Amar Harvani, Shri A. M. 
Tariq, Shri M. Gulam Mohideen, 
Shri Joachim Alva, Shri S. M. 
Banerjee, Shri M. Thirumala Rao, 
Shri K. R. Achar, Shri Mool 

Chand Jain, Shri T. C. N. Menon. 
Dr. Ram Subhag Singh and the 
Mover, with instructions to re-
port by the first day of the next 
session". (2). 

is: 

The motion was negatived. 
Mr. Deputy-Speaker: The question 

"That the Bill to establish a 
Committee in the Port of Bombay 
for assisting Muslim pilgrams to 
Saudi Arabia, Syria, Iraq, Iran 
and J odran and for matters con-
nected therewith be taken into 
consideration". 

The motion was adopted. 

Mr. Deputy-Speaker: We shall now 
take up clause-by-clause consideration 
of the Bill. 

The Question is: 

"That clause 2 stand part of the 
Bill". 

The motion was adopted. 
Clause 2 was added to the Bill 

Shri Narayanankutty Menon rose-

Mr. Deputy-Speaker: Before put-
ting the clause to the vote of the 
House, I was looking round. No hon. 
Member stood up to move his amend-
ment. Shri Narayanankutty Menon 
was making up his mind. He could 
not be certain about it. 

Shri Narayanankutty Menon: The 
difficulty is that in the order paper it 
is not shown what the page number 
and line a particular amendment 
refers to. 

Mr. Deputy-Speaker: But the clause 
number is shown against it. 
Clau~~ 3-(Incorporation of Raj Com-

mittee) 

Shri Narayanankutty Menon: I beg 
to move : 

Page 1, line 18,-

fol· "Committee shall be a body 
corporate" substitute "Committees 
shall be bodies Corporate". (22) 
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fir. Depwty'Speaker: I  shall now
put this amendment to vote.

The question is:

Page 1, line 18,—

for “Committee shall be a body 
corporate" substitute “Committees 
shall be bodies Corporate”. (22)

The motion was negatived.

Mr Depnty-Speaker: The question 
is.

“That clause 3 stands part of 
the Bill”.

The motion was adopted.

Clause 3 was added to the Bill.

Clause 4- (Composition of the Com
mittee)

Shri Narayanankntty Menon: I beg
to move:

Page 2, line 20,—
/or “two” substitute “tour”. (24) 

Page 2,— 
for line 21, substitute—

“to be elected by the Muslim 
members of that Assembly”. (25)

Page 2, lines 23 to 25,—

for “to be nominated by the 
State Government of Bombay on 
the recommendation of the 
Muslim members of the Municipal 
Corporation of Greater Bombay" 
substitute “to be elected by the 
Muslim members of that Corpora
tion”. (26)

Page 2, line 30,—

after “nomination” insert “and 
election”. (27)

Skrl Mohammed Tahir: I have
amendments Nos. SS and 36. With 
your permission, I will more both 
fhM  amendments feut in amendment

No. 36 I will move only (n) and not 
(m). So (n) actually becomes (m).

I beg to move:

Page 2, line 21,—
add at the end—"on the recom

mendation of the Muslim mem
bers of that House”. (35)
Page 2, after line 29, add—

(n) one member to be nomin
ated by the President, Jamait-
Ulme-Hmd” (36).
Mr. Deputy-Speaker: These amend

ments are now before the House.
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Shrimatl Lakshmi Menon: The hon. 
Member has already suggested a 
name. That can be included in item
(g) under which two members are to 
be nominated by the Central Govern
ment. The suggestion made by the 
hon. Member will be taken notice of 
without actually including the name.

Shri Mohammed Tahir: The nomin
ation will be made by the Govern
ment?

Shrimati Iiakshmi Menon: Under
item (g) two members are to be nomi
nated by the Central Government.

Mr. Deputy-Speaker: They will con
sult

I shall now put all the amendments 
to the vote of ths House.

Amendments Nos. 24, 25, 26, 27, 85 and
36 were put and negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 4 stand part of the 
Bill".

The motion was negatived.
Clause 4 was added to the Bill.

Clause 5

Shri Narayanankutty Menon: Sir, I 
beg to move:

Page 2,—

After line 31, insert—

“4A. (1) The Cochin Committee 
shall consist of the following 
members, namely:—

(a) the Collector of Customs, 
Cochin, ex officio;

(b) the Administrative Officer, 
Port of Cochin, ex officio;

(c) the District Superintendent of 
Police, Ernakulam;

(d) the Commissioners of Munich 
palities of Ernakulam, Mat- 
tancherry and Fort Cochin;

(e) the Health Officer, Port of 
Cochin;

(f) two members to be nominated 
by the Central Government;

(g) one member to be nominated 
by the Kerala Government;

(h) three members of Parliament, 
two to be elected by Lok 
Sabha from among its mem
bers and one by Rajya Sabha 
from among its members;

(i) four members of the Kerala 
State Assembly to be elected 
by the Muslim members of 
that Assembly;

(j) two members elected by the 
Municipalities of Ernakulam, 
Mattaacherzy and Fort 
Cochin;



N W S ia ii t  h  l t d CommtttM BiR 14ft*

(fltti HaMyanahkutty Manoft]
(2) Svety nomination tad  elec

tion unjisr this section dMtU 
take effect as soon as notified 
by the Central Government 
M the GfllciU Gkotfte. W )

In moving my amendment No. 28, I 
am going back to my Original sugges
tion about the appointment of com
mittees At feast in the ports of 
Calcutta and Cochin. The hon Deputy 
Minister was not here when the 
debfte went on and she was kind 
enough to say that she would reply to 
those parts of the speeches of which 
the delegated authority had taken 
notes. The misfortune of those who 
have participated in the debate is that 
certain portions of the speech have 
not been taken note of and so she did 
not get those notes.

8hrhnati Ijtkshml Menon: I have
£0t  them.

Bfr. Deputy-Speaker: It is rather
my misfortune that I have to allow 
time afresh to the hon. Member.

Shri A. M. Tarlq: How can you say 
this when you have not seen her 
notes?

Shri Narayanankutty Menon: Sir, I 
am not replying to Shri Tariq.

Mr. Deputy-Speaker: He need not.

Shri Narayanankutty Menon: The
hon. Deputy Minister has asked those 
who have suggested this amendment: 
how many persons are goiny from a 
certain part of the country? We have 
asked her to give us the numbers 
going from Bombay. As far as Kerala 
State alone is consented, 1 find that 
more than thousand persons are going 
every year. I cannot give the exact 
figure because I have no official 
figures. So, if a licence is granted for 
two or three voyages for a particular 
ship from Cochin to Jedda, that would 
be enough. She referred to the 
amenities that are to be provided at 
Cochin if this is conceded. If it is 
veyy easy to provide amenities and 
accommodation to pilgrims in Bombay

which is admittedly so eongaM l 
whfcre file cost at wring is so ugn» «  
will be easier to find them ground tiw 
pOH of &ochln. I am ttrry thit the 
hen. Deputy Minister who comas fifcrit 
Kerala could not have an idea aboOt 
the people going tot pilgrimage.

Shchwtfl Iaakskml H u n t I ftp
coming from Bihar.

Shri Narayanankutty Menon: 1 an  
glad to know that the hon. 9 ip ttr  
Minister comes from Bihar. I 
myself some apprehensions whan I 
began. So, she cannot say that there 
will not be passengers enough 
tor one voyage. I press this axnewl- 
metit in the interest of the people Who 
are really suffering. I am not Myfog 
this on account of the expenditure 
involved in travelling from Keralg to 
Bombay but because of the difficulties 
in Bombay and also because the 
racketerring ship-owners in Bombay 
exploit the situation. Licence is exclu
sively granted there and no competi
tive terms are available. 1 therefore 
request her to accept the amendment 
as no conceivable difficulty could be 
placed before the Government.

Shrimati Lakshmi Menon: Sir, I
know Shri Menon ha? moved his 
amendment more on account of 
patriotism than on account of an 
assessment of the actual facts. Even 
if we grant that there are a thousand 
pilgrims from Malabar—which I am 
not accepting—out of 19,000 it cannot 
be a big portion. It is 1 /19th of the 
total pilgrims.

An Hon. Member: How many go 
from Bombay?

Shrimati Lakshmi Menon: It is not
that all are from Bombay. But 
Bombay is the port of embarkation. 
People cannot embark at Delhi or 
Lucknow. They have to go to a port 
of embarkation This is the most con
venient port where proper amenities 
can be provided. All (his question of 
people roaming in the streets, or not 
having accommodation or amenities— 
it is a figment of imagination. The Haj 
Committee goes there and sits theto
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and sees that all these amenities are 
provided to the pilgrims also. They 
are not exploited; exploitation takes 
place not in India but in Saudi Arabia. 
Therefore, I do not think it is possible 
for us to make the necessary arrange-
ments nor is it n ecessary to make 
these arrangements in Madras, Cochin 
and other places. 

Mr. Deputy-Speaker: I shall put 
amendment No. 28 to the vote of the 
House. 

The question is: 

Page 2,--

after line 31, insert-

"4A. ( 1) The Cochln Committee 
shall consist of the following 
m embers namely:-

(a) the Collector of 
Cochin, ex officio; 

Customs, 

(b) th e Administrntive Officer, 
Port of Cochin, ex officio; 

(c) the District Superintendent of 
Police, Ernakulam; 

(d) the Commissioners of Munci-
palities of Ernakulam, Mat-
tancherry and Fort Cochin; 

(e) the Health Officer, Port 
Cochin; 

of 

(f) two m embers to be nominated 
by the Cen tral Government; 

(g) one member to be nominated 
by the Kerala Government; 

(h) three Members of Parliament, 
two to be elected by Lok · 
Sabha from among its mem--
bers and one by Rajya Sabha 
from among its members; 

(i) four members of the Kerala 
State Assembly to be elected 
by the Muslim members of 
that Assembly; 

(j) two members elected by the 
Municipalities of Ernakulam, 

Mattancherry 
Cochin; 

and Fort 

(2) Every nomination and elec-
tion under this sec tion shall 
take effect as soon as notified 
by the Central Government 
in the Official Gazette. (28) 

~hose in favour of the motion will say 
Aye' 

Some Hon. Members: Aye. 

Mr. Deputy-Speaker: Those against 
will say 'No'. 

Some Hon. Members: No. 

. Mr. Deputy-Speaker: The Noes have 
It. 

Some Hon. Members: 
have it 

The Ayes 

Mr. Deputy-Speaker: Those who 
are in favour of the motion may rise 
in their seats-I find there are seven . 
Those against-there are a very large 
number. So, the Noes have it. The 
Noes have it. 

The motion was negatived. 

Mr. Deputy-Speaker: I shall put 
clause 5 to the vote of the House. 

Unless I am stopped, I will just go 
on. The question is: 

"That Clause 5 stand part. of 
the Bill." 

The motion was adopted. 

Clause 5 was added to the BilL 

Clauses 6, 7 and 8 were added to the 
Bill. 

Shri Narayanankutty Menon: Sir, I 
beg to move: 

P age 4, line 5,-

after "Bombay" insert-"and at 
E;·nakulam, Mattancherry and 
Wellington Island." (29) 
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Shri MbhuuMd Tahir: Sir, I beg 
to move:

Page 4,— 
after line 26, add—
“(]) to see that arrangement tor 

all requirements and ameni
ties for pilgrims are proper
ly and adequately made by 
the owner of the pilgrim 
ships" (84)

Thu is to see that arrangements for 
the amenities for the pil grams are
properly and adequately made by the 
owners of these ships.

I beg to move:
Page 4,—

after line 26, add—

“(}) to enter into agency with 
railways, shipping companies 
and airways for sale of travel 
tickets” (371

I will submit by way of explaining 
this amendment.

Mr. Deputy-Speaker: They are quite 
self-explanatory

Shri Mohammed Tahir: 1 want that 
the Committee should have power to 
enter into agencies with the com
panies. I say this because the com
panies do allow agencies m other 
spheres of business
15 hrs.

Shri Tariq: May I know if the com
mittee is to hnp people to do busi
ness’

Mr Deputy-Speaker: Whatever it 
is, Shn Mohammed Tahir will con
clude soon

Shri Mohammed Tahir: Why I want 
this committee to enter into agencies 
is this. The companies, when they 
give agencies, allow a certain per
centage for the profit to the agencies. 
If the committee takes up the agency 
and the company allows the commit* 
tee to have five or six per cent, as

the companies generally do, then, « 
huge sum of money will come into the 
funds of the committee itself. There* 
fore, it will be a great help to the 
committee to run the organisation. .

On the other hand, the committee is 
realising about Rs. 7 or Rs. 8 per 
pilgrim. In that case also, it will 
have to give some relief to the pil
grims by decreasing the amount that 
it realises from them. So, if the com** 
mittee has got the powers to m Ur 
into agencies of the railways and the 
airways, certainly, it will have some 
commission. In that way, the com
mittee will have a sufficient amount 
at its disposal.

Shrimatl Lakshmi Menon: All these
things are taken care of by sub-clause 
(1) of clause 9, which says*

“to discharge such other duties 
m connection with pilgrim traffic 
as may be prescribed.”

So, they can prescribe these things 
under the rule-making powers. What
ever things the hon. Member Wants, 
it is not necessary to include them 
here through the two amendments 
suggested by him

Mr. Deputy-Speaker: I shall now
put amendments 29, 34 and 37 to the 
vote of the House
Amendments Nos. 29, 34 and 37 were 

put and negatived

Mr Deputy-Speaker: The question
is

“That clause 9 stand part of the 
Bill ”

The motion was adopted.
Clause 9 was added to the Bill.

Clauses 10 to 16 were added to the 
Bill.

Clause 11— (Power to make rules)
Shri Narayanankutty Menon: I beg

to move:
Page 6, line 38, after “nomina

tion” insert "and election”. (SO)



Mr Deputy'Speaker. The question 
jfc

Page 6, to e  38, after “nomina
tion” insert "and election” (80)

The motum was adopted.
Mr Deputy-Speaker. The question

JS
' “That clause 17 stand part of 

the Bill"
The motion was adopted

Clause 17 was added to the Bill
Clauses 18 and 19 were added to the 

Bill
Clause 1, the Enacting Formula and 
the Title were then added to the BM.

Shrimati lakshmi Menon I beg to 
fnove

"That the Bill be passed’
Mr Deputy-Speaker The question

is

That the Bill be passed”
The motion was adopted

15-03 hrs
MOTIONS RE ANNUAL REPORTS 
OF THE REGISTRAR OF NEWS 

PAPERS
Mr. Deputy-Speaker Shn C K,

Bhattacharya
The Minister of Information and 

Broadcasting (Dr Keskar) May I 
know the time allotted for this dis
cussion and the time that I shall get 
m order to give a reply’

Mr. Deputy-Speaker Perhaps he 
may know it after the mover has 
spoken Rather, I would like to know 
from him how long he would like to 
take for the reply There are two 
hours allotted for this discussion We 
have to conclude by 5 O’clock 
Perhaps after the spech of the movers, 
the hon. Minister may know the time 
that he is hkely to take But, may I 
ask him how long he is hkely to *ake?
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of the Registrar of 

Newspapers
Dr Keskar: A large number 01 

points have been raised in the reports 
Even if I mention them briefly, it 
will take about half an hour. So, I 
may take about 40 minutes for the 
reply That is why I raised this point 
earlier

Mr Deputy-Speaker 40 minutes 
may be taken by the movers and 40 
mrnutta by the Minister There will 
be 20 minutes left for all the other 
Members

Shri Ram Krishan Gupta (Mahen- 
dragarh) There are two reports I am 
also one of the movers

Mr. Deputy-Speaker: I will distri
bute the remaining time among all the 
other Members

Shri C K Bhattacharya (West 
Dmajpur) In the beginning, I may 
submit to you that when the report 
of the Business Advisory Committee 
was placed before the House, at my 
request, the hon Speaker agreed to 
extend the period by half an hour 
He said, ‘‘I shall use my discretion and 
extend the period by half an hour” 
So, on the whole, we may take for 
this discussion 2^ hours, as the hon 
Speaker had stated that day

Dr Keskar That is 'or the Chair to 
decide

Shri C. K. Bhattacharya: I only place 
before you what the hon Speaker 
had stated that day

Mr Deputy-Speaker. 1 find that he 
had stated so on that day Therefore, 
we will go up to half past five, i  
have got a discretion to extend the 
time by half an hour which I shall do 
in this case

Shri V. P. Nayar* Then it will be 
up to 6 O’clock

Shri C. K. Bhattacharya: I beg to
move

“That this House takes note of
the Annual Report of the Regis
trar of Newspapers for India for
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the ya*t 1967, laid on the T»bk 
oft the Souse on the 9th Sqgtma* 
*er, l» » ”.
We ire discussing today die reports 

of the Registrar of Newspapers #9*“
1957 and 1958. These reports are the 
second and third reports that he has 
published. The first report was for 
the later half of the year 19S6; it was 
someth’ng like a tentative report.

In discussing these reports, in the 
beginning, I should say that the ap
pointment of the Press Registrar and 
the publication of the anuual reports 
ware suggested by the Press Commis
sion. The Press Commission also sug
gested an amendment to the Press and 
Registration of Books Act so that the 
Press Registrar might be appointed 
and the provision lor publication of 
the annual reports might be made.

So, when we d-scuss the reports of 
the Press Registrar, we do it in the 
background of the suggestion of the 
Press Commission and also the provi
sions of the Press and Registration of 
Books Act. It now becomes neces
sary to refer to what the expectation 
of the Press Commiss'on was about 
the work of the Press Registrar and 
consider his report under the provi
sions of the Act itself. The Press 
Commission, at page 399 of its report, 
says:

‘I t  should be the duty of the 
Press Registrar to bring out an 
annual report on the working of 
the press on its organisational 
side."
I request you to note the word 

'organisational”. The Press Registrar 
ig expected to put forward a report 
dealing with the organisational side of 
the press. The Press and Registration 
of Books Act, in section 19(g) says 
that the Press Registrar should bring 
out an annual report containing a sum- 
miry of the Information obtained by 
him about {he newspapers in India 
giving an account Of the working of

XfcuMpctpers

such newspapers. Here also, the Acfc 
anticipate* that the ceport of the Preas 
Registrar sjwultf fftctt about
the working of newspapers In IiNKfe.

So, in discussing these reports, w* 
iutvfe to apply these (wo teettt 
ther they satisfy the requirement 
suggested by the Press Commission 
and also whether they satisfy the re
quirements inade by the Act. lb *  
reports are intended to be useful pub
lications and to ascertain extent the 
reports are useful. But t  have got 
to say that SiGy did nftt satisfy IB* 
requirements that were suggested by 
the Press Commission and are incor
porated in the Act itself. This 1ft fittl 
all. From the reports, we get c6t- 
tfcin statistics and tables fend a a*te~ 
logue of newspapers. But we do M l 
find what is actually happening in the 
newspaper world in India in the Work
ing at newspapers and how the orga
nisational structure of newspapers is 
undergoing a change under the new 
conditions that have developed. It 
possible, there should be a review of 
these things also, noting the under
currents that are leading to 
this development. The unde**- 
currents are not easily discernible far 
ordinary people but those who are 
dealing specifically with the press and 
its working and its organisation ought 
to know and understand them. Okie 
of the most important matters the 
Press Commission was concerned with 
was the trend in the direction of com
mon ownership of more than one 
newspaper. The Commission, after 
analysing the extent of common 
ownership of various newspapers 
found that there was a considerable 
degree of concentration and the Com
mission uttered a warning that unless 
this was checked, it would assum 
dangerous proportions in future. t 
we expeeted of the reports of 
Press Registrar was that he should 
have pursued the investigation taken 
up and suggested by the Commissioe 
itself and keep the public infttnMd 
of the extent of common owntr sMfr
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«gd the degree of concentration that 
Jut* taken place or la taking place. 
1  do not find the same in the report 
anywhere stated, fiere the report 
lacks. Our knowledge of the organi
sational side of the press is not 
Widened by going through these two 
Volume*. Of coarse, what the Press 
Registrar has stated in the 1957 report 
i§ that a large number of newspapers 
had not supplied the necessary infor
mation regarding c rculation and 
Ownership. To that extent, the value 
of the study that he has made about 
the trend of ownership and circulation 
is a limited one, because he did not 
get all the facts before him and he 
^ould not make a study of the work
ing of the newspapers as well. In the
1958 report he says that h s efforts 
have been more successful, the efforts 
of the Press Registrar to secure infor
mation about newspapers in India. I 
sympathise with his plight and I share 
his sense of relief when he says that 
in 1958 it has been possible for him 
to secure information from a larger 
number of papers than he could do in 
1957 because the owners did not com
ply with his request to submit the 
facts that he wanted. Even then, he 
has indulged in some strange logic. 
He says that the question of obta'n- 
ing uptodate annual statements from 
the publishers on which his study of 
■trends in circulation and ownership is 
based still remains unsolved. Then 
he goes as far as to threaten penal 
«ct:on against the owners of those 
papers who have not submitted the 
gaet*- In the face of all this, he comes 
to a strange conclusion. In his opin
ion, the conclusion is accurate. The 
conclusion is that he has been able 
ta secure a sufficient amount of data 
which g’ves quite a good idea of what 
the trend now is. At the same time, 
he dismisses in a sentence the pattern 
of ownership by saying that there has 
been no significant change in the 
pattern of ownership. What 1 3ubm it 
la that an the facta that he could col
lect and has collected, this conclusion 
could not be arrived at. This conclu
sion overreaches die data and the facts

on which these reports have been 
baaed.

The working journalists have charac
terized his reppru as a collect en of 
dry facta. I believe they arg right. 
What we wanted, as I have stated, is 
that the report should have contain
ed a record, a review of current his
tory- The newspaper world is in a 
ferment As a result 0f i t  the Work
ing Journalists Act had to be passed 
and with that came the Wage Board. 
The Supreme Court case cam* fad 
the Wage Committee came. As •  
result of all these, new forces cazqe 
to operate and the newspapers and 
their organisations underwent struc
tural changes. There are basic 
changes in the method of working f t  
newspapers. These things have hap- 
•ned. These should have been a 
matter of study for the Press Regis
trar for his report. Th s, he has not 
done. I wish he had given a suffi
cient account of the changes that had 
taken place and his study of the in
teractions that have happened. I ahep 
content myself with referring to on* 
or two; I shall not go exhaustively 
into that.

The first report po:nted out several 
lacunae in the working of the Press 
and Books Registration Act. B ut the 
Government, for no valid reasons 
whatsoever, slept over them. The 
second report has brought out these 
lacunae in still greater details and in 
a more forceful way, 1 do not know 
what the Government will be. doing 
now. The most 'mportant defect, in 
my opinion, is the method prescribed 
for authentication of titles. The other 
is about the determination of the 
ownership of papers. The Press Reg’a- 
trar has categorically stated that he 
has been able to bring about a co
ordinated policy. But, 1 am afraid, 
the facts are otherwise. There have 
been violations of section 6 0* the Act 
In every case of such violat'on, the 
Press Registrar has pleaded his help
lessness to check it on the ground that 
the statute is defective. He goes far 
the opinion of the Law Ministry, aad
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in the report he says that for the pre
sent, th s opinion is being accepted 
and is being put into action admini
stratively This is not the way a law 
should be put into action A law 
should be precisely understood and 
effectively administered if it is really 
to serve its purpose The statute lays 
down a guiding principle of authenti
cation m section 6 that whenever a 
title is asked for, the Magistrate should 
ascertain that the same or a similar 
title does not exist in that State or m 
that language In spite of this, I have 
got to say that titles have been granted 
which are not only colourable imita
tions, but exact imitations of the exis
ting titles Going through all these 
things that have happened, I hold the 
view that the offic als of the Govern
ment are inclined to accept the state, 
ments of owners of newspapers with
out proper investigation and without 
proper venfication That is the view 
I have come to The only conclus on 
that I can draw from these circum 
stances is that some extraneous factors 
come into play to subvert the law 
This is a serious matter and requires 
a thorough enquiry by a Committee of 
Mcrrbers of this House, whether the 
law is not be ng subverted to the m- 
terist of particular parties without 
looking to its proper application

The case of certain Madras news
papers has assumed such proportions 
that matters have gone up to the High 
Court 1 do not know whether th s 
will be coming to the Supreme Court 
Three newspapers were existing in 
Madras At the same time, the same 
three titles were granted to other 
newspapers from another centre 
I cannot say whether that could he 
done under the present legislation 
That is for the hon Minister to say I 
bel eve that this is due to the imper
f e c t  understanding of the Act What 
it- defective in the Act itself is, there 
is  n o  mention of th e  owner except in  

1 se c tio n  6 a n d  there also, the o w n e r  
M in e s  in only to  a s c e r ta n  whether 

( th e  t i t l e  sh o u ld  b e  g ra n te d  to  a  p a r t i .
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cular newspaper or not The Act is 
going to be amended soon I  suggest 
that our Government should amend 
the Act in the way in which similar 
Acts are admin stered in other places 
like England and the United States 
There, they do not put in the names 
of dummies as publishers and prin
ters

Heic I have got a copy of the 
Times, London There the printer’s 
line is “Pr nted and published by the 
Times Publishing Company Limited”, 
te  the entire concern takes on itself 
the responsib lity for what appears in 
the paper Here I have also got the 
New York Times In that also, it is 
said “Published by the New York 
Times Company and the Publisher is 
Chairman of the Board” This, 1 th nk 
is the honest and straighforward way 
of doing the thing and not to put up 
dummies to acci.pt responsibility for 
what other people do 111 the pursuit 
of their own interests I suggest when 
the Act is amended it should be 
particularly looked into that the ownei 
of the concern whether that be a 
company firm private limited or public 
limited, an individual or a trust, 
should be asked to declare himself as 
the punier and publisher of the news
paper so that the responsib lity might 
be fixed at the proper place and the 
dummies might not be used as scape 
goats

Mr Deputy-Speaker I might inter
vene and give a warning that I will 
not be able to give him more than 
half an hour He must try to finish 
now

Shri C. K Bhattacharya: I am try
ing to finish I hope I get this credit 
from you that I always finish before 
vour bell rings

Mr. Deputy-Speaker: When I said 
40 minutes, I had m mind both the 
movers.

Shri D. C Sharma: There are other 
persons also who want to spefck

Mr. Deputy-Speaker: I know that.

NOVEMBER. 24, IMS
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Shri C. K. Bhattacharya; Even in 

sertion 6, the owner is mentioned only 
in the proviso. It says:

“Provided that where any dec
laration is made and subscribed to 
the magistrate is to make an en- 
qu'ry into the ownership of the 
newspaper before the title is 

. granted.”
But the question is, does the magis
trate make that enquiry? My submis
sion is magistrates do not make en- 
qu ries about the facts of ownership. 
They keep themselves more concerned 
with the title itself. That is what is 
incomprehensible to me..

SO far as the Press Registrar is con
cerned, he is required to do a lot of 
th ngs in the matter of allocation of 
newsprint. I wonder how the alloca
tion of newsprint concerns the Press 
Registrar. He is appointed to study 
the working of the Press and bring 
out a report which will give a com
plete idea as to the trend in the pre
sent working of the Press in India. I 
do not understand how the allocation 
of newsprint is allied with that work. 
In fact, my apprehension is that be
cause the Press Registrar is having 
this extra work of allocation of news
print licence, he does not find suffi
cient time to do the work for which 
the Act appoints him. Of course, I do 
not suggest that his serv'ces might not 
be utilised for this particular purpose; 
it might be, but only after he has dis
charged fully and properly the pri
mary work for which he is appointed. 
That is not being done. Therefore, I 
might suggest that he may not be 
turned into a counterpart of the Con
troller of Imports and he may be 
spared the onerous work of distribu
tion of newsprint licences; that might 
be left to the M‘nistry itself to do in 
their ordinary way.

I shall put forward certain sugges
tions categorically and request the hon. 
Minister to note them, and put them 
into action, as far as he thinks prac
ticable. T think they are all practica
ble/' My first suggestion is that an

attempt should be made to have the 
same definition of “newspapers” in all 
the four Acts—the Working Journa
lists Act, the Postal Act, the News
paper Price Page Schedule Act and 
also the Press and Registration of 
Books Act. There is no meaning in 
having different definitions for “news
paper” in these different Acts. The 
definition should be the same and uni
form. I agree that in the Working 
Journalists Act, for the purpose of 
being termed as a working journalist 
the Government has to declare in its 
Gazette which should be declared as 
a newspaper for that Act. I agree 
there. Otherwise, the deflnit’on ought
lo be the same in all the four Acts.

Then, the law should be made pre
cise regarding the verification of titles 
and the intention of the prov:so to 
section 6 should be cleared up so that 
the Press Registrar may not have to 
hunt in darkness as to what his duties 
are. Thirdly, title should be made 
available only to the owners, as I have 
po:nted out from the example of Times 
of London and New York Times. 
Another suggestion is, if possible, the 
definition of “editors” should be made 
precise to exclude dummy editors. 
Here I am concerned personally. I 
am reminded of a sloka I read in the 
Pa.ncha.ta.ntra where it is stated:

fulfill
h*̂ T

Up to that I understand, "people who 
have money have, friends and com
rades. He who has money is consider
ed a man in the world.” But there is 
something else that I could not under
stand.

He who has money is regarded as 
pandit. That I could never under* 
stand. It was left for me to understand 
very late in' life that the wise mao 
was right in what he has said. And 
if he were alive and he could observe
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He who has money is the editor.
It law eould he amended to exclude 

this contingency, it should be dene.

Then, the circulation should be 
checked properly so «s to exclude 
papers sold as waste paper being in
cluded in the circulation. Here 1 do 
apt gpeak by conjecture. A fascicule 
wag published in the "Working Jour
nalist” showing how a contract bet
ween the proprietor of a particular 
newspaper and somebody else that a 
large amount of papers to be printed 
and then sold as waste paper was 
entered into. From that I oame to 
the conclusion that this is included in 
circulation, and this should be checked 
Then, the Press Registrar should be 
relieved of the responsibilities of 
distribution of newspapers licences. 
Then, the misuse of newsprint should 
be cheeked. I know of cases in which 
it happened to such an extent that 
the Controller of Imports recom
mended cancellation of newsprints 
for particular papers The Minister 
might find out that from the 
Commerce and Industry Ministry.

Then there are some minor things 
The catalogue should be made more 
perfect. The names of the owners 
should be given in full and not in 
initials so that in cases of necessity 
fcf might be found out and responsi
bility Axed—not S. C. Roy or N. C. 
Ben or K. C. Sean. Then, a minor 
suggestion, that the Press and Regis, 
tration of Books Act should be pub
lished in the report for ready refer
ence.

Lastly, though it is not pertinent to 
Dttt discussion and this Ministry, • I 
dkould My that an attempt should ttt 
made to prevent misuse of teleprinters.

Mr. Depaty-Speaker; Motion moved:

X507 M ftfens««:

"Ti*a$ tbi* Howe takes not* g  
the Annual Repor* of the fagUtjser 
at Newspapers f6r  India for the 
year 1867, laid on the M i l  at 
Hn Mouse on the M i SepteoMMK*, 
1968"

The han. Member referred to both 
the reports. I will give an opportunity 
to Shri Ram Krishan Gupta to moyf 
his notion. He will fttve AfMft 
minutes and all other hon. tftwiww 
ten minutes each.

fftarl Ram Kristas Gsurta: 1*
minutes are not sufficient.

Mr. Deputy-Speaker: He knoWft vfcty 
well the number of hon. Members Who 
want to participate in the disoowta. 
Does he want other hon. Members 
also to help him or does he only wast 
to have his own way?

Shri Ram Krishan Gupta: I beg to
move:

"That this House takes note el 
the Annual Report of the Registrar 
of Newspapers for India for the 
year 1958. laid on the Table of 
the House on the 94th August, 
1959.”

aft fT3*r %
zwwt Sr 'Ten |  fa

sjtpjt |  1 

srra JTf t  fa  vftsr ih  w** fa*r 
3tpt, mrfa sft'W *rer-tm<r %

1 fTTti *f *fr ^
«n v t  fosrraT w  ?  (frc  ^  ^  p
ijfa re rm  f a *  fa uT *nrr $1

“ .........there are a number r f
publishers who still do not MHm  
their responsibility in this ttattAt 
and who either (ail to furnish th f 
required information or do so i t t f r
the scheduled f t te ......... 1 )4%
*part from being aetioQahta mfl*R 
*h« law, w i l t s  Ip iqw pplfte f e *  
being awaiWW* to t «W>* Ih f ttV *
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f ( m  i r r w  j w  ftf w wnrer % 
«wf«RT* % vt-srrrfc- *  % art
fWt* $Wt i  fsre*»T6fte s tf t  
$  «rtr  fararft *«Br«fcnr sft ¥ « p w

$, * | t  Ct.ft I  I *
wr*fhr nwft aft v r «rw  f*r o r*  
ftswT ^ i r  j ,  gift? *sr firarftr# *  
yft ^ftftw *St arw «flr «mr qr«ror 
<t, a t * t «m* f tm  arm arft? ait 

■wnrrcf % wrfin? **r fts*r %vf& 
w t f  v  fo r  fa rti 

Wt H &lf*TZ *1$ r̂c% f W »  
^wPTfsraTarrw i

$$ f t? :
"In the Report for 1957 mention 

was made of certain difficulties 
that arose in the administration of 
the Press and Registration of 
Books Act which could not be re
solved without an amendment of 
the Act. These problems have fur
ther been examined and proposals 
are now under consideration to 
amend the Act in order to remove 
those lacunae in it which givt 
rise to these problems."

w fatf 4  t o  w o t*  ?ra* $  s p r i  
T<iwr ^ r ^ r r  £ , ?nft? ftrcr ^
«rt * 5 *  f *R T  3TW, 5ft ^T<ff
« th *t w  am* grcra? ftnr «jtr 
W T TORT 3!TT I anrr Pp ** «t§3t 
| ,  % T^fr *er?r |  ft?
wt w ren: *r$#s f t£  arrj
v r  «rc v  fm  $t*T jrrf^ 1 w tftr
w w t #  w ar $  ft? & to r  
**  ft* *  % |  «rtr **r erfM? «nrif 
PrpTf^t I, f r o r  f t r  %m  t o i  
1 1 4 ^ * rn ra T J f t?  wr^t«©w*r^!ft 

fjftR £T v t wb w s  v t 
^pw*fT v r f ^  ft? ftjtft %̂FT #  faftwr 
^  t^eET wr i#4nrir w  ̂ «bt % w w rff 
fr m w  art fpwr $ » w  ftm f«r a w  
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«n*r ift «i% «n*T $  i 
w ro tf  wt *r? »ra«w j  ft? srrfoz: 

v t  irf-*nrr wer y? «wwnc 
fsro *rft# % w r t  fw r#  i 

A «rw tin. «tt *T5  «pft9r T w r  ftp 
«ts> j f t  v tftw  w f t  I

*?r% iwrarT 4  ^  ift f ^ n  ^rrftrr 
j  ft? iromrRr % ?§«¥# v t lift 
vtiT ^ t  ?5?r ^  i f«it
4  % HTfpr sft ?ft*r oar^Nr

g *fk ^  n̂iw?rT g fa  i m  »ni#- 
ifc ^  t o s  « ih  fen , «t $

'i^ rr m  t

^tcft t  ft? VY, v* ^ tg rt %
*rrf5Pi? *rcnKt % wfeftvtrsr fflr q r  

t  i *^t H t̂, er ^  inanrtf 
t t  eft ^  ^ t  srrfjf^ i n f t » v  1 1  

Tjar w n  <r?cnr % i ^  ?nm  
sq-.sr ^ t ?nra ̂ «n*T are^r 1 4
jf ff? ?7 < nri^*nr v>rdOT f?> 
fi^rft aj?jft T*r fSnrr an^, 
wn?T«^5TftnT »aw w p^*i^fft?>n  
arram, w r i t !  wt
ftTOm  t  %-r i *sf«n? %
«T4T tpf «T "FT *TTftRr ^  X 5TW 
ita r  i ,  eft 5T? Ir InR  mf«K 

H I  I
I  ft? aft ijf«rtftn?r jfte 

f?w, ^  3*nft *n^ft T ^STftv 5> i 
<3*pft «Ptftrer 5teft f  ft? «*% ^
wrrer w tr t  j»«rt t o  irtr w
ft»W <5t ^W»TH *£* WRTT # «ffWT 
< t ftw vt 5ft>T TO*?r VT, qf, 
« m |« r v r i r t t  P r r t  £t w t  «r 
^  i <*rftw v*  f t w  vr u ra tfs  ftwr 
arm  <rTf^, ftwr^ stfteT % w»r #  
%im  « w  »r ^  «% ^  v m  « w
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IA ri R«m S r i t e  Gupta]
«9>T T - f ^  J *&  * *  *  

f « s r  j ,  w«r<rc **rrf % 
f  w  J — •ftTscfisr-r «r VW,

'|57T  <ra*rr c^srm  w  *tjt dta 
ffir«rcr ({ W i*r  «pt v p t  i v p c  n w  ^r?5 
f  ftp W 4 K  *ra% * sa r $t, eft * eff-ft 
# « r*  WvT'r ircw <jtT *rr<? < * rftff 
«*** f « i  £  w r  w ot $t*. factf 
<t t ' t l i i  #  * 3  w i r e
«i«*r ft-rr t o  % ^srw *2*i
« R T  £  35*T jt'TT I

«n‘'WT ^  r*  ft N t  *Tit {  ft? 
tfr * ra m  fto r-tf | ,  ***  

w lr  srrr *ft '<& spr̂ r# *tT | t  it | ,  fa*r& 
^T * t * f f WTW %USM £ t t  1 1  *9 
fi**r * j t  9 t fosrre *  aw *  

stt ^ > ft 1 1  

«. «T* ?«• f t  i f f  ?5T<f I  ftf
Mffircff «rtr jfi*r «w
JTHT f?J *T *T  ftW T  5JTT, f a - f t f  S T T  

«W4TT f t  cTHTiT ?Tft W Trd-J^U | ,  
W lft?  3Tf 5TP a rT Tn ?  JJT 
* t  | P r r  1$  i f  w r f r ,  s*r «pw 
* t  IP *  ff tf i *T«MT I tfffa}
^  I f f o r  T 5 I T  f a  * 3  cTT* *ft 63JT'T
f<wr 3mr, enfa v v  mrer v t  k »  

9*^r f t  i
9*1 t w  qf »pp fcr ^Jfl^T 

Jsffw fan  to t «rr i fv fti #
r r  w  * 0 t a n «  «p i f a *  f t a n  

w  «n, ^ f a *  »rw * i  j w  % *n«r <pyn 
•rrm i  fa  $ ?wr*r f t f tm g ta  aft w  
* w  <ft, w *  ** <r*ft tn% v m  f  i 
•wrt W5T ^pne «rq i ,  %ftsf

fiw  arw «frffw ?r$- ^  
^tf {  j w fiw  #  «rft5T <prt F* 
V* arc* » r  ®itt forr *n? i 
v fh w  f t  f W  % <ra$r «n: « (r

"We may now review the two 
ttpetarioni arrlvwl « t The right

of the otmer to lay down ta 
•dvanoe tha editorial ptticy at ft 
W «  eanaot b» talu^ away, lpd 
fhla does not five him tlx  right to 
dictate what news should be print
ed or what new* ahouU not be, of 
even the manner of presentation of 
the newa. A definite danger exists 
of the news being twisted to senrt 
the personal Interests of the owner. 
There is also the danger that a 
paper, in order to increase Its cir
culation and thereby securing * 
greater profits, may adopt sensa
tional, indecent writing and 
indulging in unethical practices."

«r$ f r f tf  u x v  ^  *rf «fr «ftr
uranft wr t  ftr w  f w i l t  wiSf 
«wwr^t ^  «nf srRft f  i w  m a  
%kt r tp t ferr *nrr j

wftrft vrtt aft *  «R?rr r̂r̂ w j  
*% i fo u n t  «rfn»
sre^sr |  fa  j s  wnnrTm ^  
wror fW  srr̂  «ftr 5 ^  
tfhr $f, T w t i f«r
t  ftf ftRFft *r?Rft ftnf# m f t  *r 
g f f  whrf «ift ^v*w %
•frcrsr ^  #  j f  ^  i sT*r 
v t f  ? r»  « f5 n r  t  *pit vRft |  
«n^€r f t  w r  w?ft f  t <
««m «rwr £ ^  «nrr w r  «y
^ fv  f^fRiPr % f̂t * i v i  %m*r<n  
f ,  i  * i  vv jSFizfiwet % $w f  
y o p fp r^ f % ?nr qf, w ^ r t t  v n R v i l

« m , ^  % ?twt ^  m  ^  J  
wre# aw *fr v t f  «ft#ft«r f t
*ft rrcrtt w  553W arwi &

«r rft y ri f im  ¥ t wrtft f  *rr 9«nft 
fft» »rdf v r  «Wf % «nw  t w  «# 

¥ t  *Rft f  jji f a r  
H R r . i ^ m r  i t  w?ft ^  i r t  t *
v c |  ^  firm# w r tt w tl $
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ffct *  W  «8W9T
^  1 1*1*8 fa tf  * W  WTO#* OT ^4T 
ipfr unsT *  fre  ?ft*r % r *  *  firww* 
fW  *r v f o  *nt *  f v  ^  <l€ 

f a n n  «fk w *  w *r ^  «pr ipwfcr
^  i t  *ftT faw* |T3«

% w*w t o  **?ff *n$rr j  «ftr «*rft
q? wix. ^frrsrr *nr?rr j  1 v& t m  
sRfwr n*$f f  fa  v w n r «mtff v t
« j s r  %  « r r *  *  q f o £ t f a i * r  * r r a r

« m  tit vnwrfr ?t»ft ^rrf^  1 Sr*
vr *?nw ?$■ f  fa  <n* 

f p r  Sfc^t $  f a  f s ^ j w r v  V T  fs R F T T  » f t  

* *  f  ^E VpRf»R^f l?w
f ,  f T q w j t f t  * f W f  %  ? i« r  9  f  » f a  * * r  

< r r  v t  t f r  * ; w  j  1 
« f t  $ t  ? t O %  1 1 i?i? <ft |  f a  < m

$ 3  W O T T T T  V t  q t p f « r r r  V ? ffc r 

I f  « F t  ^ f * t  if o p TSTTTg * $  « f t T  ffB T T

V ta r  9$ |  fa  *rasf^ *j* «5̂

VTT STHIT I

fosft ftpff if tr0 %rrfo
#0  *fr<> tfr nHRrsr *f,-for | f  «ft 1 ^<w 
if t  5*nt srr**r f a f ^ r  # rf*  #  **r arnr 
*n  f a *  far/r <tt 7r*r «r^r «rr f a  
^sgRTTif v  ^ft t a r  $ ^ w<wr t
m ?f? miffcrfr £ r  t  •

f f t n  * t *  j t  srt *f h r  «t i ,  g m %

ftnft #  w  trrc-ft «?f «rc v n w

Nevertheless, that controversial 
Institution brought into being by 
« cynical acft of a iormer Minister 
«l -Commeneie and Industry, who 
ihus eboae to ‘throw a sop to the 
fcaak benches a( his Psar'y clamour
ing to r  more socialism, has, even 
If it has not contrived to accom
plish the country’s bankruptcy, 
<done nothing either to achieve' 
■additional prosperity. It is, there* 
%re, diffl'Tilt to understand why 
4pme U m Io t jdf the Xok Sabhft,

Newspapers 
where the annual report of {be 
Corporation wag ffiscussed last 
fStiday.ahcmld tiave demanded <Chat 
A e m SMm tan tg*  4ndeabanU ft*  
taken «wr by that body".

51: $• ?m: <rir s r  wfiw wprr
’mpn j f a f p r r s r w ^  <rwr *ar*r 9 1

’v r 'jtr  sw  ^?rr f  1 <rr %m 
Prk^th trn  «rr r»,^T ^ ?ft
f w « f  v t i w  *n*t

ir-^ ?r«r ^  ^n f^ fo i^ r 
fa  tiqrn̂ d ^  #  <srerw
*^nr ft  «rtr <friT 3 w t fz r f %

*r& 1

^  n*  »n? wfVr
ift *c*r fa w  O  % «ww
W?ft f  tflT ŝfHV WTO
fa»w ^ t  ^  anrft «pfffa *njf «ift 
vfarfmsrf % fr«r n 5  1 fa flf fa if 
< w  TOnwnr "rr̂  % wrt v  qjt 
•vrfr f f  1 wrrr wrq- g v  fipflf % 
wwTRr vt ^ir ?ft «nw t «rm ^#nr 

favrr ar?s<tf A rrt 9 9

zrfqr-Wi.^fiir f^ R - w  fwn?*, 
13w^rv vgF<ra?r imrrrlf ^  ^  e ifa r

2f t  5 T P R  m x  f a f f t  Z T f V V  v t  *

wfartt vtr h ^ -n  mt^tt f  
f a  <rfwrr h  w r  v tf  fw retf 
»nrc VRt f , v tf »weFr arRft ?ft 
w pttt ^r«t vsiwfl1 f , 
w r ^  ^  v t fn-^nww v jw  <  
^  sW«f»T f  1 'ft
fftfa w  >5R% lift 3RWT »wr-
finyt anr smprz ^ e r  arr̂ ff t  ^t wklt 

<fa&f<iwg1i ^ orRfr $ tft fv  
•jmpfe ^  rft »r|
v tf « w  «nrr ?r(t $ 1 ** ^
^tprr «wpfr f  fa  *n*rtf 'f t  <rt*
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made, especially by the chain new*.^ftr tajrsT ftnr n w r t f  w
fcr % «* w  

% f  wr *HIT t ,  sw ft ^P?
^  •ftfisro ^  1 ycr

fcw ra t  f t  «n«r w  tftr 1

Mr. Depoty-Speaker: Motion moved:
“That this House takes note of 

the Annual Report of the Regis* 
trar of Newspapers for India for 
the year 1958, laid on the Table 
of the House on the 24th August 
1959.".
Both the motions are now before 

the House, and both will be discusscd 
together. Ten minutes will be given 
for each Member.

Shri V. P. Nayar (Quilon): Since
you have given me only ten minutes, 
I shall have to confine myself only to 
the later report. '1 must characterise 
this report, at the outset, as very un
satisfactory. I am sorry to do that, 
but apart from the mass of statistical 
details which it contains, I think the 
report does not in any manner reveal 
the hopes which the hon Minister had 
at the time he made the proposal to 
this House to appoint a press registrar

I would like to refresh his memory 
about it, for, on the 21st of November, 
1955, while moving the Bill for con
sideration, he said;

"The main question is the ap
pointing of a central registering 
authority with power also to ap
point State registrars for the same 
purpose, the main object being 
to gather all statistics and data 
regarding newspapers and periodi
cals, so that at any time, we can 
have all authentic tacts and figures 
regarding the newspapers at 
hand."
The most essential fact about a 

newspaper, according to me, is the fact 
of the profit which each newspaper 
has made. X ask the hon. Minister 
whether there Hr' any indication what
ever In this mast of statistical detail*, 
stout the profits which have heant

1515  Motion* re:

papers. We are not interested to 
merely getting an idea of the initials 
of the persons who own the news
papers. We are very much interested 
in finding out how the monopoly %M 
grown, and what the effect of the 
monopoly which has grown is on. the 
newspaper industry of India. X am 
so^ry that the report has no Indication 
at all about this point, which, accord
ing to me, is the most important.

Then, the press registrar in his re
port makes a very curious observa
tion. He says in the introduction that: 

“The Penal provisions have so 
far not been enforced on the pre- 
umption that the lapse on the 

P'trt of the publishers was due W  
ignorance of law. Since the Act 
has now been enforced for about 
three years, this presumption 
would no longer hold good.”.
I ask the hon Minister who allowed 

him to draw such presumption. Is it 
a presumption that ignorance of law 
will be excused? If my hon. friend 
has not been able to bring the offen
ders to book, for God’s sake, let him 
tell us some other reason. This will 
be a very bad precedent If in an 
official document, it is stated that ig
norance of law continuously tor * 
period of three years has been allow
ed to be taken advantage of by the 
offenders, 1 submit that it creates •  
very serious situation.

Then, my complaint about this re* 
port is that the press registrar hat 
been guilty of very serious derelict* 
ions of duty. Apart from that, he has 
also usurped certain functions which 
It was never the intention of Parlia
ment to give him. For example, I  
refer to his observation in page t  a t  
his introduction. He says:

"The entitlement of each news
paper was determined on a scientL.
8c basis....**
I do not know whether he used ft 

telescope or a microscope—
“in accordance with its siae, etc** 

culatian and regularity of pub
lication, and on’ the rec/ghBwnJfc
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Newspaper*
£61 per ton from Sweden, while the 
STC was able to get newsprint a t £M 
per ton, that is, 5 less. We know

tton of the Press Registrar, (he 
Ministry of Commerce and Indus
try allocated newsprint”.

It is obvious that whatever allocations 
have been made by the Ministry of 
Commerce and Industry must hove 
been on the basis of the report of the 
Press Registrar. Then he proceeds:

"This procedure ensured not 
enly equitable distribution of 
newsprint, the import of which 
was restricted on account of 
foreign exchange difficulties, but 
also helped in checking claims for 
newsprint in excess of actual 
needs. At the same time, t^e 
genuine needs of all newspapers 
were adequately met".
I say that nothing is farther from 

the truth than this statement. Fvery 
person who has anything to do with 
the paper market knows that the 
whiter the newsprint the blacker is 
the black market. You cannot get 
any newsprint. If all the demands, 
especially of the small newspapers, 
have been met, where is the scone for 
black market at all? If the law of 
supply and demand operates in the 
way we understand, there could he no 
black market at all in resoect of any 
article, the demands of which have 
been met. But here it is just the op
posite. I shall explain how a situa
tion has been created whereby it is 
impossible to enable the small news
papers to get their requirements of 
newsprint. How did they do it? Des
pite the fact that the Press Registrar 
claims to himself {he wisdom of
recommending to the Ministry of 
Commerce and Industry, I had put it 
to the Minister of Commerce and 
Industry to contradict—this was during 
the last debate on the State Trading 
Corporation, and It was obviou* that 
It was only on the recommendation of 
fhe Ministry of Information and Broad
casting that flie Ministry of Commerce 
yftd Industry made allocations for fhe 
import of newsprint—that fhe Press 
tycoons have been permitted to im- 
**»aew**ttiat at the fantastic rate of

why. It is because it is not posuble 
when the STC imports newsprint to 
operate private accounts. It cannot 
inflate the invoices. Therefore, it is 
impossible for it to dq that

I would not have referred to this 
but tor the fact that in answer to a 
question in the earlier session, Shri 
Morsrji Desai had given some details 
wherein we found that one or two 
very close relatives of some of the 
Press barons had been repeatedly in
volved in offences under fhe Foreign 
Exchange Regulations. If it is on the 
recommendation of the Registrar thet 
newsprint has been allotted, how 
could this happen? The .iltuation to
day is that newsprint has gone into 
hands which do not require them or 
which do not have any u«e for thorn, 
with the result that they are sent Into 
the black market Today the orice ol 
newsprint is anything from 100 to 150 
per cent over the normal price. U  it 
goes to the small newspaper and the 
demands have been met, I cannot 
understand the logic of say*ng so be
cause in that case there would have 
been no black market at all.

Then the Registrar hlmwlf admits 
that he has excused in some ca*es be
cause of the presumption whirh he 
has drawn about ignonnce of the 
law. How does it affectt 
I find that mofussil newspapers or 
newspapers when they start for the 
first time experience inordinate delay 
in getting their applications through. 
On the other hand, I find that some at 
the big chain newspapers manage to 
get the applications through within the 
twinkling of an eye, the more so when 
they happen to be cases where the 
Press barons can cheat the workers. 
This has happened. I shall give some 
specific details and I would like the 
hon. Minister to contradict me if he 
can.

Here is a case Then were two 
paper*, ihe-Frafexp aad Vir Arjum from
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BJbri V. F. Kayar]
DtiStt owned by oae Shri Nareodn. 
Tfcte iim> names have been given tar 
papers from Jullundur, allegedly 
e#ned by Shri Vlrendra, his brother. 
Brothers are certainly different per
sons having different status in law. 
But if this is the way in which it is 
implemented, I do not know why 
the Press Registrar is functioning at 
• 12.

Then comas a declaration u  favour 
of the Delhi Hindu* than Standard 
ostensibly owned by a different group. 
We know that the Hmdusthan Stan
dard at Delhi and the Hmdusthan 

Standard of Calcutta are not owned 
very different persons. Even to 

this extent, it is pardonable. 
Take the case of the Indian 
Express group of papers about 
which I will have to say something. 
Shri Ramnath Goenlca—somebody 
said that initials will not do and that 
is why I give the full name—can 
defy the law laid down by Parlia
ment with immunity. The Express 
Group of newspapers who were the 
owners of the Indian Express and 
certain other papers allegedly ceased 
publication of such papers from 
Madras, Madurai and Bombay and 
declarations of papers with the same 
names have been granted to different 
owners. Even when the Express 
Newspapers Limited were publishing 
the Andhra Prabha from Madras its 
ownership had been transferred to 
others. A declaration was granted 
far e piper of the same name to start 
t to u  Vijayawada. How did it hap
pen? A new declaration has also 
been granted to different persons— 
The Andhra Prabha (Vijayawada) 
limited. Private companies can be 
created  any time. Similarly, new 
dedaratiehs have also been granted 
to the Mdtas. Barpresa, Viiavawwbi te 
Andhra Pratfta (Vijayawada) Private 
Limited. That is why there are near 
fbe fune Indian JKppreas In four com- 
pttdef. td all the four companies, Shti 
Rfauttath Obenka fckppetis to be fee 
•wet importan t controlling owner.

^  9ep*rt$ g f i p »
the Registrar of 

#«wpap«r»
<1W e  in an even move Intim flng 

***V X have nothing afpunat the Paajp. 
r*4lstrar; I have not known him at alL 
** ^  due to the leek of knowledge, I  
“ ve not got the titae to read to *Ml 
B*** in one place m the report it HL 

that the magistrates ttM tteM ) 
not know the taw or do not 

luve in the manner in which thay are 
“ ^ected. The paper Screen stopped 
lts publication from Bombay and re- 
atu^ed its publication from Viiaye- 
* ada. The Press Registrar himself 
"*4 not know The District Magjb- 
^ aUs of Kistna writes a letter to the 
City Magistrate of Bombay and gets 
** Okayed and the paper starts in the 

-?*&<? afJbntmg &z?sn *  dtfBsmat 
T" f> employees in all these cases have 
taken timely action and reported tHe 
matter to the Government and even 

the Pnme Minister—let alone the1 
k°ri. Minister in charge Nothing 
ha® happened because the Press ba*>- 
on is so powerful.

there is again the case of the 
A-ndhra Prabha of Vijayawada which 
made its application With this case,
* shall conclude You know that old 
neVspapers have certain privileges 

new newspapers do not have 
®*̂ t much of privileges in getting un- 
P01 ts of newsprint It is rightly differ- 
en1'ated like that But when the 
^°dhra Prabha (Vijayawada) Private 
^“nited applies for newsprint for •  
neW edition of the Andhra Prabha, 

Press Registrar and the Informa- 
tl0n and Broadcasting Ministry re- 
^°hunend the grant of import licence 

the quantity asked for I know 
Personally—I would warn the hon, 
"taister to contradict—that it was bT 
~*e strength of Shri Lai Bahadyr 
“ lastri’s will that the qtiota was cut. 
** is in the file and t  would* request 
*~m, i t  he has any doubt, to phce 
~ e  file befiyre us. IJtfs la

t  am submftfleg; that A w w  
°*»t be allowed to continue, to *  
“Jwsprint made in India W
£vea to these Press tyjcqptj*. 
pem  not get 4ie fmportedT one, tifc- 
“ g  the profit hem as w* 0  aS alse-
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where and the r a t  of the newsprint 
he canalised only through toe 

BTC. I t  the hon. Minister prepare* 
to take up that suggestion? Then and 
then alone will O il black market end 
For starting a new newspaper, if you 
give the NEPA newsprint which for 
various reasons cannot stand
competition with the other imported 
brands of newsprint, why is it that 
it is not possible for the Government 
to allocate the entire production of 
the NEPA newsprint to the big papers 
which have established themselves 
and try to give the imported news
print which is undoubtedly of better 
quality to the smaller papers so that 
there can be fair competition in ap
pearance, In quality and everything. 
Instead of doing that, despite the 
fact that the Press Registrar and his 
apparatus are functioning, they want 
the Press tycoons to make more and 
more profits even from the import of 
these newsprints. I am sorry that I 
did not have more time.

I t  tea.

•ft m ir wfo ( n u t t r ) : <ern«rar 
*rr>!r«iiY*rf*m ?Sar i f . . .

Mr. Deputy-Speaker: I shall re
quest the hon. Members that they 
should conclude their remarks within 
ten minutes.

■ft ktwt n ik :  *  sm?* fnprr i

w  S3 $ frrcft v t  s sw  
f t  i «mr ftRft f t  ftm®

|  eft t o  
w m f tm * rw 1 1  *?fr«»nrai 

jp %  m m ra* *W? tr
^7^W f% f»nT I»T W

r * t t  
IK lf  HR

w r w r f  r

Newspaper*

% W V T  f t
t o n j f c  m fc r  * f r  JW ff *  ww w
fijW «TT WW-fiTOH VT* W V / W l
f t  w*rar ftw  *rai 1 *wvpr

si*pr ^  *nf f t  1 %tit «*w $  wrr 
j p t  w & ft f w i r t r f r  i t
Or ft? an? 1 tfftpr *

n # * y r »nj 1 A mtfNRT ^
^  S f i R  *r w r  f t

fspw f t R  v t  w*? ST
«rr t
ifip  wrrsnt'i'rt s w t  v r
#pttt  « m r  *fi>f fir t? *r,
i tw  »nn ^ ^  wiren 5  ft*

frw <ftr I t ftw  vctt i*T^n *rr fa
■BT̂ Pf 5TTT fTJ ST? cffcf ^

^  »W, «ftr ’Tgar wtct t  W ’HC
*re-ftm* t i  w  
ftrcr w *  |  1

A *rft 3r x?$fi ftm-rw hq 
j  f a  w  c t w  v r  aft

«TTTT I * .  ( * ) * & * * «
Irs^srftiRtf^-JW^wr U T  m jstx sfa 
tfa R ? K  %  f w  f T v r  »nrr |  f v

j it  t o  I t «t$ *  
w ftv  srfw w  w? sn$a ^  1 

\U*$\x  ^fr %fir % ?ft?f fa v fi  
I ' 1 <npfrWtf \ i \ \
m f t f t v i *  fa
»wr anr amwr «PT?n «rr, v ir ^  
w rf« R  «it <|w, itw

tw »  tojs vc  *  <r| 
l i t f tp r s t  fc ftw-

W X * f t * n f t i f f t K ,x \  ? € * *  
f t  ftjfti? %pm, { W i  ^  I k  f l  
g f t  **r»m nrnp»tf f a f * * r o t



Jfo tio n s re : NOVKMBBH H  19S8  A n n u a l JU p * rti  « f  1534
th e  Regrtetrar o f 

WetMpajwr* '

[«ftiPW*«fo]

I TP VI t f t f ^ t  
f f a f W  f t ^ F T O T  $  T O  T T  ?ft V t f  •b^'iT

t  #  « n  ! « «  *  ^  f t W  I
—» «t *rsji*rs «r»fi fe n  1 1

$t ?w?n |  fa  ^m r f t  ?t jtt spr
r$  f t  1 iJpPt TO % *  j s
«rcfowr w  s r ^  fw r 3rntf ^ 1 

J ft  «rnr>fNr f i r *  *fl *  
*rtf w tN v  h tto  *  f a  w ftn % 
sffrfo r m  firar «it f r o  % wrarc 
«rr f a  tR w ? it =tfr *ifV *rf «fV 1
f a  5? 5ft JT^rjof fewfrj? *ft
«fi 3  % trap ^  *»ynT, trf <r*ft* «rc 
f im  $ f r  f a  f t  frrf%  *t 
«rf ifrc t o  *  s m  f *r f t  t o  n  o t t o t -  
«rff f t  aft jffftrr $, t o w  sft snrcn §, 
t o  sft w*T^Tqr t ,  t o  % « n t *  srfa 
*tf t o  *ft 5R?rr % *tito fsj 
utw>J m  &WT w d  f  1 p ro  
a ftw 3 rr« R 5 ifc rT t^ t^v T < T m t 
wf vrnM t <mrft % #?r?r % * $
jr a f a  wfr trefta *ft f t  qmrr 
|  » f a  w  jtf*rar «r*ft *ft 
*£Tf *<rrrfin $1  ’jw iTO ncps^t 

>pr *r(tftoi «i t n m r  f*  *pft
aft fT to T  if fktiTq g|T Tf f  I 4  TO
fofr to  n  5ftr lt?rr ^ rea  $ fa w  
f a  tfirc?rc ^twt $  qtft $ 3ft
untfta *ft% $ sfa «n<ft»r
¥ t W t# % *T2?nT Ipr*r wsft 1 to  
fo? «?ftft Wt?, j ^ t  frftr, «ftr etorft 
fcftf, !fWf #, fa r  *nft «ft upratf
# to m w  «rr, to t Swgir * 
<wft •sfesffwi’ to*w|  |  fa  to 'FTCJI
♦  WJETTT «|*m •PTjJ H w  VT^f <T?

%i *ftr «pt % sn rr w t fferrfujt 
« T T $ rti «rndft«inftaft# ^ i r e

f #  *fr I S  WT* *  « m w m  f5p|» «TT

♦ ^nrenr f  f*F ^  w *  ’ w w i  
<ft r«P aft v fe tiiW  W  HWf 
f i j f t z t  #  w w f  i f f  f  w  v t  %

^  »f, rrswr «f?t * f t r  ?f w  w * r  « a w  
*r ^  |  rflr «R ^ *  wiftvf ^  qrw 

w  s^pf fipn
vrmr 1

? f k w f f *  
uppftjr *NV sft w  « j h  wvf<J?r v w f  
^ T T  $ I w  w r  3ft ijftifM w  

^  %  q s r c  « r * ( W i  ^?t n f  
|  ^  3f t  ^  i m * K  > tt w r h i 4  

t o  fW 3ffff fPT 
*FI55T fW  3TR, 9T % wrt 

$ ^ 1  ^ 1? m w v f t n t »
^ 5  n m  s r ft*r  ’ i t  I  ■'

“ aft w N i w  jnfifiro |
v r  w  «ra t v w t  %  «rr 3?ft tf® ? 

%fiRftW«T^lftRr ft  T* «PT % 
^PTPT JtT T O  ^  ftptRrr ^9RIT *1̂  1 1"

to «nto % wPwrt
x * w t  n f  ^ t  f v  w  <#t 3rr^ 4 f H n i  

<t smr ifk  f a  d^R^ir ̂  5 9  f w  ̂ nri 
t o  ^  ^  ^ft f? 5 w  *« ^ t « rf
f  1 ^  f a  r f ^ iT % f W m  

i 5 t f W t i 3 i t  t o » ^ t » r f  

* J t  t o  %*& ^  t o  
t  f e i r  «it ft? P r o  tft « r w
% t o t w ^ t  *  fn to & m
fiw •*? *^r Piw *  VH1 C
n ? f t  » i f  « f t r  P r t  ^  
f t  ^ if  • t o w  ft^s^pr
fiunw ftw  *nrr m  
^  #  to  w  <*?T «t w t o  (  1

q t u x «  ^  ^  t o
jw , t o  w  5 1  TOto «i|t 

fwm m  t o  !€W  t  ^pr *  
t o  ^  wwifi



«fto aw e #
& * * ”  a *  ftp *  firar i a *  

V fT  aaSRT |  farcr % *J
*  arm % *natfta »W t tft aa « n a  
«Wi*rar v t 't t  m i^ i g  i f a  ^  v  
a r t  »J 4<mwi aar %  w  a ra a rf 
% ftnsrT $ftrcf£f im  f a  arpja aa 
afTTffia fiWT VRTT *n»ft 3 a  % 3J7T 
* a  % <sfap*jj5ia ¥ t  faw tar tt  |  i 
* f a ;T  ft55ft a  t f t *  flTTPC *>t
sna? % ?ft% f t  fta r a# *p a rr a$ ^  
H i f ^  i fr a lfa  a t a | t  t . fa  
fo rr a £  « r o  star $ i $  aafrar % .sy’ft 
m  aft f«F f 3  $■ ^ n r  a m *  % *rata
|  fPR fa*T»ff E ras'll ftcft 3*T >PT
qw faa f m  t  at s a  r f ^ n :  *r?tsa 
% fa a a i? a a  ?arttaT5 rrc% faaait$  
* i t a T ^ a r a a ^ t $  ifa ? a t%  ‘ ‘f ^ a r a  
& r £ "  fa?$*r a£r |  sit fa
a?aq?£ % “f ^ f a w  & r i ' '  vr |  i ^  
srrsr anaar Mi^ai g f t t w r ? ?  ^  w  
Tfasjrc a^taa * t  * r a ii  sit a f  ? x m  
s a  a>t a ^ r  tft a f , *ia r  ^  arei 
aft a f , at w r  s *a f a  * t  i tflr
wr aitf ^ jt fwnr ftnrr an t?t t  fa 
x m  ^ f t  a  f w i 1 $rt « i k  *ftr  arc *r 3a  
aa aaT art a t a FP fta  *pft ait *rr a r m  

!f?tt ^ t t  gfsry ir  $ ft? a s  fa - $f 
aaiftraa a *  a v  tflr  aft a « ft  gt a f  |  
m  vr 1t o w  fvm  m  a$?

ijfr q v  am  VT a*T T O  
f u r ,  $a aarerc-*p(f ait aift «tst $ fe  
S r fc r ir t  » O T n r w w l r  ararfc 3?nc 
fa r t t  atft «n r aft waaT $, tffaa  
* t  tf f t n wi  w  ^ w ft  n f f ,  
ftw  % ^p iftv  S r̂ t N ^ r  ^  vw  
i w  « i¥d  t ,  w%
^P w m  1 1  t o  Mfcxim i n  | ,  
^ iro .l #  fiwri | :
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' V t f  T#t fjpravtfsrp ’n r, * r r ^  

ftrar ^  ernhrfNv 
^  «jt ^ f f  fnrtf «rc ffa r 
fz°Tflr JPFlftRT 5 t ” I

•kTMi ^  ^  fkt ^nnnr ^«*o
^rm^R^nrt ^ t ^ t t  n f  |  ftnr #  
f o r m  « n ft  fa r a - | ‘ i «ftr ^  
v t ^  fen- anaT |  fa  iprr^ Jj^t 
^a a  ire m r  f a w  "*<. ^  i ^  ftrr  
w  a r?  % wsrar0f t t  ftra fa rr  *wr |  
^  w r  f ?  iftfw w iyw  ftw w a 

n w s  Rm^cw, ^ftra v r i.H i 4 m fN r ,
*arai f?ife a , i r c f W t i H , ’tn ft i ffjw t 

n̂c f a  a r f  ^tsff v r  a v r a r r p ff  
•ft afr Tftrsr^T u m  | ,  R r^ m  | ,  
q r  «m fta «pt ft*rr aarr 1 1  w w  <W 
t o  T ftrFjir  a ^ t w  q r a^lf |  i

<iWi PiVimi, iftr '81 v t 1RPT
^ f t  aar «ft i ga- «r?5ft f r r t J  ^  

*rarr §  fa  qft ipr «ra»r
aarf a f  1 1  ^  »Tf ̂ a r  jf fa  «nrc 

v r^ a  # a>ft«R ^ a  <rr w w d i ^  
a t aft ft!*rr amr, aar «st a  Rprfsrz- v r  
vter fa n  'Stpt, a  qit *p p  a rr 
qft gfaaT fa ^ , » fK  w  a r?  It aft f a r t  
^  a  a a m c - r r  |  a? s%  q r  x%
arfts 3 a  v t  aararr-'ra q^r r̂r a v  i

w  a *a « r  a  ^  ^  ^ a ft  a ia  »nj 
^ t ’n p  g fa  f a r t  a  tn a m f  
aft q fo rm  arer afe a f  |  «fk fa r t  

Tftre$R a ^ 5 a  a  ’ ft w  a * w  f
a tfT  a j a  arnr faflT t ,  ^ fa a  aa1 % 
q t a ^ y ? | i  w fa a ,^ ta i« ft^ g m 4  

^  vyr, *n^ jv t aam r-'ro  a^mar 
Rj^iw  a r  sifijfidd v*  ft#

i  ftwr » t  » t(  a fa  w  u^aa  a^f t J
w f^ iH w t ^«btr  qra w ”  w q y  gai f w
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N e vttp a p e n

|  ftw  % S ta  Jfft |  »
f i R T  *itfd fl f t #  52T f t *I T  T O  I 

«^T TO % WW *TC ^  «*Wfl ftTOT 
f t#  *r# ftr?|t# 5JW? qjr «rrt»r ift ^  
ftrarr *jt i n f t  j w i t  f f ^ t  w  

t f t v  “ m * ”  $ ftrcr % *p**tct» 
w t t  **?*rf *  3Nt w m  v s z  *  i <nc 
«w t o  % wfimif «flr % aft t o  ^  
tmgrorc f  t o  *it *ft <R5  

ft*w  *nrr t 1  ▼rcrit 
annj ♦  fa# *ft jftnraT ?es t ,  UK 9 

3R5 % fa# Tft sfh^TT TTO t t ,  
'^5' 4 f ̂ 'i fa tr & iR '- i f r x & z r  

M’PffH’ % fa# WT3T *Ftf >ffaT3T
»7T̂ Ĵ T H*ol I JfTtFwrf?T #

wft ^  h*»twp % pth  «rc twt *ht 
^ rf^ftnsr v t » m n : w  *h ^t i 
ft w  * N i  5PW * F p R  f t  3% 5t 

% y*4K*fi % TO *TC Iffaftad 
fiwr 3TRT ̂ nff q’, W  cTTf ^ t *Ftf SRWT
{ *  w ^ r  #  f t  i t  w f?# i

r m  t  to #  % fin? q p t  
,w^  v w r  «ri?nr 1 1  T^rfforwiteir 
* %  wt# % fin? iflpft w f v t  ‘nRift (  
f a  frmft  Prcwr ^  T fr  t  w&  
TOt «rcreit* 1 1  f*r « « w  #  #  < rr 
SWpr *m; v s m  <rnpn f  ftr 
w  «it ip<n# t  * f  «it are* w w f tfcr 
***£ faft*£t % i p t  $  $fts* TOW 
^  fiRTt«r it, 9rr#5T q rf t^ r  ft#  ^n#’ 
*5 xprc «nron? ?t a t fcr ^ fti^R  
*^f **r vk tpp *t «rftafe w
^  t o *  i m  ^t t o w  fiRR°r Pwr 

t t v m $ v $ * 7 ( r ip jm f r ? w  
^  « r ^  Tt vfa& z  w f ^  w t  f t#  
^  *fh: « f r^  <j* $ & ft r  ft^ft srrtr 
**?!£ ?ft ?t ^ftsr sKr f% ^  V5T TOW 
*iRnw 5HT % *nP^r % m r
^ t t t  arT̂  i #  TOimr f  ft? «nrc 
^RTTJnrt vtTO%‘ «^#sm % ff?n¥ 
^  ^ 5 ir^  apT vteT Pt# ?rt TO«ft jqpr 
^  ftwpjaf 5 t an#«ft i

|  ftf 1J# <R# <HK»iftT 
f%TT •& VRT ^fgmr# fB5 
sns: «RT5TT «T? T|T t  ?flr * f  IR R ltt
vnw  % ¥te *  ^  #  1 1  f*rrt «̂ t ft®
«ft» JfPTCsft^ »ft V|T 1 1  * it  t r ^ t

v | t  *rt ft? toW  «rrn r w  aft 
t ^ 5 ?*n^^r tftR ^P cm ^ *  

« f* t  f  fv fwr « w rtt ¥ t  fira*fr 
«npp s ta r  1 1  to w  <rf#ro fwprr 
|  wrtr w w it «rc t o w #  w»fsr w  
vtacr fH>m ftnn w?rr 1 1  #  « m  w r  
% n f w  % w w r ^ 5?rr j[
99 aft ♦  WWTT & ftw ff*
w h t  jp t (  % vwvfc 
|  t o ^  w w it t  w*w j»r?r #  
« j r  ufw # t  i f* rtr aft

w « m  * r ^ r ,  #  qv  «rf?TO
VT TORT T^IT I *nj *nft 

% 3 T  ^t«mr t  fv tpn t TORTx-«nif 
^  «TRwt *f?t 9w r w  T^t 1 1  W tJ  *  
’’Tpnr ^  #  X *p^? wwr
*^r ^sjk 3»n5t sw n  Hwrr <ft 
’•Vc HXc #  ? v f r r  YY 5TM «fk 3v» 
5 ^  »it iflr  its aft * •«; sjftrcrar ^ t  
^PI'ct* j f  t  «»f w  jtrt w  srmw $ ftr 
^ r  % fpnr an»rcw» if tt  m tm r  « f  
%  |  ^hc alt w w i’w l̂ftfl^ ^ t  
^ 11#  *  sftr aft *ftr i f  vfr  |  t o ^  

^ J R f N r t i  #ftw  n r  ****  #

^  t *  f « r c w  ko p m c ^ r a w r ft n fv ft  
«np» 4 m  |  TO^r twnr < iw  '& # -  

^ #  <w |  ifrc f r t  *•  f w t  aftr *•*
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|W T  %  4 *  *  W CTrtf f t  « lt

#{, t€K«s «fnr «mr #  fa*
|  ^hc ««nft vigv tterr * $  < tn t  
1 1 ftw  * «l> *  $ ** *  «wrawr *mr
|  €hwr »r£r n f  $ 1 *
M v t  TOT WTfHT g fa

% VpriT JR>W FHVTT 
¥ t  ir iu ^  frwT « r* r *f arr-ft ^rn^tT 

arfa «r? «n4 fa  tf<r faa# *n?t 
} $ 1 hm? ftnm  *  iarm (firar- 

smf<RTHfi: arrrfti ssrar
W  *TsT 6  * 1  ft £ «ftT 4 T̂f<TTf*P
*1 5 *  ff^nr sg^nr *ft art?  *
3fT-i 1 ffi^p  h w t  eft srar ftfarcsnc 
% TOTT *  T^cft g t t  xftx  »Tf<F S W  
vr  f a m  *ft forc ?prjt |  m fa
p :  q*  *r<Mrc ^  srr^pr^t

*r*>' 1 w  sKr^ r e r e n 
t o  s f tfa q  * t f  5 ? r m  |  3 -r f a  « w fta  
w* % 45T *r ?nrwr-7T |  <ftr # i m  
fart v  _d I  ^
&  <  *iVc *r<(t 5rr^F r(t
f*T5T I  fa  T O ? *
« «T  <P* Sf5̂  W <> ^STR |  fa  I

T̂5T W  ***** * 5RTT tfWT
%  *  A  %mt5t ^  sp^T w r r  j
f a  *  |*n^ xtifttft mfwr<-
«rtf ^  srftara w m  «ft 
«tt *  R V * srfaraw §t»if
m<ft «r*fr 4 t  «r»rtaft %  q i s ^  ^  m

T $  $ I w f ^ r  W  «flr ^  5TRT 
VCTT ’HTfBT f  Pp 5|fr «JT1 ?W
w w  $  «ftr wrF ftn? *rwfr v tw t 
(  f v  fm %  fn rfl ^rrcfN- w m f  
% w r^m ai f  s w r
^•pfr’WtR Whc VWI WT 3WT ftnT 
iW R  w it m f  w w  w  8w  tlf

w W W lr v 5 * m p

Newspapers 
H?»ir |  Pp «r>ft <i«iTafr % w w n  
<wt *rsft ̂  ff#*rr Mfr p f  I  1%

v f r  anr x$t ft 1 A  m m frc t o ? V  
*rfr * n ^  *rtr w  TfarF?rr * r ^ r
% JTf tHT^T «fTT5ir =*T$ar f  fwr 
w t *> *m ^t f r f t i  ^  «tt ^»n«r 
%*r ft: ftw  % f^ f r  «ftr «p*t 
tn?:cftJi Tf.Tmt v ^ rs i i r -q T r  v t  « f«w  
^ h f j w  ^nT |  « k  fts r  s i f l r  %■ 
3?i%T w t  *T»r ®ft |  rnfv 3m5V

< r « r r « v  1 r t  v  «rw 
4  3«nwrer *r^t?*r, w m t  * tn f
5̂IT g ftp VTCpT <tPH ja j tvmx

5pFc * * *  t t  fe r r  1

Shri D. C. Sfcarma (Gurdaspur): Mr: 
Deputy-Speaker: Sir, I congratutata
the Registrar on having produced these 
voluminous reports It shows the 
painstaking industry which that 
gentleman must have displayed. But 
these reports remind me of a body
with no soul. These reports are
voluminous without any substance. 
These reports are ponderous without 
any meaning

I look at the reports to understand 
what the trends of journalism are in 
my country. 1  do not want to have 
a directory which gives unverified 
facts and figures, a directory which is 
compiled without any attempt at 
checking the facts and figures which 
are given by the newspaper proprie
tors. I want in this report a mirror at 
the press; I want to see what kind 
of tendencies are prevailing in the 
press, whether they are healthy or 
unhealthy, what changes are taking 
place in the organisational set up of 
these papers, and what kind at 
efforts are being made to change the 
press Mi a very healthy means of dis
seminating information and new*. 
From that point of view, these re
ports a n  utter failures and therefore, 
■o far a t  I  am, concerned, they kwf 
much value In my aft*.
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For instance, the whole of India i* 

•concerned about one unhealthy deve
lopment in the field of journalism, 
the monopoly type of journalism; 
that is, journalism m the hands of 
persons whose sole motive is the profit 
motive, in the hands of those persons 
who want to swell the circulation 
without giving corresponding bene* 
fits to their readers, or to their em
ployees, or to their workers This is 
the thing about which the whole of 
India is concerned I do not want lo 
name the papers But I think nothing 
has been done in that direction On 
the other hand, I find that this un
healthy tendency, in spite of these re
ports and in spite of the office of the 
Registrar who is a whole-timer, is 
growing My hon. friend, Shn Bhakt 
Darshan, referred to the Hmdusthan 
Standard. Hvndusthan Standard is a 
paper which is published here and 
also in Calcutta, and the name i* 
almost the same—one is called Delhi 
H ndusthan Standard and the other 
Hmdusthan Standard. For the weekly 
the name is the same and the edito
rials are almost the same I submit 
that this is the kind of thing which 
the registrar should be able to check. 
I have no grudge against him I have 
pity tor that man, because, accord
ing to his own admission, the news
paper proprietors do not co-operate 
with him. The State Governments 
<lo co-operate with him to some ex
tent What kind of registrar have 
we set up in this country? What 
kind of powers have we given him? 
And what kind of work can we ex
pect him to do when the gentleman 
confesses his own helplessness? I was 
submitting very repectfully, first of 
all, about the unhealthy trend of this 
monopoly journalism. I do not want 
to call it by any name—capitalist or 
that kind of thing. Anyhow, it i* 
something which shows a very un
desirable tendency in this country

Secondly, there are newspapers and 
newspapers. There are newspapers 
which arc genuine newspapers.

Newspaper*

There are newspapers which w* 
bogus newspapers. Bogus newipapaw 
are those which are brought out is 
order to, what shall I say blackmail  
people, defame people, to do all kinds 
of anti-social things. Thu has b e n  
happening and now the registrar is 
expected to distinguish the sheep from 
the goats He cannot find out which 
is bogus and which is genuine.

I do not know what the value of a 
report like this is which cannot tell 
us about the real nature of a news* 
paper It is because he depends upon 
whatever is sent to him by those per
sons Therefore it is the business of 
the Press Registrar to tell us whether 
the circulatio is which are given in 
these papers are genuine or are bogus, 
whether the newspapers which are 
published are really newspapers or 
are only sheets published occasional
ly to serve certain ends and certain 
purposes.

The third thing that I want to 
know about this is this What about 
these editors7 My hon fnend over 
there was talking about these editors 
and Shn Chapalakanta Bhattacharva 
Quoted from the Hitopadesha to prove 
his point I do not think the Hito
padesha should have been brought in 
to prove a point which is so.........

Shri C K. Bhattacharya: Obvious.

Shri D. C. 8harma: . . . despica
ble It is a despicable point because 
I say that there are no qualifications 
for the appointment of editors. The 
editorship has become more or less a 
kind of a hereditary thing. So, you 
can appoint anybody as editor. You 
can appoint your son as an editor. J 
was told some time back that a minor 
son was shows as an employee.

An hon. Member: Ho must be very 
precocious.

Shri D. C. Sharma: Be was sot pre
cocious. His father was very *t*- 
eocious.
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Neietpapers 
is that it Is after two years that we 
have been given this opportunity of 
discussing these reports in this House.

y fo  Motion* w

What 1  want to submit is that this 
Report U very good so far as it goes. 
But it does not go far enough. I think 
we should have been given full in- 
formation. We should try to see why 
we are classifying this paper as A 
class, why we are classifying this 
p^pur as B class and why we are 
classifying that paper as C class. We 
Aould also know what a Class A 
paper is doing so far as the employees 
are concerned and so far as other 
things are concerned and what a Class 
C paper is doing bo far as other 
things are concerned. All these things 
should be given to us. What I find 
in this Report is that it is incomplete. 
It gives us information which we do 
not want and it withholds from U9 
information which we, who are the 
representatives of the people and who 
have to study all these things, want. 
So, I submit that the amendment of 
the Act should be made in such a 
way, whether it is the Newspapers 
Act or any other Act—there are so 
many Acts to which the Registrar has 
referred in the Preface—that the 
Registrar is armed with authority and 
that he is also able to give us up-to- 
date, authentic information of all 
kinds relating to the organisation. A 
newspaper is a very big thing. It 
concerns the editorial staff. It con
cerns the managerial staff. It con* 
cems the advertisement staff. It con
cerns the distribution staff. It con* 
cerns almost all the staff. So, we must 
have information on all these points 
In this Report

8hrl Gotay (Poona): Mr. Deputv- 
Speaker, Sir, as the time Is very limi
ted, I would coniine my remarks to 
three or four points. At the same 
time I would like to submit for your 
consideration that when we are asked 
to discuss the Fourth Estate, which 
Is playing such an important role In 
our country, we should be given more 
time so that we can discuss this Re
port or the reports that are going to 
fee submitted in the future in more 
detail.

As regards this Report, the first 
ttfng that we have to bear in mind

In the first place.........
The Minister of Information and 

(Dr. Keskar): That is
a question for the Chair to consider.

Shri Goray: I am submitting it to 
the Chair. I am not submitting it to- 
you.

Shri Surendraaaih Dwivedy (Ken- 
drapara): Government should also
have come forward with a motion, 
for discussion of the Report. That 
they did not do.

Dr. Keskar; Government has ac
cepted the motion.

Shri Goray: I submit that this
Report has come in for a lot of criti
cism because a volume which appears 
to be very bulky, running into nearly 
600 and odd pages, contains very 
little information. I would like to 
suggest Registrar of Newspapers that 
henceforward a practice should be 
evolved by which the report will be 
split up into two parts: in the first part 
the Registrar should survey the whole 
field and in the second part the in
ventory of all the periodicals and 
newspapers and dailies and weeklies 
and magazines should be given. 
Otherwise, what happens is that in< 
these six hundred odd pages the re
port as such covers only about 75 
pages, the rest of the pages being de
voted to an inventory. I think that 
much of the dissatisfaction in the 
House is due to the fact that this re
port contains very little of material 
which really sheds light on what is 
happening in the newspaper world in 
thij country.

I am also dissatisfied with the re
port, because I think it does not re
flect the present mood of the coun
try. What is it that we are trying to- 
evolve in this country; what is that 
we are trying to develop? Sir, you- 
wiil be surprised to know that while, 
on the one hand, we are trying to ' 
implement the Balwantray Mehta*
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Conunittee Report and try in* to vp- 
jrade the villages and trying to see 
that more and more of administrative 
power is handed over to the villages, 
in this report we find that the news
papers are almost confined to the 
State capitals and cities which have 
a population of more than one lakh. 
'This lacuna was observed by the Press 
Commission. But we find that since 
the report of the Press Commission 
there has been no improvement at 
all.

I  read in the columns of Shoodan 
that in some of the villages which 
Vinobhaji visited he asked a question 
of some of the villagers whether the 
Father of the Nation was still living 
and some of the villagers said, “Yes, 
he is still living". That is the level 
■of information that we have in this 
country. If you really want that this 
country should have more knowledge, 
more information, you will have to 
j»ee to it that the newspapers which 
are confined to the cities and to the 
major towns go to the villages, to the 
individual villager and carry informa
tion which is so essential to his cottage.

When the Press Commission was 
considering this aspect they said that 
they entrusted the work to the 
National Sample Survey. And the 
report that the National Sample Sur
vey made was that out of the 875 
blocks that they surveyed, 545 blocks 
had not a single newspaper coming 
to them. That is the picture of the 
country when we look at it as a 
whole.

Here in this report you will find 
that the Press Registrar has said that 
71.6 per cent papers are published in 
State capitals and towns above one 
lakh of population. How can we im
prove upon the situation? I feel that 
fixe district papers ought to be en
couraged by the Government. The 
'major portion of our finances and ad- 
"vertising go to the English papers and 
tiie big language papers which are 
Iseing published from the capitals and

| 0 l

the J»*i«r towns. Will it be jMWflWa 
ior the Itjpistry concerned to ttfpft 
4hair f̂inances in * mote liberal 
to the papecs which are beta* p o 
lished from the districts? Thai £* ffc  
of the points that I think the IBnUbjy 
.should ponder over.

In this report we also Had that $ia 
information that the Press Jsg llupr 
has been able to collect leaves a  Jft 
of lacuna. He has admitted 
though repeatedly warned, the 
papers do not supply the 
information. He has said that 
nite information regarding the 4Ndp* 
tenoe or cessation of 185 newspapers 
4s still lacking. Then he h** said that 
annual statements have not been sub
mitted by nearly 30 per cent oil tfc* 
newspapers, 948 newspapers have 
failed to furnish statements of lacdi 
and so on. I suppose this is a very 
sorry state of affairs, and I would 
suggest that instead of concentrating 
all the power m the hands of the 
Registrar at the Centre, we might 
delegate this power to be exercised at 
the State level. Will it not be possi
ble, for instance, to have offices 
under the control of the respective 
States at Madras, Bombay  ̂ Calcutta 
and Lncknow, and let those office* 
collect the information? Let the duty 
of the Registrar be confined to this 
alone that he surveys the whole field 
and draws certain conclusions, directs 
the policy and submits « report which, 
as Shri Sharma sa’d, would serve as 
a mirror of what is happening in the 
newspaper world. I think he is to* 
much btrrdened with administrative 
work. That has been my complain! 
in respect of many heads o# depart* 
ments.

You create a department, you **k 
the man at the head to discharge cer
tain duties, and then yon flteow oa 
him the burden of w  much of admin
istrative work that he is up to Ms aedk 
in that, and therefore, he is not r i l l  
to do jus‘ice to the work that he tf 
entrusted with. Somebody aA tdfc 
why 's it that w» should have to()( t  
to the Press Xegittrar It WMtf
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sfoctljttint quota far oar papers? 1 
jafĵ v this & a kind of work tint 
ifaould be done by sane o her people. 
Why cfaould he be burdened or sad* 
A m  with this sort of work? tf we 
m e  away these minor 'filings or these 
administrative things from his 
shoulders, 1 suppose the Press Regis, 
n r  will not come in for so much cri
ticism- This is one of the points 1 
wanted to stress.

IvewspafMrs 
Uon laid down Jfe to ftie qtraWflcatkxi* 
at the «d:tor of a paper. The aod  
healthy thing to do will be—

Mill C. K. Bhattaeharya; Our Con
stitution definitely lays down y a l i t e u  
itens for Members of Parliament and 
also the disqualifications.

Shri Nath Fal (Rajapw): ft Im  
down only the disqualifications.

Xhfn, 1 would like to draw your 
Attention to the fact that in spite of 
fhe recommendations of the Press 
Commission, nothing has been done so 
for regarding the price page schedule. 
1  am very sorry to observe that the 
Minister has repeatedly assured us 
that some dec;sion is likely to be taken 
very soon. I do not know what that 
“very soon” means. I have been in 
the House for the last 2J years and 
every time he says it is craning very 
soon.

Shri C. K. Bhattacharya: In philo
sophy that is called the eternal now.

Shri Goray: I hope now that “very 
soon” will be really very soon, and 
this House will know what the ulti
mate decision in this regard is.

Regarding the ponts which were 
made by my hon. friend that the 
newspapers should be nationalised and 
that there should be some qualification 
laid down for the editors, I would say 
tjtat I most respectfully differ. I do 
not want the newspapers to be 
nationalised, nor do I want any quali
fications prescribed for the editor. 
You know that there have been in this 
country many people who have work
ed their way up from the lowest rung. 
Of course, I understand why people 
•re  having th‘s feeling. That is 
because from Mahatma Gandhi we 
have come to Goenka, and that is why 
the people feel that there should be 
some restrictions on those who want 
to be editors or proprietors of news- 
w era' But when there is no qualifi- 
**tion laid down for a person for being 
t  Jdemhe? of this Parliament, I do not 
|W f  why there should be any resfedc.

Shri Goray: I am not one of those 
who will advocate that newspapers 
should be nat onalised. That will be 
a wrong policy. The right thing M  
us to do is to exert more public pree- 
sure, to see to it that good papers are 
encouraged, and to see to it that the 
necessary public opinion is create^  
which will be able to distinguish bet
ween good papers and bad papers.

Start Joachim Alva (Kanara): I
shall not find fault wi h the reg s tn r  
of newspapers. He is an esteemed 
gentleman. After all, somebody eta* 
oalls the tune. It is the hon. Minister 
who is responsible for this. I make 
bold to say that the hon. Minister Is 
shirking the triple problems of the 
newspaper industry. The first is the 
newspaper pnee-page schedule. The 
second is the P.T.I. news agency. We 
have not got any news agency worth 
the name of an independent and free 
nat on of the world. The third is this 
chain gang. I make bold to say that 
the chain newspapers are not merely ■ 
chain but a chain gang at finance and 
of monopoly, a monopoly of thought 
and expression, and that expression Je 
attacking the internal and external 
policy of the Government of India at 
present

I shall start with the first point 
Alas! some papers are no more. 
Nobody is thinking about the papers 
which gave a fight to the British Gov. 
eminent in the Quit-India-campaigo 
or before. Nobody is concerned over 
them. Nobody remembers them. They 
are dead and gone. Their editors are 
not remembered. Their families have 
pot got any sustenance. We do not 
remember the patriots who have goo*
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my cur w u  burnt to ashes in Gwalior,(Shri Joachim Alva] 

to the gallows. But not a single bio
graphy of the great Bhagat Singh has 
been written so far. He went to the 
gallows in the service of the nation. 
But it was a saddening thing for me 
to see his brother weeping and saying 
1  would like my brother’s biography 
to be written’. I told him, 4Give me a 
stenographer for six months, and 1 
shall produce the biography. We are 
forgetting the men who brought us 
our freedom.

X want the Registrar not only to 
take note of the existing papers but of 
the papers which are dead. I want 
him to make some inquiries of news
papers and editors who are no more, 
who gave a fight to the Brtish Gov
ernment in the Quit-India-campaign, 
and to find out which of those news
papers are existing, and how much 
money is needed to keep those papers 
going, whether it be Rs. 5,000 or 
Ss. 10,000. The chain newspaper men 
get credit or overdrafts for Rs. 60 
lakhs and walk away with that with 
the present Government of India in 
office, and their sons also walk away 
with just Rs. 5 lakhs ol fine for foreign 
exchange violations.

The danger today is not so much of 
Invasion by China, but of invasion of 
our liberties, of Rs. 50 lakhs fine being 
reduced to Rs. 5 lakhs. This is some
thing very serious. I want the news
paper registrar to take a note of the 
newspapers which are no more and 
help them, and find out whether they 
need help and if so, how much, so 
that they may be resurrected and 
brought into existence once again.

Secondly, there is the case of the 
Hindi and the regional newspapers. 
(Interruptions). I am not minimising 
the danger of China, I shall speak 
•bout it tomorrow. I am talking of 
flte internal dangers now.

The H’ndi and regional papers a n  
living from hand to mouth. There are 
Hindi, Maharashtrian, Bengali, Urdu 
and other language papers which have 
kept the flag flying. X remember when

the Oriental Life Insurance Co. told 
me, 'Said us an advertisement that 
your paper is burnt’. I sent a small 
cheque of Rs. 80 to a Hindi paper 
editor at Gwalior whom I did not even 
know; he sent back the cheque, say
ing ‘You are a fellow editor, I shall 
not take even a rupee from you’. And 
yet, when my paper was about to be 
closed down, the Hindu brought a  
court decree for a sum of Rs. 400 on 
an advertisement bill, and the Times 
of India brought the bailiff for a sum 
of Rs. 600. I am mentioning this to  
you. Was this sum of Rs. 600 for the 
Times of India and Rs. 400 for the 
Hindu worth the while, when one of 
the biggest block-making companies, 
the Express Block Co. owned by a 
Muslim, to whom I owed Rs. 10,000 
never sent me even a lawyer's notice? 
These are hard facts of journalism. 
We stood in the forefront in the fight 
against the British. We were ready 
to fall in and die or go to the gallows 
or give our papers. But today, the 
chain gang has come. Let us read the 
names of the people. Let us be very 
blunt.

The President of Pakistan has clos
ed down The Pakistan Times; the 
editor of that paper, M:an Iftikarud- 
din, who is a great patriot is still 
there. The President of Pakistan has 
taken over his paper and auctioned i t  
I think the time will come in India 
when the chain gangs will be taken 
over by Government—it may not be 
today or tomorrow—unless they mend 
the'r ways, they will be taken over, 
and they will be auctioned, and per
haps, Government will have to enter 
the newspaper industry as a public 
Bector body.

The chain gang has become a
definite menace to the readers of
Indian newspapers.
16.49 hra.

[Mr. Speakih in the Choir]
Now, these people can raise any

amount, Rs. 50 lakhs or more. A>
regards newsprint, they boy news
print, and they also keep soma tit
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their money in fee foreign banks This 
is how they conduct themselves How 
m b  thi« go on? We want Rs 5, Rs 10, 
Rs. 15,000 to keep our papers gong 
We have to maintain a hand-to-mouth 
existence 1 want that the Govern* 
ment of India should take over the 
control of newsprint unport and export 
In their hands If the NEPA news
print is good enough for the small 
newspapers, it should be good enough 
for everybody The newspapers must 
tighten their belts

Then the pnee-page schedule must 
come Hie hon Minister must not 
kowtow to the newspaper barons The 
big newspapers have a glut of adver
tisements Those advertisements must 
flow into the smaller paper That silver 
has to go down and flow into the 
mouths of some other people Unless 
that happens, how can the poor Hinai 
and regional language newspapers 
carry on’ Tomorrow is the day of the 
Hindi, Marathi, Bengali and other 
regional vernacular papers They 
must be fed. This Parliament owes a 
duty to these papers We all know 
of the editor of Navkal, the great 
Khadilkar I still remember the case 
which went on in the Bombay High 
Court The great Bhulabhai Desai 
defended him Kher took up his case 
Justice Blackwell blindly sentenced 
him He had to do two years’ hard 
labour and suffer All because he 
wrote an editorial saying that the 
British were responsible for the first 
communal riots in Bombay These 
people have forgotten what an exis
tence the Navkal has got m Bombay 
I want the Registrar and the Minister 
to inquire into the conditions of this 
newspaper

The Government of India have in 
their hands a good bag of advertise
ments I am glad that the Govern
ment have under their control so much 
advertisement Now all the adveitis 
tng agencies owned by foreign busi
nessmen are saying *Oh, the Govern
ment have taken over advertisements 
7%e Government are patronising 
newspapers'. They forget that foreign 
advertisers had boycotted all the 
263(Ai) L.SD— 8

interests of the motherland. I hope 
now the Government’s advertising 
department is being administered by 
men of integrity and character It is 
the duty of the Government to admin
ister it properly so that the regional 
newspapers, Hindi, Marathi, Gujarati, 
Bengali, Urdu and so on, may be fed

The cham gang is a definite menace. 
We have lost the breed of great 
ed tors Great editors are bom Some 
editors have been forced to become 
the editors in AIR, others have become 
Press Attaches What are these young 
men to do7 They have to keep their 
pot boiling like us all.

Let us see how the chain gang 
operates Read it It is in the record 
Shn Goenka, Chairman of the Express 
Newspapers is the largest Then Shri 
Shanti Prasad Jam, whose brother’s 
daughter is married to the only son of 
Shn Goenka, he controls some other 
newspapers Then there is Shn Birla 
He has got all the things in the world 
Birla Brothers, Birla are the sham, 
holders of Hindustan Times, Birla 
Jute Manufacturing Company, Pilam 
Investment Company, Birla Cotton eta 
I wish I had some of these concerns 
so that I could control six newspapers. 
Shn Birla is a very estimable gentle
man I know all these magnates But 
I am just mentioning how the paper* 
are controlled

This Parliament owes a duty to the 
people of India Today newspapers aw 
starting a campaign that we must wage 
a war I am sure these newspaper pro
prietors will go into the best protec
tion parlour, war-ehelters and per
haps you and I and our children will 
have to fight and die This is a very 
important and senous matter

I have seen great newspaper offices 
from London to Peking All the offices 
of mighty newspapers of the East and 
West have been seen by me except in 
America which I have not yet visited. 
Some of the biggest newspapers are 
printed in a poor quality of newsprint
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Here the chain gang buys the news, 
print, markets it and keepi the profit 
somewhere else. We have got besides 
the Times of India, the Hindustan 
Times and the Indian Express, the 
great Hindu. U I may say so, the Hindu 
has as wide a circulation as any of the 
big newspapers. It has been built by 
men of certain character. But what is 
the information now? A company has 
been floated and the Forum of Free 
Enterprise has bought or will buy fifty 
lakhs of rupees worth of shares Now 
what happens to the political opinion 
of the paper7 Do not be under the 
impression that the man who puts ilie 
money will not call the tune I had 
any number of offers when I started 
my poor journal Forum, but I said 
'For me, the policy of the paper is 
more important than all your money 
in the world’ The policy of the paper 
if very very important Do not get 
away from it. The man who comes 
wi'h the money always dictates :he 
policy. Are you going to entrust the 
freedom of this land which our people 
have won after fighting and dying, into 
the hands of four or five people in 
India who will dictate the policy who 
w’ll say ‘no’ to the policy of the Primp 
Minister? The Prime Minister was 
declared as his ‘heir’ by Mahatma 
Gandhi. Mahatma Gandhi never inter
fered in the foreign policy enunciated 
by the Prime Minister He only inter
fered when Hitler wanted to bomb 
London and when the Japanese want
ed to invade India Apart from that, 
Mahatma Gandhi never mterfe’Td 
with the foreign policy enunciated by 
the Prime Minister. But here four or 
five people who are combing all the 
business, one or two of them should be 
in jail—I am bold enough to say that 
some of them should be in Jail—dic
tate the policy The Registrar cannot 
do anythng. He will go to the wall 
He is only one of the officials. I want 
the Minister to take power in his 
hands. The Minister is a great gentle
man. He is an esteemed gentleman 
and a man of integrity. I want hbta 
to have more guts and then only 
things can be done.

That Pakistani Patriot, Mian Iftika- 
ruddin, who is a gentleman, a great

Annual Reports of If44- 
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patriot and a fighter in both India and 
Pakistan—his whole paper was taken 
away by one order by the Pakistan 
President I have seen him when I 
met him in London struggling to buy 
some machinery. We have some other 
papers—the Amnta Bazar Patrika and 
the Hmdusthan Standard. I admire the 
late Suresh Babu Mazumdar. He was 
in jail for ten years and he told me 
how he ran the Hmdusthan Standard. 
Today he is perhaps in difficulties. I 
do not say a word about the people 
who are in real difficulties 
Here is my friend, Shri Nirmal 
Bhattachari, one outstanding 
editor of one of the largest 
newspapers of India—the Anand Bazar 
Patnka—with a circulation of over a 
lakh. He was just disposed of Would 
not all of you take up this matter 
much more seriously than the Regis
trar’s report’ It is someth'ng more. 
Today the newspapers cannot influence 
our policy and we shall not allow them 
to damage and sabotage us. The news 
agencies are run by first-class young 
men but they have no future They 
are worried about emoluments; they 
do not get proper salary; they cannot 
take loan We cannot blame these 
young men They are to carry on 
because they had to get on just like 
you and I Otherwise, they will be 
fired off There is another outstand
ing editor, Chalapathi Rao of the 
National Herald. That paper should 
come to Delhi We had our great Syed 
Abdullah Brelvi who was my com
panion in jail He was in ja<l for 
three years until his heart collapsed. 
I had the courage to write to the first 
Indian Governor General then- "You 
had not promoted him as a Governor 
or Ambassador. Now he is beyond 
your promotion; he has gone to God". 
These are the people whose names we 
do not hear, who stitched shirts in the 
jails for six years until their hearts 
collapsed. You have forgotten them. 
The age of gieat editors has gone. You 
had that great Englishman, the late 
Benjamin Uuy Homoman, founder
ed! tor of the Bombay Chronicle. Now, 
the puny editors have come who 
indulge in praise and attack the PHafie 
Minister's policy, the great policy 6t 
our nation. We do not want any

NOVEMBER 24, 196»
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power to have a hold in our land— 
whether the Russians or the British or 
the Chinese or Americans We can
not allow them to tinker with our 
policy with which we started right 
from the days of the great patriots 
whose names you and I do not know 
Many of them had gone to the gallows 
You have forgotten all of them. It is 
time that Parliament took hold of the 
newsprint business and the Govern* 
ment of India must take it over It 
should also take over advertising 
because advertising is in the hands of 
foreign advertisers who gain control

Shri L. Aehaw Singh (Inner Mani
pur) Sir, we are discussing the Jnd 
and the 3rd report of the Registrar of 
Newspapers for India In his valuable 
report, the Registrar has submitted 
valuable information regarding circu 
tation trends of different newspapers 
and also trends in the common owner
ship of many newspapers The report 
for 1958 says that there has been an 
overall increase m the circulation of 
the Indian newspapers and also m the 
number of chains and groups The 
net increase in newspapers is estimat
ed to be 986 It also shows that there 
has been an improvement in the col
lection of data of the different news
papers A significant departure m 
this report is that a new interpretation 
has been put upon certain newspapers 
who do not strictly come under that 
category These are the market 
reports and school magazines which 
do not, strictly speaking, come under 
that category Their number will be 
about 1,298 Of course, there is an 
obligation on the part of the publishers 
of these periodicals to get themselves 
regstered with the Registrar m New 
Delhi It has a very great significance 
because on it depends the privileges 
and concession enjoyed by several 
newspapers and also the conditions of 
employment of the working journa
lists. Various points have been raised 
by different hon Members here and I 
would like only to deal with the ques
tion of circulat’on Here, even the 
0 eat and so-called great newspapers 
or India are not great, because there 
to not a single newspaper or chain or

group of newspapers which has a cir
culation of a million On the other 
hand, in the United States, United 
Kingdom and Japan, several news
papers have a circulation of over a 
million copies The largest circulation 
claimed by the Express newspapers is 
about 8} lakhs These chains and 
groups of newspapers and these mul
tiple units perhaps control only 6 6 
per cent of the total number of news
papers They, of course, have captur
ed 37 9 per cent of the whole total 
circulation of all the newspapers in 
India These circulation figures are 
based on the annual report submitted 
to the Registrar of Newspapers Of 
course, there are certain newspapers 
whose circulation figures have to be 
certified by the chartered accountants 
and auditors I submit that a better 
method of certifying the circulation 
and verifying these figures should be 
followed, because on that also de
pends the quantity of newsprint to 
be supplied to the different news
papers in India

Due to the shortage of newsprint as 
well as the exchange difficulties, there 
is now a control on the newspnnt 
allocat on It has been stated m the 
report that the allocation depends upon 
the size, circulation and the regularity 
of the publication of the respective 
newspapers end on the recommenda
tion of the Press Registrar, the Min
istry of Commerce and Industry alio, 
cates the newsprint The report also 
claims that this procedure has ensured 
equitable distribution and that it has 
also helped in checking the claims for 
newsprint in excess of the actual 
needs, and in meeting the genuine 
needs of all the newspapers adequate
ly We are not at all satisfied with 
this position because smaller news
papers are still in a very critical situa
tion The present control of news
pnnt is rather meaningless because a 
lot of newspnnt is available in the 
black market Even the Nepa paper 
is sold in the black market and the 
genuine consumers are put to great 
hardship

Several daily newspapers in my 
territory are printed in half-sheets of
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crown size in the Nepa newsprint 
They are allotted only one ton for 
their annual consumption. Thi* 
quantity is too meagre and too inade
quate, and the scope of expansion of 
these papers in size has been limited 
by the non-availability of newsprint. 
I would urge the Minister to find out 
where from all this surplus news
print in the market has come. Cer
tainly, established importers might 
have released them for profiteering 
purposes. I submit that Government 
should consider the case of smaller 
newspaper in the matter of allocation 
of newsprint.

The press in India is now going 
into the hands of the capitalists and 
big business. In America, the agen
cies of mass communication are big 
business and their owners are big 
businessman, and the press is a large 
employer of labour. The press in 
India is also going under the grip of 
the Goenkas and the Birlas. The 
fact is that the Government have 
pampered these newspapers. They 
have given certain facilities and these 
businessmen seized control of news
papers because they thought that 
through them they could praise— 
rather, they found them useful to 
praise—political leaders and win 
favours. In fact, these papers have 
had special treatment from the Gov
ernment and as a result, they have 
grown extraordinarily prosperous. In 
the allocation of Government adver
tisements also, the Government has 
favoured big business and big papers 
and the interests of the language 
papers have suffered thereby. In 
spite of its avowed policy of freedom 
of the press, opposition papers which 
are too critical of the local authorities 
are often deprived of all sorts of offi
cial advertisements. Government ad
vertisements have been withdrawn 
from those papers. The Government 
should adopt a very firm policy in 
order to make the best utilisation of 
the Indian press as a social instru
ment.

Newspapers

A feeling of conflict has grown 
"hong the newspaper men, especially 

the All India Newspaper Confer
e e .  There has arisen the question 

managerial interference, conflict 
between the proprietors of the indus- 

and the working journalists. Z 
submit that the Government AnnM 
a9opt a firm policy in this matter. I 
would like to submit that those papers 
which have certain arrangements with 
foreign newspapers and foreign news 
agencies regarding feature articles 
ahd news items should be controlled.
* also beg to submit that section 5 of 
*he Act should be amended as early 
as possible. Because, very recently 
sOme foreign propaganda has been 
"tade and some foreign material has 
bfeen circulated in India and though 
t*ie name of the editor had been print- 

in the publications, it was not 
Possible to fix responsibility for the 
cbnsequences of his writing, because 
*\ie editor happens to be outside. The 
rfeport, of course, says that the matter 

under consideration. It will be 
Proper if we make the amendment 
as early as possible.

Dr. Keskar: Mr. Speaker, Sir, be
fore saying anything regarding the 
Joints raised by hon. Members, I 
Vould like to make an observation or 
*wo regarding the question of the 
fcress in general, as it might help in 
Replying to the points raised.

There have been various sugges
tions during the course of this dis
cussion, some saying that there is to 
W a check on newspapers this way 
*>r that way, some hon. Members 
goings even to the extent of saying 
that we should nationalise news
papers, some saying that the news
paper standards should be raised, that 
they should be more responsible and 
patriotic or more amenable to public 
service, and many other suggestions 
of the like order. We have to re
member the background of the Press 
and Books Registration Act Secondly, 
we have also to remember the back
ground of the legislation that Jim 
taken place.
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Let me remind my hon. friends, 
first of all, that according to our Con
stitution, then  is complete freedom 
at the press in this country; there 
diould be and there is. If we take 
that into consideration, newspaper is 
fhe one industry which necessarily 
will remain a private industry. There 
is no getting away from that fact. A 
matter so vital as the freedom of the 
press is one in which the Government 
is extremely reluctant to interfere. It 
is only after careful consideration of 
the various factors, when we find that 
all aspects of public opinion agree 
that a particular action should be 
taken or a particular legislation pas
sed, and that action or that legisla
tion does not infringe on the freedom 
of the Press, that the Government 
comes forward to take any action. 
This is, of course, known to hon. 
Members, but I have to repeat it. So, 
it is clear that Government cannot 
contemplate any action which directly 
or indirectly will be an infringement 
of the freedom of the Press, which 
will mean checking the expression of 
free opinion. While all of us might 
agree that particular unhealthy 
trends are there in the Press, it is 
one thing to say that there are un
healthy trends and it is another thing 
to suggest that Government should 
put a check on that. When making 
such a suggestion, let us also consider 
whether such a check will not be a 
check also on the freedom of expres
sion of opinion.
17 hrs.

If in the light of these suggestions, 
1 bring forward some legislation to
morrow, I am sure the hon. Members 
who have spoken today will be the 
first to come forward and attack me 
as somebody who is taking away the 
freedom of the Press. So, I hope the 
attitude in the matter is made very 
dear that they do not want to proceed 
in the matter of the Press unless some
thing is inevitable and *lso that some
thing does not infringe the freedom 
of the Press.

In this connection, I would like to 
refer to the report at the Press Com
mission. The Press Commission has 
referred to a number of matters and 
if hon. Members read the report care
fully, they will find that they have 
asked Government to legislate only in 
certain cases. In many other cases, 
they have asked the industry to note 
what they are saying and take action 
themselves, because the Press Com
mission while realising the necessity 
of putting a check on the unhealthy 
trends in the Indian newspaper in
dustry, have been themselves very 
conscious of the necessity of seeing 
that the freedom of the Press in the 
country is not touched.

Pandit J. P. Jyotlshl (Sagar): May 
I know whether Government is not 
going to put a check on false news 
with ulterior motives?

Dr. Keskar: That is a specific case 
referred to by the hon. Member. I 
am not here to interpret what free
dom of the Press means. If that 
were so, we should have a whole day 
devoted' to that discussion only. I 
am only stating the broad approach 
of the Government, as it will help 
in the discussion and also in the reply 
that I am proposing to give to the 
various points raised by hon. Mem
bers.

I come to the Registrar and his re
port. The Press Commission had sug
gested the appointment of a Registrar 
who will look, as rightly mentioned 
by Shri Bhattacharya, to the organi
sational side of the Press, who will 
print a report in which he will give 
all facts and figures connected there
to.

But when trying to define the duties 
of the Registrar, it is possible to in
terpret the intention of the Press 
Commission as broadly or as narrowly 
as you like. I personally do not 
agree that it is the work of the Re
gistrar to give and analyse not only 
the facts and figures regarding the 
Press, but also other matters pertain
ing to fhe organisation of the Press,
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because then the duty thrust upon the 
Registrar would be so heavy and so 
difficult that we will have to have a 
Very elaborate office for the Registrar 
to carry it out I have had the pri
vilege of having talks with the Chair
man of the Press Commission, who 
unfortunately has passed away The 
intention was that the registrar should 
publish all data and statistics con
cerning the industry, mind you, data 
and statistics and not other tilings, 
because it is possible m other things 
to express a bias or to express an 
opinion It is not the work of the 
Registrar to take up such a duty His 
dutv is to be objective and also im
partial I am really speaking of his 
basic work, and that is the presenta
tion of data and statistics, which will 
help any reader to draw whatever 
conclusions he would like to draw 
from them

Shri C K Bhattacharya: Does the 
Act say that’ What is the intention 
of the Act’

Dr Keskar The intention of the 
Act is that he should give data and 
statistics Of course, the Act is cap
able of being interpreted as broadly 
as hon Members would like to do 
But we have to see whether the work 
can be practicably done If the hon 
Members think that the registrar’s 
duty is to write a report about the 
press in general, I am afraid, that is 
not really the original intention of 
the Act If there is some bona ftde 
wrong impression created by the 
wording of the Act, I thmk it might 
be better to change the wording He 
should not take up the duty of pass
ing reflections on the press, because,
I think, then the registrar will have 
to quote chapter and verse on differ
ent aspects and it might bring him 
into conflict with various sections of 
the press I do not think that that 
duty should be thrust on the registrar 
It is too controversial a thing to do 
Let the report speak for itself It is 
possible that hon Members might be 
right when they say that there are

certain data which are not included 
in the press registrar’s report That 
can be considered But let us not try 
to go beyond and ask the registrar to 
write about the press in general, a 
duty which would be too onerous, too 
difficult and too controversial for him

For example, Shn Bhattacharya re
ferred to the question of the trend in 
common ownership of chains of news
papers I would not agree with him 
entirely because the trend of common 
ownership is mentioned in the sense 
that if you read the report you will 
see what a large percentage of news
papers are controlled by about half 
a dozen groups It is not necessary 
for the registrar to pass a remark 
about it It is quite enough if he 
puts it so that anybody can say that 
there is a trend of, what I call, a 
monopolistic tendency and more and 
more chains are growing Naturally, 
of course, it is not for the registrar 
to suggest a remedy for such a thing 
If the registrar gives an analysis as 
to what is the ownership pattern of 
newspapers, I submit that he has done 
his duty, and it is for hon Members 
here to come up and suggest “No, we 
must do something about it, let us 
have a legislation or something else”
I leave it to them It is for them to 
put forward suggestions and remedies

One hon Member said that this is 
a collection of statistics Naturally, 
Sir, the report will have to be a col
lection of statistics The names of the 
papers will have to be there Let us 
remember that in this country we 
have never had a comprehensive re
gister of all newspapers in the coun
try, and the task is Herculean I 
request hon Members to remember 
the difficulty of the task which has 
been facing the registrar I agree 
with hon Members when they say 
that the registrar has not been able 
to get every newspaper in the coun
try registered completely and that 
there are a number of newspapers 
which have not given all facts and 
figures regarding this
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The registrar has to function 
through bodies and through agencies 
like the State Governments, State 
registrars, district magistrates and 
others Now, it is not easy for him 
to get all these bodies co-ordinated 
in giving him relevant information I 
"think he has tried to do his best very 
hard, very well and very conscienti
ously He has been hammering at 
these bodies for the last two years 
or more in order that they should 
-grve him the requisite information 
TTow, it is no doubt true that there 
are penal provisions in the Act But 
we have been reluctant to invoke 
the penal provisions in the beginning, 
because we wanted this work to be 
done effectively and without too 
much of controversy

For example for some time there 
was a large number of mofussil news
papers who probably were not even 
aware that a Registrar had been 
appointed The news percolated to 
them slowly They had to be remind 
«d to send details as to what informa
tion they had to give and slowly it 
has come to them Now an over
whelming majority give information

I might, however, inform hon 
Members that now we are going to 
take up the question of invoking the 
penal clauses and see that those who 
for two years or more, have refused 
to give information will be proceed
ed against But I would request hon 
Members that in such a matter let 
us not try to be drastic from the very 
beginning We thought, let us set 
the wheels in motion effectively and 
let us organise the work on a sound 
basis and then only proceed step by 
step Now we will take action 
against papers which are not follow
ing the provisions of the Act 
thoroughly

The question of authentication was 
raised by the hon Mover and a num
ber of other speakers Allied with 
authentication is the question of 
many papers having the same name 
I will deal with the question of 
authentication now Hon Members 
might remember that the registration
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of a newspaper had been existing 
even before this Act came into force 
It was under the States then A dec
laration was made before the District 
Magistrate and a paper came into 
being The same language has been 
used in the Act as it used to be be
fore for registration of newspapers 
The authentication of newspapers by 
the Direct Magistrate is a necessary 
duty But it has been contended and 
—there has been a difference of 
opinion regarding this—a number of 
papers claim that once they make a 
declaration they have earned out 
their duty and it is not necessary for 
them to wait for the authentication 
to come This point has been taken 
up, as hon Member, Shn Bhatta
charya and others know, that a case 
also is going on regarding this We 
have started a legal case also re
garding this question But I do agree 
that if further clarification and ela
boration is done, it is so much to the 
better This question is at present 
very actively under consideration 
But it would not be proper to say 
that the question of authentication 
being there we should not allow par
ticular names or we should ban parti- 
culam names I would remind hon 
Members that according to the pre
sent Act and according to the present 
position it is entirely within the dis
cretion of the District Magistrate to 
accept or reject any particular name 
or the bona fides or other rules and 
regulations of a particular paper The 
Registrar’s duty is only advisory and 
that also is not binding on the Dis
trict Magistrate If actions take place, 
particular papers are registered, the 
Registrar had probably given his 
advice in a very conscientious man
ner But if the District Magistrate 
does not accept his advice the Regis
trar cannot do anything about this 
This is no doubt a lacuna in the Act 
We are looking into the matter and 
I hope that it will be amended so 
that there is a kind of uniform policy 
followed regarding this question and 
advice given will have to 
be listened to But as things stand 
today the Registrar cannot enforce
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any advice that he gives Hie Dis
trict Magistrate is the person who de
cides what is right and what is not. 
So the criticism that was levelled here 
would not be fair because, as you 
know, the District Magistrate is a 
judicial authority and in a number 
of States the District Magistrate has 
been separated from the executive 
office He is entirely a Judicial per
son and I would not like to impute 
to judicial personnel any motives 
when they grant or do not grant a 
particular authentication to a paper 
That would not be, m my opinion, a 
very fair thing to do here 

The other point which was raised 
was regarding the similarity of names 
Regarding similarity of names, I an' 
afraid there is a wrong impression 
that is prevailing The question be
fore the authenticating authority is 
not to permit a same name or a simi
lar name, but it is always understood 
if it is not permitted or allowed by 
the paper which has got that name 
Suppose there is a paper by name 
“X”, and that paper says “I have no 
objection to the other paper havng 
the same name” Then the question 
does not apply, because the basis of 
the whole thing is that “I have got 
a goodwill, I do not want to part 
with that goodwill to somebody else 
because my goodwill has been built 
up during a course of years, and 
therefore I would not allow you, I 
would challenge it if anybody wants 
to take that name ” But if I am my
self willing to allow that name to be 
used, if “X” himself allows his name 
to be used, it will be very difficult for 
the district magistrate to come m the 
way The interdiction, I would re
quest hon Members to remember, is 
not absolute It is only when the 
other party challenges and says "I 
will not allow my name to be used” 
(that it comes in When he does not 
object the position becomes different 

I do agree that there is an implicat
io n  about this which is very import
ant and which has to be studied, and 
which is being studied It is this,

to be used in a large number of 
papers with practically the sane 
directors, then is it not a change? I 
mean, there might be a legal indivi
dual separated from another, but at 
the same time it is very much the- 
same as a paper published. This im
plication is important regarding the 
Working Journalists Act and the 
Wage Committee’s award. This ques
tion is being examined at present. 
But as far as the allowing of -he 
same names or similar names is con
cerned, the point would not stand if 
the person concerned has no objection 
to allowing his name to be used

Another point which was raised 
was regarding the allocation of news
print Here, at the very outset I 
would like to make the position clear 
It is not the work of the Registrar to 
allocate newsprint Newsprint is 
allocated by the Ministry of Com
merce and Industry It is entirely 
their resp o n s ib ility  When newsprint 
shortage became very acute and
papers had to be allocated newsprint 
on the basis of their established cir
culation and consumption of news
print, the Ministry concerned was in- 
a difficulty They wanted some tech
nical and professional help m know
ing what is the bona fide circulation 
of newspapers so that they can allo
cate newsprint And the work of the 
Registrar is only certifying the cir
culation of the paper and the bona 
fide nature of that circulation; it does 
not go beyond that The Registrar 
cannot say “give so much newsprint" 
The Registrar can only say that the 
circulation of the paper is so much, 
that one copy of the paper weighs so 
much, so, so much circulation will re
quire so much newsprint The ulti
mate authority is the Newsprint Con
troller, or whoever is the person in 
the Commerce and Industry Minis
try I do not think the Registrar is 
doing anything wrong In certifying' 
the circulation of newspapers It i* 
a duty which he has to do, becauM- 
it is his work It is hi* main weak
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pa know all the facts about news
papers and there cannot be a better 
authority than him for certifying as 
to whether the circulation of a parti* 
cular paper is so much or not.

Here I would certainly disagree 
with hon. Members who have criticis
ed this and 1 would say that this has 
been extremely helpful to Ihe news
papers; and when I say “helpful to 
newspapers” I do not mean the big 
newspapers, I mean the small papers. 
The big papers are in a very com
fortable position. Some of them keep 
stocks. When the shortage of news
print became acute they had plenty 
of stock for six months or nine 
months. It is the smaller papers that 
became suddenly short of newsprint. 
I have had talks with dozens and 
dozens of the smaller and district 
papers and I am quite convinced in 
my mind that the Registrar had done 
a public duty by saying that these 
small papers should be given so 
much because their circulation was 
so much and they deserved to be 
given newsprint I know that the 
district papers would not have got 
any newsprint had not such arrange
ments been made. I would request 
hon. Members to remember that it is 
only by making such emergency 
arrangements and by even making use 
of the STC on a large scale that we 
have been able to give sufficient quota 
to the smaller and district newspapers. 
I do not agree with hon. Members 
when they say that the district press 
Is being neglected. I know, and I can 
challenge them, that the district press 
has collectively expressed itself that 
for the first time during the last year 
or so it has been given adequate news
print Otherwise they had to go to 
the blackmarket and get newsprint at 
double the price or whatever the price 
at which they could get ii. For the 
first time they have been getting news
print on a regular basis and not from 
the black market

I do agree that there are a number 
of papers which get newsprint from
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the black market It is not possible for 
me here to say how the black market 
is created. Black market can come in 
many ways. A number of papers you 
can say are showing more circulation 
or inflated circulation, but the Regis
trar cannot be expected to keep a 
batch of inspectors to go and find out 
what exactly is the circulation of a 
newspaper. He has to go by certain 
standard methods. For examole, take- 
the case of papers which are members 
of the Audit Bureau of Circulation. If 
the Registrar wants to challenge 
the certificate issued by the 
Audit Bureau of Circulation, it is 
not an easy thing for him 
to do, because he will have then to- 
make arrangements to prove that that 
circulation is incorrect. But we have 
asked him to lay down certain definite 
principles on which reliable chartered 
accountants will have to give a certifi
cate regarding the circulation of news
papers. It is possible there also the 
circulation might not be shown exactly. 
It is quite possible, and there I might 
agree with the hon. Members. At 
the same time, I request them to 
consider the practical impossibility of 
the Registrar checking up the circula
tion of all newspapers in the country. 
Here and there, there can be spot 
checking, that is quite possible, but 
circulation of all ihe important papers 
in the country to be checked by the 
Registrar like a C.I.D. is a very diffi
cult and in my opinion, an impossible 
task to undertake. We will have to 
have another authority if we want 
to have that work done.

I would therefore request the House 
not to be led away by the picture 
that has been painted, for example 
regarding the question of newsprint 
saying there has been misuse of news
print There cannot be two contra
dictory statements. First of all you 
say we do not allocate newsprint and 
then you say there should not be 
misuse at newsprint. If there is allo
cation there cannot be misuse of 
newsprint. When there is no alloca
tion, there can be misuse of news, 
print and it is for that reason that
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We had established this procedure at 
allocation of newsprint. The Regis
trar’s duty is extremely limited Not 
only that He is doing the job that he 
should do I think it was his duty 
to help the press when it was in a 
very tight comer H the Registrar 
had not come forward giving the certi
fied circulation of papers, I am quite 
sure conditions would have been 
chaotic and a large number of papers 
would not have been able to get 
newspnnt

1 do not want to start here a debate 
on newsprint because the basic debate 
can only be carried on by the Minis
try of Commerce and Industry They 
have got all the facts as to why they 
did not get through the STC, why 
they got through licenced importers 
etc That is something which we do 
not have, and we cannot decide It 
is the Commerce and Industry Minis
try alone which can give an answer 
to that If the hon Members are 
desirous, I think they should ask the 
Ministry of Commerce and Industry 
to have a discussion on this subject

But we have been, I maintain, 
helpful in giving the right facts re
garding this question so that there 
is equitable distribution of newspnnt 
There might be hard cases, cases 
where people did not get There 
might be such errors it is possible, 
when thousands of newspapers are 
asking for newsprint it is possible 
some errors might have occurred, but 
by and large I say the smaller papers 
were able to get sufficient newspnnt 
to carry on simply because of this 
arrangement Otherwise it would not 
have been possible and I am prepared 
to give facts and figures, and if any 
hon. Member wants, he can come and 
discuss it with me

Shri Joachim Alva: We do appre
ciate that Government are feeding 
the small newspapers We want 
them to feed these newspapers a little 
more, but in the bigger and bigger 
newspapers, there is a misuse and 
black marketing of imported news

print, for which the hon. Minister h*s 
not given us a proper remedy.

Dr. Keskar: It is not my duty to
look into the question of newsprint 
as such As I said, this may be taken 
up separately It is possible, as I 
said, that in giving certain figures of 
circulation, there may be something 
wrong There was mention made, 
for example, of papers being sold as 
rubbish or as waste paper. There if 
such a thing All these things can 
be looked into and should be looked 
into But the question is whether 
we can stop newsprint for that pur
pose, and if so to what extent we 
shall be able to do it

Shn Ram Knshan Gupta bad 
something to say about the report it
self He repeated his complaint that 
the report was not complete I would 
say generally regarding this question 
that there are a number of other data 
which can come into the report, and 
we are considering as to how it can 
be done When one sees the first re
port and then sees the second report, 
one will find that the second report is 
a more complete report I can assure 
the Members that we shall Bee that 
more and more data regarding papers 
are given in the report But let not 
my hon friends ask the registrar to 
take up the work of gathering 
in the very first two or 
three years, everything regarding a 
newspaper, because he has to gather 
those facts And it is not such an 
easy job, as hon Members think The 
registrar’s office will have to be made 
into a very big office, if we want to 
get those things from the newspapers 
There are certain papers, smaller 
ones, more especially, who hive got 
no registers If we want to know of 
the background or at the back-years, 
we shall not be able to get anything 
And there are certain papers which 
do not keep statistics regarding cer
tain things Now, they are being 
forced to keep them But that is for 
the future and not for the past All 
such difficulties being there, we 
not expect the registrar to carry out



1561 Motion* re: AGRAHAYANA

.» miracle. But I shall certainly take 
note of the remarks of hon. Members 
and see what further data and statis
tics can be added in order to make 
the report more complete.

This suggestions regarding improv
ing the standard of newspapers are 
very good. They are very beneficial, 
no doubt, but it is not for Govern
ment to suggest them. Really, it is 
for the papers themselves. Shri Goray 
was quite right in suggesting that the 
pressure of public opinion and the 
press in general should take up the 
work of improving the standard of 
journalism in the country. Government 
can certainly help in minor ways, if it 
is so considered necessary by the pub
lic and the press itself. But Govern
ment cannot come into the picture. 
That is the reason why in the beginn
ing I stated that we have to keep the 
freedom of the press as the most im
portant base of whatever we do.

Of course, I would not like to deal 
with the question of nationalisation of 
newspapers. If the newspapers are 
nationalised, what opinions will they 
have? One of the basic duties of a 
newspaper is to express any opinion 
it likes. Sometimes, that opinion 
might be unpleasant to me, but that 
is the job of the newspaper, and that 
is what is meant by the freedom of 
the press.

Shri V. P. Nayar had mentioned 
something about newsprint allocation. 
The only thing I can say about this, 
as I have alrealy said, is that I 
entirely disagree with him regarding 
the procedure. First of all, as I said, 
it is not the duty of the newspaper 
registrar to allocate newsprint He 
mentioned one or two specific cases. 
(An Hon. Member: He is not here 

now). He had a talk with me before 
he left  ̂I am prepared to take up 
any specific case that he brings to 
my notice and look into it, and see 
if any injustice has been done or there 
has been any unfair practice, but if 
there is anything in the allocation it- 
•*lf, it is not the duty of the registrar
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or of this Ministry. It is the Minis
try which allocates which has the res
ponsibility. Of course, somebody can 
say that the newsprint was recom
mended by the registrar on wrong 
grounds. Certainly, I am prepared to 
look into any such instance, if it id 
brought to my notice, but I cannot 
agree in a general way, when he 
makes a bold statement of that kind 
that newsprint allocation has been 
done on a wrong basis.

Now, there is the question regarding 
monopolies. Monopoly tendencies are 
there; there is no doubt about i t  We 
can see from the Registrar’s Report 
that many newspaper chains are 
growing up. What we can do against 
monopolies is to see that the owner
ship is decentralised. This is a very 
important question. I had occasion to 
say when we were discussing the 
Press Commission’s Report that the 
Commission had expressly asked the 
industry to look into this thing, not 
the Government, because they knew 
that by trying to take control over 
monopolies or by decentralising them, 
it should not happen that the Govern
ment began to control the Press. That 
was the reason why the Press Com
mission was rather reluctant to sug
gest any governmental action regard
ing this matter. But I do agree that 
this is a very important question and 
should be looked into.

Shri Bhakt Dharshan had mentioned 
the question of the delay in the Re
port being submitted. I do agree and 
plead guilty to the charge of there 
being a delay. I hope the House will 
forgive the Registrar and the Minis
try because, as I said, so many diffi
culties cropped up in getting all the 
information. We will try* and see 
that in the future the Report comes 
in time.

Regarding the publication of cir
culation figures, we are studying Ihe 
question. The only thing is that 
somebody might say that the circula
tion figures are all wrong. That being 
so, we are seeing whether we can
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publish it, and in what way the cir
culation figures also should be in
cluded.

An Hon. Member: It is 8*30

Dr. Keskar: I am concluding.

Shn D C. Sharma mentioned the 
question of judging between the bogus 
newspaper and the genuine news
paper If there is freedom of the 
Press, it is very difficult for me not 
to allow even a bogus newspaper, be
cause that itself might come in the 
way of a paper freely functioning 
It is for the public to judge and to 
deflate the bogus newspaper Of 
course, the House and the public can 
by many ways expose a bogus news
paper and encourage the genuine 
newspaper But this duty should not 
be thrust upon Government or the 
Registrar of Newspapers

I agree with Shn Goray when he 
says that district newspapers should 
be encouraged I entirely agree that 
the district papers should become 
stronger and stronger I have no 
time, otherwise, I would have dealt 
with this in detail

Shri Joachim Alva: More and more 
advertisements should be given to 
District, regional and language papers

Dr. Keskar: I have said it many 
times, and I repeat now, that we are 
giving gradually more and more ad
vertisements to the small papers and 
to the language papers You will be 
pleased to see that today more than 
£0 per cent of our display advertise
ments go to the language papers This 
is in terms of value If we take the 
column inches, it is 70 per cent

Regarding classified advertisements, 
as far as non-UPSC advertisements 
are concerned, we have already passed 
more than 50 per cent to them. As 
far as the UPSC is concerned, I had 
already occasion to mention in the 
Bouse that we are entirely under the

Halations

guidance of the UPSC Still Engliafc 
papers are getting more advertise
ments. But by and large, we ax* 
giving more and more to the district 
and language papers at present

The question of price-page schedule 
was mentioned by Shri Goray. No 
doubt, I plead guilty to the charge 
that it has been under consideration 
for a long tune While this was 
under consideration, the question bf 
the Wage Committee for journalists 
came before Government and also the 
public and the decision of the 
Supreme Court regarding this ques
tion was there We felt that in taking 
a decision which might be challenged 
legally at the highest level, we had to 
take into consideration a number of 
facts and statistics We therefore 
waited for the Report of the Wage 
Committee Now that the Committee’s 
Report is there, we are at present 
actively studying the question I hope 
very soon to announce the Govern
ment decision regarding this matter

Shri Goray: Will it be before the 
end of this year9

Dr Keskar: I think so
An Hon Member. During this ses

sion?
Dr. Keskar. I hope, during this 

aession The Price Page Sdiedule 
Act was passed with a certain objec
tive We have to see whether that 
objective will be achieved and how 
it can be achieved Unless we are 
convinced of that we will inot take 
any further steps In the light of the 
Supreme Court decision and the Wage 
Committee’s award, we are studying 
them I will only say at the end 
generally that the Registrar's has 
been an unenviable task. He has 
taken a pioneering work The hon. 
Members have not taken note of the 
tremendous difficulties facing him. He 
is not in charge of the mediam 
through which he should get informa
tion He has to get it from people 
who are not under his control. That 
is a particularly diffltult work. But
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Newspaper*
1 am quite sure that the observations 
of fhe hon Members will be a good 
guidance and indication to him as to 
the direction in which future work 
should be done

Shri Joachim Alva: About papers 
which are no more, I want to know 
whether we will hive a record of 
them or whether something will be 
done to resurrect them.

Dr. Keskar That cannot be the 
work of the Registrar That is the 
history of the newspapers in the 
country That is a very desirable 
thing I do not say it is not desirable 
but should we burden the Registrar 
with it’ Let him complete the work 
•of the papers that are existing

Mr Speaker: All that he suggests 
is this If any person undertakes it 
will he be subsidised7 
(Interruptions )

Shri C. K Bhattacharya: Mr
Speaker, Sir, the hon Minister has 
raised a very fundamental question— 
freedom of the Press Having been 
in the newspaper for a number of 
years, I plead that I am no less en
thusiastic in the maintenance, in the 
protection and the preservation of that 
freedom But in answer to the ques
tion that he has raised, I refer him 
to the speech by the hon Prime 
Minister in the forum of the All India 
Newspaper Editors' Conference when 
he raised the question “Whose free- 
dom”? What was the concept? What 
were the contents of that particular 
expression ‘Freedom of the Press’? 
Whose freedom? I wish our Minister 
will kindly go through that speech. 
Freedom of the Press means the free
dom of the editor to express his 
-views A newspaper has a prestige in 
fhe society, it has an authority and 
it has a status It is the editor who is 
the symbol of that authority, of that 
atatus The difficulties that are now 
cropping up are due to the fact that 
assaults are being made on the posi
tion of the editor so that the othem 
might partake of them—the authority,

fhe prestige and the status to serve 
their own interest*

That is the problem and the ques
tion as to how it can be checked was 
one of the major questions before the 
Press Commission and the entire effort
of the Press Commission, if 1 may 
say so, from my point of view was 
to salvage the position of the editor 
This is possible if the efforts at the 
implementation of the recommenda
tions of the Press Commission are 
successful Unless this is done, the 
efforts are not successful

The Minister has made another 
statement which appears astounding 
I am astounded that he could have 
made that statement He wanted to 
substitute the law by letters of con
sent The proviso to section 6 of the 
Press and Registration of Books Act 
makes it mandatory on the magis
trates that they shall not grant 
authentication of titles to anyone 
when it is found that the same title 
or similar titles are there for another 
newspaper published in the same lan
guage or in the same State The hon. 
Minister now says that one can secure 
a consent from the existing newspaper 
and may easily override the provi
sions of this Act I wonder how he 
made that statement I wonder more 
whether it could be possible under a 
system where judicial dispensation 
exists that the provision of a law 
should be nullified by someone who 
can somehow secure a letter of con
sent from somebody If this is the 
intention of the Act it should be made 
clear m the body of the Act itself, 
and it should not have been Jrtated 
here that:

“declaration shall not so 
authenticate it unless the magis
trate is satisfied that the news
paper proposed to be published 
does not bear a title which is 
the same as or similar to that of 
any other newspaper published 
either in the same language or in 
the same State”

I wish the hon Minister would note 
that the word used is “shall" and that
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[Shri C K. Bhattacharya] 
there is no scope and no chance of 
substituting the provision of section 0 
by a letter of consent which may he 
secured from anyone of the papers 
anywhere

Dr. Keskar: It may be submitted 
to a judicial authority It is no use 
discussing it with me

Shri C. K. Battacharya: No, Sir I
am not discussing it with him I am 
only pointing out that this is over
riding the provisions of the Act by 
something else which is not warranted 
by the Act itself

I shall make another observation 
before I conclude As I have already 
stated, the cure to all these evils and 
a cure to the problem that the Regis- 
tar himself has raised about the dec
laration of printer and publisher lies 
in the adoption of this principle that 
titles should be made available only 
to the owners of the concerns If 
that is done, as I have shown that it 
»  done in the Times of London and 
tiie New York Times, many of the 
problems with which the Press Regis
trar has been troubled in his report, 
as he states, would be solved, and I 
hope this will be done

•ft t o  w f  irr-Tifta *r*t # 
* 5  ^  *  w r f $
HSftSiT TT f^TTT ft ft? SRT

* gsrrc ?ft fa n  |  v*  
* 5  s a te w rc t f w

Dr Keskar: I can say that the
question of amending the Act and 
filling up the lacuna is under active 
consideration If possible, we might 
Introduce the Bill in this session.

«ft HHfH  srorer 
arfr spf W'R ifa w  ft # 

q  iIHifar * i t  ^

Annual Reports of 136E  
the Registrar of 
Newspapers

*  ftrarwrc aft
v  p ftw  f t  « ft  5 R w t  ^  a w

m f t ?  arrer ^  St
5t p t  f«F  ««>t**r w  w  JTffsr* 

WTT ft I «̂T '(TT ft Pf
f t  1ft & ft  f w

* r i * r r  i

$*r(t wrer art fa  A ^rT^rr 5 

* 5  * 5  ft ftf *  aft s s r iw
% f r̂tr Rreifw *?t «ft for fcr 
vrp m r a ft  s m r  i i js r  y c r  f«re arnr 
ftfr»n sr*fh i

I fsRPT tft S T O f ^  sp ^ t* ft 
c n rrtr %  s s  P p f t  ft  v t f t r a r  

«tt$ srrft ft 3Tfr ^
vr €^T5r ft spKr cnmr srreft w
«T W  T^3T 3TTT<ir f a w t  f a  T O  T fa R ? R
T t  3JTTST T R ’f f  f T  ^  ? f k  3 ft

f r r s t f  % ft
W^t TOT «FTTir ijf[ ft fa  Tf3R?R *
< m r ^ t f  i m  * j t * r

«rr fsrer^t f a  ^  i *  f s r a r s
v t t  1 i j a
ft  f a  cT*rr*T t t  f ^ n r  f a n n
a r r m  %ftx ??r v t  * » r  ^t 
fsp*rr s t p p t t  P»RT?t f %  w t ^ t  i r ^  g i i n r  

f r l w  « r ^ T  f r  f t  s t t ^ i

• f t  w w r  %

f t f l t  1

Mr. Speaker: I will put the motions 
to the vote of the House

The question is

‘That this House takes note of 
the Annual Report of the Registrar 
of Newspapers for India for the 
year 1957, laid on the Table of

NOVEMBER 24, IMS
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the House on the 9th September, 
1958”

The motion was adopted.
Mr. Speaker: The question is:

‘That this House takes note of 
the Annual Report of the Regis tar 
of Newspapers for India for the 
year 1958, laid on the Table of

1 5 7 0
of the Registrar of 

Newspaper* 
the House on the 24th August 1959 w

The motion was adopted 
17.45 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Wednesday, 
the 25th November, 1959/Agrahay ana 
4, 1881 (Saka).

AGRAHAYANA 8, 1881 (SAKA) Annual Reports
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•ORAL ANSWERS 
Q U ESTIO N S

T O
1317—60

A.Q. S u b je c t C o lu m n s

No.

233 Dandakaranya Deve
lopment Authority 1317—20

134- M anufacture of photo
graphic films 1320—22

*35- Japanese competition in
hosiery goods . 1322—24

236. Firing by Pakistani
Troops on U  N
Observers 1324-25

237 . Advisers a t ports 1325— 27
239 . Development of Bhutan 1327—31
240 Welfare o f domestic

servants in Delhi *33x~*33
241 Nangal Fertilizers and

Chemicals Limited 1333— 35
242 Atherton West M ills

L td , K anpur 1335-36
243 U  S Military supplies

to Pakistan 1336—38
244 Prototype industry in

Bombay *339
245 Export of textiles to

Burma 1339—41
246. Surplus labour 1341—43
247. Export of tea 1343— 46
248 International Com

mission for Supervi
sion and control in
Cambodia 1346—48

249 Rubber tyre manufac
turing plant m  Kerala 1348— 50

250. Middle Income G roup
Housing Scheme in
Delhi 1350-51

232 Licences for manu
facture of fertilizers I 35X— 54

253 Manufacture of pens 1354— 57

•CORRECTION O F ANSW ER 
T O  SUPPLEM FNTARY 
Q U ESTIO N  ON S Q  239 1357

S.V.Q 
No.
1. Explosion of mines laid 

by Chinese • 1357—60

W R IT T E N  ANSWERS T O
Q U ESTIO N S 1360—1400

S.Q.
No.

238. Social and M oral Hy
giene Programme 

251. Coffee plantation in 
Andhra Pradesh

1360-61

1361

WRITTEN ANSWERS TO 
QUESTIONS—contd.

s * . S u b je c t C O U W M
No

254- Kashmir in U .N . maps 1361

255. Folk S0T-8& of K n g x a
1361-62and Jammu

256 Displaced persons
1362-63colonies in  Bengal .

257 Government Advertise
ments 1363-64

258 Rising level of prices 1364

259 Paper M ill in Onssa *364
260 Former French posies-

sions m India 1364-65
261 Tibetan Refugees 1365-66
262 Convention of Nsgas 1366
263 'Sugar Macnmery

1366-67Manufacturing Project
264 Cement Factories 1367
265 Restrictions on Foreign

Visitors to  Bhutan
and Sikkim 1368

266 Plant and equipment
1368for plastiLS industry

267 Rayon pulp factory in
Kerala 1369

268 Film production Bureau 1369
269 Contribution to  Em

ployees’ State I n 
1369-70surance Scheme

U.S.Q-
NO-

409 Indian Handicrafts 
T rade Centres 
Abroad 1370-71

Weekly Bulletin of 
Im port and Export 
T rade Control 1371-72

Unsold handloom 
goods 1372

Village Housing in 
Bombay State X373

Shifting o f Central 
Government Offices 1373-74

Labour Co-operatives,
B om bay . 1374

Industrial development 
o f Bihar 1374-75

Export o f handicrafts 137$
Resettlement o f dis

placed persons from 
East Bengal . 1375- 7*

Small tea plantations 
o f  Kangra . 1376
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WRITTEN ANSWERS TO 
QUESTIONS—contd. W ^VrEN ANSWERS TO

Qu e st io n s—contd.
U.S.Q.

No.
Subject C o lu m n s

4*9. Plan publicity m
Delhi *377

420. Indian pilgnm s to
Pakistan *377-78

421. Non-payment o f dues
by displaced persons *37*

422. Speeches of eminent
leaders 1378-79

423. Progress Report of 
Second Five Year
Plan *379

424. Am bar C harkha Scheme
in D elhi 1379-80

425. Scheduled Castes and 
Scheduled Tribes
Candidates 1380

426. Bengal Nagpur Cotton
Mills, Rajnandgaon . 1381

427. Cement Industry 1381-82
428. Industrial Estate at

Darbhanga (Bihar) . 1381—83
429. Labourers in Orissa

Mines 1383
430. Slum Clearance Pro

jects in Orissa 1383

431. Cantonment Board Em
ployees *384

432. Government residen
tial and office ac
commodation in
Delhi 1384-85

433. Workmen’s Compensa
*385tion Act

434 Movable properties of
1385displaced persons

435- Wet mica grinding
plant in Rajasthan 1386

436- Employees State In 
1386surance Scheme

437 Registration of benami
1386-87companies

438 . Indian Labour Con
ferences *387

439- Export of turmeric 1387-88
440. Goans in India 1388-89
441. Export o f Hosiery Goods 1389-90
442 . T rade with Hungary *390

443- Amendment to Indus
trial D isputes Act . 1390-91

444- Coal Mines Rescue
Stations . *39*

445- Rebate on Khadl *39*
446. Fertilizers . *392

447- Atomic M eter • 1392-93

263  (A i)  L S D —9.

U.S.Q 
N o.'

448 .

449-

450.
451.

Subject

Assault on student in 
U .K . .

Fraudulent weights and 
scales in Delhi

Forward Markets 
Large Scale and Small 

Scale Industries 
452* Transfer of Beruban to 

Pakistan .
453- Educational and M e

dical Institutions in 
Dandakaranya 

4 S4 Prices o f automobiles 
455- Air conditioners in 

i/dyag fffa ra n  
456 . Export of jute, tufted 

carpcts and hessian . 
457- Uncultivated evacuee 

land in Punjab 
458. Handloom Industry at 

Chanden (U . P.) . 
459* Foundarm  and forges 
460. W ool Development 

Council 
4<> !■ Muslim wakfs to 

Punjab .
4^2. Indian Nationals in  

U K . .

4^3- Aluminium plant in 
Mysore State •

464* Industrial Units in 
Punjab .

465* All India Rad<o 
Sangeet Sammelan .

m 9 . I J o n  f o r  a d j o u r n 
m e n t  . . . .

T h e  Speaker w ithheld his 
cSnsent to  the moving of 
“ i adjournm ent motion 
8‘ven notice of by Sar- 
vSshri Braj Raj Singh 
“ id 'A rjun Singh Bha- 
<nuria regarding arrest of 
P r .  Ram M anonar Lohia 
‘° r  entering N .E .F  A. 
■Jea without perm it on 
“ e 23rd November, 1959.

PApEbs l a i d O N  T H E
t a £,le

(*) A copy of each o f the 
following papers, un
d er sub-section (2) of

C o lu m n s
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*394

*394-9J

*395
1395-96

*396

*396-97

* :9 7
*397-98

*398

*298-99

*399

*399

*399-*4 °o
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1401—05

1574

1405—07
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Columns

Section 16 of fhe T a rif f  
Commission Act, 195 x:—

(i) Report (T959 ) o f 
th e  T ariff Coot- 
mission on the 
continoance of 
Protection to 
th e  Diesfcl F uel 
Injection E quip
m ent Industry.

(li) T w o Governm ent 
R eso lu tio n  N o. 
ai(4>TJl./59, 
dated the i s th  
November, 1959.

(a) A copy of each o f the
fa llo w ia g  p a p e n :

(t) R eoort o f  the 
W orking G roup 
on Industrial Co
operatives.

(n) Governm ent Re
solution No. s 
(9V59-E.U. dated 
th e  7 th  Novem 
ber, 1959 con
taining d ie  deci
sions o f the 
G overnm ent of 
Ind ia  on th e  
recommendations 
m ade in  th e  
above report.

ti.) A  copy of Notifica
tion  N o. S.O. 204% 
dated the 19th Sep
tem ber, I959» und er 
sub-section (2) of 
Section 3 o f  th e  
Khadi and Village 
Industries Com 
mission A ct, 1956.

C 4) A copy o fe a e h d f th e  
following Notification 
under sub-section fa) 
o f S ea to n  -26 o f  me 
K hadi and V i t tm  
Industries Commis
sion Act, 1956, making 
certain fu rther amend
m ents to  the IChadi 
and  'Village Indus
tries Commission 
Rules, 1957 :—

(1) G .S .R . 'No. 1007 
dated  f t tc j th  Sep- 
teafber, 1959.

PA&ERS LAID Off THE 
t a b u  ■■■ cowwl

(ft) G .S .R . N o . 1165 
dated  th e  i y h  
O ctober, 1959.

(Hi) G .S .R . N o. XX9I 
dated  the 31st 
O ctober, 1939.

(5) Copy e f  a statem ent 
show ing conclusions 
of the  N in th  
Session o f  th e  In 
dustrial Committee 
on Plantations held 
in  C alcutta on th e  
23rd and 24th Octo
ber, 1959.

ST A T E M E N T  R E. D E - 
MANDS FOR SUPPLE- 
M EN TA R Y  G R A N TS 
(KERALA), 1959-60.

T h e  M inister o f Finance 
(Shri M orarji Desai) 
presented a statement 
showing Supplementary 
Dem ands for G rants in 
respect o f the K erala 
State for 1959-60.

C A L L IN G  A T T E N T IO N  
T o  M A TT ER  O F  U R
G E N T  P U B L IC  IM PO R 
T A N C E  . . . .

Shri M ohan Sw am p called 
the  attention of th e  
M inister o f Railway* to 
th e  dacoities committed 
on the 14th Down U pper- 
India Express on the lo th  
N ovem ber, 1959 and  on 
the D elhi bound U pper- 
India Express on th e  n t h  
N ovem ber, 1959

T h e  D eputy  M inister o f 
Railways (Shri Shahnawaz 
K han) laid on the T able 
a  statem ent in  regard 
thereto.

ST A T E M E N T S  BY M IN IS
TER S . . . .

( t )  T h e  M inister o f M ines 
and 'O il (Shri K .D . 
Matavijw) m ade •  
statem ent regarding as
sociation o f foreign
oil explorers in  the ex
ploration o f oil h i  ih e  
country.

' 31*

Cmmem
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S T A T E M E N T  BY M IN IS 
TERS—COUa.

si)  T h e  M in u te r  o f Com
m erce (Shri Kanungo) 
m ade a statem ent on 
th e  release o f the 
Germ an Assets m  
Ind ia .

BILLS PA SSED  .

(1) F u rth e r discussion on 
th e  motion to  consider 
the Indian Penal 
Code (Amendment) 
Bill and the amendment 
for circulation o f the 
Bill for the purpose o f 
eliciting opinion there
on concluded After 
th e  dause-by-dause 
consideration th e  Bill 
was passed.

(2) T h e  D eputy  M inister o f 
External Affairs (Shri- 
m ati Lakshmi M enon) 
moved fo r the consi
deration o f the Haj 
Com m ittee Bill One 
am endm ent for cir
culation o f  the Bill for 
the purpose of eliciting 
opinion thereon and 
another for reference o f 
th e  Bill to  a Select

C o lu m n s  B IL L S  PASSED—coivd.

C o l u m n s

Com m ittee were negatived.
T h e  m otion was adopted.
After dau se  by  clause 
consideration th e  Bill 
was passed.

M O T IO N S  RE. A N N U A L 
RE PO R T S O F  T H E  
R E G IST R A R  O F N EW S
PAPERS • X497- IJ70

1415—97
(1) Shri C .K . Bhattacharya

moved a m otion for 
th e  consideration o f 
th e  Annual R eport of 
the Registrar of Newa 
papers for India for 
th e  year 1957. T h e  
m otion was adopted.

(2) S h n  Ram  K rishan 
G upta moved for the 
consideration o f the 
Annual R eport of 
th e  Registrar of 
Newspapers for India 
for the year, 1958.
T h e  m otion was 
adopted.

AG EN D A  FO R  W ED N ES
DAY, N O VEM BER, 25, 
1959/AGRAHAYANA 4 ,
1881 (SAKA)—

Discussion on the motion 
n . India-C hina Relations.
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